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LEGISLATIVE ASSEMBLY. 

Tnel1da,!J, 7th April, 19.16. 

Tile ~ '  met in the As,;€mbh· Chamber of the Couneil HOUb8 at 
Eleven of t·he Clock, Mr. ~  (The Honourable Sir Abdur Rahim) In 
the Chuir. 

. .. ,w._ ...... ·, __ ...... ~ ... '. ' 

'COBSioENDUM. . . ~J 
III the Legislative ~ .  ~" , Delhi Session, " ~ 

No. 8 dated the. 2Ot;h March, ~ '  2896, tnaen the ..... /.", .. ; 
'_...3_ ""D_ Offi"· th tbircl .1;;.. ..... "~ severity" after the WUI"l4ti 4'M'vODlle cers m ? .. " '~~ .  

. paragraph headed. "Poverty and ~  ~  . . ....';:':.{; 
_. ___ ~  .. ~J  l'<voC"U""U u .... ~· J ' · ·  .. ~  hi 
the course of their duties? 

The Honourable Sir Muhammad Zafrullah Khan: Each case is dealt 
"it.h on ~ merits. I would. however, refer the Honourable Membal' L(. 
paragraph 252(a) of the State Railway Open Line Code, Volume IT. 
8 eop:\' of which is in the I"ibrary' of the House. 

INCJ,PSTOX OF ADOPTIVE PARENTS IN THE STATE RAILWAY GRATUITY RULES. 

1443. *Dr. N. B. Khare: Will Government plea-se state the considera-
tion which made the Railway Board to include adoptive parents within 
the expression "dependent members of Hw family" as referred to in rlilp 
25 of the State Railway Gratu:ty Rules and as amended by Hailway 
Board's No. 9554-F., dated the 7th March, 1935? 

The Honourable Sir Muhammad Zafrullah Khan: Under the Hindu 
Law adoptive parents have in Law the status of natural parents. The 
main t,est of eligibility for a compassionate gratuity under rule 25 is 
(lependence on the deceased emplo.vee and the Railway Bond thGught 
it desirable to issue inc;tructions to remove doubts on the subject and 
to make ;t clear that adopt.ive parents, if dependent, might l-;e treated 
as nat.llral parents. 

GRECK OYER THY. WORK OF TRAVELLING TICKET EXAMINERS ON THE NORTH 
WERTERN RAILWAY. 

1444. *Sardar Sant Singh: (a) Is it a fact that the Railway Board 
recently isslIed orders to the Agents of the Shlb:!-mnnaged Hailways t.hat 
there should be checks over the work of Travelling Ticket Examiners and 
that it should be arranged by Chief ACCOU'lts Officers by senior Travelling 
Tieket Examiners of certain seniority and standing? . 

(b) Will Government please state whetner this system has been brought 
into force on the North West.ern Railway? If not, when is the North 
Western Railway likely to comply with the orders of the Railway Board? 

(3509) A 



LEGISLATIVE ASSEMBLY. 
TU6Bd;ay, 7th .4pTl1, 1936. 

The A&sembly met in the . Ass€mbl .. Chamber of the Couueil House at 
Eleven of the Clock, Mr. President (The Ilonourable Sir Abdur Rahim) in 
the Chair. 

QVESTIONS AND ANSWERS. 

GOVJ<;RNMENT's POLICY REGARDING STAFF OF STATE RAILWAYS PROSECUTED 
BY THE PUBLIC. 

1442. *Dr. If. B. Khare: Will Government please state the policy and 
procedure in respect of staff (both gazetted and non.gazetted) on Indian 
State Railways prosecuted by the travelling public for acts performed in 
the course of their duties? 

The Honourable Sir Muhammad Zafrullah nan: Each case is dealt 
\lith On its merits. I would. however, refer the Honourable Member to 
psragraph 252(a) of the State Railway Open Line Code, Volume II. 
a eopy of which is in the Library of the \ House. 

INcr.URION OF ADOPTTVE PARENTS IN THE STATE RAILWAY GRATUITY RULES. 

1443. *Dr. N. B. nare: Will Government ple811e state the considera-
tion which made the Railway Board to include adoptive parents within 
the expression "dependent members of thE' family" as referred to in rule--
25 of the State Railway Gratuity Rules and as amended by Railway 
Board's No. 9554·F., dated the 7th Msrch, 1935? 

The Honourable Sir Muhammad Zafrullah nan: un'der the Hindu 
Law adoptive parents have in Law the status of natural parents. The 
main test of eligibility for a compassionate gratuity under rule 25 is 
dependenCle on the deceased employee and the Railway Bond thciught 
it desirable to issue instructions to remove doubts on the subject and' 
to ma.ke ;t clear that adoptive parents, if dependent, might De treated 
as natural parents. 

CHECK OVER THE WORK OF TRAVELLING TICKE",' EXAMINERS ON THE NORTH 
WESTERN RAIT,WAY. 

1444. *Sardar Sot Singh: (a) Is it a fact that the Railway Board 
recentlv issued orders to the Agent.s of the State-mana.ged Railways that. 
there should be checks over the work of Travelling Ticket Examiners and 
that it should be arranged by Chief Accounts Officers by senior Travelling 

~  Examiners of certain seniority and standing? 
(b) Will Government please state whether this system has been brought 

int.o force on the North Western Railway? If not, when is the North 
Western Railway likely to comply with the orders of the Railway Board?' 

( 3509 ) .l 
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The Honourable S1r KUhamm&d. Z&nullah Khan: (a) The orders issued 
ure for surprise checks by men of certain seniority and standing to be 
1'I'ranged for by the Chief Accounts Officer .in consultation with the Chief 
Commercial Manager. 

(b) Government understand that the arra.ngements to be made for 
these checks are being considered by the administrative officers concerned. 

QUi Muhammad Ahmad Itazmi: In ~  to part (a) of the ~ . 
Sir, have the Railways found that it is necessary that checking should be 
dOIlE' by another Department,. I mean the Accounts Department? 

The Honourable Sir Muhammad Zafrullah Xhan: It is not anGther 
Department. 

Qazi Muham,mad. Ahmad Itazmi: What 1 mean is that. checking hat; 
to be done by the Accounts Department also in addition to the checking 
donI:; by the Traffic Department. 

The Honourable Sir Muhammad Zafrullah Xhan: 1 thought the Hon-
ourable Member meant that checking was done by some Departme.nt 
1)ther than the Railway Depa,rtment. 

Qazi Muhammad Ahm&d. Itazmi: My point' is whether the R'ailways 
have found that it will be more efficient if the checking were done by 
t.he Accounts Depart.ment and not by the Traffic Department under which 
t.he travelling ticket examiners are working? 

The Honourable Sir Muhammad Zafrullah Khan: In order that surprise 
check should be of value, it should be done in the manner indicated in 
part (It) of the a·nswer. 

Qazi Muhammad Ahmad Xazmi: Will it not be more feasible and 
lldyantageous if this checking were left in the bands of the Accounts 
Department as before instead of in the bands of the Traffio Department 
as at present? 

The HonOUrable Sir Muhammad ZafruJlah Khan: Does the Honour-
flble Member mean ordinary checking? 

Qazi Muhammad Ahmad Itazmi: I mean the super checking that 
is being proposed now. 

The Honourable Sir Muhammad Zafrullah Khan: That is arranged 
for by ~ Accounts Department. 

Qui Muhammad Ahmad Itazml: The staff that was ta'ken over from 
the Account.s Rranch l1a,s bpEm handed over to the Operatin!!" BrAnch, 
and T wnnt to know if thev wi]] be transferred back to the Accountll 
"Brnnch? . 

The ~  Sir Muhammad Zafrllilah Khan: 'l'hnt doe!'! not arise 
<Jut r,f Un8 question. 
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Qazi )(ubammad Ahmad Kazmi: Is it proposed to employ new tlhff? 

The Honourable Sir Muhammad Zafrullab Khan: Thut does not Arise 
out of t,his question either. 

'OPTION TO THE OLD TRAVELLING TICKE'f EXAMINERS TO SELECT THB POST 01' 
"B" CLASS GUARDS ON THE NORTH WEPTERN RAILWAY. 

1«5. *Sarciar Sant Singh: (8) Will Government please state the number 
of vacancies of 'B' class guards on the North ~  Railway? 

(b) Are Government aware that the old Travelling Ticket Examiners of 
the North \V estern Railway were considered to be 1\ running staff before 
.JunE! 1931? 

(c) Are Government prepared to giVE' an option to the old Travelling 
Ticket Examiners to select the post of 'R' clasR gURrdR? If not, wIly not? 

The Honourable Sir Muhammad Zafrullah Dan: I um collecting 
information 3Jld will lay Ii reply on th(' table of tha House, in due course. 

PAYMENT OF THE RENT OF LAND BY LEASE·HoLDERS IN DEI.HI. 

1446. ·Sardar Sant Singh: (a) With reference to the reply given to my 
starred question No. 451, part (d), Bsked on the l'th September, 1935, 
l'E Farding payment of the rent of land by lease·holders in Delhi, are Govern· 
ment aware that as against two or three complaints stated therein, there 
were about 50 complainants, some of whose names arc given below: 

1. Hafiz Imam Khan, 2. Ch. Mehtab Khan, Contractor, 8. Mistri 
Ibrahim, 4. Mistri Chand Khan, 5. Mr. Bhaundu Khan, Con· 
tractor, 6. S. Hardit Singh, 7. S. Atma Singh, 8. Mr. Ahmad 
Ali, 9. Mr. TIahi Bux, 10. Mr. Kashmira Singh, lL Mr. Aziz 
Khan, 12. Babu Abdul Rahman, 13. S. Sardar Singh, 
14. Mr. Hakim Singh, 15. Mr. Hasan Khan, 16. Mr. Gurbachan 
Singh. 17. Mr. Ram Singh, 18. Mr. Devi Singh,· 19. Mr. 
Abdullah, 20. Mr. Ghanyha Singh, 21. Mr, Hari Singh, etc., 
etc. ? 

(b) What steps dc, Government propose to take against the officer who 
submitted false reports of having received complaints from two or three 
lessees only? 

(c) How were the complaints of 80 many above mentioned lessees dis· 
posed of? 

(d) Are Government aware that almost all of the above mentioned men 
'asl[ed for an impartial enquiry into l.enain allegations against the LRmbaMar 
()f Gurdwara Road, Karol Bagh, Delhi, regarding his misbehaviour and ill· 
treatment, etc. ? 

(e) Are Government aware that the reported enquiry was held by one 
of the officers of the Nazul Department, Delhi? 

(f) Do Government propose to have the matters investigated afrellh anet 
redress the grievances of 80 many complainants? I:( not, why not? 

AI 
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Sir Gtrta SbUlkar Bajpat: (a) No complaints ~  filed by the ~  
who&e names have been mentioned; nor was t,lie number of complamts-
greater than that mentbned by me in ~ .• reply referred to by the 
Honourable Member. 

(b) and (c)_ Do not Ilrise. 

(d) No. 
(e) The enquiry was held by the Tahsildar Nazul, Delhi. 

(f) In view of the answer given to part (a) of tbis question and to 
part (d) of his previous question Government see no reason to take the 
action proposed by the Honourable Member. 

PAYMENT OF THE RENT OF LAND BY LEASE-HoLDERS IN' DET,HI. 

1447. *Sardar Sani Singh: With reference to the reply to part (e) of my 
starred question No. 451, asked on the 17th September, 19R5, cannot a 
tenant in order to ensure safe payment of the rent of leased land, pay to 
the Deputy Commissioner, Delhi's office, direct by cheque 01." money order-
through the medium of post? If not, what are the reasons? 

Sir Glrja Shankar Bajpai: The arrangement suggested is not practic· 
ahle. No record of demand is ma.intained in t,he Deputv Commissioner's 
Office against individual lesKees. whose number, I may add, is very large. 
Oonsequently, remittance direct through the post to the Deputy Com-
missioner would lead. to confusion. I rna." add that the collection of 
Illlzul dues through the Lambardar is 11 ~  pract,ice and there ~
nothing exceptional in its heing followed in Delhi. 

RECRUITlIn>'NT OF SIKlHI IN THE OFFICE oJo' THF. DIRECTOR OF PuBLIC 

- INFORMATION. 

1448. *Sardar Sant Singh: (a) What is the present strength of the 
ministerial staff of the Office of the Director of Public Information. Home 
Department, and what is the percentage of each community? 

(b) Are GOvernment aware that there is not a single Sikh Assistant 
or clerk in this office? If so, why? 

(c) Are Government prepared to order the recruitment of a few Sikhs 
in this office in future vacancies? If not, why not? 

The Remourable Sir Jlenry Crai1e (a) The strength is 12, of whom 
50 per cent. are Hindus. 25 per cent. MuslimR and 25 per cent. other 
minorities, 

(b) and (c). It is true t.hat there is no Sikh in this office at present. 
I rna:" explain that no vacancies are reserved for Sikhs but 81 per cent. 
of vacancies are rel!1erved JOJ' the ot;her minorities including Sikhs. The 
strength of the other minorities in this office is in excess of thp, per-
centllge reserved for them. 

RECRUITMENT OF SIKHS IN THE OFFICE OF THE DIRECTOR OF PUBLIC 

INFORMATION. 

1449. *Sardar Sant Sblgh: (a) Is it a fact that some peons and daftries r 
appoir.tmente have recently been sanctioned for the Office of the Director-
of Public Information? 
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(b) Are Government aware that about foUl" or five vacancies of peons 
:have alre.ady heen filled up so far by Muhammadans only? If so, under 
whose orders ha.s the recruitment from only one minority community been 
.made? 

(c) Why were the Home Department's orders, nlgarding filling up all 
new appointments, not observed by the establishment officer in making 
·these appointments?· Who is responsible for the disregard of these ordera 
in this case? 

(d) Are Government prepared to order the recruitment of .Sikhs also? 
If not, why not? 

The Honourable Sir Henry Oratk: (a) Yes. 
(b) There have been six vacancies among peOIlS, thrt't' of which have 

been filled by Muslims and· thrt'e by Hindus. 
(c) and (d). It is not the policy of Government to fill menial pllHts 

on a communal basis. No orders on the subjeC't, have bef'n issued or are 
Iloni:.t'mplated on t.he lines suggested. 

FILLING UP OF THE ApPOINTMENT OF ASSISTANT DIRECTOR IN THE SIND AND 
BALUCHISTAN POSTAL CIRCLE BY MEMBERS OF DIFFERENT COMMlJNITIES. 

1450. ·1IIIIr .. ··1.atcliBn4.avalral: (a) Is it & fact that: 
(i) the Sindh and Baluchistan Circle (postal and Telegraph) was 

created in the year 1922; and 
(Ii) during this period of 14 years, the appointment of AS81stani 

Director has been held by Muslims for 11i years, and by 
non-Muslims for 2i years? 

(b) If the reply to part (a) above be in the affirmative, are Government 
prepared to see that the appointment is filled by the members of different 
.communities by turn? 

The Honourable Sil !'rank Boyce: (a) (i) Yes. 
(ii) No. 
(b) This part of the question does not strictly arise in view of my 

repl . .,. to part (a) (ii) of the question but I may inform the Honourable 
Membei· that posHngs of officers Bre noi made on communal grounds. 

Mr. Lalchand Ravairai: May I know, Sir, if there is any fixed 4-..erm 
for t·he Assistant Director to remain in ODe place'" 

The HonOurable Sir !'rank Boyce: I should ~  notice, Sir. 

Mr. Lalchand Bavalral: May I know, Sir, if there is an Assistant 
Director who is unpopular, what i!l the way of get.ting him out of that 
place? 

(No repl;V.) 
TRANSFER OF A HINDU DISTRICT MEDICAL OFFICER FROM THE GREAT INDIAN 

PENINSULA RAILWAY TO THE NORTH ~ ~  RAILWAY. 

14:51. *Khan Babadur ShaIkh I'azl-l-:&:aq Plracha: (a) Js it a. fact that, 
ncently, a senior Hindu Uist.rict Medical Officer has been transferred from 
the Great Indian Peninsula Railway to the North Western Railway? 
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(b) If the reply to part (a) be in the affirmative, will Government be 
pleased to state whether thig transfer has affected the seniority ~  other 
District Medical Officers on the North Western Railway? If so, wIll Gov-

. d" ernment be pleased to state the numh!:'r and names of the officers affecte I' 

(c) Has this transfer caused a vacancy on the Great Indian Peninsula 
Railwa,Y and, if so, how has this vacllncy been filled? 

(d) Is it a fact that, but for this transfer, the man for Nort·h Western 
Railway would have been recruited through the Public Service Commis-
sion and from the Muslim community? 

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes. 

(b) No, bee:mae for purposes of promotion to the post of Chief 
Medical Officer, District Medical Officers of all Railwavs are borne on a 
common list. • 

(e) No. It was found that the North Western Railway required twd 
additional District Medical Officerll anrl these cOllld be spared from th& 
Great Inditm ~ . ~ . 

(cl) The question is a- hypotheticnl one. 

PRO'l'BC1'JON OF INTERESTS OF l\fUSLIMS ON THE EASTERN BENGAL RAILWAY. 

1452. *lD1an Bahadur Shaikh J'azl-l-Baq Plracha: What special steps 
were taken by the present Director of Establishment of the Railway Board 
during the period of his Deputy Agency of the Eastern Bengal Rail-
way to protect the interests of Muslims, IlS was required under the order 
of the Railway Board? If no special means were taken in this direction, 
as revealed by the Muslim percentage of employees before and after re-
trenchment, what action did Govl:'rnment take against the person respon-
sihle for disobeying Government orders '! 

The Honourable Sir Muhammad Zafrullah Khan: Government aN 
Ratisfied that the orders issued to Railway Administrations to consider 
oommlmal intere!'ts, as far as possible, when effecting retrenchment, were-
duly observed by the Ea£-tem Bengltl Railway. 

CANCELI.ATION OF TilE ApPOINTMENTS OF MUSLIM INSPECTORS IN TBB CRBW 
DEPARTMENT, EASTERN BENGAL RAILWAY. 

1453. *Khan Bahadur Shaikh J'azl-i-Haq Piracha: (a) Is it a. fact that 
recently the Agent. ERSt-em Bengal Railway intended to make some direct 
appoinhll<'ntg of 1\fuslim Inspectors in the Crew Department of his RaiL 
way? 

(b) Is it 8 fact that the Agent strongly fnvoured those appointments? 
(c) Is it. fI fact that the Agent has full pow£>rs to appoint subOldmate 

staff? 
(d) Is it a fact that under instructions of the Railway Board the Agent 

cancelled these appointments? 
(e) What justification had the Railway Board to intervene in the appoint-

ments of Crew Inspec.tors of Eastern Bengal Railwav and have the appoint-
ments cancelled? - ,-

(f) Will Government be pleased to state in bow many cases the Rail-
way Board have 80 intervened ~ the last five years and had the 
appointments cancened, !6vinp; particulars of each case'? 
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(g) It the Board did not interfere in any other case, whAt was the par-

ticular reallon for interfering in this case? . 

. The . ~  Sir )[uhammad Zatruilah Khan: I am collecting 
Information and WlIl lay R reply on the table of the House, in due course. 

LEVY OF INCOME-TAX ON THE SIMLA HOUSE RENT AI,LOWANCR. 

1454. *Sardar Sant Slnp: (a) Is it a fact that Government have 
recently agreed to charge income-tax on the Simla house rent allowance 
granted to the staff of the Government of India Secretariat? 

(b) ~  Government RWart; that the question of levying the income-tax 
on the SImla house rent allowance was considered twice before but was 
never agreed upon? 

(c) Are Government aware that one 01 the reasons for not allowing 
this charge to be made was that the dim1a house rent allowance WaR· 
never considered 8S a source ~  income to the employees of the Secre. 
tariat? 

(d) Are Government aware thut IInothei' fRct,or for the nOll-llCceptance 
by the Government of India, of the proposal to allow income-tax deduc-
tions to be made from the Simla houRe rent allowance was an adminis-
trative one also? 

(e) Is it a fact that the Home Depllrtment even on this occnsion did; 
not agree once to this proposal? 

(f) Will Governmcnt please state how the circumstances have now 
differred in warranting the acceptance of this proposal, and what points were 
adduced in favour thereof? 
. (g) Are Government aware that this has caused a great discontentment 

among the staff of the whole Secretariat? 
(h) Are Government further aware that this decision is g'oing to operate· 

upon certain staff 'Jf the Secl'etariat so harshly that. by the ~.  of Simla 
house rent allowance to the total income of the year, their income dither 
bef'..omes taxable or for payment of income-tax at a milch higher rate? 

(i) Are Government aware that the grant of Simla house rent allow-
ance is not at all a source of income, and that the same amount is paid 
to the landlords almost at once directly? 

(j) Are Government further aware that by this kind of pnyment by the 
employees of the Secretariat to the landlords in Simla, the staff of the 
Secretariat is only an intermediary party and it is not at all an income 
to the employee? 

(k) Are Government aware that the above a.ftords incrcase in the income· 
of the landlords who already pay tax over such . incomes ? 

(1) How far is this double charge by Government reasonable? 
(m) Are Government prepared to reconsider their tleciRion .and remove 

the discontent of the staff? If not, why not? 

fte Honourable Sir' Jtall!J' Oraik: (a), (.1), (d) and (f). 'fhe Silnhl' 
house-rent allowance was previously exempted from income·tax on tht! 
ground that during the Simla season the clerical staff were maintaining 
houseS in the plains and hence the rent which they had to pay in Simla 
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was an additional expense wholly and necessarily incurred in the perform-
ance of their duty. As the great majority of the staff are now proVlded 
with Government quarters in. Delhi, tor which they pay rent during the 
Delhi season only, and the cost of maintaining a second residence when 
they are in Simla is not incurred, it has been decided to tax the house-rent 
.allowance and the perquisite of free quarl-erR with effect from the enRuing 
financial year. 

(b) No. 
(e) I am not prepared to disclose what transpired in the course of ~  

·.(Iiscussions. The decision WM that of the Government of India as a wholt'. 

(g) No. 
(h) Government are aware that this allowance may raise the total 

income of the recipients to a level where income-tax becomes payable or 
becomes payable at a higher rate. 

(i) and (D. There is no differenee in this respect between t.he Simla. 
110use rent allowance and the house rent a.1lowances pl1:vable in other places, 
:which are subject to income-tax. 

(k) No. 
(I) The Honourable Member is asking for 1111 opmlOn. 
(m) Government see no J"l'no;;on t{) treat the Simla house rent allow-

ance differently from the house rent allowances payable in other places, 
"Such as Calcutta and Bombay. 

Sardar Sant Singh: . Is it a fact, Sir, that a similar proposal was before 
the Government some years ago, and the Department refused to pay t.he 
jncome-tax, and then it was dropped? 

The Honourable Sir Henry Oraik: As I have explained, in previous 
years, the Simla house-rent allowance was excmpted from income-tax, 
because, during the Simla season, the staff were maintaining houses in tlu; 
plains, but now the great majority of them are provided with Government 
quarters in Delhi, and the cost of maintaining a second residence in the 
plains is not incurred. -

Qazt Muhammad Ahmad Kazml: With reference to p81"t (k), have not 
iandlords got to pay income-tax on the rent, that they get from the staff? 

The Honourable Sir Henry Oralk: 'I'he landlords pay income-tax on 
their total income including the rent received. 

QulMubammad Ahmad ltazml: If they pay income-tax on this amount 
and the tenants also pay tax on the same amount, should not the answer 
too part (k) be "Yes" and not "No"? 

The Honourable Sir Jamea Grill: The Honourable Member has rus-
1!OVered a complete logical fallacy. Quite obviously it is no good following 
any partIcular element of income and say that it shall only be taxed once 
in tbe wbole course of its peregrinations all around India. For instance 
if I pay an assistant out of my own pocket money which brings ~ 
within the income-tax limit, he has got to pay income-tax liS well as I. 
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BREAK OF JOURNEY ON THE GREAT INDIAN l)ENINSULA RAILWAY. 

1455. ~ . Sri Prakasa: (a) Is it a fact that the Great Indian Peninsula 
'Railway dOes .not allow break of journey till at least a 100 miles have been 
~ , whIle other railways permit t,his br,'nk ev('n before 100 miles 
.in t,he case of ticket.; for morE' than 100 miles ~ , 

(b) If so, do Government propose to induce the Railway udministratir:>n 
1;0 provide the same facility in this matter as the other r3llways do? 

The Honourable Sir Muhammad Zafrullah Khan: (a) No, except in 
·the cnse of ~ . issued at lower llr concession fares specially quoted 
between certam statIons when the through fare to the place for which the 
ticket ha:; hecu. is,.;ued ill lesH than the fare from the start.ing stat.ion to 
"the place .at whIch the passenger desires to break his jonrney. 

(b) No, I:IS Govl'rnment. do not eOnl'lider that ·the restriction is unfair or 
unreasonable. 

Mr. Lalchand lfavalrai: 1\/11." I know if t.he pl'Retice is uniform on all 
'1'8ilways? 

The Honourable Sir Muhammad ZafruUab Khan: I shull require notice 
of that question. 

Mr. Sri Prakasa: Doe!'; the ' ~ fl'llr lilly fraud if thiR ('oneeRsion is 
'permitted? 

The Honourable Sir Muhammad Zafrullab Khan: J cannot say. 

Mr. Sri Pr&kasa: Is it lIOt. a fRl,t that 11 similar rule enst.ed on the 
E. I. Railway, anCl thAt they have now abolished it? 

The Honourable Sir Muhammad Zafrullah][han: It may hl' AO. 

Pandlt XAksbmi Kanta 1Iaitra: Is it not a fact t·hat this practice 
also prevails on the E. B. Railway? 

The Honourable Sir Muhammad ZafruUah Khan: TaRot ma\ he 1\ {act. 
I eannot· reply to all thE-lie C(uE-stionR about all r'lilw'!1YR withOlit notice. 

Qui Muhammad Ahmad Xum1: IR it not II. fact that previolls1y. on 
most of t.he railways. journey could be broken after completing hundred 
miles ani! now mORt other railways have allowei! t.!tis concession? 

The Honourable Sir Muhammad Zafrullah ][han: I cannot answer with 
regard to other railways. 

Pandlt LaJrsbml Kania Malka: Do Government propose to introduce 
• sort. of llniformit.y in t.his respect on a1l railways? 

The Houourable Sir Muhammad ZafrUl1ab ][ban: Not nec88s8rily. 

Mr. Sri Prakasa: If other railways allow this l'oncession, what is the 
"harm in the G. 1. P. Railway allowing' it? 
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1Ir. President (The Honourable Sir Abdul' Rahim); ~ Honoul'able· 
Member has said that he does not know what. the other raIlways do. 

1Ir. srt Prakasa: He does not kno\\- nb.out other railways, but he h811 
got information about the G. 1. p. Railway. 

The Honourable Sir :Muhanimad ZafrUllah Khan: If the question ill· 
that other railways allow a break of journey before JOO miles are completed, 
my reply was that so does the G. 1. P. Railway, except with l'egard to 
tickets issued at Ii ~ reduced rate where the fare from the starting 
station to the station at which the journey is desired to be broken is greater 
than the fm'e that hll!< beell paid on the whole of that ticket. 

JIr. Srt Prakas&: Is the!'f' 11 special coneession rate between Delhi 
and Agra? I ask this in view of the ~  that. surh break of journey ill 
not allowed bet,ween these two stations? 

The Honourable Sir Muhammad Zafrullah Khim: I do not know if 
there ill Any concession rate between Delhi and Agra . 

• r. Srt Prakasa: Will tIl(' Honourable Member inquire? 

The Honourable Sir Muhammad ZafruUah Khan: If the Honourable 
Member will put. down II question, I will get the information and supply 
it to him. 

1Ir. Sri Prakasa: The question is already therf'. 

The Honourable Sir Muhammad ZafrUl1ab. Khan: The question whether 
there is a IIpecial concession rate between Delhi and Agra is not there. 

Nox-Tf;!H!F. OF .. 'Y.;.:K-ENO RRTURN TIC1KETR FOR UPPER CLARBR!'! ON THB 
.~  TNmAN PENINSULA RArT.WAY. 

1456. ·1Ir. Sri Prakasa: (a) Is it a fact that week-end return ticket-s ~ 
given by the Great Indian Peninsula Railway between Delhi and Agra for' 
intermediate and third classes and not for ~  higher classes 'I 

(b) If so, nre Government prepared to recommend to the railway to 
extend the facility :\s is done by other railwaYF> ? 

The Honourable Sir Muhammad zatrullah Khan (a) Yes. 
(b) T 11m conveying the Honourable Member's suggestion to the Agent 

of t.he Great Indian pf>ninsula Railway for consideration. 
1Ir. Srt Prakasa: Will the Honourable Member ~  ndd that he' 

himself would like this concession to be extended? 
The Honourable Sir Jluhammad Zafrullah Khan: No, Sir. 

FA('ILITn:s TO GOVERNMENT SERVANTS FOR PAYMENT 01.1' INCOME-TAX. 

~ ' . *Mr. Sri Prakasa.: (a) Is it a fact that ·~  are special ru1es by 
WhlOb Government servants make a return of their incomes to special' 
officers for ~~  of payment of income-tax, Qnd are not 1'equired i;r). 
observe t,he formahties necessary in the CRse of non-officials? 
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(b) H so, why are special facilities afforded to Government servants? 
(c) Are 'Government prepared to equalize the status of officials and non-

officials, so far as the payment of income-tax is concerned, and afford them 
all equal facilIties or impose on all equal disabilities? 

Mr. A. H. Lloyd: (a) No. 

(b) and (c). Do not .I1rise. 

Mr. Sri Prakasa: Is it not a fact that in the United Provinces there 
is a special officer to whom the ,Government st.rvants have to send their 
returns and that they have not to send their retUl"lIs to the local officer 
in charge, as other residents of the district have t() do? 

Mr. A. B. Lloyd: It is a fa-ct that in most, if lIot all, parts of IndiR, 
there are what are called salary circles to which special income-tax officers· 
are posted. These salary circles are JlQt (lOflfined t,o Oow,mmPllt servants, 
There are also salary circles for prh'ate citizens, 

Mr. Sri PrakaSa: Have Government servants also got to submit their 
pass books and other dm!lIments just as ordinllry citizens have t,Q do'i 

Mr. A. H. Lloyd: That depends 011 the ~ '  of eR-eh call(>. 

Mr. Sri Pra.ka8a: I do not quite follow the Honourable Member. Is 
there a difference between a PIII'IS book held h:,' 1\ Government servant and 
one held by a private citizeil? 

Mr. A. ][. Lloyd: The Honourable Member aSSUllles that in all casos 
of assessment of non-Goyernment servants, pass books have t,o be pmduoed 
before the income-tax officer. That is not correct. 

Mr. Sri Praka8a: That is absolutelv correct. I pa:v income·tax, :md 
I know. . 

Mr. A. H. Lloyd: May I point out that the Honourable Member i. 
not the onl.y inhabitant of this eountr.v? 

Mr. Sri PrakaI&: No, there are others but so far aF, I personally know, 
they have, all of them, to submit their pass books when they are not Gov-
emment servants, Rnd not to submit them when they are ~ 
servants. The Honourable Member can take that from me . 

• r. President: (The Honourable R.ir Abdur Rahim): The Honourable-
Member has got the answer. Next question. 

ENCOURAGEMENT TO BRITISH SOLDIF:RR IN THR INDIAN ARMY TO MARRY. 

1,,1jR. *JIr. sri Prakua: (a) I. it true that o':lly " certain percentage r,f 
British soldiers in the Indian Army is allowed to marry? 

(b) If BO, what is that percentage" And what is the principle in Dot 
allowing all t.() marry? 
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(C'I Is it a fal:t that the old system of keeping brothels ~ . soldiers has 
.been 'abolished, and that the majority of sold!ers have no legItlmate means 
.for satisfaction of natural passions and ~  If so, ~ Government 
prepared to consider the desirability of ~  these soldlers to marry? 

(d) Is it llot a fact that Indian soldiers :ue alml)st all married? If so, 
.have Government found that this has in any way affected their efficien3Y 
or discipline? 

Kr. G. B. ". Tottenham: (a) and (b). Any soldier over the age of 26 is 
.officially permitljed to marry, but for reasons of economy the number of 
married quurters ill India has to be limited, lind only those of the rank of 
sergeant and four per cent. of those below can hope to obtain accommoda-
tion for their wives. . 

(c) The answer to the· first part of the question IS in the affirmative. 
As regards the second there is no intention of changing the policy. 

(d) There is no restriction on the number of Indian soldiers who may' 
be married, but married accommodation is only provided for a limited 
number. 

The reply to the second part is in the negative. 

Pandit I.aksbmj Ranta Maitra: If a large number of soldiers desire 
to marry, bow is this four per cent. selected? 

Kr. G. R. r. Tottenham: I shall require notice of that. I do 110' 
know exactly how the four per cent. is selected. 

Kr. S. Satyamurti: With reference to clauses (a) and (b), may I know 
who has prescribed this percentage? Is it Mle Indian army authorities, 
.or the British army authorities? 

Kr. G. B. r. Tottenham: No doubt the Government of India have 
fixed it iri consulation with the army authorities in England. 

Kr. S. Satyamurti: Have Government inquired, or do they propose 
to inquire, whether this virtual }Jrohihition of a very large number of 
British soldiers from marrying while they are in India may have an adverse 
effect. on the surroundings of the cnntonment? Will they malie inquiries 
so us to enable all people who are legally entitled to marry, to get married? 

Kr. G. R.I'. Tottenham: No, Sir. They have not made any special 
inquirie8 on that, point, because they are perfectly well aware of the 
facts. The fact if! that it would be prohibitively expensive to provide 
married quarters for any considerablv larger number than those for whom 
married quarters are provided at present. 

Kr. S. Satyamurtl: Are Government satisfied that, t,he present low 
percentage of those who ean really marry has not had, or is not likely to 
have an adverse effeet on the morals of the surroundinf:( places? 

lb. Q. R. ". Tottenham: Government are l'stisfied from the facts 
that I quoted the other day, bearing on what the Honourable Member has 
in mind, tbat the disciplinary cases arising in this nonneetion are consi-
Cit'lrab1:v 1(1Oss t,han they were some years ago. 
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Mr. S. Satyam1Uti: Have Government made aoy calculations of the-
extra cost involved in providing married quarters, not ·on a luxurious seale, 
but on a ~  comfortable scale, for all people who desire to marry?' 

Mr. G. :8.. 1'. TotteDham.: Thev have not made anv detailed estimate 
of the cost of the various scales of "accommodation that· would be required.-

Mr. S. Satyamurtt: Will Government coosider retainiog here only those' 
British soldiers who are married. and send awav the rest to their own 
country? . 

The Honourable Sir .ram .. Grigg: No. 
Mr. Sri Prakasa: Are soldiers allowed to visit the interior of llities-

from time to time for purposes which need not be mentioned? 
Mr. G. It. 1'. TotteDham: No. 

ALLownw 0.' PERSONS GOING ON RAII.WAY Pr,ATFoRMS TO POST- IJKTTRRS 
WITJlOtTT PLATFORM TICKETS. 

1459. *Kr. Sri Prakara: (a) Is it a faot thllt railwa.y authoriLies do not 
permit persons to go to the platforms at many places without platfoml 
tickets, even to post their letters in the Railway Mail Service post boxes?-
If so, are Gm'err.ment prepared to take steps to instul RaiIwl\Y Mail Service 
post boxes outside an stations where platform ti(lkets are in force? 

(b) Is the Honourable Member for Industries and Labour prepared 
to try to induce the Honourable the Commerce Member to recommend to 
the R-ailways to permit hona fide per80JlS, want,iog to post letters in the-
trains when t,hey are in, to do so without the necessity of buying plltt,form 
tickets? 

The Honourable Sir Pr&Dk Boyce: (a) The reply to the first part of 
the question is in the affirmative. As regard!! the second purt, instruc-
tion!! hllve already been iRsued t() all Heads of Circles to instal letter-
boxes at railway stations as far as possible in such a way as to permit 
of postings from inside as well as from outside the platform. Letter-
boxes 00 railway platforms are, however, meant mainly for p&!lsengers-
travelling by trains. 

(b) It would noll be practicable for the Ticket Collector at the entrance-
to the platform, which is Illso the exit for passengers who have dlltrained. 
to distinguish persons who have detrained from those who were allowed 
free admission to the platform. Government do no;c. thp,refore, ~  
to make any exception in the case referred to. 

Mr. Sri Pr&kall&: In view of the fact th.t free permits are alloweCl 
to persons visiting the platforms in order to see a member of the railway 
staff on business, could not such permits be also ~  to those who want 
to post letters? 

The Honourable Sir Prank Boyce: No. I t,hink the matter is not of 
sufficient importance to justify the course suggested by my Honourable 
friend. H any individual wants to post a letter urgently on a trlJoin. 
surely it is not too much to ask him to purchase a platform ticket. In 
-any case, there are usuals ample postal facilities provided in cities and 
towns. 
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Kr. Sri Praka8&: Does the Honourable Member realise that it COD-
siderablv elliJaIlceH the charge of pOHtage, because it involves the payment 
of all ~  for entry into the platform? 

Prof. :N. G. BaDga: Are Government prepared 00 allow those people 
who pay late fees to go on to the platform without the purchase of 
tickets? 

The Bonourable Sir !'rank :Noyce: No, Sir. 

Prof. 5. G. Ban,.: Why not, Sir. 

The Honourable Sir !'rank Boyce: For the reasons that I have already 
given. 

Prof. 5. G. Banga: May I ask, Sir. 

Kr. President (The Honourable Sir Abdur Rahim): The HonouraQle 
Member should: not argue the matter. 

Prof. B. G. B.a.nga: He has not given any reasons. 

Kr. President (The Honourable Sir Abdur Rahim): Next question. 

RAILWAY ADVERTISEMENTS IN INDIAN NEWSPAPERS. 

1460. *lIIr. Sri Prakasa: (11) What 3.re the rules, if any, 101 railways to 
send. their ad",ertisements to Indian papers? 

(b) Are there any political considerations in their choice of newl!papers 
which they patronise for the purpose? 

(c) Do thp. Central or Provincial Governments now and then advise 
railway administrations as to which papers are not to be patronised? 

(d) What iFl the reason for the East Indian Railway withdrawing their 
advertisements from the Ai (Benares) and PTatap (Cawnpore) which have 
'large circulations in the tracts through which that railway passes? 

(e) Was any communication received by t,hem from the United Provinces 
'Government on the subject? 

(f) Are Government prepared to recommend to the Railways to look 
only to the possibility of the largest amount of publicity and not to .~ 
political opinions of any particular newspapers when advertising? 

The Honourable SIr Muhammad Zafrullah lDum: (a) There are no 
rules. 

(b) The tone of a paper is taken into consideration but the main con-
sideration is the value of a paper as an advertising medium. 

(c) Yea. 
(d) and (e). Government have called for information. 
(f) No. 

Bardar Sput Singh: What is meant by the tone of the paper? 
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Mr. S. Satyamurti: Does the word "bone" refer to the political, social, 
oOr religious tone of the paper? Does it refer to a paper which 8UppOrts 
Government in whatever they do, or does it. refer to a paper which hils a 
healthy public tone and criticises fearlessly? 

The Honourable Sir IInhtmmAd Zafrullab. Khan: I think the question 
contains too many assumptions. 

Mr. S. Satyamurti: Which is correct? None, or all? 

The Honourable Sir lIuhammAd Zatrullah lDwl: The Railways h&'Ye 
got a discretion in the matter. If they(find that a particular paper is not 
desirable from any point of view, they exercise their discretion in the 
matter. 

Sardar Sant Singh: Do they give these adverf;isements to papers which 
.habit,uall:v support (foverIllJlenf. in order to subKidist' them? 

The Honourable Sir lIuhammad Zafrullah Khan: No. 

Mr. S. SatyamurU: I want to know what are the considerataons which 
generally weigh with the railways in determining the clas8 of Mwsp8pers 
to which advertisements are sent. 

The Honourable Sir lIuhammAd Zafrullah Khan: I cannot. tell the 
Honourable Member hew the mind of It particular publicity officer or Agent 
works in the Dlatter. 

Mr. ]f. V. GPdgil: 11,; thpl'P lilly bnll against Tndinn owned psperll and 
Indian conducted papers? 

The Honourable Sir lIuhammAd Za!rullah Khan: No, Sir. 

Mr. LalchaDd BavaIral: Is there any list of newspapCA to which the 
railways send advertisements? 

Panc1it Lak"'hmi Kant. lIaltra: Ts it a fact that nationalist journals 
are not given any advertisements? 

The Honourable Sir lIuhammAd Zafrullah Khan: If the Honourable 
Member will supply me with a list of nationalist jou.'11als, J can tell him 
which are given advertisements and which are not. 

Mr. Sri Prakasa: Two are mentioned in this connection, and what T 
want to know is, whether the discretion of railwayB is goveml'd b,. hints 
from Government? 

The Honourable Sir lIuJuunmAd ZafralIah KbaD: J have already replied 
to that question. 

Mr. S. SatyamurU: With reference to clause. (0, may I know whether 
Government will issue instructions to Railw&y AdininistrBtions in give 
their advertisements to the papers which have the largest publicity, and 
not to import any ot,her consideration whatevel'? 
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The Hcmoarable Sir Mvbamalad Zafrullah Khan: If the Honourable· 
Member will explain how his supplementary question, differs ~ part 
(f) of the original question, I sha]) try h) give him a repl;\". If It IS the 
same, I have already -answered. 

Mr. S. Satyam1l1'll: Will Governmept issue instrucllons in future t;o. 
all ra.i1ways not to take the political opinions of the paper into considera-
tion? 

The Honourable Sir Muhammad Zafrullah Khan: I have given the 
reply to part (f) of the question. If the Honourable Member will. expl!!oin 
to me how this supplementary question is different fror;n part (f). I shall 
give a reply. 

Mr. Sri Prakua: This is a commercial department. Why do Govern-
ment permit political considerations? 

Mr. President; (The Honourable Sir Abdur Rahim): These are all Rrgu-· 
mentis. 

RATE REGISTER 8CIH:ME ON 'rJIF. NORTH WESTERN RAILWAY. 

1461. *Mr. S. Sat;yamurti: (8) Is it a fact that the Rate Register scheme 
was started in 1929 nnd then extended for a period of two years from 1st 
July, 1934, and that the Agent, North Western Railway, was asked 1;0. 
submit a report on its working? 

(b) Will Government be ~  to state if the Agent ht.s submitted 
his report? 

(c) If the answer to part (b) be in the affirmative, will Government 
please state what tlw recommendations of the Agent are, and what decision 
has been arrived at? . 

(d) Is it a fact that again another extension has been granted instead" 
of the scheme being made permanent? 

(e) What is the total staff employed on the experiment? Are they 
permanent or temporary'! 

'!'he HODOuarble Sir Muhammad Zafrullah Khan: (a) Yes, except that. 
the registers were not is!med to stations till the elose of the year 1930. 

(b) No. . . 
(c) Does not arise 
(d) Yes, up to the S1st Deoember, 1936, with a view to ascertaining 

whether the existing machinery for maintaining the ~  can work 
effioiently . and expeditiously ~  on the numerous changes that 
are neoessltated by recent alterations in rates. 

(e) 32 subordinate staff of whom 11 are permanent and 21 temporarv .. 
and three inferior staff. • . 

}1'IXATION 010' n.\TE!< ~'  EU:C'fION8 TO I>ROVINCIAL LEGISLATURES. 

1462. *Mr. S. Satyamurt1: Will Government be pleased to state: 
(a) ~ ~ they are ~ on any correspondence with Lhe Pro-

VlDclal Governments In order to fix a date for Pr.Jviucial 
elections for Provincial legislatures, under tho Go-v.:rnmenli 
of India Aot, 1985; 
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(b) wbether they hav!> come to any eonC'lusiOn' On the' Question of 
fixing a dute for these elections Bimultaneollldy in all the 

. Provinces; . 
(c) whether they propose to take into consideratiun the necessity 

of so fixing a date as to· enable the largest numbel' of voters 
to vote in the polling booths; and 

(d) whether they propose to make an .announcement on this matter, 
as early as possible, tc? enable the organisers of parties to pro-
ceed with their work? 

The Honourable Sir NripencL, Sircar: (a) and (b). I could invite till" 
Honourable Member's atltention to the answers given by ~  part,s (c), 
(d) and (e) of his starred question No. 1144, to which I hl\vE' nothirig to 
add. 

(c) The Local Governments and the Government of India nlitura.lly 
desire that the fullest practicable opporfmnity of exercising the franchisE' 
should be afforded to the new electorates, a.ad this wilLbe borne in ·mind 
. in arranging for the new elections. But the . holding of tbe' elections 
must of cOUl'<:e takE' its natural pltll'(' in ~ whole sequence of arrange-
ments. 

(d) The Honourable Member may rest assured that Local Go vern-
ment-s will announce their electoral time tables as soon as they are in a 
position to do so, and that in this matter, they will, as in the past, 
have regard to the interests of all concerned. 

Mr. S. Sa"amurti: May I know if the Government are aware that 
certain Local Governments have already made tentative announcements. 
with regard to the dates of the elections? 

The Honourable Sir Nripendra Sircar: My friend .may be right. I have 
no information. . ." 

Mr. S. Sa1r&m1Uti: Are the Government of India consulted at any 
stage by the Provincial Governments, before. they make up their minds on 
this matter? 

The Honourable SIr Bripendra Slrcar: Informal consultations go 011 ~ 
the time. .' 

Mr. S. Satyamurt1: Will Government give a directio!l a8 suggesLed in 
clause (f) of the question-that these elections should take place simul-
taneously in all the provinces? 

The HonO'lllable Sir Nripendra Slrcar: There can be ·noobjection t.() 
,considering that propoaition. 

TRAINING OF INDIANS TO BE IN CRAIlGE OF BROADCASTJNG. 

1463. *Mr. S. Satyamvti: Will Governme.nt be pleased to state: 
(a) whether any arrangements have bee.n made, or are proposed tQ 

be made, to train Indians to be in charge of broadcasting 
in the country; . 

(b) if so, what those steps are; and 
(c) if not, why not? 
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The Honourable Sir !'rank Boyce: (a) and (b). I ~  .that the 
Honourable Member refers to the training of Indians for the hlgher posts, 
'Such as the posts of Station Engineer, Station Director, and Controller of 
Broadcasting. If so, I would point. out that two of ~ three ~ 
Directors and all three Station Engineers are already Indlans. There IS 
in the budget.! for 1936-37, 11 sum of Rs. 50,000. for experiment. a!ld 
research, and it is proposed to use a part of thls sum for the. ~  
of ncw recruits both on the programme side and on the techmcal slde. 
The training scheme will probably be worked out and put. into operation 
before next cold weather. 

(c) Does not arise. 

JIr. S. Sat,amurti: I am asking particularly about the Controller of 
Broadcasting. May I know if there is any scheme for tra.ining an Indian 
who can take the place of the present incumbent, as soon as his term 
-expires? 

'!'he Honourable Sir !'rank Boyce: No, Sir. I ha.ve already pointed 
out that two of the three Station Directors are already Indians. A num-
ber of new stations will probably be started in the course of the next 
few years; and when the time comes to replace the Controller of Broad-
casting, there should: be ample material available. The charge of a broad-
casting station is in itself training. 

Mr. S. Satyammti: I am merely asking whether Government are taking 
all possible steps to find a competent Indian, when the time is due for 
filling up the post of the Controller of Broadcasting. Are they really 
taking sreps to tt:ain an Indian? It is no good their telling us after-
wards, that there is no trained Indian available. 

'!'he Honourable Sir I'rank Boyce: I have already explained the steps 
that Government Are already taking. 

Mr. Lalchand Bavalral: May I know when Goverpment would appoint 
1I.pprenbices to lea.rn the work and to be trained for these posts? 

'!'he Honourable Sir !'rank Boyce: To what posts is the Honourable 
Member ~  I have explained already that it is proposed to train 
new recrmtll both on the progmmme side and on the technical side. 

Mr. Lalchand Bavalral: I would like to kQow where tbey are goin.g to 
he trained . . . . 

JIr. ~ . (The Honourable Sir Abdur Rahim): This question has 
been suffiClently answered already: next question. 

ACTION TAKEN UNDER THE CRIMINAl, LAW AMENDMENT ACT, 1935. 

14M. *JIr. S. Sat.yamurti: Will Government be pleasea to state: 
(a) the number of cases in which IWtion has been -taken in the 

country. since the certificstion of t.be Criminal Law Amend-
ment Act of 1985 by the Governor General; 
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(b) the reasonR in each case for which sllch action ha& been i;aken; 
and 

( c) whether they are prepared to consider' the repealing of tho Act? 

'l'he HODourable 1rU' Henry Oraik: (a) and (b). The information is being 
h3011ected and will be laid on the table of the House in due course. 

(c) No. 

Mr. S. Satyamurti: Has the Honourable the Home J\Iemher hiDlself 
'no notion at all about any oases in which action has been taken under the 
'Criminal Law Amendment Act, 1985,} 

'l'he HOD01I1'ab1e Sir BeDIJ Oraik: I certainly have some information, 
but what the Honourable Member want.; is a complete statement of all 
<cases in every province. 

~. S. Batyam.urti: I am asking how many cases are now within the 
'per'Sonal knowledge of the Honourable the Home Member, apart from 
'the inquiry which he is conducting and the results of which we are going 
'to await. 

'l'he HODourable SIr Benry Oralk: I could not say off·hand. 

Mr. S. Sa'Yamunl: Have Government examined the question, in view 
·of the fact that cases may be very few, of repealing this Act? 

TIle HOD01I1'able SIr Henry Oralk: Thall is making 8 presumption-to 
,say that cases are very few. 

DEFICITS IN PROVINCIAL BUDGETS. 

1465. *Kr. S. Sa'yamurti: Will Government be pleased to state.: 

(a) whether the fact, that most of the provincial budget,s are deficit 
budgets, has been brought to the notice of Sir Otto 
Neimeyer; 

.(b) whether the report of Sir Otto Neimeyer will take into account 
. ' this fact, and the present system and rate of taxation iu 

India; and 

(c) whether it will be placed before the Hou!le for its expression of 
opinion before the Government of India formulak their 
opinion or recommendations t.() IDs Majesty's Government? 

'l'he Honourable Sir lam .. Grtgg: (1\) All the provincial budgets have 
-naturally been plnced in the hands of Sir Otto Niemeyer. 

(b) I presume so. 
(e) I elm 81M nothinl!' to t,hp stat.ement made by the Honourable the 

Leader of the House on the 24:th of last month. 
D 2 
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J1r. S. Satyamurti: Mav I know whether, since the 24th of last 
month ~' cablegram or letter ~ been sent ~ the, Sec!,etary of State, 
saying that, in the opinion of thIS House, HIS MaJes.t.y s . ~  
ought to stay their hands, before passing ~ Orders m ~  on thIs' 
matter, until this House has had an opportunItY"of expressmg It.S opinion 
on . t.he results of Sir Otto Niemeyer's enquiry? .' . 

The Honourable Sir lames Gria: His Majesty's Government have-
heen informed of exactly what took place in the House on the occasion 
t'.i whi('1t tIl(' llonournhle Memb!,l' rdf'l'S, 

Kr. S. SMyamurt!,: I want a specific answer to a specific quesVion. I 
want to know whether the Secretary of State has been told tha.t this 
House wants an opportunity of expressing its opinion on the Niemeyer-
Report, before His Majesty's Government p8Ss':finai onrers thereon.. 

The Honourable Sir lames Grigg: His Majesty's Government have been 
given a verbatim account of what took place in this House. 

JIr. B. SatyamurtJ.:Have the Government of India heard from' Hi& 
Majesty's Government, in answer to that telegram? 

The Honourable Sir .Tames Grigg: No, Sir, nor, to the best of .my 
knowledge, has Sir Otto Niemeyer ~  Englanc1 as yet.. The report· 
has not yet been presented. 

INCREASE IN THE PRICE OF AGRICULTURAL PRODUCTS. 

1466. *JIr. S. Satyamurtl: Will Government be pleaSed to state: 
(a) whether they propose to take any steps to increase the price of 

agricultural products in the country; 
(b) whether they have examineil the question that the present 

. ilepression in the eount.ry is largely due to this fall in 'price8; 
(c) whether t.hey propose to t·ake ~ in this direction promptly;. 

and 
(d) if not, why not? 

Sir Girja Shankar Bajpai: (a) to (d), The depression in prices is world-
wide /lnd is govemed by iacton; .... \'t'l' which Governments have ~.  
control. The Government of India have, however, sought to assist the-
Indian producer of wheat, sugar and rice by imposition of protective· 
duties. 

1Ir. S. Satyamurti: I am obliged to my Honourable friend for answering' 
this question. I wa.nt'to know, however, whether this Government have-
examined this question, and have come to a conclusion that there is nothing 
whieh this Government can .do in this matter, ani that .~  only say 
that thp. causeFl arE" world-WIde. " 

Btr Girja SbaDbr Balpal: Government have constantlv examined thiS-, 
ques!;ion from time to time, and they have taken Buch aotion as appeare<l 
toO them to be feasible. . 
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lIr. S. SatyamurU: What is the specific action w:hicb they· have, ~  
:to raise the prices of agricultural products in the country? 

Sir Girja ShaDlrar Bajp&i: I have said that the GoVernment's view, is 
that the depression in prices is world-wide and is governed by factors over 
which Governments ha..ve little control, but, as It result of the depression, 
it has so happened that the interqal production of certain commodities has 
been threatened by imports from outside .nd in those. ~  protective 
measures have been taken. ' 

JIr. S. Satyamurti: Apart from those protective measures, am I to take 
it that Government proposes to do nothing in this matter? Has not the 
attention of the Government been drawn to the action which other Govern-
ments have been t,a1..-ing, so as to deal with this problem in an effective 
manner? . 

The Honourable Sir lames GriU: The important contribution of the 
Government to this question is not to doa g.ood many I?f .the extremely Un-

iIOund and ineffective measureR whicli have beeri' propoll"ed to' them Qy 
,Members of the Opp<:>sition. 

JIr. So' 8atyamurti: 1 ean understand that perfectly;-a11 right-; but 
have they not heen able to suggeElt something to themselves regarding some 
iIOlution, and ~  the distress of this ~·  

The BODOUl'able Sir lamea Grigg: 1 8801 that, to refrain {wm doing u lot 
·of idiotic things is, in ~ , a pretty good contribut.ion. 

Mr. S. Satyamurti: Has 'the Honourable Member's attention been 
.drawn to the fact that other countries have been taking some steps and 
'been doing something pOElitive in this direction, so as to increase the prices 
,of their agricultural products? 

The Honourable Sir lames Grigg: Not with ~  success. 

Mr. J[. S . .&ney: Is it to be supposed that there is a bankruptcy of 
-constructive statesII).8nship on the part. of this Government.? 

The Hoaouabte Sir .James Grigg: As I have !;aid before, to refrain from 
-doing the silly things whieh the Members of the Opposition have proposed 
to us is an act of constructive statesmanship. And, incidentally, when I 
have given voice to certain views which are designed at any rate to make 
it easier to resume the flow of internatkmal trade, I h8ve not yet discovererl 

\ much applause from the party oppo!'lite. 

JIr. S. Sat.yamurtt: Than. the Government. propORe to do nothing but 
1;0 abuse us l' ' 

Jrr. President. (The Honourable Sir AbtInr Fiahim): The Honourable 
Memher nepd not answer thnt· que!ltion. 

Satdar Sant Singh: May I know if the Honourable ~  know,,' 'that 
the wheat protective dut.v levied has expired on the lllRt. March last '! 



, 
j,EfHSL.4.TIVF. .4.SSEMBLY. [7TH APRIL 1936\ 

Sir Glrja SJaanbr .ajpai: It is within the knowledge of every Member' 
of this House that that duty expired on the 31st March. 

PJof. •• G. BaDp: Is it not a fact that there has been a considerable· 
amount of deflation of currency in this ~  during the last five years,. 
and that, as a. result, the· prices of agricultural products have been very 
much cheaper 1 . 

The Honourable Sir .James Grill: I am not sure about the last five' 
years, but I do know that there has been an actual expansion of currency 
III the period in which I have been in In,dia. I can give the Honourable· 
Member exact figures if he likes. I know for an absolute fact that there· 
has been an expansion of eurrency in the last two years; ahout the last five· 
years I cannot say. 

Prof. If. G. Rang.: Is it not a fact that, during this period of depres-
sion, and during the last five years specially, there has been an actua1 
contraction of currency in this country? 

The Honourable Sir .James Grigg: If the question is-"has there been-
a aecrease in the circulation since 19311"-1 think that is absolutely 
certain, because the volume of currency required to carry the existing priee, 
structure is obviously much smaller than the volume required to carry a 
price structure nearly twice as big. 

Prot. If. G. Ranga: Is it not H fact that even the sea<;(Il1l11 expulI!lion tjf 
currency which Government usually allow is being decreased from :"ear to 
year, and that that also has a 'very depressing effect upon the prices of 
agricultural products? 

The Honourable Sir .James Grigg: There is no such thing as a seasonal 
expansion or contraction of currency, but if the Honourable Member wanta. 
to find out whether there is a sufficient currency to carr.Y the existing 
volume of trade at the present price level, he can just look at the rates 
for call mOlw." in Bombay and Calcutta; at t·he present. moment, obviously. 
that is a fnir 'indication of the position. 

IsnlAN T.It\DF. RELA1.0NS 'WITH FORJo;(GN COUNTRIES. 

1467. "':Hr. S. SatyamurU: Will Government be pleased to state: 

(,,) wht",ther they ~  examined, or propose to examine, the ques-
~ ~ of Indian. trade relations with other countries, both 
inSide and outslde the British Commonwealth of Nations' and / 

(b) ~  they pro.pose to appoint an expert committee to ~ . 
mto. the question of making the best arrangements for Indian 
forelgn trade? 

~ HoDourable Sir Muhammad Zafrullah )[ban: (a) Government ha . 
exammed. the ques.t.ion of India's trade relations with both Empire ~ 
non-Empire countries. 

(h) No. 

Mr. B. ~  ~  ~  given notice of t-ermination of 
the Agreement to His J ~· s Government, as decided bv the vot-e of 
the House Hie other dllY? - • 
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fte Honourable Sir _aba-mad ZafrIdlaIl ][baD: Tht< Honourabl,' 
Member has put do\\--yj 1\ question on that subject which I shall answer in 
due course. _ 

:Ki. S. Satyam1l1'ti: I am asking a ~' question- now-
whether the Government h&ve given notice of termination. 

JIr. President (The Honourable Sir Abdur Rahim): He wante not,ice. 

Mr. S. Satyamurti: No, Sir. He does not require notice for this: 
question. He says that it will he answered later Oil. I hllve given ~ 
of a separate question on that subject. It may be reached in this Se88ion, 
or it, may not. be reached. You will obviously see that he does not require 
notice of this question. Either I have given notice. in which case he is 
bound to answer it ~ ". If I have not given notice, r am asking ~ 
question as a supplementar.'" tQ this question. I submit I am entitled to 
put this question "whether they have examined or propose to examine. thp 
question of Indian trade relations with other countries both inside and 
outside the British Commonwealth of Nations; and whether they ~ 
to appoint loll expert cfJmmittee to enqUIre inte. thf; question of making the 
best arrangements for Indian foreign trade". The H()use resolved the 
other day that the whole question should he examined; and I 11m ~ 
whether Government have given notice to His Majesty's Government of 
the termination of the Ottawa Agreement ill pursuance of the decision of 
the House. 

'l'he Honourable Sir Mubammad Za!rullab Khan: T have already suh-
mitted that the Honourable Member has put down 1\ question to" that 
effect, and I shall give a repl,\" in due course. 

Mr. S. Satyamurti: Do Gcyernment refuse to answer that question 
this morning? 

TIlle JIonourable Sir Mubammad Zalrullab Khan: The Honourablp 
Member may infer whatever he likes. 

Mr. Presiednt (The Honourable Sir Abdur Rahim): There is a specific 
question put down by the Honourable Member which will come up later 
on. The Government aTe per.£ect1y entitled to ask the Honourable-
Member to wait till that question is reached. 

Mr. s. Satyamurti: So long as my present ~  question is in 
order what is the ob]' action to answering it now? , . 

JIr. President (The Honourable Sir Abdur Rahim1: H there is a specific: 
questx>n on that subject which will come up later on, this supplementary 
question need not be IIoDswered now. 

The Honourable Sir Muhammad Zafrallab Khan: That supplementary 
question does not arise out of this question. 

Mr. S. Satyamurti: I submit it does. 
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Ill. President (The Honourable: Sir A.bciurJ.him): ,Anyquestj(m 
relating to the notice of termination of the Agreement is a specific ques· 
tion, and it does not arise as a supplementary .. 

Ill. S. Satyamurtl: Anyhow, Sir, I accept your decision. .~  not p,j.U"-
suing that point, but I shall ask other supplementary ~ . 'I asked in 
pan lb) w!Iether Government proposed to appoint an expert Committee, 
and the answer was "No". May I know the reasons why ~ J  ,~ ~  
propose to appoint an expert Committee to enquire into the whole question 
of making the best arrangements for Indian foreign trade? ' ~ 

The BoDourable Sir Jluhammad Zafrullah lthan: It is for the Honour-
able Member to make out a case. for the appointment of an expert, Com-
mittee; it is not for me to defend the non·appointment of a Committee. 

Ill. S. Satyamurtl: I am not, now making out a case for the appoint-
ment of an expert CommiUee. I will take a suitable opportunity to do so. 
I a.m.' simply asking the reasons why Govcmment have come to the ~ .-. 
sion that they will not eppoint a Committee. 

Ill .... :I. lam .. : Why did you vote against theappointm.ent of a Com-
mittee the other day? 

Ill. S. Satyamurti: When did Mr 
Member? 

.J allies hecome the Commerce 

The Houourable Sir Kubammad ~ Khan: .. Goverm:nent have 
not discovered reasons which necessitate the ~  pi ~ . 

1Ir. S. Satyamurti: Are Government satisfied with the prer,ent posi-
tion of ~ foreign trade? 

The lIoDourable Sir Kuba.mmad Zatrullah lthan: Government are re-
~  the ~  constantly. 

EXAMINATION OF THE QVRSTION OF ~  AND COASTAL TRANSPORT ~ 
b"DlA. 

1468. *Kr. S. 'Satyamurtt: Will Govenlment be pleased to state: 

(a) whether they propose to examine the whole question of inland 
and coastal transport in this country, includin,g railwayS", 
rosds, waterways and cosstal steamers; 

(b) whether they propose to consider the whole question of carrying 
on transport so ss to make public conveyance cheap, convem-
~·' , and comfortable for the ~  .. ple, as also Ul conserve thd 
revdenues of the State both at the -centre and in the Provinl'eII. 
an 

(c) whether they ~  pls7e the report of that committee bel th' 
House for Its consIderation? ore 18 
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The HODOUlable Sir Mubammad ZafrulIab Khan: (a) .u.d (b). These 
..questions are constantly under the consideration of Government. 

(c) It is not understood to which Committee the question refers. 

Mr. S. Satyamurtl: I merely want to know whether Government pro-
!pose to consider the whole question of transport, so as to make public oon-
'veyance cheap, convenient and comfortable for the people. I see there is 
a lacuna in that quest,ion. The committee referred to is the committee 
which I suggest to the Government to appoint. to . ~ the whole ql,l8s-
oUon. . .. . 

The JlDnourable Sir Muhammad Zafrullah Khan: If the Honourable 
Member means that part (c) is depen(}ent upon his suggestion, which 
somehow is not printed, that Government should appoint 11 committee to 
consider this as a whole, then I may say that different aspects of this 
'(J.uestion are being considered hy committees, for iost.nnCf· there is the' 
Central Transport '~' ('(;unl'iJ. Governmpnt have no int.entioii· of 
.appointinp: an expert. Committ(>(' to consider the whole question. suggested 
by t.he Honourable Member. 

RECONSIDERATION OF 'rIlE RAILWAY FREIGJIT RATER. 

1-'69. *Mr. S. Sdyamurti: Will Government be pleased to state: 

(a) whether they have examined the question that the railway 
freight rates in this country are such as to help the import of 
manufactured articlps, and the export of raw materials; and 

(b) whether they propose tu reconsider the whole policy of freight 
rates with a view to placing the transport of indigenous pro-
ducts from place to place in the country more or less on the 
same basis as the import of manufactured articles from outside 
countries; if not, why not? 

The Honourable Sir Mubammad Zafrullah Khan: (a) and (b). Govern-
ment have not hitherto found any evidence to support the allegation in 
part (a) of the question, but the ~ ,!as raised at a meeting of the Pub-
lic Accounts Committee in August, 1935, and ~  are having the 
(J.uestion re-examined and will place before the Puhlie ~ '  Committee 
·8 full memorandum on the subject. 

Mr. S. Satyamurti: Who is re-examining the wholp question? 

The lIDnourable SD' Mubammad Zafrullah lDtan: Does the Honourable 
Member want to know which particular officer? 

Mr. S. Satyamurti: The parijculal' agency? 

The Honourable Sir Kuhammad Zafrullah Khan: The Board are 
4!lUm ining the question. 
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PERSONNEL OF THE ARMY, NAVY AND Am FORCE OF INDIA. 

1470. *1Ir. S. Sdyammti: Will Government be pleased to state: 
(a) the number and rank of the non-British Indian persopnel in the· 

Army, Navy ~  Air Force of· India; . 
(b) the numb.;r of British Indians £ind Asians in that personnel; and: 
(c) the reasons for recruiting non-British Indian personnel? 

Mr. G. It. 1'. Tot.teDham: (a) Rnd (b). I lay a statement on the table .. 
(c) Tht! principle wilich govern!! recruiting is and alwa.ys has oeelll 

efllciency. 

SCatement. 

R0.r;al I British Indian I Royal Indian 
In ian 

\ 

Army. Army. Air Air 
Navy. Force. Force. 

I 

I i 
Indians (British or State sub· "'I 12,285 1,52,000 i 507 

jects). (including 
9 offi-· 

I \ 
celli). 

Persons other than Indiansi 126 1 
52,851 9,681 2,079 28; 

(excluding Asiatics). : 

Asiatics other than Indians ·l 115 I 17,300 I) 

\ 

Ill. S. Sat.yamurti: Ma:\" [know whether GovE'rnmnet are satisfied 
thftt etliciency cannot be secured by confining the recruitment to the· 
Indian personnel on the one hand, and the British personnel on the other,. 
so long as ~ " want t,he British element in this country? 

:Mr. G. It. 1'. 'l'Ottenham: ~ are satisfied that the present systeml 
of recruitment, secures the maximum efficiency. 

Kr. S. Sa'YamurU: Have Government examine'Q the alternative of 
confining it to Indians alon'-, so far liS the non-British element is con-
oE'med? 

Kr. G. It. 1'. Tot.t.enham: They have found no necessity to examine· 
that, alt.emative. 

Mr. S. Sdyamur\l: Have Government considered the desirability of 
confining rE'cruit-ment for the defence of the country to the inhabitants; 
of that country. and, for the time being, as we cannot help it, to the· 
inhabitants of the country which rules that ~  

Mr. G ••. 1'. Tot.t.enham: ~' have not considered thl\t questiollt 
Bpecif:Mlly _ 

Mr. S. Satyamur\l: Will Go'Vemment consider that question? 
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111'. a. B .... 'I'ou.nbam: No, Sir. 

1Ir. S. Sat.yamurti: Wh:\' not, Sir? 

Mr. a. B. ". '1'ot\eDham: Becl\\lse ~' consider the present arrange-
ments are· the best. 

COST OF ftLUNn:XANCE OF THE INDIAN ARMY. 

1471. *JIr. S. Satyamunt: Will .tovemment be pleased to state: 
(a) whether the Indian Army is part of the Imperial Defenoe Forces; 

or not; 
(b) whether the Indian Army is at the disposal of His Majesty's: 

Government; and 
(c) whether they have ever made or propose to make any represent-

ations to His Majesty's Government to share the cost of 
maintaining the Indian Army, in 80 far as it is maintained for' 
the Imperial Defence purposes? 

Hr. G. Ro. p. '1'oUenh&m: (Ii.) The position is fully explained in the· 
report of the Capitation Tribunul, II copy of which is in the ' ~' of 
the House. 

(b) Ko. 
~ The matter must btl regarded atl settled by the awurd of tho 

'fribunal I have just l'eferrE'd to. 

Mr. S. SatyamurU: With reference to Pl&ol"t (b), ma.y I know "hether' 
the Indian Governnltmt cun tell at allY time to His Ha.jesty's Govern-
ment when it is asked to give help to the Empire, .. No, we C8IlDOt"? 

Kr. G. B. P. Tottenham.: 'l'he Indian urmy is not at the beck lind 
call of Hill Majesty's Governllleut. If the Government of India agree· 
t.o lend the Indian army for the ~ of His l\Iajt:-Kty'S Government,. 
it cun be so lent. 

1Ir. S. Satyamwii: ~' I kllow if the total strength of the British 
army is not decidPd, b;" taking into UI!COllnt the st,rength of the British: 
personnel maintained in Indiu.? 

lII[r. a. ll.. P. ToUeDham: 'rhe total strength no doubt includes thllt 
part of the a·rm" that ser"efl in India and th 'I t· part 'Vhich ser\'es in other 

, stat·ions overseas. 
1Ir. S. Satyamwii: May I know whet.her the British part of it is or' 

is not at the disposal of Hill lfajest."·s Govpmmerlt? 

1Ir. G. B. 1'. ToUenham: ~ . Sir, it if; sub.:cct to the sante rule as: 
the rest of the ann." in India. that is to say, It is at. the disposa.l pri-
marily of the Government of India, but. if circnmlltances render it 
possible to spare any portion of the arm." in India, either British or Indian, 
for what Honourllble Members on the opposit>e side are pleased to call' 
imJ>prial purposes, that may be done with the consent of the Government· 
of India. ---
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QUi Muhammad .Ahmad Xazmi: Is it in the' power. of the ' ~

ment of India to refuse sending the British part of the army to the 
.help of His Majesty's Government? 

: Mr. G. :B .... ToUeDham: Certainly, .it is within their pdwer. 

Mr. S. Satyamurt.i: With reference to part (c), may I know whether 
;the Government of India accept the position that the findings of the 
'Capitation rrribunal are the last word on the matiler, and that they 
.do not propose to pursue the matter any further?' 

Kr. G. :B . .,. ToUenham: They certainly are the last word on the 
m&tter for the present anyhow. ' 

GOVERNMENT'S DEALINGS WITH FRONTIER TRIBES. 

:1472. *Kr. S. S&tyamurti: Will Government be pleased to state: 

(a) whether in dealing with frontier tribes, they deal with any parti-
cular person or persons on their behalf; 

(b) whether, to the tribes as a whole, or to individual tribes, they 
have ever made any peace proposals consistent with the 
freedom and safety. of the frontier and of their land; and 

(c) what the results of the proposals have been? 

Sir Aubrey Metcalfe: (a) The established practice, which is based on 
·tribal custom, is to deal with each tribe or tribal section concerned in 
·open jirga. The tribal jirga consists of all the Pathan landowners, who 
,b:v tribal customs have II share in the profit and loss account of'the 
. tribe , and includes the tribal Maliks and the younger men of the tribe. 

(b) Signed agreements have been entered intO with all Frontier tribes 
who are in political relations with the Government of India·. Separate 
.agreements have been made with individual tribes. The aim and object 
of all such agreements is the maintenance of peaceful and friendly 
'relations between Government and the tribe or tribes who enter into 
the ap-eement. 

(c) The result,s of such agreementE when properly observed by the 
tribE'e which havE' entered into them have been to secure the peace of 
'the border. 

Kr. M. S. Aney: With how ~ t.ribes bave Government made 
;8,greements? 

Sir Aubrey Metcalfe: ~ have agreements with nearlv all the tribe8. 
If the Honourable Member wishes for further information' he can obtain 
the same from the ('opies of Aitchison' s Treaties ~ in the LibrQY 
.{)f the House. 

lIIr. S. Sa'yamurti: With reference to part (b), will the Honourable 
Member say whether ~  agreements, t{) wbich be refers, have been 
-entered into consistent with the freedom and safeh of the Frontier 
tribe!' Llnd their lands? ~ 

SIr Aubrey Metcalfe: 1 should sa;t', certainly yes. 
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lIIr. S. S&tyamurti: May I know what is the rrereentageoftribes 
with whom f':rOV€mment hI lYe not entered into such agreements yet? 

Sir Aubrey Metcalfe: T w!tnt notice. Percentages !tre difficult things. 
to deal with. 

Ill. S. Satyamurti: With regard to those tribes with whom the 
Government have entered into agreements, have Government found in. 
the working of those agreements that, on the "hole, they Rre observed 
honourably on both sides 'I 

Sir Aubrey MetcaHe: Yes, on ~ whole l'ertllinly. 

Ill. S. Satyamurti: Will Government pursue this polic,y of consistently 
entering into agreements with the tribes, so as ultimatel;\" to bring peace· 
1'0 the Frontier and to reduce expenditure and harassIJlent on both sides? 

Sir Aubrey Metcalfe: We ha,'e always adopted this policy, and we 
hRve no intention of doing otherwise. 

COST OF INDI\N' J ~' "' J  FORCES AND PEAC'EFtfL SETTI.EMBN'l' WITH FRON'fIER: 
TRIBES, 

1473. *Mr. S. Satyamarti: Will ttov ernment. be pleased to state: 
(a) what the total cost of Indian Defence Forces which may rightly 

be debited to the Frontier situation is; and 
(b) whether they have ever considered spending that money in other' 

directiona, in order to come to a peaceful settlement with the 
tribes, if not, why not? 

Sir Aubrey Metcalfe: (a) It is impossible to estimate, with a degree· 
of accuracy that would have any practical value, what proportion of 
the cost of Indian Defence is undertaken in order to meet the danger of 
i.ribal depredations. The Honourable Member' will, however, find some· 
indication of the proportion of the Defence }'orces whose main duty is 
to defend the Frontier in Chapter II of the Pamphlet entitled "Some 
facts and figures about Indian Defence". 

(b) Every effort within the resources of India is being made to develop 
the tribal areas by negotiation and consent and a fWld was recently set 
up for this purpose, but the ~  are heavily armed and recent 
experience has plOvpd that expenditure on Defence cannot be relaxed' 

\ without danger of depredations iT. the Administered Districts of British 
India. It must also be realised that expenltiture on services in the 
tn'baJ areal3 is 1imited by the fact that ~  in smnII ~ , the tribes·· 
men pay no revenue or taxes. 

Mr. S. Satyamurtl: HAve Go\,c'rnmpnt con;;idered or will Government 
consider the question that finding some alternative means of livelihood 
for these tribes may reduce the number or the intensity or both of these 
depredations on :British Indian territory? And have they considered, or . 
will they consider providing some occupation for them? 
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Sir Aubrey KetcaUe: Certainly; the policy. which ~  ~  
Memher suggests has fonned the subject of anxIOus con81deratlon by the 
Government of India, and it. i3 largely f::>r purposes of that sort that the 
fund to which I have referred in my answer was eet up. 

JIr. S. S&tyamurti: May I know how much money has been spent 
.in these directions 80 far, and how much they propose to spend next 
Je.\Ir? 

Sir Aubrey Ketc&lfe: 1 could not give the Honourable Member the 
.exact figures. I shall have to ask for notice. 

JIr. S. Satyamurti; Will Government explort- the possibility of mcre,RS-
ing this ('xpenditllTc, witb fI view to rp.ducing ~ .  ~  

Sir Aubrey Ketc&lfe: Certainly, that is their object. They wish to 
;rcduce military expenditure, lind for that reason they are trying to spend 
money upon what may bp called more humanitlll'ian services. 

BAN ON CONHRESS ORGANISATIONS, ETC. 

1474. *Kr. S. S."amurti: Will Government be pleased to state: 

(a) the number of Congress and other organisations which are still 
banned by them and the reasons thereof; 

(b) the names of' organisations which have been banned either by the 
Government of India or by the Local Governments during the 
last-four years; 

'(c) the number and names of books or pamphlets which are now 
banned entry into this country; 

I( d) the Acts or Ordinances under which literature can be seized, 
confiscated or interfered with by Government; 

!(e) the number of civil disobedience prisoners still in jail; 

I(f) the number of men and women still detained without trial in 
India; and 

(g) the number and names of prisoners externed or interned out of 
or in British India? ' 

''!'he Honourable Sir Henry Or&lk: (a) and (b). I would refer the Hon-
uurable ~  to t.he stateml'nt I laid on the table in connection with 
'the ~  J. '" ~ by me on the 14th February, 1935, to Mr. Mohan Lal 
Sftbena s questIons ~ ~. 272 ?nd 273. I am making enquiries regarding 
t.he number of orgaDlsabons stIll undpr the ban and will lav the informa-
,t,ion on t·he table in due course. . 

(e) ao, including 19 cases in which all publications e:ma.nating from 
'cerl·ain particular sources are banned. I am not ~  to lay a liat 
G the banned publiaation8 on the table. 
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(d) I would refer the Honourable Member to-
(i) the provisions relating to the seizure of certain documents in sec-

tions 19 to 22 of the Indian Press (Emergency Powers) Act, 
1931, as amended by thEl Criminal Law Amendment Act, 
1932, 

(ii) sections 25 toO 27D of the Indian Post Office Act, 1898, 
(iii) sect.ion 99A of the Criminal Procedure Code, and 
(iv) sections 19 and ISlA of the Sea ~  Act, 1878. 

(e) Five. 
(fl There are 75 persons detained as State Prisoners of whom 28 

.:81'e in jail, the rest are at large. There are no women among them. 
(g) So far as prisoners interned in British India al"e concerned under 

the orders of t·he Govenuneilt of India I would refer the Honourable 
Member to t.he answer given to part (0 above. There Rl'8 no prillClnerd 
externed "from ;British India under the orders of the Government of 
India. 

Mr. S. satyamuNi: With reference to the answer to clauses (a) and 
'(b), may I know if the Honourable Memher is in t\ position'to say th,lt 
the ban has not been removed aD IIny Congress organisation since that 
:answer? 

The Honourable Sir Henry Craik: I did not say that. I said I am 
making inquiries regarding the numbt>l' of organisations still under the 
tl8n, and will supply the information when received. 

Mr. S. Satyamurti: May I know who is the authority, or who are 
-the authorities, which decide the books or the pamphlets which are to 
me banned entry into this country? 

The Honourable Sir Henry Oraik: That dependd on what machinery 
:is used. The Local Governments can proscribe under the Code of 
·Criminal Procedure. I am not sure whether they hRv'.3 power to pass 
'all .:>rder under the Sea Customs Act; I think nn order under that Act 
·has to be passed by the Government of India. Local Governments 
bave power to -proscribe and h,ave, of course, power to use the sections 
-of the Post Office Act. 

Mr. s. Satyamurtt: I think the Honourable Member said that he waB 
'not prepared to lay a list of banned ~ ~, but he did Dot SRY 
anything about the sources from which all pubbcatl()nS are banned. May 
1 know what those sources are? . 

The Honourable Sir Heury 0raIk: Yes, there are 19 caS8s in which 
-all publications emanatinl;' from certain particular sources are banned. 
I cannot say off-hand what they are, but tht>y are mostly Communist 
or/looisations abroad or possibly revolutionary organisations· in other 
·countries. 

Mr. S. Satyam1lJti: With reference to cleuse (g), may I take it that 
·the Hon.ourahle Member's answer does not ~  -any reference to the 
odetenus in Bengal? 
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The Honourable Sir Henry Craik: Hs, th!lt is right. 

Kr. Sri Prakua: In view of the tact that the Hindustani Sevll nat 
continues to be II banned organisation in the United Provinces, have 
Government discovered that wonderful air:gun with which rifle shooting 
~ practised and because of which the Association was banned; and,. 

if so, what hns happened to t.hRt. air-gun? 

The Honourable Sir Henry Oraik: rrhllt does not seem to me to arise. 
out of my answer. 

JIr. Sri Prakala: I submit that it does arise, because the Hindustani 
8eva Dill is an organisation t.hat is banned in the Unitt'd Provinces and: 
the; reaSOn given here was . . . . . 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable· 
Member cannot be- expected to answer questions regarding every associa-
tion which has been banned. 'rhat hllR not been asked. 

Kr. Sri Prakua: I am asking a question on the statement of the· 
Hunourable Member himse)f. 

llr. President (The Honoura.Jle Sir Abdur Rahim): As regards anoY; 
Bllecial organisation, Il question ought, to 6e specifically put down. 

EXAMINATION OF THE QUESTION OF UNIVERSITY' EDUCATION FROM AN 
AT,I,-INDIA POINT OF VIEw. 

1471). *llr. S. Satyamurti: Will Government be pleased to state: 

(a) whethet they have examined or prOI)ose to examine the questlOIl' 
of University ~  in the cc.untry from an All-India point 
of view; ., 

(b) whether they have come to any conclusion as to the alleged need 
for restricting the number of Universities; and 

(c) if so, what those conclusions are, and the reasons therefor? 

Sir Gh1a Shankar Balpal: (a) and (b). No. 
(c) ~  not arise. 

llr. S. Sat.y&m.urti: Has the Honourable Me-mber's attention been 
drown to the !<htl.'ment made, I think, by the Educational Commissionel-
to ~ Government of India and puBlished in all the newspapers, that 
the tIme has come when there .shoul.d be a restriction placed on the 
numher of gra(lurltes coming out. of the unive1'l!oities?" . 

8fr Gh1a Shankar Balpal: No, Sir, I am not. aware of any such 
stoAt.ament made ~' the Educational Commissioner with the Government. 
of India. 

JIr. S. Satyam1ll'l.l: Are Government at all considering this question 
of reviewiDJr university ~  in the country now_ or in the near 
future? 
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8JI flirja Shan_ Bajpai: No, Sir, the only question which ao"ern-
~ have conaid?red and which they ~  considering now is the question 

of the reconstruction of sE'("olldary, that IS to say school education. 

Mr. S. Satyamurti: Maj· I take it., therefore, that Government are 
not considering the question of restricting t·he activit·jes of univerliities 
in this country, in any manner'! 

Sir Girja Shankar Bajpai: Certainly not at present. 

USE OF INDIAN MATERIAI.S IN THE RE-BUILDING OF QUBTTA. 

1476. *Kr. 8. 8atJamun.t (on behalf of Mr. T. S. Avinashilinpm 
0MMiM): Will Government state: 

<a> wum refereDOe to their aQIIwer to '-eel qu .. tion No. Ij()l .. 
I.Lis Se88ion, wWhar in re-huiJ.ling Quetta lDdiaa materiala. 
will be used wherever available; 

~ whether the use of Indian materials, such sa Indi8Q ~ . 
which lwe available in India, will be made a ~  prece-
dent to the gi'riog of the contracts; 

(c) what principles they propose to observe in giving cont.raets; !Old 
(d) who is the officer in charge of rebuilding Q~  

Sir Aubrey Ketcalfe: (a) Yes, unless the price is unduly high. 
(b) No. 
(c) The Honourable Member is referred to the reply to part (e) of 

~  question No. 1201. 
(d) Commander, Royal Engineers, Quetta Reconstruction. 

Mr. 8. SatJamurti: With referenCE> to the answer to clause (a), m:4y 
I know if Government will accept in this case what they have done in 
many other cases, namely, a price preference policy, as railways Qnd 
athor departments have done, namely, giving preference to Indian mwle 
articles, in the ",,-cuilding of the &tation i' 

Sit· Aubrq •• tcaU.: I have no doubt that it will be considered· 

:Mr. 8. 8atyamart1: With reference to clause (b) of the: question, may 
I bow why Government are not agreeable to make it Ito coadition pre-
~ J  to the giving of contrRcts that Rrticlt>8 such a..s Indian cemell., 

whose quality has been proved be,vond all dO!1bt, shoule! be used? 
\ 

Sir Aubrey Metcalfe: I imagin? ~ is because they feel that economy 
And. efficiency must be the first pnnclples. As a mattt>r of fact, I under-
stand that ~  are likely to be given to the Indian Cement Com· 
nany but it would obviously be unwise to make 1.'. decillion of that lOr. 

~ ~ the tenders have been received. 
Mr. S. Sa'1amurti: Will Government consider the question of ~ 

suif:llble and reasonable pl't'ference to Indian articles as far as possihle 
in every case, unless it is clearly ruled out, in the re-building d this 
&ta1.;on? 

c 
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,Sir Aubrey MeCcaJ1e: 'rhat is a ,large question of.'policy which I' oan 
hardly be expected to answer in reply to a supplementary a.ueatdl. 
I have nu doubt that due conside.ration will be given to aU relevant; 
matters. 

Pedi\ Bilakanf.ba Du: Who is the authority to purchase? Is ',t jihe 
St"res Department? 

Sir Aubrey Metcalfe: Primarily, the Commander, Royal Engineers, 
Que-tta ReconstructIOn, will accept the tenders, but I understand thnli 
no final contract can be fixed up without reference to thtl relevant 
Department of the Government of India. 

sir Oowasji .JehaDgir: If the ~· which has ,~ power at prasent . 
to settJe tbese contraets come to the conclusion that foreign ~~ . 
soould be used, wil1 it be instruoted thali ~ Government of India should 
tint be consulted before a contl"act involving the purchal'le of foreign_. 
mbtcrials is entered into? ' 

" Sir Aubrey M"caUe: The question is ~ someextenth;)pothf\ticc.-l, but 
I' unJerl!tand that the Government of India will be consulted before RUT 
fiual cont,facts are given. 

PaDdit Nilak&ntba Daa: May I take it as the answer to my qU61ltioa 
t.hat the l11dian Stores Depart·ment will ultimately make the ~ 

SIr Aubrey Metcalfe: I must have notice of that question: I 'do nt.'t 
kn:nv what t.he Hononrable Member is referring to about purchases, 

lTNSTARRED QUESTIONS AND ANSWERS. 

452. Dr. N. B. 1D1are: Wit;h '~  to the reply to un starred quaa-, 
tion No. 43, given on the 4th February. 1936, asking for the period to· 
which the incrcase in working expenses on the, East, ,Indiap.. Railway refer-
red. will Government now plt>ase !'\tate the reasons {or theincl'eDse up "to 
the end of May 1935-1936" as against up "to end of ~ 1934-1985"? 

JIr. P. B. Bau: The increase referred to is dUf) to the fact that 
emergency ~  from pay were being, made during, 1984-85, but 
ceased from Apnl, 1985. 

LIBRARIES AND INSTITUTES SUBSIDISED BY STATE RAILWAYS. 

458. Dr. P. N. Beart .. : Will Government be pleased to lavon 
the table a statement showing the names, location, membership, size of 
the library. the Qualifications of the ' ~. of the various libr.mI.'!B 
aidell bv the Stat-e Railways, tollether 'with thfo amount of Illant-in-aid 

~  by the Railways to both Indian and European Institutes during 
the last year? 
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De ~  Sir Mubammad Zafrallah lDlaD.: I am oollecting 
information and will lay n reply on the table of the House in due courlle. 

RUNNING OF' A RAIL PETROL MOTOR SERVICE OK THE METHE GAtTOE 
SECTION OF THE MADRAS AND SOUTHERN MAHRATTA RAILWAY 

454. :III. V. V. Girl: (a) Will GoverJUnellt please state whether the 
Madras and Southern .M.ahrattn Railway is Ilrrllnging to run a rail-petrol-
motor service on their metre gauge !1ection to compete with the road bus 
traffic and if so, what is the capital outlay on such a proposal? 

(b) With whom have they placed the order for the ~  engines, 
and· what is. their number and cost per engine? 

.(6) Where does the Madras and Southern Muhratta R8ilway propose 
to' build .the c:ba'9llises and bodies? ! l. • - . 

(d) Is it !I fact that the RaHway has proposed to give aW9-y on con· 
tract to a private motor-bus hod:,-' huilding firm in Madrus, the work of 
bailding bodies for the Railway's proposed petrol-rail_buses, and that. they 
have highly equipped, up to date Garriageand. ]..000. Workshops at 
Perambur? 

(e) Is it not a fact that the Railway saw mills, carriage-building shops, 
remodE'lled at a buge oost, are not turning oui; their maximum oui-put 
and are not ~'  u fair return of interest on the capitAl outlay of 
machines and other equipments? 

(f) Is it not a fact that these ehops are working short. time on Saturdays 
for the last five years? 

(g) Is it not a fact that there was compulsory retrenchment of men 
'in 1931, under plea of less work and surplus men in the saw-mill shop 
,at Perambur? 

(h) Is it not Ii .fact that the strength of the Perambur Shops has 
.been consic1p.rably reduced during' the last five yeaI'!! and that they are 
:alleged to carry SUrplUE; staff? 

- : (i) Why haa the Railway decided i.o gi:Y6 OBOOIltraot to 3D ,outside 
motor firm. the work of building bodies for petrol.rail-buses fOr the .rail-
way? 
. 'm Are the workshops not able to munufaoture these bodies .at less COBt 
toan charged ~ an outside firm? 

(k) Is.it Bot also a. fact ~  the Foundry Shop in the Madras and 
Southern Mahratta Railway, Pernmbur workshops, is an up to date 

:l'Otindry remodelled at B very. large cost? 
(1) Is it not also a fact that thi,; shop is also w('.1'king short-time lind 

10aiDginterest on capital invested? 
(m) Is it not a fact that cast-iron pot sleepers can be manufactured in 

theBe shops in large quantities and are given away on COlli'ruct to outside 
-engineering firms? . 

. De lIoDOurable Sir KUbammad.Z&fraIIah JDIaD: The information bas 
··been cnDed for :md will be J'\i,d t)t. the t,uble of the House on receipt. 

~~ 
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RuNNING OF A MAIL TRAIN BETWEEN RUPUK AND VIZIANAGRAJlOX; 
THE BENGAL NAGPUR RAn,WAY. 

455. Mr. Ghanabiam Singh Gupta: (a) Are Government aware tha" 
much inconvenience is caused to the public owing to the fact that there· 
is no mail train running between Haipur and Vizianagram on the Bengal 
Nagpur Railway? . 

(b) Are Government prepared to consider the advisability of advising: 
ihe Railway authorities to run a mail train in that section? 

'!"he Honourable Sir Kuhammad Za.fru1lah Khan: (a) and (h) The 
Agent, Bengal Nagpur Railway, states that statistics of traffic and previOUlil' 
experience with through trains. between Rlllpur and Vizianagram, do notl 

~ .  u mail t!'hin' over this sectir·n. M:(lreover, a througb fast service 
is not practicable as the maximum p'ermissible speed between :ampur anel' 
Parvatipuram is 80 miles per hour. 

RUNNING OF AN EXPRESS TRAIN FROM OR VIA RAIPUR, BB!iGAL NAGPua 
RAlI,WAY, TO DELHI, VIA KATNI AND NAINI. 

466. Kt. Gb'D'''am Singh Gupta: Is there a proposal to run 8n ex-
press tl'ain from or 11ia Haipur (Bengal Nagpur Railway) to Delhi wia-
Katni and Naini? 

The Honourable Sir Kuhammad Za.trullah Khan: No. 

NOTE OF THE JUDGES REGARDING THE METHOD EMPLOYED IN EXAMININO' 
'THE CASES OF BENOAI, DETBNus. 

457. Mr. Ghanah1am Singh Gupta: Will Government be pIer-Rei to 
lay on the table the note of the Judges (regarding the method employe" 
in examining the cases of Bengal detenus) referred to by the Honourable· 
the Home Member in his speech in the Asaembly on the 12th MarcJa. 
1986, on the cut motion of Mr. Aney? 

ft, Honoarabl, Sir HeDIJ Oralk: The document is eonfidential 8Ild I 
regret therefore that I am not able to lay a copy on tbe table. 

UnlBVANCP.!! OF 0, 'ARDS IN THE CU.CU'l'TA DISTRICT 01' '1'IIB EAS'l\BRW BJIlfOAL. 
RAILWAY. 

458. Mr • .&marendra .a'h OhattopadllJa,a: (a) Is it a fact: • 
(i) that the Eastern ~  Railwav are workinlt short-handed in. 

the matter of guards in the Calcutta District; 
(ii) that applications for leave from these guards are invariably 

refused; 
(iii) that demi-oftlcial lett-ers have boen issued to tIle District 

Medical Officer to refuse. except in very urgent eases, foO' 
place the guards on the sick list; • 

(iv) that guards who are realty ill but not seriously hll.'Ve to seek 
outside medica.l aid at their own cost: and 
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(v) that the guards 80 Iil'eated medically by registered doctors 
have .~ penalised by the refusel to grant. theJII leJove on 
~ '~  pay plU8 mileage? 

(ll) Ii. the answers to part (a), (i) to (v) be in the affirmative, will 
Government please state with what object tbese ' ~  have been 
impoaed? ' 

(c) Do Government propose to take any action in the matter? If 
,not, why Dot? 

.,.... ~ ,  Sir Muhammad Zatrull&h DaD: (a), (i) to (iv). ~ . 

(v) No, pro\ided the rules governiDg the submission of medical certi-
llcates are complied with. 

(b) noes not arise. 
(c) No aetion ill calle4 for. 

lIdSBALLING OF UPI'D CLASS CARRIAOBS 01\ THB MAIL, EXPu8f1 An 
PA88BN08R Tu.DI'8 0. I'RB EASHRIf BBNGAL RAILWAY. 

t669. Mr • .a.&rea4ra WaUl CJba&'opadhJa,a: (a) Is it a fact: 
(i) that the rules on the Eostern Bengal Railway regarding the 

. .. marshalling of uppel' class carriages on the mail, tixpl'8l8, 
and paseenger truins require that these can'iages must be 
placed in the ~  of the t.rain; 

(ii) that intermediate e18ss carriages are placed on eit,lter aide 
f)f the upper class ~ .  and 

(iii) that the priDlal'f ~ for this arrang€lllent is thaL intending 
pa!;sengers by these clssses at roadside atations may know 
where to wait so as to entrain with the least discomfort? 

(b) Are Government aware that luggage vans are marshalled Letwt.('n 
<earriages intended for passengers, resulting in passenger carriages standing 
-off. the platform at roadside 88 Wlell aoS ai ; Sealdah station? 

(c) If the answer to part'S <a) and {b) be in the affirmative, will Govern-
lIIlentplease state: 

(i) whether ItDJ non-gazetted 'Staff is responsible f01" the marsballing 
of trains; if '60, what staft; 

(ii) whether any non-g!U'etted stIrff is responsible to!" the super-
vision of the trains before the\' leave Sealriah; if I!O, whi('.b 
official; and .. 

(iii) whether any gazetted officer is responsible for ~  to the 
correct marshalling of trains, if BO, who? 

(d) Do Government propoae to take ~  in .the matter with a view * securing batter com(l)rts for the travellmg pubbc? If not, why not? 

The Honourable Sir .ubammad ZafruIlab. lCwl: (a). (i) and (ii) 
tbcept in the cue of through service carriages, carriages ~ 
~  ('r have to be detal!hed at intermediate stations and carriages 
'1ItiIised in an emergency to inCre8l'6 the accommooation on trains, upper 
..... carriages are normaHy marahalled in the centre of the . train and 
.~ ola88 carriages are normally .djacent to upper c1 •• ca.rriaR-. 

(iii) No. 
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(b) Government are informed that this is not so, but at stations at 
which there is not a full length platform some passenger carriages attached 
as explained in the reply to part (a) above may be off the platform.. 

(c), (i) 'to (iii). The responsibility or ~ that trains. are ~  
in accordance with the orders issued Tests WIth the Station ~ 
dents 'in the case of Sealdah and with the Station Master at other statlOns. 

(d) Tht· progrflmnw for lengthening plaHonDs has had to be ::!urtailed 

for "."lInt 0f funas. 

lNCON"ENIENCE FELT BY PASSENGERS OVER THE EASTERN BENGAL RAILWAY 

... T SEALDAll STATION TRAVELUNG BY THE ~  TRAIN. 

460. Mr. Amarendra Bath Chattopadhyaya: (a) Is it iii fact that con-
siderable inconvenience is felt by the trav:elling public over the Eastern 
Bengal Railway at Sealdah station by 5-Up train which leaves at 7-06 
., bours due to the platform being washed at that time of the morning 2.,. 

.  . (b) Is it also Il. fact that It complaint to this effect h9S been made 
t{) the Agent but without any satisfactory result so far? 

(cl Are Government aware that the East Indian Railway autliorities 
. at Howrah Station have the platforms washed before the first train· 
arrives or leaves Howrah? If so, why? 

(d) If the answer to paris (a) to (c) be in the affirmative. will Govern· 
ment please state whether the man&gement of Sealdah station is in the 
(lare of a petty empioyee? If not. what action do Government propoS(" 
to t.ake IIgainst the staff responsible? 

The HODourableSir )(uh&DlDlad ZafrullalJ. lDI.&n: (a) The Agent of the 
Eastern Bengal Railway states that the platform from which 5 Up Mail 
starts is swept half an hour before the departure time of the train and is 
washed aft.er the train has left. 

(b) No complaint appears to have been made to the Agent. 
Ie) ~  have no information. 

(d) Seo.ldah stntion is in the charge of a senior official WDO is designatecl 
Station Superintendent. 

HARASSMENT OF THE TRAVELLING PUBLIC BY THE SPBClAli. Ilf8PBCTORS ~ .. 
SEALDAH ON THE EASTERN BENGAL RAILWAY. 

461. Mr. Amarendra Bath Chattopadhyaya: (a) Is it a fact that the 
Eastern Bengal Railway have appointed a number of Special Inspectors 
who are under the rlirert orders and the supervision of the Traffia 
M.ant\ger ~  whose duties consist of seeing that passengers do not travel 
Without ~ ~ . that ~ . luggage ill not carried by p&I;sengers, and 
other dutIes III connection WIth the travelling public and merchants? 

~  Are Government .aware that these Special Inspectors start; their 
~  not bdore ~ trams leave Seal.dah Station but en Toute, thus put. 
ting passengers: el:-Calcllttl\ t·o considerable inconvenience and annoyaD.C&1 

(;l) If the ~ ~  to parts (a) and (b) be in the affirmative, do Govem-
ment propose 110 takE.' such sction that will lead to t·ne intP.reste of the 
Railway Administration being safeguarded and the travelling public heine. 
88ved unnecesQRry harllFilment by the Special Inspectors? 
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ft. lIoDourabl. SIr KulwnmM ZafruDah KhaD: Government are 

Wormed QS follOws!' 
(a) Yes .. 
(b) There are no vrders or instructlions which prevent their making an"" 

check they liktl at Sealdah Station. • 
(c) Does not arise. 

TERMINATION OF THE SERVICES OF NON-GAZETTED STAFF ON STATE-MANAOBD 
RAILWAYS • 

. i62. :Mr. Amuendra Nath Chattopadhyaya:' Will Government please 
state whether there is any rule in the State Railways Open Line Code. or 

. other extent codes. or manuals, which requires that t.he TeaSOllS for the ter-
mination of the serviccEl of non-gn7.t'ttp.J staff on Stllte-managed Uailways 
al:l stated in the letters of dis('hltrge must. also he Elhown in the service 
certificate? 

The Honourable Sir Ifnbammad Zafrullah Khan: The reply is in the' 
negative. . 

I would, however, refer the Honourable Member to paragraph 801 of 
the State Railway Opeu Line Code. YoluJIlc II. regarding the grant of 
certificates to subordinate staff, a copy of wh'ich will be found in fibe 
Library of the House. 

RvLl'ls I.·ou THE REcnU[TMEN't AND '1'RAmIN.; OF THE NON-GAZBTTED STAn 
ON STATB RAILWAYS • 

. 463. )fr. Ama.rendra Bath Ohattopadhyaya: (a) Is it a fact that the 
Railway Board have framed rules for the recruitment and training of the 
non· gazetted .;taff on State-managed Railways? If RO, when were these 
rules forwarded to the Agent of the EllS tern Bengal Railway? 
_ (bJ Is the applicatiou of these rull's obligatory, discretionary. or to be 
:aPlllied in certain <"HRes only'! 

(c) Do these rules provide for the channels ()f promotion ~ 

'!'he lloIIourable Sir Jlubammad Zafrullah. D.ul: (a) The. reply to the 
first part of the question is in the affirmative. As regards the latter pari, 
the rules W8l'e forwarded to the Agent, Eastern Bengal Railway. on the 
20th May, 1931. 

(b) The rules are obligatory but permit of certain exceptions and 
variations. 

(c) Yes, but the channel of promotion for each Railway is not neoee-
sanly precisely t.hat laid down in the rules. 

DI&r.ON'1HXT r·/iEVAJI.ING AMONG'iT THP NC'N-G.4.ZETTED STAn' OF TIm 
ACCOUNTS DEPARTMENT OF THE EAST INmAN RAILWAY 0\10 Tn. 
SYSTEM OF HOLDING THE ApPENDIX D EXAJO'NATION. 

464. )fr. Amarendra Bath OhattopadhYI,a: (a) Is it a fact that con-
siderable discontent prevails amongst the non-gazetted staR of the Account. 
. ~  of the East Indian Railway at the manner in which the 
Appendix D enmination is conducted? 
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(b)la .it f..m.her a 1II.ct 1W ~  JlAIiDg mar. of" "er '~ .· ~ the 
special papers and 50 per cent. In the others are pI ... ~ . ~ ·Je!.t'el 
than that in troy of the other subordinate accounts selVlce ea.IDUlBtlon 
and also of the recruitment examinations for All-India gazetted services 
.,nducted by 'thePtiblic Service Connnisllion? 

(e) Will Government please lay a statement on the table of this House 
showing the passing marks for the Subordinate Accounts, the Subordinate' 
Railway Accounts, the Subordinate Railway Audit, and other examiDft'-
tions, both for gazetted and non-gazetted staff? . 

(d) What is the idea underlying the fixation of this high percentiagf' 
for this paTticular examination? 

(e) Do Government propose to fix the percentage at 50 per cent. rtor 
the special papers and at 40 per cent. {or the ether papers, i.e., '8t 1I.e 
_e level as that 'prevails in the Subordinate Audit examination?Jf 
DOt, why not? 

(f) Do Government propose to declare all examinees who have obtain-
ed 50 per cent. and 40 per cent. in the Appendix D examinations, since 
'itaintro.wction in 1980, 'a8 haTing paaed tlrisexamination in 'the years in 
which they obtained those percentages trod over? If not, why not? 

(g) Is it II fact that members of 11 particular community Me parti-
cularly successful in this examination, and that''the only 'three 'Ilhat 'have 
lhetm decillred as having passed the last examination from the East Inaian 
Railway belong to thnt ccmmunity? 

(h) Have representations beLn made by the non-gazetted staff of ·~  
Accounts Department of the East Inmtro Railway suggesting that 
Appendix D examinations should be run on the same lines as the Univer-
sity eXllminatiul!, i.t', all the ~  should be ex:amined by a Board of 
Examiners? If so, what action has been taken? 

Mr. P. B.. Baa: (a) No. so far as Government are aware. 
(?) ~ (f). The c.ttention of the Honourable Member is invited to the 

raphe., gm'n to qlll'stiOllS ~ . 'J:l1I ilnd 581 on the 12th March 1980.d 
lIrd April, 1934. ' , 

(g) The answer ir. in the negath·e. 
"b) The representations. referred to were oa.refuDy conllidered by Gov-

ernment who ~  no reason to make any change in the present Pl'9Cedure . .. 
RBST ROOMS AT THE HOWRAB STATION BUILDINGS Foa TIIB Us. OJ' 

GAZETTED OFFICBRS AND THEIR FAMILIBS. 

465. ~. ~  Bath ChattGpadhyaya: (a) Is it a fact that the 
East IndIan RaIlway have provided Rest Rooms at Howrab Station build. 
ings for the use of their gazetted officers and their families? 

(b) If the answer to paTt (a) be in the affirmative will GovArnment 
please state: ' . ' 

(i) how many rooms have been provided; 
(ii) the total cost of the fittings; 

(iii) whether kitchens are attached; if 80, how many; 
(iv) whether cookaare employed by the Bailw.a.y ~. 

if so, how many and what is the amount .peat on wepa; • 
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(v) whetJiel' Dearera we emplo,ed, if 10, bow maDy and on what 
- pay each; 

(vi) w.hether food will also be supplied by iAe Railway Admini.tra-
~  -

(vii) whether the charge has been bed at IIDn .. twelve per room 
per day; aad -

(Wi) whethel' the pzetted o'ffieers are permitted the use of their 
inspection carriages at Howrah? 

(c) Will Government please state whether similar facilities have been 
provided for the non-gaetted staff at HowrahBtation? If not, what are 
the reaSODB for this discriminatory treatment? 

(d) Do Government propose to extend the same faoilities to the non-
pzetted staff? 

(e) Is it a fact that accommodation is available in the south concoW'IMI 
'~  the Intermediate cl&1ls Booking OfIiee? 

(f) Was the previous sanction of the Bailway Board obtained for the 
provision of such facilities for the gazetted staff and their families when 
visiting Calcutta? If not, why not? 

(g) Has ;t, J"aised the working expenE\eS? What check 'is exercised hy 
''.the Uailwll.Y Board on working expen'H!s? 

'I'M .BoIIoarable. Sir . ~'  ~ DaD: ~  are bein, 
made from the ~  Admmlstrabon snd a reply wIll be laid on the 
table in due course. 

WBLFAU COMMITTEE TO IBCUBB AIIBNITlBI Foa THB RAILWAY S'lAPI' 
nousED IN THEIR QVARTERS AT DOB80N ROAD, HOWRAH. 

466. Ill. Amanadra Bath Oha\topadJIJaya: (a) Is it a fact that the 
East Indian Railway have provided a Welfare Committee to secure 
.8ID8nities for their staff housed in their quarters at DoblOD Road, Howrah? 
If so. is this Welfare Committee authorised to levy tolls on vendors, Bub-
let the out-offices attached to the quarters to outsiders, etc.? 

(b) Is it fwther a fact that vendors are not permitted to enter unles. 
they obtain the permission of the Secretll'l'Y or the Vice-Presid,ent. of this 
.committee? 

(c) Do Government propose to take such action that will enable the 
-vendors to enter unhindered and that those who are ~  the servants of 
the residents are not permitted to occupy at rental the out-offices? If 
Dot, why not? 

(d) Are Government aware that several C8'8ell of small-pox ocourred 
in their quarters at- Dobson Road and that the infec!iion was brought in 

'by these outsidel"P who are living in the out-offices? 

The Honourable Sir Muhammad Zafrallah Khan: Government are 
·ioformed as follows: 

(a) Tn the intercsts of the staff housed in flats in a special ~  
called Tindal Bagan, the East Indian Railway have 
Iluthorised them to set up' a Welfare Committee of their own 
to cdtar for the general needs and :Pquiremente of the 
occupants of the flats. The reply to the latter part of the 
question is in the negative. 
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(b) To prevent thefts in these quartel'B. which had become very 
numerous. the Committee had to regula.te the entry 0( 
unauthorised pel'BOns . and vendors inaid,! the railway' 
compound in which these quarters are situated. 

(c) Government do not propose to give vendors free access at all 
hours of the day and night as thieves and UDscrupulo\l8' 
persona can come in as vendors and rob the ~ when 
they are away ,on uuty., No railwa.y ,servimt can sublet 
railway quarters to outsiders and if any case is, brought to-
notice. disciplinary measures are aDd will be taken against 
the staff at fault. . .. ~ l: 

(d) The reply to the first part of the question is in theaffirmat!-ve. 
As reg&rds the latter part, Government have no fumrmatlOll . . ' ,"; 

CABINETS OF Ross PATENT Two').' CASES PURCHASED FOR ,{lSE AT " TJiJE. 
HOWRAH BOOKING OFFICES. 

467. JIr. Amarendra Nalb Ohattopa4hyaya: (a) Is it a fact: 
(i) that the East Indian Railway have purchased thirteen cabinets: 

of Ross Patent Ticket Cases for use at Howrah Bookinc 
Offices; 

(ii) that the ,cost ,of eaCh ·cabiriet'iIlRs.150and £01' eaeh·: tube-
, Rs. 5; $Dd ; . 

(iii) that the cabinets have not been put into usc since thedat4t 
of receipt; if so, why? " 

,', '(b) Will Government pleaS'e state: 
(i) how many tubes have been purchased; " 
(ii) the total cost of the cabinets, tubes and any other chargers; 
(iii) whether the present booking offices have to be altered; if 11;0. 

what is the estimated cost; 
(iv) what is the object of the purchase of these cabinets; 
(v) the urgency of this purchase at tIlls time of finanr;ial ~  

and 
(vi) whether the Ross Patellt Ticket Case will be used at all in 

City Booking Offices and Booking Offices at out-stations; if 
not: why not? ' 

ft. Honourable Sir Kuhammad Zafrllllah Blum: The information hall 
been called for and will be laid OIl the table of the House on receilJt. 

I 

IR'l'BODUOTION OP Ross PATBNT TIeDT CABINETS ON TRB EA8TBRN B.NGAL 
RAILWAY. 

~. JIr. ~~. Bath OhattopadhJ&Ja: (a) Is it' a fact' that the 
Boss Patent Tieket Cabmet.s have been introduced on tbe Eastern Bengal 
'Railway? If'so, will Government please state: 

(i) the, number of ~  and tubes that have been purchased 
and the cost of the same; 

(ii) -whether these cabinets 'lr(, ~ !n UiJe on ,the north station ... 
SealdAh; 
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(iii) whether there' ate any . ~ tieket _iii.. 'in use OIl the, 
north station; and 

(iv) . the reasons why the R()8s Patent Ticket Cabinets have not 
. been: introduced in the main and south stations at Sealdah? 

(b) Is it a Inct that the bookiug staff haH' complained·that fast hook • 
. ing cannot be done on the Ross Patent Ticket Cabinets, as the ~  
tubes are filkd b) the stock clcrlJ;:i and thnt the booking clerks haye 
to check the number of each ticket before issue? ' 

(c) Is it further a fact that certain defects in these cabinets were· 
pointed out to the Traffic and Accounts Department stafi? If so, with 
what results? 

'file HODoUl'able Sir Muhammad Zafrullah ][han: The information has. 
been called for and will be laid on the table of the House on receipt. 

HOURS OF DuTY OF THE STATION SUPERINTENDENT, TBB DBPun BTATI01J: 
ST!PERINTENDENT, THE ASSISTANT STATION MASTERS AND 'nIE AS'lIITAN'l' 
BOOKIN/} r:r,ERKFI AT THE '~· .  S'l ATION , EAST INDIAN RAILWAY. 

469. 1Ir. AmareDdra HaUl Ohat.topadhya,a: (a) Will Governmen. 
please state the hours 011 duty ,of the Station Buperintendent, the Deputy 

. Station Superintendent, the ~ .  St&t;on Masters and the assistaa., 
booking clerIcs at Howrah Station, F.ast Indian Railway? 

(b) Is it a fact that with a view to eBect a saving in the number of' 
assistant booking clerks it 1\1\8 been decided to extend then hours of 
cluty to nine hours per day? 

(c) If the answer to part (b) be in the ~ , ~  Govemmen.· 
please state: 

(i} whether after the completion of, nine hours of booking dutiea 
the clerk has then to take down the closing numbers of aU' 
the tickets in the cabinet in the Cash Bettlement Register, 
prepare the accounts, tally same with the cash and then 
make over the amount to the cash clerk who ia required to· 
BOund all the coins with a view to rejecting base coins; 

(ii) whether only one cash clerk attends to all the booking offices 
after completion of a tum. of duty; 

(iii) whether the average time taken before a booking olerk caD, 
get off duty is between one and a hall to two hours after-
booking work stope; and 

(iv) the number of booking staB that get off at the same time Ia. 
B tum of duty? ' 

(c) Do Government propose to treat the 8t-afi alike in the matter of 
hours of duty? If not, why not? 

(d) Is it a fact that the work of the Job Analysis staff is confined to 
tile abolition of non-gazetted posts, extending their hours of duty, eta." 

. I. this staff resPonsible for the suggesti?n in this oaae? . 
<e) Ia it, ~ a fact that the Job Analysis .Committee did not ~ 

of " single pe.l'I';OD with practical e.xperience in the duties 'of boo1d!Ic: 
clerks? ..' , 



[7TH APRIL 1981. 

'Ibe JIoDoIIrIIU'" ...... I"wd ,ZatnllU Du: GOver&nleu.t are in-
formed as follows: 

(a) The Station S"perint.endellt is 8 Supervisory Oilicer and does ~ 
work to any fixed roster of duty. He ~  attends to office work 
between 8 and 12-80 hours and 2 and 5 P.M. but has in addition to do 
11is inspect.ions and attend to emergencies at all hours of t·be 6ay _d 
~ . 

.II .... 1l1'li • 

Deputy Station 'SuperintendentAI . { /; to 14 
U to SI 

Auiatant Station Maaterll .{ /; to 14 
W $0 ~ 

.J /; io It 
Male Booking C1erb 

l 14 to J3 

.{ /; to 11 
Lady Booking Clerlu 11 .$(I 17 

17 to 21 

(b) It has been decided with a view to economy to re-arrange the duties 
..,f ~· booking clerks. The exact dtll'Bt·iCtn of t.heir :duty hours .is still 
under conside,ation and will be decided after a few .experimental '~  
ave been tried out. Nine hours duties similar to those of other ~  
.clerks are ~  tried for a few days 8S an experimEIDtal measure. 

(0) ~. No definite decisioD has so far been arrived .at in folgard to 
'*he duty hours of lady booking clerks. In any C8Be the work iUVQl.-v_ ,in 
'accounGng for cash after completion of duty win be given .due oonsideratiQn 
;iD tixing their )tours of duty. 

(ii) Yes. 
(iii) No, the actual time taken variell and depends on the Limings of 

"the train for which booking is done at 8 particular window. It is (,Ield.)m 
'nlore than 45 minutes, and much less in some cases. 

(iv) Fifteen lady booking clerko gP.t off duty at a time normally. 
(d) Duties depend on the nature of work performed. Employees with 

·.imilar duties are treated alike as far 88 p088ible. 
(e) No. the Job Analysis Offiet:lr explores all avenues of economy and 

suggests retrenchment where justified. The reply to the latter part is 
-in the affirma.tive. 

(f) The Job Analysis Officer, who ~.,  with Transporta.tion aild Cow-
mercial matters, is an experienced Officer of the departmt'nt .md is 
~  in his investigat,ions bv subordinat'e t'xpert-s on t·he subjects ~ ' 
·invesii giltion. . 

RZFP';AL ~' ~,, ".  Tn THE EMPLOYEES Of' THE GOVERNMENT OF INDIA 
PRESS, INDllSTRlAr, BRANCH. 

470. PuuUt 8rlltrl8lma Datta Paliwal: (a) Are Government awaue ,tbat 
·employees of the ~  of India Press, Industrial Branch, aie • 
allowed even a few days leave, due to them, by the Assistant Manager and 
~  to nttend to their urgent private aftairs on account of which a 
:pat discontent prevails amongst the Press empioyees? 
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(b) Will Government be pleased to state the number of cases in which 
leave has beeu disallowed or allf)wed with fine when the leave was due to 
the employees of the industrial branches? 

(c) Does the SBme procedure prevail1n the Government of India Preu. 
Calcutta, Simla and Delhi? 

The Honourable Sir !'rank Boyce: (a) No. 

(b) Government have not these particulars and do not propose to coHee' 
'hem as this would involve a large amount of time and labour, and it ia 
:;pt"n to any "individual who considers that he has a grievance to make a 
representation in the ordinary way. 

(cl Does not arise .. 

DtsCO:6T'l'Bm' AIIONO Tn "C" CLASS GUARDS 01' THE JUIHIULPORE DIVI8101t 

471. Dr ••• B. Dan: Will Government please state the Ilctioll 
taken by the Agent, Great India'll Peninsula Railway, (fi1 starred questioll' 
No. 46, aaked in this Houlle on the 2nd February, 1933, regarding dis· 
content among the "C" class guards of the .TubbuJpore Division? 

'!'he Honourable Sir J(ubammad Zafrullah KbaD: Government are in-
formed that the ~ , Great Indian Peninsula Railway, made enquiries 
into the matter and came to the conclusion that no action WAR called for. 

RACIAL DISClUIIINATION IN THE IssUE OF PASSES TO THE TBACHING STA" 
OF TUB EAST INDIAN RAILWAY HtoH SCHOOLS. 

472. Dr ••• lI. Ehare: With reference to the answer given to starred 
question No. 1«. asked in this House on the 6th February, 1988 regardm, 
racial discrimination in the iB8ue of passes to the teaching stafJ of the 
~ IndiaD Railway Bilh.80boola, WIll ~  please state: 

(a) the clause of the pass rules under Company·management wbieh 
entitled the staff of ~  School to ftJ'lllt clan paRSes; a.el' 

(b) whether conditions of semce offered to staff, under Company-
management retained by the State on change of ~ 
are applicable to the staff of Oakgrove School; if 80, under 
what :lIBuse of the conditions ')f service, they can retain first 
cla88 pa888s as personal? 

'tile Honourable SIr J(ubammad Zafnlllah KbIa: (a) There i8 no 81Jah' 
clause in the roles. The decision that pasBeS in certain caBes may be 
considered as personal is purel·! administrative. 

(b) The reply to the first part is in the affirmative. As regards the 
second part I Would refer the Honourable Member to the reply given by 
Mr. p. R. Rau to Mr. Maswood Ahmad's question No. 211 on the SOt.h 
August, 1988. 
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. POPULATION OF EACH COMMUNITY IN "THE AREAS SERVED BY OBTAIN 
RAlJ,WAYS 

473. Dr. If. B. lCbale: Will Go"\oernmcnt p'lease state the popuhi.tiun 
. of each community, by provinces with percentage, both domicile and non· 
<domidle, r(Jf;pecilvely, in the areas servec! ~  

~  Burma Railways, 
(ii) Eastern Bengal Railway, 
(iii) East Indian Railway, 

,(oiv) Great Indian Peninsula Railway; and 
. (v) North WeskJ'D Railway? 

The Honourable Sir Muhammad Zafrullah Khan: I would invite the 
:Honourable Member's 'attention to Chapter V of Mr. Hassan's report OD 
·the 'Representation of Muslims and other minority communities in the 
subordinate railway services' which contains the information readily avail-
eble' with Government. A copy of the report is in the Library ,of the .. 
HO).lse. If the Honourable Memh.e:· wants any furt.her information' I 
would refer him to the 'Census of India, 1931, :Volume I-lndia.Part I1-
lmperial Tables', a copy of which is also in the Library Of the House. 

t474. 

SUB-HEADS IN THE TRAFFIC ACCOUNTS OFFWE OF· THE EAST INDIAN 
RAILWAY. 

476. Dr. If. B. Khare: Will Government please state the policy and 
'procedure for the appointments of or fOl· the promotion to the sanctioned 

strength of sub-heads in the Traffic Accounts Office of the East Jl"diatl 
Railway? 

Mr. P. R. ]tau: Under the Standing Orders which are in force at presens 
no clerk ios ,~  for promotion as a ",~ on the East Indian Railway 

.. unless (a) either he has passed a specially prescribed departmental exa-
mination, or (b) being an ez·East Indian Railw!!y Company's employee. 
is considered to be fully fit to discha;rge the duties pf a. sull-head., It ba, 
also been laid down that about one half of the "\!acancies in the grade of 

.8Ub.heac1I lbou14, at the dilcretioD of the Chief Aceount&Ofticer, be gm,a 
to clerks who have passed the examination qualifying for promotion to tht 

,:grade of AccoUIltant. 

SUB-HEAD!; IN TIlE TRAFFIC .ACCOUNTS OFFICE OF THE EAST INDIAN 
RAILWAY . 

476. Dr. B. B. ][hare: (n) Will Government please lay on the table a 
statement showing the posts of Sub·Heads in the Traffic Accounts ~  
of the , ~~  .~  held by·the staff who have not passed the 
'8ppemlix C exll.mlDlltlOll ann ~ . the ~ , who ,have paslled the 
appendill: "C" examination, also the number of the staff. who passed the 
appendix "C" examination but were not appointed to the posts of sub 

: heads held by unpassed staft along with the reasons for such discrimi-
~~  . 

t This qlll'Stion was withdrawn by the questioner. . 
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(b) Why have the staff who after great labour and hardship passed ·th. 
~  "C" examination been deprived of the promotion? 

Ill. P. B·. Bau: (a) Total sanctioned strength for sub-heads in the: 
'l'raffic Accounts Branch, East. IncfHUl ~ , is 19 and these posts are 
ileldas .indicated below: 

(i) By men who have passed the departmental examlna· 
tion . . . • • • '. , 

(ii) Others, out of whom 14 are ez-oompany meD ezempted 
from p8/iIIIing the departmental examinations. • 16 

Total It 

There are nine clerks who have passed the Appendix "C" examinatioa 
:aiid. al'e ~  their chances of promotion as sub-heads along with other 
.z-company men who are exempt. ·from thE' eXRmination and are, therefore'" 
,.Iao eligible for promotion as sub-heads. 

(b) The Appendix 'C' men havE' not been deprived of promotion I ~ 
1he reply to part (a) will show. . .. 

-4.PP);MHX 'D' . ~ J  FOR CLEHI{S )\1!O HAVE PASSED TIIB EXAMINA'l'IOK 
PRESCRIBED IN ApPI!JNDIX 'E'. 

477. Dr ••• B, lDIare: Has the attention of Government been inYite4 
10' the Controller of Railway Aecounts No. 102/C.R.A./E./S5, dated 
ihe 19th August, 1985 reading: 

"Subject: Appendix 'D' Examination ... 

"I am directed to state that it has been decided hy the Financial Commiuioner of 
'B.ilwaYI that the clerks who have palled the examination prucribed in appeDdix 
'J:' to the Financial CommisBioner'B memorandum 5565-F., dated the 3llt July, '1_, 
Ibonld be required to palB the examination preBcribed in appendix 'D' thereto at the 
"lateat in November, 1936 failing which they will be considered ineligible for furt.her 
promotion as accountants even. in all officiating capacity"! 

~~ SO, will Government please state: 
(a) whether such limitations to pass prescribed examinations withiD 

limited apace of period are al80 laid down in department. 
under the Government of India, Finance Department 01: 
under the Auditor General; if not, why this discrimination 
has ~  under toe Financial Cowm,issioner; 

(b) tLc. cn'cumstances unde.· which no examination in appendix 'B' 
. was held after June, 1980; 

(c) the ~  of employees who are ~ appointments aa 
Aecountants and haVe! notpa8sed Hie appendix 'E' examina-
tion? 

Ill; ·P. B ... u: Government are aware of the ,,,niers referred to bv 
1he Honourable Member. 

(Il) Possihjy not,; but the APPflCdlX 'E' examinatio!l was held under 
special cirmnllstances, and was not lI:L1alogol's to thf' ordInary Departmental 
-examinations. 

(bi '1'he Appendix iE' ~  ~  ~ "  ~  as a temporary 
~'  for the Calcutta Training SohOoI men in order to meet the: imme-

diate requirements for accountants in the ~  Railway ~ . 
()ffiC'es. 
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(u) PaRSing t.he Appendix 'E' examination is not a necessary qualDica. 
tion for being an accountant, and iI?- the CIrcumstances ~ do • 
consider that any useful purpose wlll be served by collectmg thIS mfonna· 
tion. 

EXEMPTION OF THE EMPLOYEES OF THE OLD' EAST INDIAN RAILWAY COMPANY 
FROX THE OPERATION OF THE REVISED RULES BLATING TO GRATUITY. 

478. Dr. K. B. Dare: (a) With reference to the reply given in this 
House to starred question No. 882, on the 12th March, 1935, that all agree. 
ments entered into by Government, whether with the old East Indian Rail. 
way Company employees or with anybody else, are binding on Government •. 
ill it a fact that those employees of the Compan;y who were given service 
by Govemment were governed. by the Company's rules relating to ~ J, , 
.. they stood on the 31st December, 1924? 

(b) If the answer to part (a) be in the affirmative, will GoYemm .. 
pleue state whether it is open to the Agent, East Indian Railway, 01' the 

, Railway Board to alter or amend the Company's Gratuity Rules after tMt 
Slst December, 1924? If BO, under what rules? 

(c) Have any rules been altered or amended or additional rules framecf 
after the 31st December, 19241 If 80, will Government please lay a state-
ment on the table of this House, giving particulars in detail? 

(d) Is it a fact that the Railway Board, on the recommendation of the-
Agent of the East Indian Railwa;y, have deleted the word "'WIwUy" uncier 
~  .~ of. clause 9 ~  the East Indian Railway Company Gratuity Rules. 
t"de theIr ~ . 9287·1'., dat,ed tho 26th JUlluary. 1935? If BO, why? 

:Mr. P. :I.. ltau: (a) Yes. 
(b) There is nothing to prevent Government relaxing the rules iD 

favour of the employee. 
(c) No substantive rule has been altered but interpretations which filay 

bave the effect of altering the previous practice have been given when 
aeoeuary. 

(d) The original note referred to wall inserted in 1924 as a result of Lhe 
iDterpretation of the rules given by the Railway Board at the time. The 
matter was reconsidered by the Railway Board in 19M·35 and they came 
to the conclusion that refusal of & gr.t,uity to a peraon who was paTtl, 
bat not. wholly dependent on a deceased railway employee was unduly 
hard. This new interpretation was given on & case referred to them by 
the Ea'Bt TndiAn RnHw .. v where the 'Payment to a person not woolly depen. 
d •• on the aeceuea. hail been made. 

479. Dr. B. B. Ebare: (a) Will Government please state whether ren' 
ill charged by the East Indian Railway for the various refreshment roozu 
on that railway? 

(b) What is the basis on which rent is calculated? 
(c) Is there any difference in the rates charged from MeBBrB. G. P. 

][el'net· & Co. and to t .... P. }fi ... rlu and Mualim refreshment rooms? If 110,. 
what. is the difference ana why? 
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(d) Is it a fact that Messrs. G. F. Kellner & Co., pay a lump sum of 
Re. 1,000, for all their refre!lhment rooms? 

(e) What acticm do Govrrnment propo!le to t.ake? If none, why not? 

The HODOUrab1e Sir Muhammad Z&frullah Khan: (a) Yes. 
(b) There is no uniform basis. Rent for aecommodation is fixed after' 

taking into consideration the local conditions, i.e., the amount of catering 
to be done and possible profits thereon. The rent on electric equipment ill 
recovered at 11 per cent. on capital cost in all cases and electric current 
is paid for at 3t annas per unit. 

(c), (d) and (e). The information is being obtained and a. reply wi!! be-
laid on the table in due course. 

WATCH AND WABD DBPABTMBNT ON TIlE EAST INDIAN RAILWAY. 

480. 'Dr. H. B. JDaare: (a) With reference to the reply given in this· 
House to starred question No. 1448, on the 4th April, lQ35, regarding the-
Watch and Ward Department on the East Indian Railway, will Govern-
ment please state whether the UaiIway Board, after a careful consideration 
of the question, decided, vide t.heir lett.er No. E. 84-E. 0.-229, dated the 
11th June, IQS5, 

(i) to abolish t.he post" of Superintendent and Assistant Superin-
tendent; and 

(ii) to retain OIle Deputy ~  nnd one l..ower Gazetted 
Service Officer, 

with effect from the 22nd August, lQS5? 
(b) Have thE' instructions referred to In p"r! (a) beeu given effect to?" 

If not, will Government please stat4>: 

(i) on whllt flllthOl·ih the Chief Accountll Officer has continued too 
pass t.he pay bills after the 22nd August, lQ35. 

(ii) whether the Agent has submitted representations to the Railway 
Board to alter their orders; 

(iii) whether similar consideration has been shown by the Agent 
when post./; in the nc.n-gazetted grades have heen nbo1ishefl; 
and 

(iv) whether all the gazetted posts in the Watch ulld Ward are held 
hy Rllropean OffiCf'TR on]y; . 

(c) Is it Ii fact that the office of the SupArintencient, Watch and Ward, 
haR been ren-lOyed from t.hE' Agency and placed in the rooms occupied by 
the Operating Bnd Commercial Departments? If so, is it correct that the 
Watch and Ward are now under the control of the Chief CommerciaT 
Ilaoager? If not, win Government please state the reasons for this depar-
~ . ~  force 00 the other State-managed Railways? 

'l'he Honourable Sir Kuh&mmad ZafnIllah Khan: I am collectinj7 1!1-

fonnation and ,..rill lay 8 reply on till'! table of the ~  in due course. 
D 
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lNTRODUCTION OF ELLIS PATENT LOCKS ON THE EAST INDIAN RAILWA'\.. 

481. Dr. 11. B. Ebare: (a) Will Government please state: 
(i) when the Ellis Patent Locks were introduced on the East Indian 

Railway; and 
(ii) whether they were reported as a success? 

(b) Is it a fact that the Ellis Patent Lock has recently been discon-
tinued? If so, from which date? 

(c) Is it also a fact that the "rivetting system" has been introduced in 
its place? 

(d) Is it further a fact that the "rivetting system" was condemned by 
the East Indian Railway before the introduction of the Ellis Patent Lock? 

(e) If the answers ~  parts (b) to (d) be in the affirmative, will Govern-
ment please state why the changes have be;en ma4e? 

'!'he Honourable Sir Muhammad Zafrullah Khan: (a), (i). The Ellill 
Patent Spring Wedge Lock was introduced on the East Indian Railway in 
.J \lne, 1922. 

(b) The Ellis Patent lock has heen djpcontinJled on goods trains from 
1st November, 1935, as an experimental measure, but is still in use on the 
Parcels Expres9 trams. 

(c) Yes. 
(d) The "rivetting system" has never been condemned on the Easi; 

Indian Railway, but under conditions prevailing in 1922 it was considered 
that a more efficient method of frustrating the efforts of running traiu 
thieves should be introduced. 

(e) The "rivetting ~' " has been Pltroduced experimentaliy 'lS a 
measure of economy. 

CONDITIONs OF PAY, SERVICE OR PBOSPECTS OF THE MEN OF THE EAST 
lNDIAi'f AND GREAT INDIAN PENINfTI.A RAILWAYS TAKEN OVER BY 
GOVEBNDN.T. 

482. Dr. 11. B. Khare: (a) Is it a fact that His Excellency the 
Viceroy, in an address to the Indian Railway Conference Association, stated 
that the men of the East Indian and Great Indian Peninsula Railways. 
who were being taken over by Government on account of the State-
management of those Railways, need have no fears that the change will 
affect them adversely in the conditions of their pay, service or prospects? 

(b) Is it also a fact that this assurance has been published by the 
Railway Board in the Report on Indian Railways for 1924-25? 

Mr. P. Bo. B.au: (a) and (b). Yes. 

INTRODUCTION 01' SUBORDINATES PRO. OTHER l>BPABTKBNTs· 01' GoVERN-
KENT TO TBB ACOOUNTS ])aPABTIDUiT 01' THE EAST lImlAN RAIL-
WAY. 

488. Dr. If. B. Dan: (a) Will Government 'Please state whether!there' 
has beeu a continuous introduction of subordinates from other depart_ 
ments of Government to the Accounts Department of the East Indian 
Railway? 
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'~  Are Government ~ . 

(i) that the introduction of these men has adversel;), affected the 
Pl'OBpects of those employees of the Company who were given 
serVIce under Government; 

-(il) that the majority of the men brought to this department are 
Madruis; 

(iii) that these outsiders have bben promoted to the higher paid 
posta; 

(iv) that there has been a succession of Ohief Accounts Officers Ilnd 
Deputy Chief Accounts Officers who are Madrasis; and 

(v) that the post of Deputy Chief Accounts Officer, who deals with 
establishment matters, has been held for many 'ye81'S by a 
Madrasi Deputy J 

(e) What action do Gov.ernment propose to take 1;0 prevent a further 
mtlux of outsiders into the Accounts Department of the East Indian Rail-
way, and to rectify the hardsliips inflicted on those men who have been 
superseded by these outsiders? If none, why not? 

Mr. P. Jr.. It&u: (a) No. 
(b), (i). During the experimental stage of the separation of Audit fronl 

Accounts and during the reorganisation of the Stores Accounts, certain 
-outsiders (not from other Government departments as stated in part (1\) 
.of the question) were appointed on the East Indian Railway but Govern-
ment are satisfied that no injustice has been done to tbe old Company 

-staff as a consequence. 
em Nc. Mm.t of these men ."~ come ill through the open,competitive 

{.Ixanlinntions "bile a few were Ilpp(-inted, along wit,h many others at the 
time referred to in the reply to (b), (i). 

(iii) No. 
(iv) No. I lay a statement on the table giving t?6 ~  ~  

-Officers, the Deputy Chief Accounts Officers on the Railway S1I1ce 1920. 
(v) The information will be found in the statement laid on tho t'lhle. 
(c) Government do not consider any action necessary. 

-Statllmllnt ,howiAg tAe Namu of tAIl Incumbent. of tAe POIt, of tAt O,"e, Accotmt. 
- Officer, Etut Indian Railway from l,t January, 1915, to "". 

From. To. Rema!'kl. 
1-1.25 3.12·25 

No. Names. 
1. Yr. B. Sevrea 
I. Yr. H. G. E-nmerson 4·1'!·25 4-12·26 

-3. Yr. B. Severe 5.11·26 10·1·2t 

'4. Mr. H. G. E'11merson 11-1·29 9·4-31 

6. Yr. T. B. Banka\'a Aiyar 10·4·31 11·10·31 

-I. Mr. H. G. E'11merson • 11·10·31 3O·U-32 

7. Mr. K. V. Iyer 1.12·32 27-t-33 

8. Yr. P. Mo'lan Rau 28· {-33 2O-t·33 

-9. Mr. V. B. Bon:laram 21·9·33 1.l-l14 

Do. 18·1·31 31-1-34 

1.0. Mr. E. R. Bes'tu Iyer 1·2·31 24·2·a. 

U. Mr. V. B. Bun ia\'am 25·2·3i 23·1·35 

U. Mr. P. JIohan Rau 4-2·35 to date 
~ 
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Statement .howing the Namu 01 eAe [raeum6ene. 01 tAe Po.e. 01 eM DefNtv OlMet 
Accounu Officer (General) BtUt Indian Railway from. t,t January t915 to dau. 

No. Names. From To Remarks. 

1 Mr. H. G. EmmenOD 1-1-25 2-8-25 
2 .. C. L. E. Coldth1U8t 3-8-25 1-12-25 
I .. H. G. Emmerson 2 12-25 3-11·25 
4 " C. L. E. Coldthurat 4-12-25 4-12-26 
I) 

" H. G. Emmel"Bon 5-12-26 15-8-27 

II Rai Bahadur S. N. GhOllh 16-8-27 10-12·27 A poet of addition-
al Deputy was 

7 Mr. E. Cameron Ker 11·12·27· 1·12·28 sanctioned from· 

8 .. H. G. Emmerson ~ 10·1-29 
8th April, 1926 
to 30th Septem· 
ber, 1929 00' 

II " E. Cameron Ker 11-1·29 22·4-29 that post WlIIJ' 
II1ll'1'8I1dered on-

10 " R. SundaraehaTi 23·4·29 3·7·29 3rd Jl1ly, 1929. 

11 Mr. S. R. Ewing 21·12·26 1·3·28 
12 " T. S. Sankara Aiyar 9-3-28 28-10·29 
13 " W. A. W. Ford . 29·10-29 30-4-30 
14 " J. D. Donaldson 13·5·30 18·5·30 
15 .. T. R. V. Sarma. 19·5·30 7·4,·31 
16 " P. N. MukMrji 8-4·31 31·3·32 
17 " P. Mohan Rau . ... ·32 11·7-32 
IS " E. R. Sesbu IyeT 12-7-32 17-11-32 
19 .. p. Mohan Rau . IS-U-32 30-3-32 
20 0, E. R. Sesbu Iyer 3-4-33 31-1-34 
!l Do. 25.2·34 to date. 

8tate,ntnt ,hawing the Name. 01 tAe Incum6enta of the Po,ta of tAe Deptlty OltM.f 
A,counts Officer (Traffic Accoullu Branch) EOBt Indian Raih"ay from. t,t JIlfIU«ry .. 
1915 to date. 

No. Nam!'8. 
1. "Mr. E. Cameron K"r . 
2. Mr. C. I.. E. Coldthul"Bt. 

S. Mr. H. F. P. Judge 

4. Mr. B. O. Callagllan 
5. Mr. K. Ogden . . 
6. Raj Bahadur B. D. Puri 
7. Rai Ba1'adur S. N. Ghosh 
8. Mr. K Cam .. ron Ker . 
9. Rai Bahadur S. N. Ghoeh 

10. MI'. K. ~  . 
11. Rai Ba"adur S. N. Ghoeh 
12. Mr. K. Ogden . 
13. Mr. E. ~  Ker 
14. MI'. J. D. DonaldBon 
15. MI'. S. K. Chatt.erji 
16. M. P. C. Choudhuri 
17. MI'. P. N. ~  
IS. Mr. P. C110udhun 
19 MI'. W. A. W. Ford 
20: Dr. S. C. Muk"erji 
21. Mr. K. M. Abraham 
22. MI. C. S. Ayyar . 
23. Mr. E. R. Seshu Iyer 
24. Mr. K. Ogden . 
25. Mr. 'E. Cameron Ker 

From To Remarks. 
1-1-21i 5-12-26 

6-12·26 29-2·27 -----
8·4-26 20·12·26 

1·3·27 19·2·28 
20·2·21! 10·6·28 
11·6·28 19·10-28 

20·10·28 1·12·28 
· · ~ 10·1·29 

11·1·29 16-1·29 
17·1·29 16·6·29 
17·6·29 1·7·2S 
2·7·29 30·9'29 

1·10·29 SI·S·3C) 
1-4·30 30-'·30 
1·5·'0 18·5·30 

19·6·30 11.6.34)-
12'6·3(1 11.8·30 
12·8·30 28.8.3°, 
29·8·30 22.2.31 
23·2·31 31-S.S1 
8·4·SI 10-1-32-

11·1·32 26.2.S: 
27·2·S2 · . ~ 
12·7·32 3O·'.S2 
l-J0'32 to date. 
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:l>ftBo'1'lOlf 01' FRAUD CADS AT CBRTAIlf STATIONS ON '1'IIB EAST bDIAN 
R.w.WAY. 

'84, Dr ••• B. ~  (a) Is it a fact that numerous fraud ~  
-have been . ~  on ~  East Indian Railway, 6.g., Sagardigbi, Giridih, 
Mudhogan], BClpur statIons, etc.:; 
. (b) What is the period allowE!.d before a station is required to be 
mspected? .. 

(c) Has this period been exceeded in the stations mentioned in part (a) 
and other stations? 

(d) Is it a fact that the cadre of Inspectors of Accounts has been 
reduced from 43 to 29 Inspectors pluB two temporary men up to 31st 
March, 1936? 

(e) Has any reduction been made in the gazetted service in view of t.he 
lesser amount of work? If not, why not? 

(f) Is it also a fact ~  in order to cope with the additional work the 
Inspectors have been directed to discontinue checking certain station work 

:that had been checked in the past? I 

(g) Is it further a fact that the work of the Inspectors of Accounts is 
supervised by the Assistant Accounts Officer, Traffic Accounts section? 
If so, will Government please state how many changes have been made 
of the ASfis1ilot Ar.connts Officer during 1985? 

Mr. P. B. Bau (a) Tn the year 1935 frauds weredetectt'cl at the 
~  . ~· Delhi, ]'airlic Pln.::e Bcoking Office, Pilkuwe, Bolpur, 

Sngardighi, Girirlih, Mudhoganj stations. 
(b) 'A' class stations are. inspected once in four months. whereas 'B' 

~'  stations are inspected once in six months. 
. (e) l'he intErval between two sucl:esDive inRpections was exceeded by 

·one ruonth in the mU:itl of t:iagardighi. Giridih and Mudhoganj station only, 

Cd) Yes. 
(e) One post of an A. A. O. was brought under reduction with E'tJect 

born the 1st October, 1931, from the Traffic Accounts Branch. 
If) A revised procedure for conducting station inspections was il1tro· 

duced ~ .  hut no check of an important nature has ~  dis(;()n-
tinued. 

(g) Yes, three. 

EXEMPTION OF ST.WE RAILWAY OFFICERS FROM PASSIN6 QUALIFYDJO 
. ~.  IN ~  Rl'IZS AND PBOCEDUU:. 

'~ . Dr, •. B. lDlare: (a) Witb reference to the reply given in this 
House to unstarred question No.3 on the 2nd September. 1985, that State 
Railway Officers arp. not required to pass qualifying examination in estab-
lisJunent rules, and procedure, will Government vlease state how the 
Superintendents and Assistant Superintendents, Stsff, on the East Indian 
Railway. are required to be aware of the establishment rules and proce-
4lure? 
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(b) Is it a fact that establishment rules are frequently being altered, 
amended or deleted? If so, are such amendment letters furnished to each-
Superintendent and Assistant Superintendent, .whether in the Staff or 
other sections, to enable them to be familiar with the latest orders on the 
subject and to hold them responsible for any breaches of the same? If 
not, why not? . 

(c) Is it further a fact that the Superintendents ~ Assistant 
Superintendents are not permanently attached to the Staff sectIon but are' 
transferred to the Transportation, Commercial, Power, sections, etc., and' 
vice verBa? 

The Honourable Sir Muhammad Zafrullah Khan: Government are' 
informed as follows: 

(a) The establishment rules with which staff Superintendents an<l' 
A8!;il'tant Superintendents a;'/:l concerned are circulated to· 
them through Rule Books, Circulars, etc. 

(b) The establishment rules are amended and altered from time-
to time Ilnd such amendments are circulated to the officers, 
concerned. Each case in which there has been a breach of 
the rules is dealt with on its merits. 

(c) Ye", 

. J~ J .·  ON 'J'HE STAFF BUOUE ~  AFTER SEPARATION OF TU' 
RAILWAY FINANCES FROlr THE GENERAL FINANCES OF STATE RAILWAYS. 

486. Dr ••• B. Khare: Will Government please lay on the table (\ 
r.omparative statement of expenditure on the staff (both gazetted and nOIl-
gazetted, respectively) before and after separation of the Railway Finances-
from the General Finances of the Indian State Railways showing inter 
alia: 

(a) the number of Staff employed under the late Accountant General, 
Railways and the Financial Commissioner, Railways with, 

. li'l1Etlel; of pay , ~  

(b) the dnte on which periodic revision of this arrangement was: 
made after three years of the separation; and 

( c) the reasons for difference in expenditure year by year till 31at 
January, 1936? 

lIIr. P. R. Rau: Government regret that the detailed information asked 
for i.s not, Tnllo.ily available. 

EXPENDITU1tB ON TBB STAPI' JIlDI'OBJI AND Al"TBB TBB AJlALGAJfATlOlf 01' TBll 
~  I:!.'DIAN RAILWAY ~  MAN!np.MENT AND 01' TIlE OUDB AND' 

ROBILJroND RAILWAY STATE-MANAGEMENT. 

487. Dr ••• B. Khare: Will Government pleaBe lay on the table Ii 
('!omparative ~  of expenditure on the staff (both gazette,), and non-
gazetted respectively) before and after the amalgamation of the East 
indian R:t:J",'lY ~  managt!m.,.nt alia c;f the Oudh and Rohilkund 
Railway State-management showing inter ali" : 

(3) the number of staff t>mployed with sooles of pay, community--
wise; 
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(b) the reasons for increase or decrease year by year till 31st Janu-
ary, 1936; 

(c) the mileage worked and the percentage of staff employed; 
(d) ~ working expenses and the reasons for increase or docrease-

if any; and 
(e) the economy achieved or affected from &malgamati,)n? 

The Honourable Sir Kubammad Zlfrullah Dan: Tb.e informatioD is 
Dot readily available and Government do not consider thtl labour and 
eXpE'DSe involved in compiling it will he commensurate with the results 

~ .  to be obtained. 

ECONOKY EFFECTED BY TBB SEPARATION OF TRB AOCOUNTS AND AUDIT OM 
STATE RAIl.WAYS. 

488. Dr. If. B. Khare:' Will Government please lay on the table B 
comparative statement of economy effected by the separation of the 
Accounts and Audit on the Indian State Railways? 

Mr. P. R. Rau: The eompilation of the information a'Jked for wilT 
invoive II. considerable amount of \abour and expense which Govermroent 
do Jjot consider likely to be justified by results. I would refer the 
Honourable Member t{) the memorandum on the subject placed before 
thl:. Standing Finance Committee on 7th September, 1928. and the 

' ~ of the Railway Retrenehnent Sub-Committee. 

RE-AMALGAMATION OF ACCOUNTS AND AUDIT SEOTIONS UNDER GENERAL AND-
PROVINCIAL FL'fA1IiCkS ON STATE RAILWAYS. 

489. Dr. 'N. B. Khare: (a) Will Government please ptate whether it 
is a fact that on the results of the working separately of Accounts ann 
Audit Sections under General and Provincial Finances, they have arrived 
at the conclusion to do away with the separation and thereafter re-amal-
gamate the Accounts and Audit as one? If so, what made the Govern-
ment keep the Audit and Accounts separate on Indian State Railways? 

(b) Do Government propose to examine the results and the n'lmber of 
frauds and order the re-amalgamation at an early date, if not, why not? 

Mr. P. R. Rau: (II) and (b). Tbe experimentR in the !lep8rntion of 
Accounts from Audit on the civil side were abandoned 8S a measure of 
economy and not due to any defect in the principle of Beparation. As 
railways are run on a commercial basis, Government considered it neces-
Hary to continue to have an Accounts organisation on State llllilway,; os 
on integral part of the administration, with a separatE' ir.dependent 
f.udit. 

EXPENDlTUr,E ON THE SYSTEMS 0) WOllKING BBJI'OIIE AND AFTER TUB 
HEOnGANJSATION tlN A DIVISIONAl, BAfIJR OF PrATE RAILWAYS. 

490. Dr. If. B. lQaare: Will Government please lay on the te.bie R 
comparative ptntement-Rdministratioilwise--of expenditure on the ByB-

, terns of working before and after the re-organisation OD a Divisioual hasift 
of Indian State RailwaYB Bhowing inter alia. : 

(a) the number of ptatT (both gazetted and non-gazetted. respectivt.'-
1y) employed with seales of pay; 
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(b) the mileage worked and the percentage of staff; 
(c) the working expenses per mile; 
(d) the economy achieved, and affected: 
(e) the reasons for increase OJ' decrease in expenditure; and 
(f) the steps taken to effect economy and to achieve efficiency; if 

none, why not? 

The llonourable Sir Muhammad. Zafrullah lth&n: 1 would invite tb., 
Honourable Member's attention to the Honourable Mr. J. C. B. Drake's 
Cf'l'ly to question No. 103 asked by the Honourable RBi Bahadur I.ala 
Ram Huran ~' in the other HOllse on the 23rd September, 1932, which 
{·I..ntains the information readily available with Government. 

PUOCEDlj!tE ON f-i'fA'J'E HAlLWAYS j,·:..n PUNISlhNG OR REDUCING THE STAB 
FROM SUPERIOU ·ro· INFERIOR SERVICE ON FAILURE TO. PASS All" 

EXAMINATION. 

491. Dr ••• B. Khare: Will Government please state the policy and 
rrocedure on Indian State Railways for punishing or reducing the stail 
from Buperior to inferior pervice on failure to pass an examination against 
DO defects in their workings? 

The Bonourable Sir Muhammad Zafrullah Khan: 1 am ~  
informatIon lorlll will lay a ~.' on t.ht' tablf- of the House in due 
course. 

'SCALE OF PAY APPLICABLE TO THE STAFJ' RECRUITED BY THE EAST INDIAlf 
RAILWAY BETWEEN 1ST JULY, 1925, AN]) 1ST NOVEllBBR, 1928. 

-19'2. Dr .•. B. Khare: (a) With reference to the ststemC:1.t laid on the 
table of this Rouse on the 6th February, 1933, in reply to starred question 
No. 1469, asked ('n t.he 28th November, 1932, will Government please 
state the scale of pay applicable to the staff recrwted by the East Indian 
Railway bet.ween 1st· July, 1925, and 1st November, 1928? 

(b) Will OOVl'rnnll'nt please state the concise reasons for the rapid 
changes in ttl(' scales of pay on thc East. Indian Uailway between the 1st 

.luly, 192;'), and the 16th July, 1931, or September, 19M? 

The Honourable Sir Muhammad Zafrullah Khan: I am collecting 
mtormatlon and ,\;1\ la.y 1\ reply on the table of the House in due comBe. 

l:hAl-'}' IS Jo:ACIl 8CAJ.E OF PAY AS El:l)GETMI F/JR THE YEAR 1936-37 BY TBB 
EAST lNDIAlI" RAILWAY. 

493. Dr ••• B. Khue: Wi!} Gc.verrunent please lay on the table a 
statement, community",;se. of t1:.e strength of the staff (gazetted and non-
gazetted respectively) in each scale of pay as budgeted for the year 1936-
~ , by the EmIt Indian R&ilway against t.he actuals for the year 1935-36? 

The HOIIOUl'able Sir Kuhammad Zatrallah Khan: I am collecting 
mfcnnation and will lay a reply on the table of the House in due course. 
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:l::IOAJ..E8 OF PAY nEVISED WITH EFFECT FROM 1ST AUGUST, 1928, ON TIIB 
EAST INDIAN RAILWAY. 

494. Dr. B. B. ][hare: With reference to the statement laid before 
this Honse on the 6th February. 1933, in reply to starred question 
No. 1471, asked on the 28tll Xov(·mbt:r, Hl32. ",-ill Government please lay 

·on the table of this House II. COP) of the scales of pay revised with effect 
from the 1st August, 1 ~ , and tht- categories of the staff affected thereby? 

The BoDOurable Sir Muhammad Zatrullah Khan : I am collect.ing 
information and will lay a reply -on the table' of the House in due course. 

RESOLUTION PASSED III TIlE SPECrAL SESSION OF THE AI..L·INDIA RAII,WAY 
MUSLIM: EMPLOYEES' ASSOCIATION. 

495. Dr. B. B. lDlare: ~  ' ~  to the reply given to starred 
",uestion No. 224, asked in this House on the 7th Febrliary, 1988, regard-
mg resolution passt"d in the spflcial session of The All·India Railway 
-Muslim Employees' Association, will Government please state: 

(a) whether they have'reinstated the staff who were recommended 
by the COilti of Enquiry held under the presidency of 
Mr. Justice Murphy. to be re·taken in the order they were 

~  and 
(b) whethel' tLey have reiostaten. the staff 'who were shown in Lists 

•. A" and "B" by thl' J;uid Court of Enquiry? 

The BODourable Sir Muhammad ZafruIlah Khan: (a) It is pr.esumed 
that the Honourable Member is referring to paragraph 412 of the Report 
of ~  Court of Enquiry regarding the order in which the Court recom· 
mended that l"£,trenched staff sh"uld be re('rtlled fOr employment. If 80, 

'1 wuuld refer the Honourable ~  to the instructions contained in 
}iaragraph 17 I)f the Government of India Communique of 6th Juna, 
1932, a cop.y of which is in the Library of the House. Government 

. are aware that these instructions lu.ve hen und ara being carried out .. 
(b) I would refer the Honourable Member to the instructions con· 

Lained in paragraph 8 of the Government of India Communique of 6th 
·June, 1932, referred to in the reply to part (a) of this question. Govern-
ment have no reason to believe that the instructions issued to the Agents 

,of State-managed Railways in the matter have not been carried out. 

APPEALS SUBMITTED TO THE RAILWAY.BOARD BY RAILWAY BnVAIn'iI. 

496. Dr. B. B. Dare: Will Government please state: 
(a) whethpr it is a fact that Mr. P. R. Rau, in ~  to a supple. 

mentary question to starred question No. 205, asked in thia 
House on the 7th ~, 1933, regardIDg appeals sub· 
mitted to the Railway Board by Railway servants said; 
"Notlling will be -;ent t.o the Divisionl1t Superintendents 
direct by the Railway Doard, it will always go to the Agent'" 

(b) If the r.ep1y to part (8) bd in the affinnative do the Divisional 
Superinti!ndents forward diroot to the Railway Board or the 
Governor General in Council. or the Secretary of State for 
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India in Council or to His Majesty the King Emperor, 
appeals, memorials, Or petitions from the stafi under them 
or do the Divisi;>nal Superintendents forward them through 
the Agent or withh:>ld the appeals? 

The Honourable Sir Muhammad. Zafrull&h Khan: (a) Yes. 

iL) Tht: Divisional Superintendents do not nOnflally addres& the Rail-
wa.y Board or ~ higher authority direct in any matter concerning an 
appeal, r,lt.mol'lai or petition from the stuff under them and such colTes-
pondence is :ol'warded through thp Agent. 'l'he Divisional Superintend-
ents hllvt' certain powprs t,o withhold appeals in accordance with the rule. 
(!(lVt'ming appeals. 

ABUSES OF POWER IN REGARD TO ApPEALS FROM RAILWAY SnVANTS ON TIIlI: 
EAST INDIAN RAILWAY. 

497. Dr. ]f. B. Dare: I!' it a fact. that the appeals which lie to the 
Agent, E:\Flt Indian Railway, under the ruleB, are transmitted by the 
Agent to the officer, against whose orders the Railway servants llppeals for 
disposal with ~ result that "oders st.and"? If so, IInder what rule, rmd' 
whRt remedy t,here is to check the (tbuses of power? 

The Honourable Sir Muhammad. ZafruUah Jthan: I am collecting 
information ano will lay a reply on t.he table of the House in due course. 

DISPOSAl. OF ApPEALS FROM RAlLWAY SERVANTS ON THE EAST INDIAIII" 
RAILWAY. 

49R. Dr. N. B. Xhare: Is it, n fart thBt a1>peols from Railway 
servants, submitted through proper channel, to the Agent, East Indian 
Railway, which lie to him under thE' ruks never reach him, nOr are they 
disposed of by him. and theRe Rrf al\\'Rvf; diRposeo of either by II. clerk or 
by R jnnior scale officer? 

The Honourable Sir Muhammad Zafrullah XhaD.: I am collecting 
informRtion ann will lay R reply on t,he t.able of the House in due COmBG. 

Rur.ES FOR RESIDENTIAL BUILDINGS ON STATE RAILWAYS. 

499. Dr. N. B. Khare: (a) Is it 8 facl that Mr. P. R. Rau, more than 
once, infonned this House that it is thp. policy of Goveniment not to give' 
retrospective effect to any rule? 

(b) Is it a fact that the rules for ~  buildings on State Railways 
were published in 19381 
. (c) Is it a fact that ·the said rules were brought into force from 1st 

October 19821 
(d) If the replies to parts (a) to (c) be in the affirmative, will Govern-

ment please state: 
(i) the circumstances which made the Agent, North Western 

Rnilway, to enforce the aaid rules from 1st August. ~, 
thereby depriving the staff of the benefit of free-quarters or' 
rent in lieu therE'of between 1st August, 1928 and 1st; 
October, 1932: and 
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(ii) the circumstances ~  ruade t.he Agent, East Indian Railway 
to ~  ~  smd rules from 1st July, 1925 thereby depriving 
the TIcket Colle('tQrs of the benefit of free-quarters or rent in 
lieu thereof between 1st July, 1925 and 1st October, 1982? 

• The ~  Sir ~ ZafrulJ.ah Khan: (a) If the ~ 
1I0le Mem?el·. wIll quote the particular ~' to which he is reft;rring 
I shall verIfy It. The usual policy of Government is not to grant reb'Os. 
pective effect in general to concessions that may be granted; but each 
case must obviously' be judged on its merits. 

(b) The rules were issued in 1926, but wert' incorporated in the Oode· 
in 1930. 

(c) No. 'l'hey were hrought .into force on diffp,rent ~ .. s ore dif!er-
(lut dates. 

(d) 'l'he information is being obtained and a reply will be laid on the 
table in due course. 

RULES UNDER WHICH THE STAR ON THE EAST INDIAN RAILWAY ARE OOVllRNBD-
FOR "T:RFOSES OF FREE QT"RTEI:S OR RI':NT IN LIEU THEREOF. 

500. Dr. 5. B. Khare: Will Govemment please lay on the table 
the rules under which the lltaff on the East Indian Railway were governed 
for purposes of free quarters Or rent in lieu thereof between 1st January, 
1925, and 1st October, 1932? 

The Honourable Sir lIubammad Zafrullab Khan: I lay on the table 
of the House copies of (i) paragraph 289 of the East Indian Railway 
Hand Book WhlC'h governed the !"tail taken ovel from the late East Indian 
J ~ Company and (ii) paragraph" ::5 and 36 of the Advance Chapter 
on Buildings and Residences which governed the staff taken over from the 
latE' Oudh Rnd Rohilkllnd Railway. 

BztraeC ot poragrGfJ" 189 at tllll Ealt Indian Railway Hantl Book. 

289. No rent is charged f.,r occupation of Company's quarterR by the following: 
Traflic Department.. 

Station Ma,ten and APsistant Station Mastel'll. 
ReHeving Station Mast·el'll. 
Indian employees whose duties require them to live within th .. precincts of the' 

station. 
Plat.form Inspectors, Yard Foremen and Platform SupervilOrB. 

111. A: Eo I. Luggage Inspectol'll and Ticket Colle("tol'll, Male 0<' Female, stationed at 
Howrah and Lillooah. 

NOTB.-If no quarters are available for E. &; E. I. Luggage In.pector. and Ticket 
CoUactors, male or female, stationed at. Howrah, hOIlle rent allowance at the rate of 
RII. 1<1' per mensem will be granted on production of a certiiicate from the Station 
Snperintenden'. that the .employee concemed has lived at Howrah thronghout the 
month within one mile of the station. E. &; E. I. Lnggage Inspectors and Ticket 
CoUectors on .. lary of Rs. 65 or over each per mensetD and Female Ticket Collector. 
irrespective of their .. larie., stationed at. placeR other tha'.} Howrah and LilIooah. 

E. A: E. I. Luggage Inspectors and Ticket Collectdn .rtationed at. p1acea other than 
Howrah aud LiIlooah drawing Ie. than Rs. 65 per month who do not live with their 
relatives are allowed to occupy free quarterR to thP extent of one room only, wheu' 
mch IIOCOIIIIIlCIdation is available. 
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NarL-iD the CIlIIeS of married' ~  they may be given two rooms of which ODe 
'Will be rent free while rent for the other should be charged £01' under· the rules-
.ill. Agent'. letter No. 12973-E. of 4th June 1912 to General Traffic Manager. 

Engineering Department. 
Permanent Way gangs. 

Signallers employed on lines undel' construction. 
Permanent Way Inspectors, Assistant Permanent Way Inspectors and Sub-Inspectors 

41 P,.'nuanent Way. 
Carriage and Wagon Department. 

Train Ex/oJlliner&. 
Locomotive Department. 

Ferry Fitter at Sahebgunge. 
Medical Department. 

Sub-Assistant Surgeons where accommodation is available and Sub-AssiatanC 
SurgeQns are required to live in the Company's premises. 

East Indian Railway nurses. 
Clerka. 

Colliery Department. 
Clerical staff employed at the Collieries. 

Electrical Department. 
~.  Foreman at Howrah. 

Schools. 
Teaching staff of E. T. Railway schools . 

• :drac' 01 fl.'JraB. 95 and 86 of th" Ad·vance Chapter on "lJuildings and RflBitlllnc." 
of the State Railway Code. 

35. The grant of free quarters to the subordinate staff on oppn lines of State 
&ilwa;V8 is only permitted in those cases where the employees under ordinary 
·eircumstances of work is lia1ile to be called upon at· allV time without notice to attend 
-to the bUliness of the Railway. • 

36. The following are the clasS8R of employees to whom fre .. quarters have been 
admitted under the rule in para.graph 35. 
Station and Gate Staff. All subordma.te 'fraffic and Telegraph staff, including Traffic 

and Operative Impectors, Station Masters, Assistant Station 
Masters, Trail. Controllers, Ferry Rnperintendente, Yard 
Gunners, Letter Sorters, Telegraph Signallers, Booking aDd 
other Clerks, Gate Sergeants, Pointsmen, Semaphore 
Rignalmen. Station and Telegraph Peons, Station Lampmen, 
Level crossings, Gate-keepers, Chowkidars, Watchmen, 
Darwans on the Press, Menials, BhiRtiell, Hindu water-men 
and "Mehtars. 

NOTa.-Mehtars of the Engineering Department are also entitled to free quarters. 
lIaintenanc:e Staff. Inspectors and Sub-Inspectors of "Maintenance in charge of 

lengths of line, Bridge lnspt'.ctors, Yard Inspector&. felegraph 
Maintenance Inspectors, and Batterymen of the Electrical 
DeIlBrtment, Assistant and Sub-Assistant Inspector of Signals, 
Interlocking Cabin Inspectors, Linemen or regular ~ 
way labourers, Trolleymen of Engineer Officers and Permanent-
way Inspectors, Bridge Watchmen and Sanitary Inspectors, 
Interlocking Fitters, Interlocking KhallaslCs, Electric Fitters 
employed under thE' Signal Enjtineers . ill maint.a.ininf= train 
oontrol, key transmitters and block instruments. Carpenters, 
Blacksmiths, Hammermen, Bellowmen under Perman"lnt·wa1 
Inspectors, Coolies under Carpenters, Chowkiders. 

NOTL-·Bridge-watcbmen and ~ arE' granted frl'e " ~J'  when they are 
_pelled to 1't'IRid. clOlOe to their charges. 
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:Medical 

Police. 
LooomotivtIII and Carriage and 

Wagon Departments. 

~. Medical ~ ~  whether' ~ to the 
~  or Civil Department, Sanitary Inspectol'lJ 
employed by the Railway :md Domes. 
Jllspecton, Sub-IllIIpectors, Sergeants and Constables. 

Locomotive Inspectors and Locomotive Shed Foreman 
Assistant Shed Foremen, Night Aailistant Foremen' 

~ Examiners and Auistant Carriap· 
~, abo the followinjt staff of rUlIniftg 

sheds, InZ., Cbargemell, Boilermaken, Fitters,. 
Foremen, Vacuum Brake Cbargemen, Out-
door Electricians, Cleaners, Engine Lighters, Wheel-
tappers, Running-shed Fitte'"li, Coolmen. or Khalla-
silltl, Trollymen. Running-ahed Coolies, Greasers, Ghat 

~  and Mistries, Wagon Ferrv KhallaRies at 
Ghat Stations, Carriage Shed Trainn;pn, Tindals and' 
FitterR of thl' El!'ctri('al Department who hov!' to' 
attend to the liJ(htinll of ~. 

MillClellanflOU8 Cash Office Treasury Goard •. MagR"illl' ChowkidRTM. 

EMOJ_UMEN'fl'l CI,!\.SSEI' .\S PAY 01\ HTATF. HAII,WAYS. 

.. 501. Dr. N. B. ][hare: Will Government please lay on the table' 
tihe list of emoluments on Indian State RRilways c1aRlled flS pay 
under Fundamental Rule 9 (21) (a) (ill)? 

The BOJlourable Sir Muhammad Zafrullah lOIaD: '!'JIl' HOlloural-l6· 
Member is referred t{) the reply given to ullstarred question No. 94 asked 
~ Pandit, Sri KriRhnll Duttn Paliwal on the 4th February, 1986. 

RULES liNLolm WHlCH .4.N BMOLUMEsr ON STATE HAILWAYS IS TRBATBD' 
AS PA," FOR Pt'RPOSES OR LE,4. YE SAT ..... RY. 

502. Dr. N. B. Dare: Will Government please state the rule under' 
which an emolument on Indian State Railways is treated as pay for 
purpoees of leave salary? 

The Honourable Sir Muhammad ZafruUah JD.aIl: 'fhe HonourKblc' 
Member iE; prt'sumabl,v rt'fpn'ing- to the mileage allowance granted to 
running staff on State R:tilwIlYs. If 80, hill attention is invited to the-
note below Rule 4(6) of the New I,eave Hult'R for ERat" RniIway "enanta. 
In the case of running !ltnff I!ubject- to tht' leave !'Ules contained in the 
Fundamental Rules, the mileage aIJowllllce, up i:I> a limit of 75 per eent. 
of pay, is taken into account. for tht' purpose of ~ "  leave salary 
~ '  special order!! of thE' St'eretary' of St-ate. 

RUJ..ES REG.4.RDTNG GRANT OF HOUSE RENT Oll Fllm: QUARTERFI TO ORRTAIN 
fh.4.FF O!\ :-tT.4.TY. TfA'T,WAVS. 

503. Dr. l!f. B. Kbare: Will Government pleaSE! state: 
(a) the categoI":'" und(·r which the ~  lIt.aff of the administrative 

offices on Indian State Railway" fonn part under rule 
86 of State Railways Rent Rules; . 

(b) the cate"orv under which tlIp ticket collecting and checking 
staff ;n 'Indian State Railway" form part under rulf' 86 of 
State Railways Rent Rules; 
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(c) the rule under which the clerical staff of the administrative 
ofli<'es on Indian State Railways are eligible for free ·quarters 
or house rent in lieu; and 

(d) the circumstances and the role under which non-entitled staff 
on Indian State Railways are allotted quarters in preference 
to those who are entitled by virtue of the rules? 

The Honourable Sir Muhammad Zafrullah Khan: (a) and (c). The 
·clerical staff of the Administratlve offices 0.] Indian State Railways are 
lIot among the staff to wh0m free quarters are. admitted ace.ording to 
rule 36 of the Advance Chapter on Buildings and ReRidences which i" 
what the Honourable Member is presumably referring to. 

(b) The tick .. t collecting and chC'.:kmg staff at stations fall under 
the ~  of subordinate traffic staff at Btatlons. 

(d) Government are not aware that non-entitled sta.ff on Indian State 
Railways are allotted quarters in preference to those who are enti.tled by 
virtue of the rules. 

·GRANT OF FREE QUARTERS OR RENT IN LIEU TO THE TICKET COLLECTOR ON 
THE EAST INDIAN RAILWAY. 

Ol. Dr. B. B. Xhare: Will Government please state: 
(a) whether it is a fact that Ticket Collectors on the East Indian 

Railway were entitled to free quarters or rent in lieu before 
the introduction of the crew system; 

(b) whether it is a fact that OD the mtroduction of the' crew system, 
the Ticket Collectors were classed as running staff and 
provided with free accommodations in Hostels maintained. 
by the Railway Admmistration and were not required to 
pay rent for Jccupation of such Hostels though they were 
paid consolidated ailowance of Rs. 15 and Rs. 20 for 
stationary duties; 

(c) whether it is a fact that on abolition of the crew system and 
introduction of the Moody-Ward Syst-em the ticket collecting 
and checking staff were removed from the category of 
running staff: 

(d) whether it is a fact that the ticket checking and coller.ting 
staff, substantive permanent (other than those recruited 
t.emporarily for the crew system), enjoyed the privilege of 
free housing during the operation of the crew system and 
before the introduction of t·he revised rent rules from 1st 
October, 1932: 

(e) whether the ticket collecting and checking staff are subor-
dinate Traffic staff; 

(f) if the replies to parts (a) to (e) be in the affirmative, the reasons 
for depriving the ticket collecting and checking staff of the 
privilege which they han enjoyed before the introduction of 
the revised rent rules; and 

(g) whether Government propose to extend to the ticket collecting 
and checking staff the privilege they have enjoyed before 
the introduct.ion of the revised ~ rules: if not, why not? 
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The Honourable Sir Jlubammad Zafrllllah Khau: Government. have no 
. ~ an.d do not consider that the expense and labour involved in 

oi}?llec:tmg It ~  be ~  ~ ~ t,lle. results. likely to bte obtained. 
These are I?a.tters of detailed admmlstratlOn entirely within the uom. 
petence of tIle Agent whom 11 CJpv of t.he question has been sent for 
information and such action as he" may consider nece8sary. 

Hous. RENT REALISED FRoM THE OJ'I'ICBBS ON TUB EAST INDIAN RAILWAY. 

505. Dr. K. B. Khare: Will Government please state the concise 
.reason for charging house rent ~  the officers on the East Indian Railway 
les!;er tiwn t.en IJ(:r Cf'nt.. 'If thcllr payor clipital outl$Y? 

The Honourable Sir Muhammad Zafrullah Khan: 'rhe rule!; provide 
that the a.<Isl'ssed rent for each cl3..'1o of quartel.·'l shllil be ~  fixt'd that 
the total rent realised for all the quarters in each class taken ~  
·will give a return a8 near as possible to, but not less than, four per 
·cent. per annum on the total capital cost of each tluch class, and that 
the rent charged to an individual, in resped of the quarter Rupplied, 
shall not exceed t.en pC>T eent. of his emoluments. 

DAILY RATE OJ' TKAVELLING ALLOWANOES ADKISSIBLB UNDER THB FuNDA. 
MENTAL RULES TO TRAVELLING TICKET EXAMINERS ON STATB RAILWA:f8. 

506. Dr. K. B. Khare: Will Government please state the daily rate of 
travelling allowance admissible under the :Fundamental Rules to Travelling 
"Ticket Examiners On Indian State Railways against which (daily rate) 
the monthly consolidated allowance was il'Iinctioned from 1st June, 1931 
:(viz. Rs. 15 and Rs. 20 respectively)? 

The Honourable Sir lluhammad Zalmllab Khan: 1 would invite the 
Honourable Member's attention to my reply to Qazi Muhammad Ahmad 
Kazmi's ques·tion No. 832 asked on the floor of this House on 26th 
February, 1936. 

'POLIOY AND PROCIIDURB IN RESPEOT oJ" CONFIRMATION OJ' STAFF ON TUB EAST 
INDIAN RAILWAY AGAINST SUBSTANTIVE VACANCIBFI. 

507. Dr. K. B. Khare: Will Government please state the policy and 
procedure in respect of confirmat.ion of staff on the East 1ndian Railway, 
(lfficiating or acting against substantive vll(,lIIleie,;:' 

'!'he BonOurable Sir Muhammad ZawUah ][han: Government have no 
information. These are matters of detailed administration entirely within 

~ competence of the Agent, Eal!t Indis!! JlRilway, to deal with. 

POLICY AND ]'ROCEDr.RE IN RESPECT r.F THE AppOINTMENT OF CERTAIN STAJ'P 
- OX THF. E"!lT hDJ.\:; Rt.II;\\-.W. 

lS08. Dr. 11. B. Khare: Will Government please state the policy and 
procedure in respect of ~ staff on the East Indian Railway. 

~ posts as Transportation Inspectors. Controllers, ~  Superin· 
tendents and Assistant Running Shed Foremen to posts cf StatIOn Mssters, 
guards, letter sorters and drivers, i.e., from posts of selectiOlls to Pc.sw 
of non-seleetion8? 
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'J.'be Honourable Sir Kuhammad Zlfrunah lOlan: Governnu:mt have-
no information. These are matters of detailed administration entirely 
within the ('ompet.f>n('e of HII' Iot'HI Hailwav administ.mtion to decide. 

POLICY AND PROCEDURE IN RESPEOT OF ABOLISHING A POST ON TBB 
EAST TNDIAN RAn,WAY. 

009. Dr. If. B. Khare: (a) Will Government plealle sta,te the policy and 
procedUl'e in respect of abolishing a post on the E(ist Indian Railway? 

(b) Wiil Government please state the polic.\" and procedure in respect 
of creating a post. on. the JlJast Indian Railway? 

The Honourable Sir Muhammad Zafrullah lOlan: I am ~ ' . 
information Rnd will IllY Il n·pl.,· on the t.n.blp of t·hp House in dup course: 

DIFFERENCE IN THE NATURE OF DUTIES OF CERTAIN STAFF ON TUB 
EAST INDIAN RAILWAY. 

IBO. Dr. If. B. Khue! Will Government. please state the conciee 
difference in the nature of dnt,ie" of: 

(a) brakeaman and guard; 
(b) letter delivery clerks, letter despatch clerks. let.ter sorters and 

train despatch clerks; and 
(c) 'I'ravelling Ticket Inspectors, Crewmen alld TruvelJing Ti,.ket 

J ~ , on thp East Indian Rllihmy? 

The HODourable Sir )[ub&mmad Zafrullah J[ha.n: I am collecting 
infonlllltioll Hnd "'ill III.'" a rep1:,' on til(> tll-ble of the House !n due course. 

MATTERS OVER WHICH THE INDIAN RAILWAY CONFERENCE ASSOCIATION HAva 
CONTROl •. 

511. Dr. If. B. Khare: Is it :l fad. thut Mr. I). R. Rau in reply to 
starred question No. 249, askpd in this House on the 7th February, 1938, 
said: "The Indian Railway Conference Association is an autonomous-
body not under the cOlltroi of Government in these matt·en"? If so, 
will' Government plense state the matters over which the:v have con.tzol r 

The Honourable Sir Muhammad Z&fruUah Khan: The reply to the 
first pHr! is in the nffil'mativp. As rpgul'ds t.he lutt.e!' part, I would refer 
the HOl1ouruble 'Iembel'f to the reply given to part (d) (i) of starred 
qut?stion No. !'l6!'l A!lkpd by MI'. Muhnmmnil Azhar Ali on tlH> 26th Fth!'1J-
ary, 19H5. . 

QUAL1nCATIONS FOR ApPOINTMENT AS .~  INSPBOTORS, COIDIBB-
CIAL, ON THE EAST INDIAN RULWAT. 

512. Dr .•• B. Khare: (8) With referencl' to t.hp statement laid before 
this Houlle on the 2nd February. 1931\, in reply to starred question No. 
1842. asked on the 21st November. 1932. I'l'!!'arding- qualification!! for 
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appointment 88 Transportation Inspectors Commercial on the East Indian 
Railway, will Government please state; . 

(i) whether it is a fact that an. amalgamation of. the Transportation 
Inspector:' movements wIth the Transportation Inspectors, 
Commermal has taken place on the East Indian Railway; 
and 

(ii) whether it is a iact that the Transportation Inspectol'l! on 
amalgamation have to deal with commercial matters? 

The lIonourable Sir Mubammad ZafruIlah Dan: Government have no 
infonnaJJon and do not consider the labour and expense involved in 
collecting it will be justified by the results likely to be obtained. TheBe 
are matters of detailed administration entirely within the competence of 
the Agent to decide to whom a copy of the question has been sent for 
information and such action as he may consider necessary. 

HouRs 01' WOR][ 011' TIOKBT COLLEOTORS AT HOWRAH ON THE EAST INDIAN 
RAILWAY. 

513. Dr. If. B. Khare: Will Government please state whether it is 
a fact that Ticket Collectors on the East, Indian Railway as 8 class 
rostered under hours of employment perform duty every week uuder 
different type of rosters at Howrah Station, i.e., in one week they are 
continuous workers and during other week they are intermittent workers 7 
If 80. how did they enjoy the weekly rest and how was an average 
per month calculated in their case for purposes of overtime and the 
rule under which the same employee is classed both continuous and 
intermittent worket" during one month at Howrah Station? 

The lIonourable Sir Muhammad ZafrulIah KhaD: Government are 
informed that it is not a fact that the ticket collectors at Howrab 
Station have been classified as continuous and intermittent workers 
alternatively. They are classed 88 continuous workers and perform 
duties in accordance with definite approved rosters which provide for 
weeklv re6t under the Hours of Employment Rules, In cases in which 
anv ~  the ticket collectors are required to work extra hours beyond 
their rostered hours of duty, their overtime is calculated and paid undr·r 
the Hours of Employment Regulations. 

GAZETTED OPJ'TCJmfl DRTEC'TED ON TR'R EA!'IT INDIAN RAJI.WAY FOR 
IRRBGULARITIBB IN THElB MoYmomTS BY RAn., 

, 514, Dr ••• B. Khan: Will Government please lay a statement 
showing the number of gazetted officers detiected by the ticket checking 
staff before and after the introduction of the Moody-Ward System on 
the Eaat Indian Railway for irregularities in their movements by rail? 

'!'he JIoDoarable Sir Muhammad ZafraDah DaD: I presume tbP. 
Honourahle Member's Question has reference to officers detected travel-

~ without proper tickets, This information is not avaUable and to 
obtain it will involve considerab1e labonr ineorr.menllurate with the UIIP. 
to which it coold be put, 

11 
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l'EItSOSS IS HECEIPT 0)0' COMPLIMENTARY PASS TO TRAVBL ON STATE 
R.uLWAYI. 

515. Dr. B. B. Khan: Will Government please lay a list of those 
persons who are in receipt of compliment.ary pass to travel on Indian State 
Railways showing inter alia the authority who has granted the pass, the 
purpose for which the pass is issued, and t.he rule under whieh it is 
permissible? 

The Honourable Sir Kuhammad Zafrullah Khan: A list showing the 
complimentary passes ,issued by the Railway Board, available over the 
State-managed Ran ways, is placed on the table. As stated, these are 
complimentary and their issue is in exercise of the discretion of the Rail-
way Department. 

List 0/ First Class complimentary Card Passes isft£eIi durif/.{/ the year 193/i. 

No. 
i._-

Date. 
------

97/1 111·2·19311 

98/2 23·S·1915 

99/3 . I 211.3.1935 

loo/S·A •. 6·4·1Q!) 

102/11 26·4-1935 

103/. 7-5·1935 

104/7 25-8·1935 

106/8 1-7·1931 

To whom illllued. 

Mr. H. E. Byram, Chairman 
of t"e Board, Chicago. 
Mil .. a kee, fit. Paul and 
Pacifio Railroad Co. 

Either tlle General Reoret;ary 
or the Travellin\t ~  
of t11e General Headq·'artera 
of t'le Boy Scouts Aasocia-
tion. 

I General Secretary, St. John 
Ambulance Association. 

! Chief 1.ady ,-uperintendent, 
lAdy Minto'. Indian Nurs· 
ing AlI8ooiation. 

Secretary, Counte118 of Duffer-
in'. found Co"ncil. 

One Representative of the 
Aaaociated PI'IIII8 of India. 

I The MOBt Rev<'l. A. E. J Ken· 
&a'Y. Arc',bisltop of Simla 
and bis Secretary. 

Mr. Middlecoat, Travelling 
Repl'llllllDtati-ve of the Cana-
dian National Railways. 

Date of es:pi1'1. 

31-11-1931. 

30·'-1918. 

31-3-1938. 

SI·1-1638. 

244-18311. 

8-11-1938. 

24-1-1831. 

31-3-18S6. 

"FRAUDS. DEFICIT IN REVBNUBS, BTC., DBTBCTED ON THE EAST lNDlAlf 
RAn.WAY. 

516. Dr. B. B. Khare: W:ll Government please lay on the table a 
comparative statement of frauds. deficit in revenues, etc., detected during 
the p!,-st three yeBTB by the Transportation Inspectors under Divisional 
Supermtendents and by the Insf)eetors under the Accounts and Audit De-
partments on the East Indian Railway? 

The Honour"hle Sir KuhlLDlmad ZafruI1ah nan: Government r"P.Tet 
they cannot undertake to make the compillltion required &8 it will ~ "  
an amount of labour and time which is not likely to be- jUstified by reaulte. 
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ENTERTAINMENT EXPBNSES ON RAILWAYS. 

517. Dr. B. B. lDlare: Has the attention of the Governor General in 
C.·uncil been invited to Railway Board's letter No. 9458-F. of the .t;:h' 
:March, 1935, regarding entertainment expenses? If so: 

(i) when was the entertainment held and in whore honour; 
(ii) why were the expeDses not recovered from thp. officer? 

1Ir. P. Jr.. BaD: Yes. 
(i) In 1938, in honour of the Governor of Bihar and Orissa. 
(ii) The expenditure was incurred in accordance with previous practice. 

,Am'DrtI ALLOWANOBS OF TBB eZ-COMPANY STAFF OF TRB EAST INDIAN 
RAILWAY. 

'lnS. Dr. B. B. ][bare: Has the attention of the Governor General in 
'Council been invit€d to Railway Board's No. L.E.-I0l56S-E.G., of the 22nd 
'September, 1934, regaroiir.g acting allowances to the !!taff recruited 
'by the Company-management and retained by the Government of India 
o.()n the East Indian Railway? If so, will Government state: 

(a) whether it is a fact that the staff recruited by the Company-
management and retained by the Government of India were 
told definitely that the rule of pay and allowances will remain 
in force as it stood on 31st December, 1924; 

(b) whether it is 8' fact that the said staff executed an agreement 
with the Government of India on the condition that their 
pay and allowance will be governed by the rules of the 
Company-management ss stood on 31st December, 1924; 

iCC) if t.he replies to part.s (a) and (b) be in the affirmative, will Gov-
ernment state: 

(i) whether the atTected staff was called upon to agree t() the 
change enforced by Railway Board's No. L.E.-105flS-E.G., 
of the 22nd September, 1934, if noli, why not; 

:(ii) the authority under which terms of an agreement are alterable 
by one part of the agreement: 

(iii) the rule under which the Railway Board is competent to alter 
any condition of service; and 

(iv) the clause of memorandum which permits ch"nges in rules as 
stood on 31st, December, 1924? 

"l'he .oaOurab1e lI'tr Xubammad ZafruII&Il ~ I am collecting 
information and wi1l lay. reply on the table of the House in due aourae. 

RBLATIONSHIP BBTWBBN TBB AGENT AND COTAm 0'rRBR STAn' OR STATE 
RAILWAYS. 

519. Dr. B. B. )[bare: Will Government please state tho relBtionllhip 
between the Agent and (i) Chief Engineer. (il) Chil?f Operating Rnd Trlln8port-
.ation Superintendents, (iii) Chief Traffic and Commercia.l Manageni, (Iv) 

.2 
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Locomotive and Carriage and Wagon Superintendents, (v) Chief 
Mechanical Engineers, (vi) Superintendents of Mechanical Work-
shops, and (vii) Divisional ~ . of the .Nonh W.estern, 
Eastern Bengal, East Indian, Great Indian Penmsllla and Burma Rallways, 
as referred to in Rille 27 of Railway BoaJ;'d's No. E. 34 B.G. 6 of the 22nd 
June, 19357 

The BDnourable Sir Muhammad Zafrulla.h Khan: I am ~ in 
formation and will lay a reply on the table of the House in due course. 

SFI'PJ.Y OF RUJ.ES, (jIRC'UI.AR8, G".ZETTF. NOTIFICATioX8 TO THE 
NON-GAZETTED STAFF ON STATE RAILWAYS. 

520. Dr. H. B. Khare: Will Government please state the policy and' 
prc.cedure in respect of supply of Rules, Circulars, Gazette Notifications to 
the non-gazetted staff on Indian State Railway", issued by competent 
Imthorities which uffect the rights of the staff? 

The Honourable Sir Muhammad Zafrullah Khan: The ~ practice-
is to notify such rules to the staff. 

NON-SUPPLY OF CLAssIFmD SENIORITY OR GRADATION LISTS TO TBB 
NON-GAZETTED STAFF ON STATE RIAILWAYS ON PAYMENT. 

-521. Dr. H. B. lDlare: Will Government please state thr conClsereasons-
for the non-supply of classified E'eniority or gradation lip.ts to the non-
gazetted stat! on Indian State Railways on payment? 

The Honourable Sir Muhammad Zafrullah Khan: I would: invite the· 
Honourable Member's attention to Mr. Sham Lal's unstarred question 
Nl'. 391, afokl'n on thf> floor of this Honse on the 20th March. Hl36 

ADVANCBMENT 0.' THE NON-GAZETTED STAFF ON THE EAST INDIAN RAILWAY 
FROM ONF. STAGY. TO ANOTHER IN TnE TmE ReAI,ER OF PAY. 

522. Dr. H. B. lDlare: (a) Will Government, please state the policy and' 
procedure in respect. of advancement of the non-gazetted staff on the East 
Indian Railway from om' stage t,.1 another in the time scales of pay on' 
posts or appointments other than selection posts (viz., Transportation Ins-
pectors, Station Superint.endents, Controllers and Assistant Running Shed 
Fore·men)? 

(b) Will Government plea86 state the policy and procedure in respect 
of advancement. of thp. non, gazetted st.at! on the Indian State Railways 
from one stllge to another in the time scales of pay? 

(c) Will Government please state the policy and procedure in respect 
of the advancement of the non-pzetted staff on the East Indian Railway 
from one stage to other in the time acales of pay running parallel to each 
other (!lUI., old East Indian Railway scales of pay, o!d Oudh and Rohil-
khand Railway !'\('.!lles of ~·. co-ordinnten Rcales of ~' of 1928 and the 
revised scales of pay of 1984)? 

Th' Honourable Sir KuJwnmad ZafraDah Khan: '(a) to (e). The infor-
matioo readily available with Government will be found in the R·ll.!iI for 
t.be recruitment and training of subordinate staff on State-managed R.il-
W&yt', a copy of which is in the Library of the House. 
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SBM:IORITY AMONGST TBB NON-GAZBTTED STAFF ON THE EAST INDIAN RAILWAY 
IN EACH STAGE OF THE· TIME SCALES OF PAY. 

523. Dr. 5 • .D. Khare: Will Government please state the policy and 
procedure in rpspect of seniority amongst the non-gazetted staff on t.h':l 
Eallt Indian Railway in each stage of the time sedes of l,ay l'Unning 
parnllel to each other (viz., old East Indian Uailway scales of pay, oid 

Oudh and Rohilkhand Railway scales of pay, co-ordinntt>d SCRIf's of pllY 
of 1928 and the revised scales of pay of ]934)? • 

The Honourable Sir Muhammad Zafrullah Khan: Government have no 
information. This is a matter of detailed administration entirely within 
the competence of the Agent, East Indian Railway, to deal with. 

RBSBRVATION OF ONE HAY OF No.4- Smm WITHIN THE HOWNAU GOODS SHED 
ON TUE EAST INDIAN RAILWAY •. 

524. Dr. 5. B. ][hare: Is it Il fact that one Bay of No.4 shed within 
the Howrah Goods Shed on East Indian Railwr.y is fpnel'd anrl reserved? 
If so, will Government please state: 

(a) the authority under whom this is reserved, 
(b) the purpose for which this is reserved, 
(c) the amount of rent recovered during the pre(:eding three years, 
(d) whether the Superintendent Commercial ever visited the rel'erved 

places, if so, with what inspection note, 

{e) whether the Superintendent Commercial has ever satisfied him-
self that the reserved places are utilized for bona fide Govern-
ment purposes or ill the alternative utilized for private pur-
jJoses Hlld th,' 1",'111 if, Tll'Oj'l'riy and rag'uhrly recovered? 

The lIoIlourable Sir Muhammad Zafrullah Khan: 'rhe Bay of No .• 
"Shed withl.n tllP Howrah Goods Slwd is nf'ither fenced nol' reMrved. 

(a) to (e). Do not arise. 

CBRTAIN CONTRAC'l'S ON STATE RAII,WAYS. 

525. Dr ••• B. ][hare: Will Government please state the policy and 
procedure in respect. of contracts for (1) refreshments, (2) vendors, (8) stalill 
for books, newspapers and commodities, (4) handling of commodities, IllggalJfI 
and parcels, and (5) coolies on Indian State Railwa.vs? 

The Honoarable Sir Muhammad ZafrullaJi Dan: I am not sure that 
I have understood the Honourable Member's question. Contracts are 
givf:n by t,he Agent 01' ot,her officers to whom power" to give such ('ootroaet. 
have been delegated by the Agent. The procedure in the giving of con-
tract. varies according to both the nature and value of _ the contract, the 
aim being Ito obtain the best service at the minimum cost. 
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CONTRACTS BXECUTED BY THE EAST INDIAN UAIL WAY DURING 1935 IN BBBP.a'f 
OF CERTAIN· ITBXs. . 

526. Dr. K. B. Dare: Will Government plcabe lay on the tuble a 
statement of conlra.3ts executed by the Em:t India:! Railway ~  ~~. 
in respect .)f (1) refreshments, (2, vendOJ:s, (3) stalls, (4) handhng, and (OJ 
coolies and sUIte whether th{: contract was a renewal of t.he Frevious one? 
If 1;;0, what is the dute when ti\(' original contrllct was executed and the 
reasons for such monopoly? 

The Honourable Sir J[ahammad Zafrullah Khan: Government do not 
consider that the time and labour involved in compiling the statement 
can be justified by any use to which it could be put. 

TEJ:MS 0." Amu-;""n;xTs WITH ~ · .  ~ J . . ST1BDRDI'!·\TB: 
EMPJ,OYEES ON STATE RAILWAYS. 

527. Dr. K. B. Khare: Will Gov('rnment please state the authority 
empowered to amend modify or alter the existing terms of agreements with· 
monthly non-pensionable subordinate employees on State Railways? 

The Honourable Sir lIuhammad Za!ruUah Khan: I propose t<l reply 
to questions Nos. ~ and 528 together. 

The questions are too general for any specific reply to be given. If 
the Honourable Member will ~' lhe points on which infomllttion is 
required I will endeR.vour to givf' n rt'ph. 

AUTHORITY BY AND THROUGH WHICH THE SECRETARY OF STATB FOR INDIA Df: 
C01JNCIL ACTS ON STATE RAILWAYS. 

+528. Dr. K. B.][bare: Will Goycrnment plense state the authority by 
and through which the Secretary of Stnte fer India in Council ncts on State 
Railways? 

EMOLUMENTS CLASSED AS PAY FOR EMPLOYEES OF CENTRAL SERVIOBS. 

529. Dr. K. B. lDlare: Will Government please state whcther t,he emo-
luments clns!'ed as ~' under Fundamental Rule ~ (21) (a) (iii) have the' 
same statutory protect.ion as pay proper? If not, under what rule; and 
will Government lay 1\ list of emoluments classed as pay for employees 
of Central Services? 

The Honourable Sir .James Gnu: I am not quite clear what the· 
Honourable Member has in mind. If he is referring to a case of fI parti-
('ular type and will write to me about it I will try to give him a complt'te· 
answer. 

ABSORPTION OF THE TRAVELLING TICKET INSPECTORS OF THE ACOO1I1ftB· 
DEPARTMENT IN THE CREW SYSTEM ON THE EAST INDIAN RAILWAY. 

530. Dr. N. B. Kh.are: Will Government please state the polioy anIE 
procedure in respect. of absorption of the Travelling Ticket Inspectors of the-
Accounts Department in the crew system on the East Indian Railway? 

t For answer to this question, /lee BnRWer to question No. 527. 
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The Baaoar&b1e SJr Mghammad ... _It..... .....-. W'th . • . -IIIIAII _. 1 your pernU8-
SlOD, 811', I propose to reply to quedions Nos. 580 and 581 together. 

I would invite the Honourable Member's attention to my reply to 
Qar;i :Muhammad Ahmad Kazmi's question No. 882 asked ~ the floor 
of this House on the 26th February, 1936. ' 

ABSORPTION OF THE TRAVELLING 'fICKET INSPECTORS OF THE ACCOUNTS 
DEPARTMENT IN THE MOODy,WARD SCHEME OF TICKET CHECKING ON THB 
EAST INDIAN RAILWAY. 

t5t\!. Dr. N. B. Dare: Will Government please state the polic" I\Ocl 
procedure in respect of absorption of the Travelling Ticket Inspectors of the 
Accounts Department in the Moody.Ward Scheme of ticket checking on 
the East Indian Railway? 

DIFFERENCE IN NATURE OF DUTIES, POWERS, ETC., BETWBBN A PamOIPAL 
OFFICER AND A HEAD OF DEPARTMEl(T ON THE EAST INDIAN RAILWAY. 

012. Dr. N. B. Khare: Will Government Illease state the difference in 
nature of duties, powers, etc., between a principal officer and a head of 
department on the East Indian Railway? 

fte Honourable Sir Kuhammad Zafnlltah Khan: ThE' questioll ~ tm> 
general for any specific reply to be given. !f the Honourubl.· Memher 
will specify the particular point.fl on which he requireR information. , wilT 
endeavour to reply. 

BE.ORGANISATION OF THE EAST INDIAN RAILWAY ON DIVISIONAL SYSTEM .. 

033. Dr. N. B. Dare: Will Government please state the policy and 
procedure in respect of the re·organisation of the East Indian Railway on 
Divisional system? 

The Honourable Sir Kuhammad Zafrallah Khan: I would invite the 
Honourable Member's attention to the Honourable Mr. J. C. B. Dmkp.'s 
reply to question No. g, asked by the Honourable Mr. Jagadish Chandra 
Banerjee on the 20th September, 1932, in the other House. 

RB.OaGAlIIISATION OF THE EAST INDIAN RAILWAY ON DIVISIONAl. SYSTEM. 

oM. Dr. N. B. ][hare.: Will Government please stata: 
(a) the increase or decrease of volume of work amongst gazetted 

and non.gazetted staff rel!.pectivp.ly since the re.organisation 
of the East. Indian Railway on Divisional system: 

(b) the increase or decrease of the strength of gazetted and non· 
gazetted staff respectively since the re.organi!'ation of the 
East Indian Railway on Divisional system; 

(c) the increase or decrease of the expendittJre on gazetted nnd non· 
. gazetted staff respectively llince the re-organisation of the 

East Indian Railway on Divisionai system; 

t Fo\' 8DftWe1'1l to this queation, /lee an"wer to que.tion No. 530. 
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(d) the increase or decrease of the -revenues since re;;organiaation 
of the East Indian Railway on Divisional system; 

(e) the justification for the increase in number of gazetted staff 
since re-organisation of the East Indian Railway on DiVisional 
system against the decrease i.n revenues; 

(f) the justification for having (i) three Deputy Agents, (ii) one Secre-
tary and two A£sistant Secretaries to the Agent; and 

(g) the justification in the increB8e of expenditure? 

The Honourable Sir IInbammad Zatrullah Kban: (a) I would inVite the 
Honourable Member's attention to the Honourable Mr. J. C. B. Drake's 
replies to question No. 9 of the Honourable Mr. Jagadish Chandra 
Banerjee and question No. 103 of Rai Bahadur Ram Saran Das asked in 
the other House on the 20th September, 1932, and '23rd September, 1932, 
respectively. This is the only information readily ~ with Govern-
ment and they do not consider that any useful purpose will be served 
by supplementing it. 

(b) to (g). Available information is contained in the Reports by the 
Railway Board on Indian Railways published annually, copies of which 
will be found in the Library of the House. 

DELEGATION OF POWERS TO HEADS OF DEPARTMENTS ON TBB EAST INDLUI 
RAILWAY. 

535. Dr. H. B. lD1are: Has the attention of Government been invited 
towards paragraphs 1, 3, 4, 7 and 8 of Circular No. 466 of 10th May, 
1927, issued by the Agent, East Indian Railway, regarding delegation of 
powers to heads of department? If so, will Government please state how 
a general delegation· is permissible by rules made under the Government 
af India Act? 

The Honourable Sir Muhammad Zafrullah Kban: The reply to the 
first part of the question is in the affirmative. The circular- mentioned 
refers not to any real delegation of powers but only to internal official 
arrangements for proper conduct of business, the sanctions concerned 
always issuing 8.S from the Agent. 

COMPAR.-\TIVl!: STATEMENT OF AMOUNTS ~  Fon POSTII HELD IN ABEYANCB 
OR AROLISBED ON THE EAST INDIAN RAILWAY. 

536. Dr. H. B. lOlare: Is it a fact that the Agent, East Indian Hail-
'!lay, utilUed the ~  amount in the budget for the posts held 
m ~  or ~  for purposes otherwise by appropriating the 
llavlDgs? If not, wtll Government please lay on the table a comparative 
statement of amounts saved for such posts and appropriated for other 
posts during the last three years? 

The lloDourable Sir Mubammad Zafru11ah Khan: Government have no 
information. 
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NON-GAZETTED STAFF RB-EMPLOYED ON THE EAST INDIAN RAILwA'l Ill' TID 
NON-PENSIONABLE ESTARLTSHMENT AFTER RETIREMENT, DISCHAROB OB 
OTHERWISB. 

537. Dr. B. B. Khare: Will Government please lay on the table a 
list of the non-gazetted E·taff re-employed on the East Indian Railway 
in the non-pensionable establishment after retirement, disl'hal'gt' or 
:otherwil!e, showing the pay drawn before and after re-employment., 

Thell0n0urable Sir Mubammacl. Zafnllah Khan: Government. have no 
information and do not consider any useful purpose will he lIerved bv 
1lo11ecting i*. . 
ACCOMMODATION FOR STAFF ON STATE RAILWAYS WHILE PERFORMING SPEOIAL 

DUTIES AT MBL.AB OrTl'lDE THEIR HEADQUARTERS STATIO.I. 

538. Dr. B. B. Khare: Will Government please state the policy in 
respect of accommodation for staff on State Railways while performing 
:special duties at mela8 outside their Headquarters stations? 

The Honourable SIr Muhammad Zafrullah ltIum.: Temporury accom-
modation is generally arranged to the extent to which it is practicable to 
provide such accommodation for the additional staff detailed for dutly at 
.eZa.t. No cha.rge is ordinarily recovered from the IItaff for such Mcom-
modation. 

~  ])ARTICUJ,ARS llElaRDING THE ..IDE Kr:MBH MEl. f HEW DUlUVo HIS6 
AT ALLAHABAD. 

li39. Dr. B. B. ][hue:. Is it a fact that Adh Kumbh .\;fela was held 
during 1936 at Allahabad? If so, will Government please state in tha.t 
connection: 

(a) the expenditure incurred divisionwise by the East Indian, Great 
Indian Peninsula and Bengal and North Western Railways; 

(b) the ~  in each class of the staff posted divisionwise by 
the said three Railways at ~ meln IlreB; 

(c) the traffic carried in each class of accommodation trainwise by 
the said three Railways, to and for the mela area; 

(d) names of the temporary stations opened in addition to the 
exist.ing stations within the mela "r.·.' and the stuff J ~  
classwise at each. station; 

(e) kinds of comforts provided for the travelling public at mf'lOl 
stations; 

(f) revenues earned divisionwise by the said rai!ways; 
{g) accommodation provided to gazetted and noq-glUetted &taft. res-

pectively, at mdo stations; and 
(h) kind and cost. of comforts provided to gazt,tt",d and nOIl-gazettP.d 

staff, respectively, at mela stations? 

'1'he Honourable Sir Muhammad Zafru11ah Khan: The cOU1pilation of 
the information asked for will involve a conside:able amount of clerica.l 
l&bour incommensurate with any use to which such information could be 
put. 
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ExE¥PTION OF THE COMPANY STAFF FROM PASSING DEPARTMENTAL 
EXAMINATIONS. 

540. Dr. N. B. Khare: (a) Is it a fact that the Controller of Railway 
Accounts under No. 41-C.R.A.-Estt.-33-A, of 8th October, 1934, exempted 
the Company staff from passing departmental examinations? If so, will 

~  please state ~  p?licy of exempting tb,e Company staff from 
passmg departmental exammatlOn after ten years service under the Gov-
ernment and. whether ~~ exemption is also ?rdered for those employees 
of State RaIlways who Jomed the State Sel"Vlces before the introduction 
~  departmental examinations on Reparation of accounts from the Audit;· 
If not, why and what reasons they have for such differential treatment? 

(b) What action has been taken against the gazetted officer for such 
discrimination? If none, why not? 

The Honourable 'Sir Kuhammad Zafrullah Khan: (u) The reply to the 
first part of the quest.ion is in the affirmative. Ex-company staff were· 
exempted from the deparbmental examinations because it was considered 
thut the imposition of a system of examinations would not be consisteni 
with the pledge given to the staff before the administration was taken 
hy the State from the old East Indian. ('neat Indian Peninsula and 
Burma. Railways Companies. 

The position of 1ihe staff transferred from the combined Audit and 
Accounts Offices of State-managed Railways is quite different as they were 
:>!ll;\ transferred f!'Om olle Government department to another. ~ )r, 
a similar system of examinations had been in force· even when the staff' 
was under the control of the Auditor General. 

(b) The question is not understood. 

CHECKING OF THF. WORK OF STATION MASTERS BY A 'rRAFFIC INSPBCTOR o. 
THE EAST INDIAN RAILWAY. 

541. Dr ••• B. Xhare: Is it the duty of a Traffic Inspector on the East 
Indian Railway to check the work of Station Masters? If so, is it not 
neceE-sary for' them to hold the requisite standard of qualification, viz., 
"Goods Accounts Higher Standard" laid down for such posts? 

The BoDour&ble Sir Kuhammad Zafrullah lD1&n: I am collecting 
'informntion lind" will lny II reply on tIl(> table of the House in due ~. 

PROMOTION TO THE V,H'.\NClES IN THE GRADE OF SUB-HEADS IN TBB AcOO1Jlft' .. 
On'(CES ON STATE RAILWAYS. 

542.' Dr ••• B. Khare: Will Government please state the policy and 
procedure in respect 01" pl'Omotion to the :vacancies in the grade of sub-
heads in the Account.i' OffiC'C'!I on s.t.ate Railways? 

Kr. P. B. Bau: Under the Standing Orders which are ill force at 
present no clerk is eligible for promotion as 11 sub-head unless either (a) 
he has paRSed a specinlly pr('scribed departmental examination or (b) being 
ae ez-company's employe£> is considered to be fully fit to discharge the· 
duties of a sub-head. It has also been laid down that about one-half of 
the vacancies in the grade of sub-heads ma;v at t.he ~  of ~ ~  
AC'LOUll.tS Officer be given to ('lerks who have passed the eX8.I:l1L!:tJOD. 
QUlllifying for promotion!; to t.he grade of Account.anb. 
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GRAN1' OF PRESIDENCY ALLOWANCES TO THE STAFF OF TRB EA8'l'J1u BUGAL 
AND EAST INDIAN RAILWAYS. 

543. Dr; -: B. Dare: (a) Will Government please state the policy 
and procedure 10 respect of the grant of Presidency Allowances to the statl' 
of the Eastern Bengal and East Indian Railways? 

(b) I. it a fact that the staff of the Accounts offices at Calcutta on the· 
Eastern Benga! and East Indian Railways are not paid the Presidency 
Allowance? If so, why and under which rule are they differentially 
treated from t.he staff of the Agents and of the Chief Auditor's offices? 

(c) Is it a' fact that the staff of Agents' offices and of the Chief Audi-
tors' offices on the Eastern Bengal and East Indian Ranways are paid 
ten per cent. of their pay as Presidency Allowance? If 50, are the ltd 
of t·he A(',(lounts offices on the said Railways also paid ten per cent. of 
their pay as Presidency Allowance? If not, why not, and what are the 
reasons for such differential treatment? 

(d) Is it a fact that t·he scales of pay of t.he stuff under the Agent and' 
under the Chief Auditor of Eastern Bengal and East Indian Railways 
were increased on non-payment of Presidency Allowance? If 80, in what 
proportion were the scales of pay of the staff of the Accounts offices in. 
creased? 

(e) Is it a fact that the Financial Commissioncr, Railways, hr.i' ruled' 
that all orders of the Railway Board applicable to Agents' officeS are also 
applicable to Accounts offices? If so, why is a deviation to the rule 
governing Presidency Allowances to the staff under the Agents, Eastern 
Bengal and East Indian Railways, made in respect of the staff of the 
Accounts offices of the said Railways? 

Kr. P. B.. B.au: (a) and (b), (i). Clerical staff in the Eastern Bengal 
and East Indian Railways administrative offices at Calcutta. except thMe 
on the old East Indian Railway scales of paJ, are granted a local al1owanC'8' 
at ten per cent. of pay. 

(ii) Accounts staff of the East Indian and Eastern Bengal Rllilway. 
who are on t.he old scales of pay are not granted liny compenaat.ory allow-
ance at Calcutta as their scales were worked out with reference to th .. 
average cost of living at. the various places to which the staff were ~  
to be posted from time to time. 

(iii) Accounts staff on the old East Indian Hllilway Company's scnlea, 
of pay are also not granted any compenl!atoTY allowRDCe, as the Calcntt .. 

\ local 'allowance is merged in those scales. 
(iv) Accounts staff of the Oudh and Rohilkund ~', trallsfelTed 

from Lucknow to Calcutta, except those who elected the scales of pay 
introduced in 1926, are granted compensatory allowance at ten pE.'r eeut.. 
of pay. 

(v) Accounts staff on the revised scales of pay ~ ~  in 1934 ~ 
granted a compensatory allowance at the rates admlBalble to the staff m' 
the Railway administrative offices at ('alcutta. 

(vi) Accountants permanently taken over from the Audit .~  
are also granted a compensatory allowllnee at the rates "dmu,slble .~. 
them in the A udit Department. 
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(c) As regards the Agents' offices at Calcutta, I would refer the Honour-
able Member to the reply to parts (a) and (b) above. In the offices of the 
Chief Auditors of the Eastern Bengal and East Indian Railways, only 
.the senior and junior Auditors get allowances as shown 'below: 

senior' Au4itors 
Junior Auditors 

Cost- of living 
alIowance. 

R8. 
35 per mensem 
30 per mens8m 

HO\lll8 ~ 
allowance. 

8 per cent. of pay. 
8 per cent of pay. 

'No compensatory' allowance is allowed to the clerks of the Chief Auditors' 
-offices. 

The position in regard to the Accounts staff is stated in the reply to 
parts (a) and (b) above. 

(d) The reply to the first part of the question is in the negative. l'he 
second part does not arise. 

(e) The ruling referred to applied to matters of discipline and general 
..conditions of service. and not t,o scales of pay and allowances. 

PRESIDENCY ALLOWANCE OF THE ACCOUNTANTS IN THE ACCOUNTS DEPART-
MENT OF THE EASTERN BENGAL AND EAST INDIAN RAILWAYS STATIONED 
AT CALCUTTA. 

544. Dr. :No B. nare: (a) Is it a fact that the Accountants, grades 
I and II of the Accounts Department of the Eastern Bengal and East 
Indian Railways stationed at Calcutta are not paid any allowance to com-
pensate for the higher cost of living in that city than eleewhere? 

(b) Is it a fact t.hat: (i) the Accountants in the Audit Department 
of the said Railways are drawing a compensatory allowance; (ii) the 
entire ministerial staff of the administrative offices of the said Railways 

'stationed at Calcutta are drawing an allowance; (iii) the Accountants, who 
have recently been permanently transferred from the Audit to the Ac-
,counts Dapartment of the said Railways are paid the allowance while 
posted at Calcutta; and (iv) the gazetted officers of the Accounts Depart-
ment are paid all the allowances while stationed at Calcutta which the 
Audit Department officers are paid? 

(c) Is it a fact that the Accountant.s stationed at Kancharapara on the 
Eastern Bengal Railway and at Asansol, Dinapore, Allahabad, Luckz:.cw, 
Moradabad and Jamalpur on the East Indian Railway are paid the same 
. 80ales of pay as those stationed at Calcutta? If so, is the cost of living-
e'3pecially rent of a'Ccommodation-at former stations lower, equivalent or 
'higher than the latter station? 

(d) If the replies to parts (a) to (c) be iu the affirmative, will Govern-
ment please state: 

(i) whether it is a fact that the affected staff applied for the Kllow-
ances more than once but their applications were rejected on 
the plea that the Accounts Department had been localised; 

(ii) whether they propose to compensate the affected staff against 
the higher rent of accommodation at Calcutta; if not, why 
not; 
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. (iii) whether they propose to withdraw the allowances paid to. 
. ~  officers at Calcutta; if not, why not; 

(IV) the conCIse rea80Il8 for differential treatment; and 
(v) wh!'ln they propose to do away with the differential treatment; 

If not, why not? 

J[tld' P. R ... Rau: (a) Accountants 011 the old sCldes of pav Rre not 
gran e any compensatory allow&ncp. . 

(b), (i). Yes. 

~  The ~  Member is referred to the rep Iv to parts (a) and (b) 
of his questlon No. 543. . 

(iii) and (iv). Yes. 
(c) The reply to the first part of the question is in the affirmative 

With regard to the second part, as far as Government arlO aware the ~  
of living is not as high at the stations mentioned as at ~. 

(J\, (i). The applications were rejected 00 the wound that the 8C'hl.e. 
of pay were local. 

(ii) No. The old scales of pay for accountants were worked out with. 
~  to the bVfJrage cost· of. living ~ the various ' ~  to 'which the;y 

. are hkely to be J.·)f.tpd frem time to tIme. No ' ~'  al1,'wancB. 
ill. thercf'Jrp., grnnl'e.l I't Calcutta. . 

(iii) No, because the conditions to meet which the allowances were-
snr.<:itioned have not altered. 

(iv) and (v). Government do not consider that there is any differential 
treLtn.ent.. 

AU.EGATlONS AGAINST ONE MR. A. CAMERON KERR AND ONB Mr.. ~ 
DR REAt;FORT OF THE EAST INDIAN RAJJ,WAY TRAFnc ACCOUNTS OPl'IC •. 

AT Ho'WllAll. ' 

545. Dr. N. B. Dare: (a) Art' Government aware that Mr. A. 
Cameron Kerr and Mr. E. de Beaufort of the East Indian Railway Traf!:r. 
Accounts Office at Howrah every day distribute literature of. their faith 
and compel the members of other faiths to read and repeat them before· 
them, failing which they are punished? 

(b) Is it a fact that their chief duty is to preach sennons to nOD-
Christians at the working expenfle of the Railway? 

(c) Is it a fact that during, before and after Christmas they han 
ooIled one' h,' one everv ~  of the cstahli;!hmcm under them 

, and pl't'l8ched the sermons and distributed the literature bearing thl.' 
nlbbGr stamp impression of "Traffic Accounts OBit'e, K. I. B.v. Howrah·"?· 

(d) Are Government aware that the following religious tracts are an, 
indication of their duties, activities and devotion? 

ti) Rules for Daily Life, (ii) A Great Certainty, (iii) the ~. 
Necessitv. (iv) the Gospel9 M1!BSage, (v) A present BleSSIng. 
(vi) What God ProrJaimB, (vii) God's Way of Salvation, (viii)-
Advocate or Judge? (ix) The AI!chor Holds (x) Salvation 
bv Suhstitntion. (xi) Is the Bib}a True? (xii) Does Death. 
End All. . 
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(8) If the replies to parts (a) to (d) be in the affirmative, will ~

mtlnt please "IiItate: 

(i) what justification the Financial Commis@ioner for Railways had 
to separate the personnel matters of the ~  of the 
Traffic Accounts Office from the General Establishment of the 
Chief Accounts OfJice; . 

(ii) whether 1\-&. E. de Beaufort's appointment as Accounts Officer 
was made through a competitive examination as referred 
to in paragraph 2 of Railway Board's No. 5565-F., dated 
the 31st July, 1929, and if so, when the examination was 
held and with what re@ult, and if not, why not; and 

(iii) whether Government propose to order an inquiry into their 
conduct under the PubJ.oi.c Servants Enquiry Act of 1850; if 
not, why not? 

Kr p. R. Ran: (fo; to (c). No. 

(,I) 'J'h(' IllleRti·m is not understood. 

(t') Does not ar;pe 

POWERS OF THE CONTROLLER OF RAILWAY ACCOUNTS NOT TO GRANT THE OLD 
SCALES OF PAY TO EMPLOYEES WHO ET.ECTED THE OPTION TO ~  

UNDER OLD SCAI.ES OF PAY. 

546. Dr. B.  B. Khare: Will Government please state the rule made 
under gection 96-B of the Government of India Act which empowers the 
Controller of Railway Accounts not to grant the old scales of pay to 
. employees who elected the option to remain under old scales of pay 
. (vide, No. 257-C.R.A.-Estt.-33-1 of 29th March, 1934)? 

Mr. P. R. R!l.u: The dcc·ision of the Control1l'T of TIIIl;W"RV AI'C'c:U')ts 
ccntained in his letter referred to by the HonourablE' Member· was based 
~  Ihe orders ~ thp. 1.:"'".. Buard passed in 192tl undt'\" w\;lch the ;·Jtht 
of retAining their old rates of pay was allowed to the old Oudh and R:»L.U· 
kund Railway staB' in their substantive grades only. 

SUIORITY OF EAST INDIAN IhTI.W A \' AND OI..D Otmu .'-ND RoHILKUND 

RAILWAY STAn'. 

547. Dr ••• B. Dare: With reference to the Agent, East Indian 
·Ra;\way's Report laid on the table on the 21st January, 1935, in ~  

to starred question No. 633 asked in this House on the 20th Augi.1st, 
1934, will Government plea<"e state the policy in respect of seniority. of 
East Indian Railway ~  and old Oudh and Rohil-
kllnd Railwav (State-manae-ement) and Ellst Indian Railwav (on and 
after amalgamation) staB' other than Engineering or technical staB'? 

Thfl Honourablfl Ell JlUhammad Zafnllah ' ~  I 'I"1l (',)I1C'c·ting 
information and will lay a reply on the table of the House in due course. 
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"S'l'ATWN MASTBRR' EXAMINATION IN THE MOR.WABAD ])I\'IRJON, ~  INDIA!'f 
,~, RAILWAY. 

548. Dr. 11. B. lDIue: With reference to the Agent East Indian 
Railway's Report: .. 8s laid,..,pn the t.able on the 21st Jan'uary, 1935, in 
answer to part (m) of starred questIOn No. 896 a'8ked in this Boutle OD 
the 30th August, 1934, regarding Station Masters' exalJlination in the 
Moradabad Division, East Indian Railway, will Government please state: 

(a) the numhE'r out of total strength of Station Masters and Inspac-
tors respectively who are holding posts as such but have not 
passed the Goods Accounts Examination; 

(b) the date from which the Goods Accounts Examination was ill-
troduced on the old Oudh and Rohilkhand Railway; 

(c) what was the policy and procedure of appointing Station Mal-
ters and Inspectors respectively before the introduction of 
the Goods Accounts ExaminaticD; 

(d) the date on which the Station Masters' Examination is not con-
sidered equivalent to the Goods Accounts Examination on 
the old Oudh snd Rohilkhand Railway; and 

(e), whether it is 91 fact that the staff of the East Indian Railway 
Company taken over by the Government are exempted from 
passing those examinations which were not operative on the 
Company Section; if so, why the same privileges are not 
given to the staff on the old Oudh and Rohilkhand Railway 
and the reason for different,ial treatment l' 

The Honourable Sir Muhammad Zafrullah Khan: I ,am collllcUng in-
fum.ation nnd will la." a reply on the tablf' of the House in ,hte. (:".U86. 

DD'I'JIBBNOE BETWEEN CBRTAIN ALLOWANCES ON STATE &ILWAYS. 

549. Dr. 11. B. Kbare: Will Government please state the substantial 
difterence between an ex-gratia grant of an allowance by His Excellency 
the Governor General in Couneil and an allowance permissible under the 
ordinary rules and regulations applicable to State Railwa,s l' 

Mr. P. :a. :Rau: The first is an allowance not permissible under the 
-g-eneral rules, but -allowed as II. special case purely as 9. matter of grace. 

RULES GIVING THE INDIAN R.ULW AY Cml'FFoRnVCE ASSOOIATJOW TIrB 
AUTHORITY TO REGULATE THE CONDUCT AND . ~,  OF TIfF! SBJlVIOB8 
UJrDBa TBECROWN. 

550. Dr. 11. B. Kbare: Will Government please state the rule made 
under section OO-B of the Government of Inciia Act whi('h vests i;he 
power in Indian Railway Conference Association to regulate the ~ 
and privileges of the services under the Crown l' 
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The Honourable Sir Muhammad. zafrUllab. Khan: Indian Railway Qon-
ferenr.e Association do not regulate the conduct and privileges of the ~ '  
under the Crowll. 

RULBS GIVING THY. INDIAN RAILW Ai' CONI!8RENCE ASSOCIATION TO 
AUTHORITY TO 'EXERCISE CUNTROL UPON THE'SERVAX1'S OF THE CROWN IN 
RESPECT OF PERSONAL ~ . 

551. Dr. N. B. Khare: Will Government please state the rule made 
under section 96-B of the Government of India Act which vests in the 
Indian Railway Conference Association the authority to exercise control 
upon the servants of the Crown in respect of personal matters? 

The llonourable Sir Muhammad Zafrullah lDlan: Indian ltailway lion-
ference Association flo not exercise anthorih on the servants of the 'Crown 
in resper-t of personal ma.ttel'!'l. . 

PERSONNEL ORGANISATION ON STATE RAILWAYS AN.D THE AOTIONS 
T.'KEN THEREON BY THE RAILWAY BOARD. 

552. Dr. N. B. Khare: Will Government please state the opiniOD 
and recommendation made in the reports of Mr. Haseltine and of Mr. 
Pope on the question of personnel organisation on Indian State· RailwayS' 
and the actions taken thereon by the Railway Board? 

The Bonourable Sir Muhammad Zafrullah Xban: 1 am collecting in-
formation an!i will Illy a reply on the table of the House in due course. 

RY.LATIONSHIP OF un: GOVERNMENT Ot' INDIA WITH THE RAILWAY BOARD. 

553. Dr. N. B. lDlal6': With reference to the Honourable Sir Frank 
Noyce's reply to a supplementary question to !'tarred question No, 16'1' 
asked on the 12th February, 1935, will Government please state: 

(a) the relationship of the Government of India with the Railway 
Boa-rd; 

(b) whether the Railway Board like the Home, Legislative, Legis-
lative Asrembly, Foreign and Political, Finance, Defence r 

Education, Health and Lands, Industries and Labour De-
partments is a Department· of the Government of India; if' 
so, how. 0. complaint to the Railway Board is not a com-
plaint to the Government of India; and 

(0) the procedure on receipt of a complaint by the Government of 
India against Railway AdministrBtions? -

-The Honourable Sir Muhammad Zatrallah Khan: (a) The Railway 
Board is a body subordinate to the Government of India in the Ratlwav 
l)epllrtment, ~  of three Members; the Chief Commissioner, R&i"-
ways, the Financial Commissioner, Railways and one .other Member. 

(b) The reply to th(' first part of ~ qU(,!lt,ion is in the DE"gative, Th.,. 
latter part. does 'lot arise. . 

(c) Any complAint. addressed t-o the Chief C!ommissioner of Railways, 
who is the Secret-ary to the Government of India in the Railway Depan-
ment. is t,reated 8S a complaint to the Govf'rnmf'nt of India. 



ft 
UNSTARRBD QUESTIONS AND ANSWERS. 

R»VBNliES FIlOM AND' EXl>EltDl'rURE ON THB CENTRAL AND LoCAL PUBLIOlft 
OFI'ICES, RF.RPECTIVELY, ON STATE RAILWAYS. 

" 
554. Dr.' If. B. ][hare: Will Government please lay a comparative 

statement of Revenues from and Expenditure on the Central and Local 
Publicity Offices, ~. J on the Indilm State Railways from the 
period it is ~  . 

IIl.P .•. Bau: The information is being collected. 

SELECTION BOARDS, ON THE EAST INDIAN ~  . 

. . 6ti6. Dr ••.. B. Dare: With reference to the answer given to starred 
question No. 200 asked in this House on the 18th February, 1985, regard-
ing Selection Boards on the East Indian Railway, will Government please 
lay on the table a comparative l'tatement Of appointments made from 1 .. 
March, 1981, to 31st January, 1986, including lower ~  staft to 
~ .  posts . from the staff of non-selecti.1n posts ? 

The HODourable Sir ][uhammad zarrunah KhaD: The information iB 
IIoOt readily available and Government do not consider that the labour ond 
,~  involved in collecting it, will be commensurate with ~ resulls 

likely to be obtained. 

DISCHARGES ~  DISMISSALS ON STATE RAILWAYS. 

556. Dr. :1'. B. Khare: Will Government please lay on the tablo a 
comparative statement of the discharges and dismissals on the State 
Railways since the introduction of the rules regulating the dismissal and 
dieoharge of State Railway non-gazetted Government servants in 1980, 
stating the ca.uses of discharges and dismissals a& permissible by the said 
rules and as per term of agreement together with the designations oftha 
~  who passed the order of discharge or dismissal reBpectively ad-
ministrationwiae? 

'!'he BdIIoIIJ&ble lir Ilub.mmY ZIdfaIl&b Da: Government ha,ve no 
iIltormation and do not. consider that the labour and expense involved in 
collecting it will be commensurate with the results likely to be obtained. 

:a.SlIRVA'1'lON IN CBNTRAL DBPARTMBNTS 01' TBB PBaOBNTAOB 01' ApPO!5Y-
MENT'S COJOlUlUTYWISE. 

557. Dr. If. B. Dare: Will Government please lay on the table a 
statement !howing the results of the fUDction of the officers appointed to 
give effect to Home Department Resolution regarding reservation in 
Central Departments of the percentage of apJlOintments communitywise? 

"fte mmourable Sir ~ oratk: I wo1,1ld invite .the attention Of the 
Honoura.ble :Member to my reply to part (c) of Maul vi Sved •• furf:aza 
8ahib B'ahadur's starred question No. 1259 on tbe 16th March, 1986 . 

• 
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:a.SBRVATION 011' TRII POSTS 011' INSPBCTORB ON THB EAST INDIAN RAILWAY 
FOR THE ANGLO-INDIAN OR EUROPEAN COIPIUNITY. 

,;" 

55S. Dr ••• B. Khare: Is it a faci that the posts of Inspectors on the 
Eut Indian Railway are reserved for the Anglo-Indian or European 

, community and are preponderated by that community? If not, will Gov-
ernment please lay on the table a statement showing communitywise 
Buch posts vacated and persons appointed to vacant posts since the Home 
Department' Resolution, regarding percentage of appointments by com-
munity was brought into force and the persons eligible for such appoint-
ments? 

The Honourable Sir MuJlammad ZafrUllah ][han: No posts of inspectors 
on the East Indian Railway are reserved for members of any particular 
community although it is a fact that Europeans and Anglo-Indians hold 
these posts in large numbers. These posts are genera.l1y filled by promo-
ij.on and not by direct recruitment and are not, therefore, subject to com-
munal considerations. The latter part of the question does' not arise. -

RP.CR(7(TMENTR OR ApI'OINTMENT8 TO RAILWAY SERVICEB, CLASSBS I AND n. 
AND LOWBR GAZETTED ShVICB. 

559. Dr. N. B.][hare: Is it a fact that recruitments or appointments 
to Railway Services, Classes I and II, and lower gazetted service are made 

,through the Public Service Commission? 

The Honourable Sir Muhammad Zafrullah ][han: Recruitment to Rail-
way ~, ClaES I, only is made through the Public Service Commission. 

INDIAN RAILWAY CONFERENCB ASSOCIATION. 

560. Dr. N. B. JDJ.ale: With reference to the reply to part (c) of 
starred question No. 464, asked in this House on the 22nd February, 1985, 
regarding Indian Railway Conference Association, will Government please 
lay on the table a copy of HlP notification or authority appointing the 
Association to frame regulation!: and nct as a Hoard of Conciliation as 
required b:v Chapter8 V and VI of thf' Indian Railways Act? 

The BmLourable Sir :.uhammad ·Zafr'a11IIlIDum: I am uDahle to find 
~ in Chapters V and VI of the Indian Railways Aot requiring the 

issue of a notification or sanction to enable the Association to frame re-
gulat.ion8 and nct as a Board of Conciliat.ion. 

POWER TO PAI'IS .\N ORDER OF DISCHARGE BY A SENIOR SCAI,E OFJ'ICER ON 
STATE RAILWAYS. 

561. Dr ••. B. ][hare: With reference to the reply to starred question 
No. 555, asked in this House on the 26th Februarv, 1935, regardinq vower 
to V8S8 an order of discharge b,' 8 senior scale officer on State ~ , 
will Government please lay on the t,able copies of the notifications or 
authoritly through which the Agents of State Railwavs have delegated 
the powers to ~  scale or hmiol' Fcale or lower gazetted or subordinate 
officers to pass an order of di8charge or dismissal on' a non-gazetted railway 
ilervant? 
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The Honourable Sir Ifuhammad Z&frullah Kha.n· I oU t· 
formation and will lava rflplv on th" table of th H' ~ .J c ec wg Ill-. . -' e OU8e ill uue collrse. 

;DI811ISSAL OR DISOHARGE OF AN EMPLOYEE BY A SENIOR 
ADMINISTRATIVE OFFICER ON STATE RAILWAYR. 

SCAU: 0& 

562. Dr. N. ~. ~  With referenCe to the reply to starred question 
No. 558, asked In thIs House on the 26th Februarv 1935 d' d' . I d' h £ -,J , , regar mg 18-
mIS88 or 18C ~ 0 an ~  by a senior scale or administrative 
officer on State RaIlways, wIll Government please state: 

(8) the authority empowered to operate the terms of service agree-
ment; 

(b) the ~ of the service agreement. which permit or provide dele-
gatIon of power by the Railway Administration; 

(c) whether the delegation in all these state Railways is equal or 
there is any difference; and ' 

'(d) the rule which governs the termination of service as per term 
of agreement without observing the rules of dismissal and 
discharge? 

" fte. ~  Sir .uhammad Zatrullah Kh&Ii: I am collecting in-
fOrmatIon and WIll lay a reply on the table of the HOllse in due cour8e. 

~ PUBLISHED IN THE HINDl'STA]o' TIMES JlNTITLBD "PU810N AMD 
COMMUTATION". 

563. Dr.]f. B. ][hare: (a) Has the attention of Government heen drawn 
to the letter printed in the Hindu'8tan Time8. dated the 7th July, 1985, 
regarding "Pension and Commutation", written hy one Sham Sundar, a 
Gc)vernment pensioner? 

(b) If the reply to part (a) be in the negative, are Government prepared 
to take action on it now? 

(Il) Are Government aware t.hat the Ceylon Goverwnent bas fixed a 
period of commutation up to ten yem's, after which period ii; is tJ.utomati-
('..ally dissolved and the pensioner's pension is restored to the original sum" 
'! (d) If the reply to P!J!l't (c) he in the affirmative, are Government pre-
uared to fix the Bame period of commutation? If not, why not? 

nie lIonourable Sir .Tames Grigg: (a) Yes. 
(h), (c) and (d). I would refer the ~  Me:nber to the ~ 

~  by my predecessor on the floor of thIS I"lHouse on t'be ~  Novemhf'r, 
JQ33, to stalTed question No. 1127 by Mr. vaya Prasrod SlDgh. 

PltOCBD[!RE IN REGARD TO THE CONVENING OF SELECTION BOARDS ON THE 
tHOWRAH DIVISION OF THE EAST INDIAN' RAILWAY. 

564. Kr. Amarendra Nath Cbattopadhyaya: (a) Will Government 
pleafle state the procedure in re{!ard to ~  conv.e'ling of ~ ,  'Hoaros 
on the Howrah Division of the East IndIan Railway? 

(b) What is the procedure when candidates who are summoned to 
appear before a Selection Board do not tum u" on that date? 

" 
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'the Honourable Sir Muhammad Zafrullah Khan: r am collecting in· 
formation and will lay a reply on the table of the House in dlle ~ ~. 

JOB ANAI,YSIS CARRIED ON: ON THE EAST INDIAN RAILWAY. 

565. Mr. AmareDdra Bath Chattopadhyaya: (a) Is it a fact thal 
Job Analysis is still being carried Oll on the East Indian Railway? If 80; 
wiil Gov/;'rnment please state: 

(i) whether the Deputy Agent, Organisation, is in ehargt:; 
(in whether the gazet.t.ed officers who have worked as Deputv Agpnt. 

Organisation, have been recruited from the Engineering and 
Mechanical branches; if so, whether this post has been ear-
marked for _ those branches; and 

liii) whether junior gav,ette.d and non-gazetted staff have -t.een select_ 
ed for the !lection 1 

(b) Is it.a fact that the majority of the recommendations have emanat-
ed from the Divisions and not from the Job Analysis sections? If 80. 
what useful purpose is served in keeping this temporary :section going?' 

...... 
'the Honourable Sir lIuhammad ~ DID: (a) Y_ 

(i) and (iii). Yes. 
(ii) The reply to the first part is in the affirmative and to the latter 

part in the negative. 
(b) The reply to the first part is in the negative. As regards thct 

latter. part I would invite the Honcurable Member's attention to para-
~  12 of the "Report by the Railway Board on Indian Railways for 
1934·35" which shows the economies effected by this organisation. 

DATES 0 .. THE MOVE OF THE GOVERNMENT 01' INDIA TO SIMLA. 

,666. Sardll' Sant Singh: (a) Will the Honourable the Home Member 
please I!.tate· whether the dates of the move of the Government of India 
have not yet been decided upon? 

(b) Is it a fact that the various branches of Army ~  have 
already fixed the dates of their move to Simla and intend -to move between 
the 10th and 18th April, 19861 

(c) If the facts stated in parts (a) and. (b) be ~ , bQw is itth.t th. 
Army Headquarters fix the dates of their move before the Government of 
India have issued any orders in the matter? 

(d) Is it not a fact that in the past the Army Headquarters have movect 
to Simla after the Civil Secretariat and cannot this practice be adhered tic> 
tms year? 

(e) Is it 11 fact that this year the Government of India will move late 
consequent on the State departure of His Excellency the Viceroy and th. 
State arrival of the new Governor General? 

1Ir. Q. B.. 1'. Tot\eDham.: (a) The dates for the move of the Govemmeat; 
of India have been announced. 

~  Arm)' Headquarters will move between the 15th and the 18th. 
~ .~ 
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_,(c) Tha dates for the move of Army Headquarters are fixed under the 
·U'<krs .of ~ Government of India in accordance with d" t t' eonvemence. a miDIS ra Ive 

. <.d) ~ . Army Headquarte.rs generally move to Simla before the Divil 
Secretariat. 

(e) The late move of the Government of India is largely due to the 
prolonged Session of the Legislature. 

CoItMUNAL RoTATION IN THE BOMBAY POSTAL CIRCLE IN 'lttB MATTBR ()II' 

PROMOTIONS OF INFERIOR SERVANTR. 

D67. lIr. N .•. loabl: Will Government be pleased to state: 

la) whether it is a. fact that the Government of India, while issuing 
'orders regarding communal recruitment, have clearly laid 
down that those orders apply llnly in the cases of fresh 
recruitment and that t.hey do not apply to promotions from 
one cadre to another; 

~· ~~. , ~  orders do not oontemplnte communal rotation for 
'~ ' esrvaots and that the Postal Department has laid 

down orders that communal rotation should be followed in t¥ 
ease of inferior servants also; 

(c) whether it is a'fact that the Postmaster General, Bornhny. hat 
ordered that permanent officials in the cadre of inferior ser· 
vants for the purpose of promotion to superior service should 
;be coosidered as fresh recruit, making thereby the communal 
rotation applicable to them even in t.he CRse of their promo· 
tion; and if so, why? 

"'rile BOIlO1Ir&ble Sir l'raDk If''1ce: (a) Yes. 

, (b) The polilition is not exactly as stRted by the Honourable Member. 
The general orders regarding cr,mmunal recruitment do contemplate that 

~  may be made applicable to any particular claBS of inferior servan. 
~  whom special orders to that effect are issued In the Postal 
,1>epartment a special order has been issued applying the general ordera 
,~~  the communaT recruitment also to inferior servants other than 
.mail runners and menials paid from contingencies. 

(c) Yes, but I may inform the Honourable Member ~  the . ~. 
·.Io(Jerierlll's order.in question was issued before the IBSU£ of the speCIal 
Ol'ders just mentioned and has, therefore, now been superseded. by the 
4atter order. Th& lastpatt of the question does not, therefore, anse. ., 
" 
::tiIlOVAL OF THE BAN ON CONFIRMATION IN THE CASE OF THE POSTS ~ 

~"  DEPARTMENT IN THE Bo'fBAY CIRCLE. 

JMJ8. Mr. II ••• .J'osbi: Will Government be pleased to state: 

(to.) wheflher 'the ban on confimration i.ued by them has been re-
- '1IlOVM in the c8lle' of the POilts and Telegraphs Department til 

the Bombay Circle; '" ' 
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(b) whether the Postmaster General, Bombay, has once again iSs'ued 
orders imposing a fresh ban on confirmation, and jf 80, the 
date of such an order; and 

(c) whether the Director-General, Posts and Telegraphs, proposes 
to issue instructions to remove this ban forthwith anel 
avoid hardship to the staff who are being asked to work on 
provisional basis without confirmation; if not, why not? 

'!'he HODourable Sir !'rank Hoyce: (a) 'fhe ban on confirmation which 
formed part of· the measures taken to meet the adverse financial situatbn 
was remoyed on the 1st April, 1935, in the case of the Posts and Telegraphs 
Department in all Circles including the Bombay Circle., 

(b) The Postmaster-General, Bombay Circle, has only ordered that DO-
vacancy to ~  the new communal orders apply should be filled perma-
nently until the percentages of vacancies to bl; reserved in each recrui1liB.g 
unit for the different minority commWlities have been finally fixed. The 
date of issue of the Postmaster-General's order 'is 23rd September, 1935. 

(c) The removal of the restrir.tion mentioned in the reply to part (b) 
is, as stated therein, dependent upon the issue of the final orders fixing the 
reserved percentages for t·he different niinority communities in. the different 
recruiting units. These orders are expected to be issued very shortly. The 
last part of the question does not, therefore, aripe. . 

CONTRACT FOR CONVEYING MAILS BY THE KONKAN FERRY STEAMSHIPS wITB 
'l1lE BOMBAY STEAM NAVIGATION COMPANY, LTD. 

56{l. Ilr. H, II,Joabi: Will Government be pleased to stat·e: 

(a) whether it is a fact that the contract of conveying mails by 
Konkan ferry steamships with the Bombay Steam Naviga-
tion Company, Ltd., ends by the 1st October, 1936; 

(b) whether the steamship company has persistently refused to 
ullow the mails to be landed at all the ports where the 
steamer touches without reference to subsidy; and 

(c) whether in the case of Railways, where similar reserved 
accommodation is given, no additional subsidy is demanded 
by them if the Post Office takes advantage of any additional 
halt introd.J.ced by the Railways for 'its own convenience to 
facilitate the diSllosal of mails? 

Th. Honourable Sir Prank "01c.: (a) No. The contract expires OD 
the 31st 1iay, 1936. 

(b) The Company has not refused to allow mails to be landed at porta 
where it is bound to call l'egularly under the terms of the contract. The 
question of landing mails at other ports where the steamer ~  caJl 
occasionally and irregularly does not arise nor hall the Company asked for 
additional payment for allowing the landing of mails at ports not includecl. ' 
in the contract as ports of call. 

(c.-) No payment in addition to usual haulage charges 'is made to Rail-
way. in the circumstances postulated by the Honourable Kember but, .. 
he will see ire-m the reply to part (b), the circum.tancea are entirel,. 
different. 
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~J ' '  I'OR C0.NVBYlNG MAILS BY TIIB KORAN FBaRy STBAIISlUP8 WD'II 

.THE BOMllAY STEAM NAVIGATION COMPANY, LTD. 

570. Mr. N .•. Joshi: Will Government be pleased to state: 

(8) ~  ~  Vijaydurg Mail steamer of the Bombay Steam 
NaVIgatIon Company Ltd., has been consistently calling at 
the Dabhol and J aygud portti, except in case of stormy 
weather; 

(b) ~  the said steamship comv.any has no other steamship 
which touches Jaygad except the Vijaydurg Mail steamer 
referred to above; and 

(e) if the Bombay Steam Navigation Company Ltd., ~ not agree 
to allow the Post Office to take advantage of their mail 
steamer calling at Dabhol und Jaygad, whether Government 
propose, in the alternative to consider the question of uti-
~  the existing railway and mail motor lines and do away 

WIth the contract with the said Steamship Company 
altogether, or else find out whether the other steamship 
companies would not be prepared to take up the work? 

~  ~  Sir Frank Noyce: (8) Yell, but the company reserves 
the right. to omIt Dabhol on this run for other reasonl! than ;::t()rmy 
weather. 

(b) No. 
(c) Thtl suggestion made by the Honourable Member will be considered 

in connection with the tenders which will be shortly called for in connec-
tion with t,he Bombay-Vijayadurg mail Eteamer service. 

OLD EAST INDIAN RAILWAY LEAVE RULES FOR THB STAFF EMPLOYED IN EAII'I' 
I INDIAN RAILWAY SCHOOL8. 

571. Mr. N .•• Joshi: (a) Is it a fact that in May 1935 the Railway 
Board decided that the staff employed in East Indian Railway schools be 
treated as railway servants in all respects and should be subject. to the 
same rules of discipline and control as the rest of the railway staff and in 
regard to lea.e such staff should be subject. to the Revised State Railway 
Rules, promulgated with the Railway Department Resolution No. 8878-E., 
dated the 20th February, 1980, modified in the manner indicated in the 
enclosure to their letter dated the 11th May, ~  

(b) Is it a fact that the enclosure referred to above '.lontains an addenda 
to the Leave Rules and creates R new department of r.ailway service called 
the vacation department? 

(c) Is it a fact that the Revised State Railway Leave Rules are a modi-
fication of the Fundamental Rilles to suit the exigenlJles of Railway service? 

(d) Is it a fact that in the Fundamental Rules there is section 81 
governing the vacation departments of Government service? 

(e) Is it a fact that in 1:he ~  issued by the Railway Hoard in 1935, 
the limits of leave permitted in their vacation department are far less than 
those allowed in the Fundamental Rules? 

(fJ Is it a fact that in the addenda to State Railwa!t Rules iBBUed in 
May, 1985, in the ease of thoae who enjoy vacation leave hu been redu_ 
te nil? 
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,(g) Is it a fact that in the addenda to State Railway ~ , iBBUedin 
May, 1935, there is absolutely no prevision ,similar to th1\t made in Funda-
mental Rule 82 for leave in case of sickness anl on medical certificate? 

(h) Is it a fact that vacations in sc4001s are allowed at fixea times in 
consonance with the rules of the eaucational department? 

(i) Is it a fact that the staff employed in East Indian Railway schools 
have occasionally to take leave on medical certificate when there are no 
vncations in the schools? 

(j) Is it a faC't that according to the rules now ill force there is 
absolutely no provision for leave on full average pay 011 medical certificate 
I\nd the staff are allowed leave on half pay or without pay 'I 

(k) Is it t. fact that no rebate has been allowed to staff employed in 
railway schools fol' previous service in the rules enforced in May, 1935? 

(1) Is it also a fact that the rules framed in 1935 have been enforced 
with retrospective effect? 

(m) Is it a fact. that the Oakgrove School at Jharipani for Europeans and 
Anglo-Indians has been cxempted from these rules and staff employed 
thorein stiil enjoy j,he old East Indian Railway Leave Rules? If so, why 
has this discrimination been made between Indian and Anglo-Indian or 
European staff? 

(n) Do Govemment 'propose to take steps to remove the hardship 
involved by the omission of provision' fol' leave on average pay on medical 
certilicate and provide a saving clause in the rules frhmed in May, ,1935, 

, corresponding to the ~  Rule No. 82? 

The Honourable Sir Kub.mmaci Zatrullah KIwl: I, amcollectirig 
informa;ioT. and will lay a reply on t.h9 table of the House in due course. 

ApPOINTMRNT, DISCHARGE AND DISMISSAL, OF THE STAFF IN THE EAST INDIAN 
RAILWAY SCHOOLS. 

572. Mr. B. K. loahi: (a) Is iii a fact tha.tin May, 1935. the Railw",. 
Board decided that all East Indian Railway Schools should be managed 
directly by the Railway administration and should for this purpose be 
.plaeed under the control of Divisional Superintendents who should in 
fut,urC' exercise powel'S regarding appointments, discharge and dismissiU, 
etc., of the staff employed in these school!! and that the staff shoUld 
have a right of appeal t() the authority next above to that passing orders. 
subject t.o the provision of the rules regulating the discharge and dismis-
IIBI of St.at.E' Railway non-gazetted government servants? . 

(b) Is it a fact tilat the East Indian Railway administration, in apply. 
~  the above decision of the Railway Board, have ruled that the Divi-

sional Superintendent. is to act through an Executive Officer and he is to 
Appoint, discharge And disDiiBB all staff employed in the school under 
his chllrge and all appeals against. the order of the Executive Officer· \Vill 
Ii$.. with the Divisional Superintendent only? ' 

(c) Is it 8 faet that, even prior to the decision of the Railway Board. 
r.hese IIchools were managed by And through executive officers 'I ' 

, (d} Is ita. faet that the Railway Board had arrived at their deoision 
:..of Way, 1985, conaequent on the Bdverse eriticism of the :inaila8emenh:Md 
:insecurit.y of service obtained in the East Indian Railway Schools? .. j 
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: {e) Do Government 'propose to enquire why the East Indian Railway 
.. c1ministration. bve gone against the decision. of the RailWay Board ad 
vested the power of appoiniment, discharge and dismissal in exeeutin 
officers, instead of Divisional Superintendents themselves and deprived 
the staff of the right to :appeal to the Agent-the authority nen above to 
the Divisiona.l Superintendents? 

(f) Are Government aware that the executive officers are Railway 
o()fficers, having no contact with ~  matters? 

(g) Is it, a fact. tliut. headmasters haye sometiml$ to differ from 
-executive officers in opinions regarding the actual d'Sy t<> day administra-
tion? . , 

(h) Are Government aware that. headmasters of all Government, schoola 
'ODder Provincial Government are gazetted offieer!l in the provineial educa-
. tional services of the provinces concerned? 

(i) Are Government aware that headmasters of Provincial Government 
·schools, are not even punishable by the Divisional Inspectors of Schools, 
though they are directly subordinate to and responsible to the latter? 

(j) Do headmasters of East Indian Railway Schools enjoy the same 
powers and scales of pay as headmasters of Government schools of the 
provinces in which they are situ8lted? If so, will Government be pleased 
to state, whether they propose to place them direcltly under the Ilivtisional 
Supe!'intendents, but dischargeable and dismissable only by the Agent with 

.~ &. right of appeal to the Railway Board? 
!file Honourable Sii Xuhammad Z&tru1lah KhaD: T 11m collecting 

: i.nfol1Ilntion and will ~' It reply on the table of the House)n due course. 

\GAZETTED RANK FOR TIn; Foult HEADMASTERS OF THE EAST TNDlAN RAILWAY 
INDIAN HIGH SCHOOLS. 

578.. iii. B •. X. oToabi: (a) Is it a fact that the Railway Board, in 
the Govprnment of India Gazette, dated the 11th January, 1986, gazetted 

. -the following as honorary gazett.ooofficers on the E88t Indian Railway? 
1. the headmaster of the Oakgrove School, .Jharipani, for EUJ!Opeanl 

and Anglo-Indians; , 
._ .. " 2. the first assistant master of the same school;' 

3. th(' headmistress of the girls department of the liunlt' school; , 
4. t.hp henomistres8 of the jllniOl' oppnrtrnent of th(' RRmE' ~ '  

and 
5. the headmaster of the Asansol H. E. School. 

(b) On what principles were these officers gazetted as officers'?, 
(c) Ts it a fact that in ~  Oakgro\'e ,Sci!ool for E'lropellns and Anglo-

Indians there are now, beSides the ~ , ' ,6two men and two 
women) gazetted officers working' as ~ , Assistant mal!ters and 
,-mistre88es, etc. '! 
:,"': (d) Is it a fact that the four hea.dmasters of Ea&t Indian Railway 
:'Bigh ~  for Indians have been given the powtml and scales, of ~  
,''enjoyed by headmamers. of the Government schools. of the provlDces In 
which their schools ure Kit 11 sted, arid have n,')t been given the same statua 

, or the status afforded to the headma81i81' , fil'l!t assistant mast.' or the 
;',headmistresses of the junior deplartments of the Oltkgfove ~  for 

Europeans and Anglo-Indians?' ., 
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(e) Will Government p'lease, state whether they propose to consider 
the case of the four headinaaters of the Indian High Schools and give 
them also the same rank as gazetted officers? 

The Honourable Sir Muhammad Zafrullah lDL&1l: I am collecting 
lDformat.ion and will lay a reply on the tahle of the House 'in due COUl'Be. 

INCONVENIENCE ()}O' CERTAIN CABIN STAFF ON THE GREAT INDIAN PENINSULA 
RAILWAY. 

574. Kr. N .•. Joshi: Will Government he pleased to state: 

(a) if it is a' fact that certain cabins on the Great Indian Penin.-
sula Railway, such as Kurla 'H', Kurla 'J', Kalyan 'A', 
Kalyan 'E', Rawli, etc., are far a.way from stations and that 
there is no suitable conveyance for the cabin-staff working 
at these cabins; 

(t'I! H it is a fact that· for tht. convenience of these cabinmen 
~  trains used to stop' at the cabins to carry the cabin 

!:'taff from and to the stations; 
(c) If it is a fact that this practice is now stopped; .. 
td) if ·the answer to part (a) above be in the affirmative, whether 

it is not a fact that, as a result, these cabinmen are put 
to great hardship, especially in rainy season, due to the 
fact that there is no conveyance, whatsoever, between the 
cabins and the stations and that there is every danger from 
snakes, thieves, etc.. as these cabins are situated in solit&rf 
places; and 

(e) whether Government are prepared to revive the 014 practice of 
carrying the cabin staff on the trains; if not, why not;? 

The Honourable Sir J[ubammad Z&frallah Khan: Government have no 
information and do not consider any useful purpose will be served by 
lI011ecting it. These are matters c,>f detmled administration entirely 
within thd competence of the Agent to decide, to whom a uopy of the 
question has been sent for information and such action as he may 
consider necessary. 

SUPPLY OF NECESSARY UNIFORMS FOR A CABIN MAN OFFICIATING AS .\ GUARD 
ON THE GREAT INDIAN PENINSULA RAILWAY. 

6'11;' JIr ••• J[ • .J08hi:. Will Government be pleased t.o state: 

(a) whether it is a fact that when a cabinman or other employee 
on the Great Indian Peninsula Railway officiates as a guard 
for leBS than two months, he is not eligible for • good ~ 
money' for the period he so officiates and therefore he caDllO\ 
equip himself with the necessary uniform; 

(It) the total number oii such officiating guards, who were paid the 
good conduct money, a.nd the number of those who were no\ 
10 paid for the year 1935-86; 
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(c) whether there is no ammgement for supplying rain coate iIo. 
staft officiating as guards, on the Great Indian Peninsula. 
Railway; 

(d) whether these rain coats are e88ential for these offioiating 
guards; and 

(e) if so; ~  they ~  to. make necessary arrangements-
to eqwp these guards With ram coats; if not, why not? 

The Honourable Sir Ituhammad Zmullah Khan' 1 am II t' . . f ..: d '11 I . co ec Nlg 
In orma".on an WI ay a rep,ly on the table of the HOIise in due course. 

DIFFERENTIAL TREATMENT IN RESPECT OF WORKING OF CERTAIN CABINMBM' 
.~  LEVERMEN ON THE GREAT INDIAN PENINSULA RAILWAY. 

576. IIr. If. It. Joshi: (a) Is it a fact that at all the stations in the 
Bombay ~  on the Great Indian Peninsula Railway, excepting-
Umarmah and Atgaon, levermen work for the same number of hours as. 
o&binmen in the same cabins? 

(b) If so, why are Umarmali and Atgaon, \ .... here cah'inmen work for 
cnly eight hours and levermen for 12 hours, be.ing treated differently in 
this respect? • , 

The BOID01Irable Sir Jluhammad Zafrull&b. lDl&n: I am collecting 
information and will lay a reply on the table of the House in due course. 

CT,AS8IFICATroN OF TICKBT COLLECTORS AT MANMAD ON THE GRBAT TNDLUI' 
PENINSULA RAILWAY AA "INTBR1IIITTENT WORKDS". 

577. Ill. If. JI. 10lbi: Will Government be pleased to state: 
(3) whether the Ticket Collectors at Manmad on the Great Indian 

Peninsula Railway were classified as "Continuous Workeni" 
till 1934; 

(b) whether they are now re-classified as "Intermittent Workers"; 
(c) whether the Labour Supervisor recently recommended tha' 

these 'rioket Collectors should be classified as "Continuoua 
Workers" and not as "Intermittent Workers"; 

(d) the reasons why the recommendation of the Labour Supervil101" 
was not given eftect to; and 

(e) whether it is a fact that the pressure of wDrk on these ~" 
Collectors is heavier at present, due to the fact, that theu 
number has been reduced from 21 to 15 since 1984 and that 
there is no decrease in the number of trains to be dealt with? . 

'I'Ile Boaourable Sir Kuhunmad Z&frali&b. Dan: I am collecting 
information and will lay a reply on the table of the House in due courae. 

CU8RIll'JCATIOIII OF GATEMEN WORKING AT UMABKALI ON THE a.BAT INDIA. 
PmnN8ULA RAILWAY A8 "INTBRIOTTBlI'T WoRKBBS". 

_ 578. Kr .•• K. JOIh1: Will Govermnent be ~  to. state ~ ' 
*he gatemen working at Umarmali on the Great Indian Pl'IIUDsul. ~
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have been classified aa "Intermittent Workers" and. that ~~ ~ ' 
Superlisor has recommended that they ilhould be clasaified. as Continuous 
Workers"? If so, why has this recommendation not been given effect to? 

'!'he BODOUrable Sir Muhammad Zafrullah lD1an: I am collecting 
information and will lay a reply on the table of the House in due course. 

"llfCllBA9B IN THE PAY OF THE INFBRIOR SBRVANTS WORKING NEAR IGATPURI 
ON THE GREAT INDIAN PENINSULA RAILWAY. 

579. Mr .•• M. 10lbl: Will Government be pleased to state: 
(a) whether thtl interior servants at Jgatpuri on the Great ~ 

Peninsui&. Railway get higher pay than ~. ~  In 
places near Igatpuri, because the standard of hVIng In 19at-
puri is lligher; 

(b) whether the inferior servants working in these places near 
Igatpuri are required to purchase their food-stuff, etc., at 
Igatpuri, and whether they are supplied with Provision 
Passes by the Administration for this purpose; and 

(e) if the answer to part (b) be in the affirmative, whether they are 
prep.ared to raise the pay of these inferior servants in these 
places; if not, why not? 

The Honourable Sir KlIbamm y Za.trullah Khan: Government have' no 
'information and do not consider the expense and trouble involved in col-
lectting it will be commensurate with the results likely to be obtained. 
"These are matters of detailed administration entirely within the 
oomp'etence of the Agent to decide and a cnpy of the question has. been 
sent to him for information and such action as he may cons'ider necessary. 

"lL\'l'BRs EMPLOYED AT FORWARDING SIDE AT WADI BONDER GOODS DEPOT Olf 
. THE GREAT INDIAN PBNINSULA RAILWAY. 

,1S86. Mr ••• M. 108bi: Will Government be pleased to state: 
(a) the number of raters employed at Forwarding Side at Wadi-

Bunder Goods Depot or. the Great Indian Peninsula 
R"ilway; 

(b) the total number of consignments for the years 1920, 1924, 
1928, 1932, and 1986; 

(c) the number of grades and the number of employees in each of 
these gr ... des. workin/!: at .Wadi-Bunder Goods Depot on the 
Great Indian Peninsula Railway, for the years 1924, 1928. 
1982, and 1936; . 

(d) whether it is a fact that ,there were five in-chBtge ~ , ~ a' 
Forwarding Side of the Wadi-aunder Goods Depot on 'the 
Great. Indian Peninsula Railway formerly; 

(e) whether it is a fact that. the number of the8e irI-t'"harge raters 
has beeu reduoed by one; 

if) whether it is a fact that the preBSure of work f.9 ~ don,e by.each 
of these ~  rater;; has ~ heSvier aU'e to 'thia 
reductiol'i:· . , 
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(g) whether it.is a fact that ~ ~  ~  of the Court of Enquiry, the 
contentIOn of the Admmlstrahon and the Railway Board was 
that the conditions of work would not be made worse due 
to retrenchment; and 

(b) if the ans.wer .to part (d) be in the affirmative, whether the above 
reduction. m. the number of in-charge' raters is not contrary 
to the prlDClples stated before the Court of Enquiry? , 

The ~  Sir. Muhammad Z&frulJ.&b. Khan: (a) to (f). Govern-
ment have no mIormatlOn. These are matters of detailed administration 
in which full powers have been delegated Rnd Government are ~ 
prepared to 'interfere. 

(g) Government have no information . 
. (h) ~  have no reason to believe that the number of raten 

referred to has been reduced without justification. I am, however, 
aendinga eopy of this question to the Agent,_ Great Indian , ..... 
Railway, for such action RS he may.conB'ider necessary. 

SPECIAL PAY FOR NON-oPERATIVE TELEGRAPHISTS FOR DOING SOD 
SUPERVISORY DUTIES NOT REQUIRING .o\NY TECHNICAl. ABILITY. 

58i. Bardar BaDt Singh: «(I.) Is it a fact that a special pay was llrovided 
in paragraph 99 (ii) of t·he M,mual of Appoint,ments and _\llowllllce!l of the 
Indian Post·s and Telegraphs Departml'.lnt, as- it WllS originally worded, fvr 
iJon-operative telegraphists for doing some supervisory duties not requiring 
any technical ability? If so, why was the special pay provided? 

(b) Is it a fact that the non-operative telegraphists mentioned in pari 
<a) are being replaced by clerks? 

(c) Ii the replies to partE. (a) and (b) be in the affirmative, will Govern-
ment be pleased to state whether they will grant the special pay t,o the 
c}('rks now doing the same duties·? If not, why not? 

(d). Is it a fact that Government maintain that the basis of the allow-
ance for the non-operative duties of telegraphists referred to above i. 
compensatory? If so, will ~  be pl€asfd to Stlite how? 

(e) Is it a fact that the signalling, allowance of telegraphists is their-
pie-money? 

(I) Is it a fact that all telegraph lines are not pie-money lines a.od aU 
telegraphists cannot sc.ore and earn pie-money even if they wish? 

(g) Is it a fact that many of the telegraphtistB, employed on non-opera-
tive duties on an allowance, were very senior men? 

(h) Is it a fact all telegraphiets employed on non-operative dati .. 
were granted allowance? 

(i) If the replies to parts (e), (f) and (g) be ill We affirmative, will 
Government be pleased to state why all telegraphists employed on nOD-
operative duty were given an allowance? 

'!'he Honourable Bir Prank lfoyce: (a) The facts in the first part of the 
question are substantially as stated by the Honourable Member, but I 
Would point out that the rule referred to is obsolete. As regards the 
aeoond part the allowance was granted to telegraphists employed . aD 
Buch duties, .in order to comp'ensate them for the loss of chances of earnIng 
pie mODey and overtime. 
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. ·,(b) Yes. 
'(c) Does not arise. 
(d) Yes. The grounds for maintaining that the allowance was com-

pensatory arf:l given in the answer to the second part of- the question. at 
~ . 

(e) No. Pie money' is an ~ granted to 
Dsposing of traffic 'in excess of certain fixed standards . 

. (f) Yes. 
(g) No. 
(h) No. 
ii) Does not arise. 

telegraphists for 

'CONVERSION OF DBl'Ali1'MENTAL TELEGRAPH OFFICES INTO CO)(BINBD 01'1'10118 

i,. ~~. Sardar Sant Stngb.: (a) Will Governmen1; 'be pleased. to ~ 
whether it is their policy to convertdeparlmental t-elegraph offices into 
flonlbined offices if this can be effected with economy and without lOSE or 
effillieucy ? 

(b) Is it not a fact that conversion of departmental telegrapb offio811 
'has re!ulted in greater number of o&8es of mutilations and of delay of 
:traflic everywhere? 

. (0) Is it a fact that there were loud complaints from the public and the 
Chamber of Commerce soon after the conversion of Cochin departmental 
telegraph office? 

(d) Is it not a fact that, according to new rates of pay. the pay of talE;· 
graphists and telegraph masters is almost equal to the pay of postal 
-8ignaUers and postal· selection grade clerks respectively? 

(e) Is it not a fact that conversion of departmental telegraph OffiCN 
involves circuit charges, causing enormous expenditure? 

(f) If the replies to parts (a) to (e) be in the affirmative, will Govern-
ment be ~  to state how economy is effected and efficiency maintainfltt 
by conversion of departmental telegraph offices into combined offiQes? 

. (g) Are Government prepared t6 reconsider the question of conversion 
of departmental telegraph offices and abandon their policy of conversion,! 
If not, why not? 

(h) Are Government prepared to invite the opinion of the differeni; 
Chambers of Commerce of India and Burma regarding the efliciency of 
the departmental telegraph offices and combined offices? If not. why 
not? 

The HODourable Sir Prank lfO)'08: (a) Yes, but the conversion is also 
IIlubject to administrative considerations. 

(b) Government have no rE'8S0n to believE' that, the facts are Silo stated 
b,v t·h{· Honourable Member. 

(c) No. 
(d) Under the new rates of pay the difference between the scales' of 

. pay of ~ , nnd telegraph masters and of postal signallers and 
postal selection grade clerks, respectivel"" il!. less than under the old scales 

·of pay. . 
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_ '(e) ~  . . ~ ~ ths question of convel'Bion the expenditUre involved 
an makmg any CIrcmt changes that may be necessary is not ignored In 
no case can 'it be described as •• enormous' , . . 

(f) Does not arise in view of the reply to parts (b) to (e) above. 
. ~ The policy of ~ as stated in reply to part (a) of the quea-

.. on IS based on long estabhshed principles and Government see no 
Ile8son to depart from it. 

(h) No. If there is inefficiency anywhere the Chambers will no doub' 
bring the matter to the notice of Government. 

COMMUNAL COMPOSITION OF CERTAIN STAFF IN THE FORMS PREss, ALIGABB. 

" 5A8. Pandit Sri XriaIma Dutta Paliwal: Will Government please "tate 
in what respect the minorities in the Aligarh Press are in less number in 
the Press, and state the number of employees, all superior and inferior, 
~ communities in the Compo!'ing Bl'anch, Printing Brauch, Bindery 
Branch, sterio Branch, Mechanical Branch, separately? 

'!'he Honourable Sir I'rank Royce: A statement giving the_ communal' 
eompositionof the staff 'in the Branches of the Aligarh Press named in 
the question is Jilid on the table. 

Sta.tement. 
~ ~ ,

__ ----.-__ s __ uperi--:-_·or_._____ _____ I __ ~~ . I 
Branch. Indian 

Hindus. Muslim. Christ-
ian. 

Other I . ; J ~ 
Comru- HindU8. Mualuns Chnst-
unities. - ian. 

Total. 

-----1-----------------------,--------
792/ .. 13' .. II Composing 

.Pr.ioting . 
Bindery . 
Stereo . 
1Ieehanical. 

Total 

11 7 1 37 2. 2 101 
U 38 .!. . 27 2. 1 136 

: : . 2 I . ·1 15 ~ . ·1 ~  
87- 85 --9-,--}- 70 641--.-/100-

~ 'J  COMMITTEE TO INVESTIGATE INTO MATTERS IN THE FORM!! PRESS, 
ALIGARH. 

584:. Pandit Sri KriIhDa Dutta P&liwal: Are ~  prep.ared 
i;o appoint an enquiry committee to investigate all matters In the Ahgarh 
.Press? 

The Honourable Sir !'rank Royce: ;Q'o. 

S EVERY I'-'OURTH ApPOTN'TMF.NT OF CIVILIAN ASSISTANT TOREKFoEPERS, IN 
VACANCY IN THE CADRE OF B. O. R. s. 

585. Pandit Sri Krishna Dutta Paliwal: (a) Is it a fact tb.,t 
in the year 1929, it was decided to Indianise I. A. O. C., plutly ~ ~. to 
"throw open everv fourth ~' in the cadre of B. O. R. s to a clvlhan 
_o\ssistant Stope Keeper!' 
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, ,. (h) Will Government' please st·ate if p.very such vacancy has siuee gone-
te' a civilian Assistant Store Keeper? If not, why not? 

(c) If the answer to part (bl he in tht' negat,ive,has it anythilJg to do. 
with the new scheme of Indian Military Assistant Store Keepers? 1£ so, 
does it not contravene the al!surance given in writing by the Director of 
Ordnance Services 'to the association of Assistant Store Keepers and 
.toremen that the recruitment of Military Assistant Store Keepers will 
not, in any way, encroach upon the proportion a.llotted to the civil wing r 

(d) Will Government please state what led to the introduction of the-
military scheme over the head of the civilian scheme so soon after the in-
troJuctinn of the latter? 

Mr. G. K. P. N\eDUa:(a) Yes, ,but the decision was ~ ill: 
~~. ' 

(b) No. After a trial at which they proved entirely succell8ful, it 'w .. 
decided that Indian military personnel should be accepted up to 8 1/* 
per cent. of the whole establishment, before mOlle civiJ,ians were ta •. 

(c) A ",tatement to the effect quoted by the Honourable Member was 
made by an Assistant Director of Ordnance Services, but it was made: 
without authority. ' 

(d) The military scheme WM introduced five years after ~ .. 
scheme because Indian Military Assistant Storekeepers proved better and 
cheaper than civilians. 

QUALIFICATIONS DEMANDED OF THE CIVILIAN ASSISTANT STOltE K.BPBllB FOIt 
ApPOiNTMENT IN THE CADRE 01' B. O. R. 's. 

686. Pandit Sri KriBhDa DuUa PaUwal: (a) Js it a fact that 
8 much higher educational standard and family state services were-
d6manded of, the civilian Assistant Store Keepers at the time of recruit-
ment'l Has this standard been lowered in the case of Militarv AsaiataD.4I 
SfIore Keepers? • 

(b) Is it a fact that direct recruitment of graduates ~  men of. 
higher fomily status has bt!en given up in favour of departmental promo-
tions from storemen? 

(c) Is it a fact that Indi:m NOll-0oID1nillsioned Officer, possessing .only 
first class educational Army certificate which is hardly (lquivalent to the 
eighth standard in the schools, have been brouglU; into the department? 

JIr. G. K. P. 'l'oUeDham: (a) The educational standard was lowered 
because it was fowld that military training produced better cancHdates. 

(b) Direct recruitment has generally been given up in favour of 
departmental promotions from storemen, and of the appointment of miK-
tary storekeepers. 

(c) Indian Non-Commissioned olicers wit.h the first cIa. certificate of 
education have been brought into the department. Thia certificate _ 
certainly equivalent to the eighth standard in the schools. 
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KIRKBE SCHOOL EXAMINATION RESULTS OF THB B. O. R. AND AS81STAKT 
STORE KEBPER CLA88ES. 

. 687. Pandit. Sri KriJhDa Dutta Paliwal: Will Government place 011 
file table. .ofthis House a statement of the Kirkee school examination re-
sults of the B. O. R. and Assistant Store Keeper classes held since 1929 
aIid the number and proportion of distinctions obtained by each class and 
also state if any Assistant Store Keepers have been tried as storeholder8 
and if so, with what result? 

Kr. G. B. P. '1'oUenbam: The labour involved would be considerable 
and the information of little value, since the syllabus for the two oourses 
is different. So far as Government are aware, no Assistant Store Keeper 
has yet been tried as a Storeholder. 

ARREST AND DETENTION OF SARDAR' GtmVCHARAN SINOR, 

588. Sardar Sant Singh: (a) On what date was Sardar Gurucharan 
Singh arrested under Regulation TIl of 1818, and at which places has he 
been oonfined under the same Regulation? 

(b) Has any allowance been fixed for his maintenance? If not, ~ 
not? 

(c) Has his case been reviewed every six months, as is done in the case 
of other internees under the same Regulation? If so, what nre the reports 
of the judges who reviewed his case? 

(d) Are Government aware that Sardar Gurucharan Singh has contri-
buted towards the Silver Jubilee Fund, Delhi, and King George's Silver 
J.ubilee :f'und, London? If· so, what amounts, and are Government aware 
that such contribution was accepted? 

<e) Did Sardar Gurucharan Singh convey his respectful condolence 
through the Government of India on the death of His Late Majesty King 
Ceorge t-o His l\hjcsty the present King? lIus any mcstiuge heen r('ccivl'd 
back from His Majesty the King? 

(f) Is it a fact that the private property belonging to Sardar Gurucharan 
Singh has been taken possession of by Government? If so, why? 

(g) Is it a fact that the maintenance allowance waf!. reduced from 
Rs. 25,000 to Rs. IO,OOO? If so, when and why? 

(h) Is it a fact that a deduction of Re. 2,000 a month is being made from 
hill allowance of Rs. 10,000 on the ground of having paitl off some incum-
brances on his private property? If so, how did Government reconcile tile 
deduction of Rs. :.!,OOO u month with thEl deprhation m the ownership of 
the property redeemed? 

\ . 
Sir Aubrey .etcalfe: (a) He was arrested on 22nd }'ehruur.v, HJ28 and 

has since been detainoo at Kodaikanal. 
(b) He receives a maintenance allowance of Rs. 10,000 per mensem. 
(c) The reply to the first part is in the affirmative. Government are 

ndt prepared to disclose these reports which are confidential documents. 
(d) Government are aware that Sardar Gurucharan Singb subscribed 

£100 to the King George's Jubilee Trust Fund, London, and that this 
Contribution was accepted. They have no information regarding any 
contribution from him to the Bilver Jubilee Fund, Delhi. 

o 
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(e) Yes. An8cknowledgment has been received.. 
(f) 7'he an,;wer to the first part is in the negative; the second part 

does not arise. 
(g) I would refer the Honourable Member to the Communique issued 

on the 19th February,: 1928. I lay a CQPY on the table. 
(h) As regards the first part, the facts are that the Nabha Darbar make 

a deduction of Rs. 2,000 per menseDi from the alloWance of the eli-
Maharaja towards liquidation of the amount paid by them in satisfaction 
of his private debts. The second p'art does not arise in view of my reply 
to part (f) of the question. 

Oommunique, dated and issued on 19th FebTUU1''!I, 19J8. 
Under the conditioDB whoreby Maharaja Ripudaman Singh, now known as Maharaja 

Gurcharan Singh, was ·permitted to sever his connexion with the Nabha State he 
undertook to remain loyal to Government: it was expre881y laid down "t the same 
t.ime that in the event of his failing to act accordingly Government reserved the light 
to modify or annal. the other conditions attaching to his severance from the State. 
From evidence in their possession the Government of India are satisfied that Maharaja 
QurchAran Singh has repeatedly taken part in disloya.l activities since his departure 
from NabhA. He has been clearly warned of the consequences which a continuance 
of Buch conduct would entail, but this warning has been without effect. The Govern· 
ment of India .~ accordingly been compelled to pass orders that he shall be deprived 
of the title of Maharaja and of all rights and privileges pertaining thereto, that hi' 
.nowanc6 from the Nabha State shall be reduced from Rs. 25,000 to Rs. 10,000 .. 
month, and that he shall, until further notice, take up his residence at Kodaikanal in 
the Madras Presidency. His son, the Tikka Sahib, who hecomes Maharaja in hi. 
8f.esd, will be formally installed on the gadi of Nahha at the earliest opportunity. 

LITERARY PROGRESS IN BRITI8H INDIA IN CERTAIN LANGUAGE8. 

589. JI[r. K. S. hey: (a) Will Government be pleased to place on the 
table a stu tement showing the following information: 

(i) the number of periodieals published in British Indin in each of 
the languages (in the years 1932·33, 1933-34 and 1934-35) 
English, Sanskrit, Marathi, Bengali, Hindi, Gujarati, Kana-
rese, 'l'elugu and Tamil; nnd 

(ii) the number of books clussified according to subjects published in 
each of the above mentioned languages every year from 1921 
to 1935? 

(b) Do Government propose to issue a consolidated statement every 
year, giving the information regarding the progress of the literature in the 
above languages in British India? 

Sir Glrja ShaDkar Bajpai: (a), (i) and (ii). Almost all the information 
desired by the Honourable Member is available in the Quarterly 
Catalogues of Books und Periodicals publiehed under the Press and 
Registration of Books Act, 1867 (Act XXV of 1867) by the various Provin-
cial Governments in India. Copies of these Reports for 1932-83 and. 
1933-34 have been lent to the Library of the House. in case the Honour-
able Member should desire to follow up the matter. Steps will also be 
taken to supply the Library ",ith copies of these catalogues in future. 

(b) In view of the fact that each Provincia} Government compiles 
quarterly lists of Books and Periodicals the Government of India do DO' 
consider it neceaaary to issue an annual consolidated statemen' such .. 
,hat suggested by the Honourable Member. 
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RuRAL "CONDITION IN DBLW PBoV!NCB. 

590. Mr. Satya Karayan SiDha: (a) Has the attention of Government 
been drawn tQ the statement of the General Secretary of the Delhi 
District Congress Committee apTopos the statement laid by the HonoJlrable 
the Home Member in" reply to certain criticisms of rural condition in the 
Delhi Province? 

(b) Will Government be pleased to ~  the names of the villages where 
new tube wells have been sunk and old ones repaired by the I,ocnl Govern-
ment? 

(c) Will Government be pleased to enumerate the names of the fifteen 
High English Schools in the rural area of Delhi referred to in the said 
statement? 

The Honourable Sir Heary Oratk: (a) I have seen the statement. 

(b) I lay a statement on the table. 
(c) The following fifteen Night Schools have been constructed: the 

reference to "High" Schools· in the stateme'lt laid on the table on the 
20th March was due to a typographical error. 

(1) Barn'ala, 
(2) Hauz Rani. 
(3) Isapur; 
(4) Khureji. 
{5) Bijwasan. 
(6) BadIi, 
(7) Nareis. 
(8) Munirka. 

(9) Palam, 
(10) Sultanpur Diba8. 
(11) Bakhtawarpur. 
(12) Bawana, 
(13) Daryapur, 
(14) Kanjhawla. 
(15) Najafgarh. 

"fa) Lilt of "'eI" of Delhi Prcwiaee t1illage, ,elected for immediate re,mr,. 

Serial No. NlUDe of village. Name of zail. Estimated _to Remar •• 

RI. 

Weill ref'tKred by 'he tJIld 01 MtJrrA 1936. 

1 Dindaipur Najafgarh 71i 

2 Paprawat 300 
260 

'3 '15 , Nangli Sakranti 
46 

Ii .. 260 • Mitraon 
100 

'7 Jbaroda Kalan 
11 Dicbaon Kalan 310 

9 Kakraula 25 

10 HauozKbaa • Mebrauli SSO 

11 Begampur ~  

12 Kaln8enli .. 120 

II Bbahpor Jm .. 60 
• II 
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!!erial No. Name of village. Name of Zail. Estimated cost. ~ 

Rs. 

14 UauB Rani Mehrauli 180 

liS Chiragh Delhi " 305 

16 .. .. !' 200 
17 .. 340, 
18 Khirki " 255 
19 " .. 210-
20 Rasulpur Kanjha.wla 195 
21 Ranikltera 150-
22 Me.danpur " 215 
23 Chataisar " 230 
24 Nilwa' 21(} 
25 Tikri Kalan " 150-
26 Qamardin Nagar. 105 
27 Punjab Khor 115 
28 Be.praula 75 

Total 5.156-
~ 

Wells in process of repair,. 
Manthaula Najafgarh 2'l5 

2 Chhaole. 75 
3 Pindwala Khurd 3()l) 
4 Katwaria Serai Mehrauli 245-
5 Meo ~  .. 24& 
6 Jill. Serai 95 

Total 1,250 

Wel18 for 1M rep:Jws oJ which comrarta have been gifJefl an:l ehe 
- complded by ehe end of April, 19.36. 

wor/: is li1lelylo ~ 

Bamre.uli Najafgarh 120 
2 Dhul Siras 12'1) 
3 Ambarhia 200 
4 Poche.npur 55 
5 NanakHeri. 75 
6 Kangan Heri 270 
7 240 
8 BaduSare. 195 
9 Khar Kari 160 

10 Kharkhari Round. 205 
11 Pindwala Ka'an 265 
12 Manirke. Mehrauli 4a 
13 75 
14 Be.sani Nagar 220 
111 Deoli 290' 

Total 11,635 
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'(6) 1Mt 0/ t/Jell8 .elected lor ,.epai,., and tAB toOf'k 01 tltBi,. repoir tDill 6B tGkaa i. 

hand alter April. 1936. 

:Serial No. Name of village. 

'1 Puth Xa1an 
2 Kirari 

:a Nang10i Jat 
·4 " 
~ NitlJari 
06 NaDgloi Sayyaddan 
·7 Ni1authi 
:& Mogholpur Khurd 
9 Tehar 

10 Paasangipur 
11 Ranbaula 
U Budbe1a 
13 Kesbopur 
14 Tatarpur 
15 .ithe.la-· 
.18 Telangpur Kotla 
17 KapaSerba 
1S Bindap1i1' 

Bijwuan U 
:20 .. 
:21 " ::%2 Naairpur 
:23 Bbe.rtal 
~  Nawada 
.25 Shababad 
:%6 Naraina 

" 2S Palam 
:19 " -30 
_al Nangal Raya 
:a2 Dabri 
-3S AsaJatpur 
:14 Se1ampur 
15 Khureji 
36 Mandauli 
~  Garili Mendbo 
.as Ullmanpur 
:39 Ghazipur 
40 Patparganj 
41 

-42 Jhil Khuranja 
43 " 44 Karawal Nagar • 
...a CbilJa 

Name of Zail. Estimated ooat. Remark •• 

NaDgloi .. 
" 
" 
" .. 
" 
" 
" 
" 
" 
" 
" 
" 

" Palam 

" 
" 
" 
" .. 
" 
" 
" 
" 
" 
" 
" 
" 
" 

" Shahdara 

" .. 
" 
" 
.. 
.. 

R •. 
75 

295 
265 
40 

180 
3011 
320 
35 

1110 
2811 
100 
275 
326 
110 

90 
JUi 

(0 
280 
310 

45 
1110 
1811 
185 
70 
40 
40 
511 
SO 
80 

175 
316 
21111 
UII 
100 
210 
180 
1811 
2111 

70 
2811 
2111 
95 
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Serial No. Name of village. 

48 Kaitbwara 
47 Dand .. a 
48 
'9 Ujwa 
IiO 
61 Kazipur 
62 Bakargarb 
63 Milakpur 
M Sarangpur 
55 Mundbela Kalan • 
56 Mundbela Khurd . 
67 Jafarpur 
58 Sbamaahpur. 
59 Jbuljhuli 
60 Ghalibpur . 
61 Ghuman Hera 
82 .. 
63 Salahpur 
64 
86 Tikri Kburd 
68 BohoM Garh 
67 Buraini 
88 Lampur 
89 Ghoga. 
70 Bawana 
"ll 
72 N";';1a 
73 Bankner • 
74 Buidpur . • 
76 Da.rya.pur Kalan • 
76 Puth Khurd 
77 
78 Sult';;pur 
79 Hulambi Kalan 
80 Naya Bans . 
81 Khera Khurd 
82 Katewra. 
83 
84. ~  
85 Singhaula 
86 8inghru 
87 Padipur 
88 Buran . • 
89 Garhi Bakhtawarpor 
90 Hamidpur. • 
91 Baklltawarpur 
92 Tegipur . 
93 Sabibabad . 
N SiraaplU" 
96 
98 Kh';;' ~ 
97 Kbampllr 
98 Hiranki Khurd, 

Name of Zail. 

.. 

.. .. 
.. 
.. .. .. .. .. .. .. .. 

Bawana .. .. .. .. .. .. 
... .. .. .. .. .. .. .. .. .. .. .. 
.. .. .. .. .. .. .. .. .. 
H .. .. 

[7TH ApRIL ~ 

Estimated coat. Remarks .. 
Rs. 

310 
140 
180 
310 
300 
280 
186 
105 
350-
340 
320 
250 
320 

260 
~ 

100 
226 
130 
235 
130-
146 

'16 
135 
100 
210 
180 
~ 

61) 
115 
~ 

160 
200 
160 
220 

1 .. 5 
130-
200 

90 
UIO • 200 
190 
110-

16.611;, 

Nor_.-Tl:e estimatea of a (_ -0. have not J8' beea prepat'8d ~ MUl .... 
mated ~ may oome to Rs. 111.000. . . . 
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(e) Lid 01 tJiliagu 1l,lIere IIEW tDell. Q1'/! profJO,ed to be IUd. 

Serial 
No. 

1 
2 
3 

" II 
e 
'1 
8 
9 

10 
11 
12 
13 
1. 
15 
16 
1'1 
18 
10 
20 
n 
22 
23 
24 
2S 

26 
2'1 

Th-jpur Khl:rd 
Jharoda Kalan 
Jhatikra 
Mitraon 
Ladpur 
Gheora 
Bamada 
Kara!a 
Shikarpur 
Asa'atpur 
Bagraula 
Nangloi Zalib 
Chandpur. 
Badhanpur. 
Banoth 
Alipur 
Garhi Alipllr 
Garhi Kbwa 
Bhorepur 
Ibr&himpt:r 
Mohammadpur 
Zindpur 
)Iukbmelpur 
Banbuli 
Begampur • 

Cbaukhandi 
Todapur 

Name of village. 
Name of Zail. 

Najaflarh., .. 
" Kanjhawla .. .. 
t' 
" I_pur. 

Palam. .. 
" .. 
" Alipur. 

" •• 
It .. .. .. .. .. 

Nangloi. 

Dell,i. 

(d) List 0/ vUlages where tube wells are proposed to befitted up. 

Serial Name of village. Name of Zail. 
. No. 

I Najafgarh 
Najafgarh. 

2 Burakhpur .. 
3 Kaluaula 

" loIuDdka. 

.. 
Kanjhawla. 

5 Hirank1ldna .. 
Bawana. 

6 Lampur . 
'1 Baaidpur 
8 Nangal Thakran 
0 Hulambi Khurd 

10 Jat Khor 
.. .. 

II )(aDgHbpur 
II Harenli . 
13 Buran 

" Alipur. 
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Name of vi1IIIge. 
Name of Zail. 

Serial No. Alipu-r. 
14 Hiranki 
11; Jhingaula 

.. 
16 Barwala 
17 Qadipur Kushak 

.. 
18 Tajpur KaIa.n 

.. 
19 Nangli poona .. 

.1 
20 Ramzanpur 
21 Fatehpur Jat 
22 Pahladpur Shabdara. 
23 Saboli 
24 Tabarpur .. 
25 Ghonda 
28 Manjpur .. 
2' Gaonri 
28 Shaltarpur .. 
29 Mandauli Fazalpur .. 
fO KarkarDoma .. 
31 Samaspur .. 
31 Salabpur .. 
33 Ghondli .. 
34 Khiohripur .. 
36 Sherpur ... 
36 Khajuri .. 
3' FarkbJuirpur . .. 
38 Dayalpur .... , .. 
39 Babarpur 
40 Gokalpur .. 
41 Wuiaoabad .. 

lURDWAR STATION ON THE EAST INDIAN RAILWAY. 

l)91.1Ir. Muhammad .Aahar All: Will Government pleass &tate: 

(a) the date when Hardwar station on East Indian Railway was 
built, together with the cost; 

(b) the date, when alterations and additions were made together 
with the cest for each alt.eration or addition; 

(c) the average number of passengers per day during t.he first. year 
of the opening of the Hardwar i!tat.ion; • 

(d) the average earning of the st.ation during the first year; 
(e) the average number of passengers per day during 1935; 
(f) the avemge earning during lUa5; 
(g) the part.icu1!U'B of alterations and additions made to the station 

building during days of melaa along with cost per meZa; 
and 

(h) the earnings of the station from melGa? 
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The ~ Sir ~ . Zafrullah Khan: Enquiries are being 
made .from the RaIlway AdmmlstratlOlI and a reply will be laid on. the 
table m due course. 

ALLIANZ UND STUTTGARTER LIFE INSURANCE BANK, LIMITBD. 

592. Dr. N. B. Xhar&: Is it a fact that the Registrar, Joint Stock 
Companies, Delhi, on the 23rd January, 1929, registered the Allianz Und 
Stuttgarter Life Insurance Bank, Limited, under Act VI of 1912? If so, 
will the Honourable Member of the Government for Commerce please place 
·on the table a copy of the first annual report of the affairs, account, etc., 
under the policies effected in India on registration of the said Bank under 
Act VI of 1912, or state the date on which the said report was ~  by 
the .said Bank? 

The Honourable Sir Muhammad Zafrullah Khan: The answe{ to the 
tirst part of the question is in the negative. The second part, therefore, 
does not arise. 

ALLIANZ UND STUTTGARTER LIFE INSURANCE BANK, LIMITED. 

593. Dr. N. B. Khare: Is it a fact that under section 4 of Act VI 
Qf 1912 the Allianz Und Stuttgarter Life Insurance Bank, Limited, had 
deposited securitier. equal in amount to one-third of the ~  to Life 
Assurance Fund, as shown in the Revenue account for the first financial 
year? If. so, will the Honourable Member of the Government for Com-
merce please state: 

(a) the date, the amount and t,he nature of securities deposited; 
(b) the amount of the revenue account of the Life Assurance Fund 

upon which the amount of securities deposited is based; and 
( c) the amount of policies effected in India? 

'!'he Honourable Sir Muhammad Zafrullah lDIaD: The answer to the 
first part of the question is in the negative. The !!Iecond pnrt, therefore, 
does not arise. 

ALLIANZ UND STUTTGARTBR LIFE INSURANOB BANK, LIMITED. 

594. Dr. N. B. Xhare: Is it a fact that the Allianz Und ~  
Life Insurance Bank, Limited, keeps a separate account .of all receipts 
of the Life Assurance business in Indian currency as :'eqUJred by secben 
5 of Act VI of 1912? If. so, what is the amount 0f the said account 

'.as it stood on 1st April, 1930, 1931, 1932, 1933. 1934, 11)35, .Ilnd 11)36? 

The Honourable Sir Muhammad Zafrullah Khan: The answer to the 
first part of the question is in the negative. The ~  part, therefore. 
does not arise. 

ALLlANZ UND STUTTGARTBR LIFE INSURANoe BANK, LIMITBD. 

595. Dr. N. B. ][hare: Is it a fact that the Governor General In 
Council have satisfied themselveS that the ~ Assurance Fund in Indian 
eurrency of the Allianz l!nd ~  Life ~  ~ , ~, 
is abBOlutely secured agalDst the pohCles effected In India, as reqUired 
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under section 6 of Act VI of 1912? If not, what action has been taken by 
the Honourable Member of the Government :for Commerce to absoiutely 
secure the Life Assurance Fund against the policies effected in India in 
Indian currency, and if not, why not? 

The Honourable Sir Kuhammad Zafrullah Khan: The answer to the· 
first patt of the question is in the negative. The second part, ~ 
does not arise. 

Al,LIANZ UND STUTTGARTER' LIFE INSURANCE BANK, ~ 

596. Dr. If. B. Khare: Ie. it 8: fact that under section 7 of Act VI 
of 1912 the Allianz Und Stuttgarter Life Insurance Bank, Limited, pre-
pares the revenue accounts, etc., in Indian currency in each finanllhl 
year under policies effected in India? If so, will the Honourable Member 
of the Government for Commerce please place on the table a copy of 
the said account for each financial year, and if not, why not? 

The Honourable Sir Muhammad Zafrull&h Khan: The answer to the 
first part of the question is in the negath·e. The second part, therefore. 
does not arise. 

ALLIANZ UND STUTTGARTER LIFE INSURANCE BANK, LIMITBD. 

597. Dr. If. B. Kha.re: Is it a fact that under section 8 of Act VI of 
1912 the Allianz Und Stuttgarter Life Insurance Bank. Limited, caused 
an investigation including valuation of its liabilities under policies effected 
ill India by the Actuary? If so, will the Honourable Member of the 
Government for Commerce please state the date on which and the result 
of the valuation of t.be liabilities under policies effected in India was last 
investigated by the Actuary; and if not, why not? -

The Honourable Sir Kuhammad Zafrullah KhID: The answer to t·he 
first pan of the question is in the negative. The second part, therefore. 
does not arise. 

AI.LIAN1. UND STUTTGARTER LIFE INSURANCE BANK, LlMITBD. 

598. Dr. If. B. Khare: Is it a fact that under section 11 of Act VI of 
1912 the Allianz Und Stuttgarter Life Insurance Bank, Limited, had 
deposited with the Governor General in Council the accounts in Indian 
currency under the policies effected in India? If so, will the Honourable 
Member of the Government for Commerce please state the date on whicb 
the aMounts in Indian currency under policies effected in India were 
deposited? If none, why not? 

'l'll.e Honourable Sir Kuhammad Z&trallaIa Khan: The &nswer to the 
,first part of the queetion is in the negative. The second part, therefore. 
:does Dot arise. 
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ALLIANZ UND STUTTGl.RTER LIFE INSURANOE BANK, LIMITED. 

699. Dr. If. B. Da.re: Is it a fact that under section 12 of Act VI of 
1912 the Allianz Und Stuttgarter Life Insurance Bank Limited had sub-
mitted to the policy-holders a report on the affairs ~  the ~  under 
the policies effeoted in India? If so, will the Honourable Member of the 
Government for Commerce please state the date on which the report was 
submitted, and if none, why not? 

The Honourable Sir Muhammad. ZafruUah ][ban: Government have-
no information. 

SUPPLY OF SWEETS AND Puns AT RAILWAY STATIONS ON PIECES OF DIRTY AND' 
WASTE PAPER. 

600. :Hr. Ghansb1am Singh Gupta: (a) Are Government aware that 
sweets and pun vendors at the various Railway stations supply vegetable, 
puns and sweets on pieces of dirty and wast-e paper to the passengers? 

(b) Are 'Government prepared to compel the vendors to use leaves-
instead of waste paper? 

The Honourable Sir Muhammad Zafrullah Kh&D: (a) G(wernment 
have not received any complaints on this point. 

(b) I am bringing the Honourable Member's question to the notice 
"f the various Railway Administrations, ~ am asking them to look into 
the matter. 

RELATIONSHIP OF SOME CLERKS OF THE MEDICAL STORE DEPOT, I,AROO 
CANTONMENT, WITH CONTRACTORS IN THAT DBPGT? 

601. Raizada Hans Raj: (a) Will Government please state if it is a 
fact that some clerks of the Medical Store Depot, Lahore Cantonment,. 
have got their relatives as contractors in that DepOt? 

(b) Is it not against regulations? 
(c) What steps do Government intend to take to diFallow contracts 

in one· particular department in which the employee is related to the 
contractors? 

Xl. G. B. P. 'I'Ottenh&m: (8) Government· have no definite informa-
tion, but it is possible that some of the contractors may have relatives. 
m the clerical establishment of the DepOt. ' 

(b) No. 
(c) Government do not int-end to take any action because the placing-

of contracts dOes not lie within the competence of clerks. 

REMOVAL OF IMPORT' DUTIES ON MIMOSA EXTRACT. 

602 Xl Sami Vencatachelam 0hett1: (a) Are Government aware 
that ~ ' bark was beinl? used for tanning purposes and that the import 
duties thereon were cancelled? 

.. (b) Aze Government aware that Mimosa extract ia DOW being largelT 
used? 
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(c) Is it a fact that Mimosa extract is subject to a duty of 25 per cent. 
4d valOT6m? 

'(d) Are Government prepared to remove any duties on the imports of 
Mimosa extract also? . 

The Honourable Sir Muhammad ZatrulIah lthan: (a) and (c). Yes, 
Sir. 

'(b) Government have received representations to this effect.. 
,d) Government have the matter under consideration. 

PAUCITY OF MUSLIMS' IN THE NORTH WESTERN RAILWAY DIVISION, DBLHI. 

603. Qazi Muhammad Ahmad Eazml: (a). Is it a fact that out of the. 
82 officers employed in the North Western Railway Division, ;Delhi, 20 
.are Hindus and 12 Anglo-Indians and Europeans? '. 

(b) Is it a fact that the office Superintendent is also a non-Muslim? 
(c) Is it a fact that of the ten head clerks in that office. only one is 

:a Muslim? 
(d) Is it a fact that both the Divisional Engineers in that office are 

<residents of Delhi? 
(e) If the figures given in parts (a) to (c) be not correct, will Govern-

~ ~ be pleased to state the correct figures? 
,(£) Do Government propose to recruit more Muslims in the official 

-class, und if not, are Government prepared to have some Muslim officers 
~  means of necessary transfer? 

The Honourable Sir Kuhlmmad Z&fru11ah Dan: I am collecting 
:information and will lay a reply on the table of the House in due course. 

'TRAFFIC' IN MONKEYS ~'  THE PROVINCES TO CALCUTTA FOR EXPORT TO 
FOREIGN COUNTRIES. 

004. P&Ildi\ KrlaIma ltan, IIalavlJa: (a.) Are Government aware that 
th(!rc still exists considerable traffic in monkeys from the ~ to 
Calcutta for export to foreign countries? Can Government state to which 
countries the monkeys are mainly exported and for what purposes? 

(b) Has the attention of Government been drawn to a recent case in 
which a consignment of monkeys was brought to Charbagh .Station 
(Lucknow) for transport by rail to Calcutta in conditions which violated 

. the regulations described in the reply to questions Nos. 659 and 6f.() asked 
in this t\ssembly on the 22nd September, 1931? 

(c) Do Government propose to issue apecial instructions to Railway. 
to see that the regulations are strictly carried out, and not to book 
monkeys for conveyance by train unless the Station Master has satisfied 
himseH th!\t the box or crate is adequate in Rize to avoid overcrowding and 
that hod and water is provided? 

The HOIlO\Il'&b1e Sir Hem, Oralk: (a) I am making enquiries !lnil will 
lay the informa.tion on the table of the House in due course. 
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(b) and (c): No, but if the Honourable Member will let me know 
the date to ~  ~ case. refers, I will have enquiries made and oonaider-
what further wstructlOns, If any, are called for. 

STATEMENTS LAID ON THE TABLE. 

In/ormationpromi8ed in Teply to .ta."ed que.tion No. 792, a.ak6d by Pa.ndjt 
Sri Kn·,hna. Dutta. Pa.liwal on the 25th FebTUa.'l/, 1936. 

VILLAGERS ASKED TO LEAVE THEIn VII.LAGES IN JHANSI TEHIlIL FOR MIJ.lTARY 
MAN<EUVRBS. 

(a) and ~ . The require!1 infol'mation is given in the attachl'd statement. 

(c) The Boyal ArtiUec'y Headquarters at the Habina camp gave notice of ~ 
"illagea to be clearl'd " week befol'e the date on which they were to be cleared. The 
illformation was communicated to the villagers by means of patwaris and police 
COD stables and every village rl'ceived at It'ast four days' notice. On November 27th, 
.. rehlJanl&l of the evacuation was carried out 'by the police and villagers ware on 
that occasion wamt'd in writing to remove old and infirm persona and pregnant women. 
The actnal dearing of individual viUages was carried out under the supervi@ion of the 
police in the early morning at about 6 A.M'. OD the day of evacuation. 

(d) ThE> informatioll is given in the attached statement. 

(e) The artillery practice ceased betwe6n 4 P.M. and 4-30 P.M. 011 each day pnd after 
that hour the villagers were at liberty to return to their homes. During the period oC 
'1vacuation they were free to go anywhere they wished outside the danger area. Some 
went to villages outside this area, while others encamped for the day under trees. No 
apecial arrangements wef!! made for shelter. 

(f) No. This allegation was made in the l'ratrrp newspaper of .lanual'Y 9th. The 
District Magistrate ordered an enquiry to be made by the Compenration OftIcer, an 
[ndian Member of the IndIan Civil Servir.e. His report was to the effect that a 
woman belongillg to Nagda village gave hirth t.., a rhild in a house in the village of 
Todi 011 Dec ... 'I1lber 11th. 1935. 

(g) It i8 " fact that a man named Latkan, Lambal'dar of Kasodhan, died dUl·ing. the 
eVliCuation of ~ village on Dpcemhf'r 10th. He had ht'en 8ufferinj[ for 80JIIe time 
from asthma. 

(h) The information required is given in thc aV.ached statement. 

(i) In general, such los8 and hardship aR i. cau8ed by the evacuation of villages 
is sufficiently met by the monetary compensation which is paid. The rates at which 
this is paid are those laid down ill paragraph 1601 of the Unikd Provinces Revpnue 
.Manual, of which an extract is attached. These rates ~ , it is understood, ~  
fOl' the whole of British India. In December last owmg to the fact that extra JIB-
comfort was caused by I·he evacuation of the villug ..... ~  wpt weather a IUtIl of 
RIi. 532-14 over and ahove the amount payahle in accordance with the stahdard rates 

\ was approved by the Eastern COl1l!"and ~ '  for payment to the villag'!"'. 
Government have under consideratIon a Buggestlon that tho, rates of compensatlon 
.hould be raised in the case of landholders on thp ground .hat the hardship caullld' 
varies to some extent with the dtatUM of the person who ip reqllired to evacuatf. his 
hoine. It· is reported. that the daily ~" paid to labourers in the villapi in &he-
vicinity of the practice camp is from -(2/- to ·/3/- II • day and th3 .rates ~  down in 
the Revenue Manual are therefore conSIdered to he MDllable fot· ordlDary vdlagen. 

(j) Al-tillel'Y practice which isellsential. demands a large lIninhabited area and· 
&here is 110 unpopulated area of sufficient siv,e within a reasonahle distance of .Ihanlli. 
The Ip&rsely populated tract of which Hahina is the centre i. reported to be the 
mOlOt suitable area in the whole district. It has heen used for many years for this, 

-fNH1I'NI8-811d- _ -vlaillt. ha_ been ~ on preorious occalfon.:' 
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BTATDlIQIT I. 

BtateflUfie .Aowiflg the Village. ifl tAe Range Area witA tAei, PopulatiQfl. II1Id cAe 
Datu Ofl wAicA tAey w.,. cleared dUTifig D.c.fI,ber 1985. 

Population. 
--.-------------- Dates on whioh 

Name of village. Women and Total. cleared in 
Men. children over 

15 years old. 
December, 1935. 

I 2 3 4 6 

I. Ratauli 217 369 586 2,3,4,6,6,7,10, II. 

Jl. Nihona 264 368 622 2,3,4,6,7, 12. 
.'. 

11. Nanora Khurd 
36 I 69 105 2, 3, 4, 6, 6, 7,9, Ii. 

4. Ramnagar 32 42 74 2,3,4,6,7,9, 11, U. 

.5. Nagda 280 379 659 2, 3, 4, 7, 11, 12. 

··6. Mawai Babina 83 134 217 11. 

".7. Nanora Buzurg 64 'i5 129 5,6,9,10. 

8. Raipur 53 84 137 7. 

9. Jhanda 66 67 123 5,10. 

'0. Tunka 263 372 62515, 6, 9, 10. 
ll. Kaaodhan 208 295 603 10. 

l2. Bhandra Buzurg 236 347 582 6,10. 

13. Sarwan 253 371 624 6,9,10. 

"14. Bhandra Khurd 146 180 326 10 . 

. 15. Phutaira Pichor 166 198 363 10. 

-----------
Total 2,326 3,350 6,676 

--- --_._- ----
~ . Burpura 248 340 688 1 
17. ~ .~ 99 162 261 

'18. HiraplD' 105 161 256 ~~19. Dubki 
the range a 

27 37 ~ were not c 

20. Babina <ham,let) 11 16 26 j 
-----------

~  2.816 4,045 8,860 



STATEMENTS LAID ON THB TABU. 361t 

8t1lttment 'howing .compe7l8ation paid to tIillage,., duriftg Decembe,. p,.actice Catap 01 
the Royal ATtille"Y at RabiM. 

Compensation paid for December, 1935, for 

I 
Extra com. Chher Name of village. Building Damage Loaa of 

\ and to Tili kids and penE&tion damage. 

I Clearing. Crop. calves. for rainy 
days. 

----- .- ---- .- - --- \ 

\ 
Re. a. p. Re. a. p. Re. a. p. Re. a. p. Re. a. p. 

1. Nagda. .\ - 557 5 0 845 8 '0 49 8 0 124 2 0 51 0 0 
J. Nanora Khdrd \ 123 9 0 229 8 0 32 8 0 10 3 6 2 0 0 
3. Ramnagar • 1 94 5 0 119 8 0 .. 13 14 0 .. 
4. Sarwan. • 208 1 6 .. 17 0 0 58 12 6 17 13 0 
6. Tunb. .1 330 5 6 .. 4-. 8 0 58 9 6 20 10 6 
6. Mawai.Babina.1 121 15 6 230 8 0 17 0 0 20 5 6 .. 
'1. Jhanda . . i 54 11 0 .. 16 0 0 11 8 6 .. 
8. Nanora Buzurg I 129 8 0 148 8 0 8 0 0 13 0 6 .. 
9. Nihona. • I 453 6 6 457 8 0 52 8 0 58 5 0 69 14 0 

10. Ratoli. .\ 617 6 6 477 8 0 16 0 0 109 8 
0\ 

82 0 0 
11. Raipur. • 43 9 6 .. .. .. .. 
12. Kuod1.an • 109 15 6 .. 34 0 0 .. . . 
13. Bhandra Buzurg! 179 7 0 .. .. 54 9 0

1 
.. 

14. Bhandra Khurd: 18 2 0 .. .. .. .. 
15. Hirapur • · .. .. .. .. I 19 10 0 
.I8 BabiDa • · .. 25 15 8 ------ ----- ----- ----- --. ----

Total · 3,039 11 6 2,508 8 0 287 0 0 532 14 o i 288 III 8 1....-----.. - y ___ ' __ ....J 

5,835 I 6 ! 

Total compenution paid in December Be. 6,657·1·0. 

CBAPTD LX.x v. 
Compell8ation for darnagt' by Military Mall(.,,,vrea . 

• • • • 

1601. When villagera are tumed out of their haUBe8 for a time or have to avoid 
-eeriain portirma of their land. during the actual time of fir.ng they will be campen.ted 
lit the rate of Be. O-U per man and Be. 0-1·6 per womb ~ child above 15 year. of 

.age, for each day after the lim in anyone month, or for ihe fourth and every nbae-
1 um day ill anyone I88IIOn. Theee ':I'tt:8 may. be . ~  -:hen. the di.turbance to 
«'41iDar7 work oonsiet. in ·oaafinement. WIthIn certalD hm. and II .light . 

• ... • • • • 
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Information promised in reply to a supplementary que·stion to starrecl 
question No. 1051, asked by Mr. B. Batyamurti on the 10th MaTch,. 
1936. 

I'ROHIBITION OF MR. AMARENDRA N.'\TH CHATTOPM>HYAYA, M.L.A., n01l: 
ADDRESSING ANY PUBLIC MEETING iN THE MIDNAPORE DISTRICT. 

Order. 
To 

Mr. Amarendra Nath Chattopadhyaya, M.L.A. 

In exercise of my powers under seetion 4 of the Bengal Public Security Act, ~ '  
couferred upon me in ~  No. ~. ., dated 21st ~ 1933, I . ~~  dll·8';t 
that while you are in the ~  of ~~  you ~ abstain from ~~ to or 
encouraging by speech or action, oppositIOn to the c.arrymg ~ ~  the proVISiOnS of 
t.he Bengal Village Self· Government Act, 1919,.111 for<;e ~ th: areas of the· 
Contai Egra Kamarda Danton and Kolagbat ~,  Notification No. 5950· 
L. 8. G., dat.ed 19th Ocl.ober, 1935. In particular you shall not attend any meeting: 
called for the purpose of discussing the establishment of such Union Boards, nor shalll 
you remain present in any meeting at which such p.stablishment may be di.scu88ed. 

MIDNAPORE, 

IlJrd December, 191J5. 

To 
Order. 

P. J. GRIFFITHS; 
Diatrict Magi8trate, llidnapDf'e. 

Habu Amarendra Nat.h Chattopadhyaya, M.L.A. 
In exercise of the powers under section 4. of the Bengal Public Security Act, 1932r 

conferred upon me in Notification No. 3225-P. of 21st March, 19M, I hereby direct that 
while you are in the distl'ict of Miduapore you shall abatain from inciting to or on· 

. couraging by speech or action opposition to the carrying out of the provisions oC 
the Bengal Village Self·Government Act, 1919, in force within the areas of the ~ 
Kamardah and Egra Unions, vide Notification No. 5950-L. S. G., dated 19th ~ ,. 
1935. 

MIDNAPORIt, 

8rd NOf}ttnber, 19811. 

P. J. GRIFFITHS, 
District Jlagistrate, Midflapore .. 

Information pTomi'6d in Teply to starred qU6.tion No. 1100, allked· by Mr .. 
S. SatyamuTti on the 18th MaTch, 1986. 

MOVE OF CERTAIN OFFICES FROM AND TO SIMLA. 

The offices "numerated at (A) in the question move down to Delhi in the interestS' 
of effider.cy :\nd to suit administrative convenience as their work is clOllely connected' 
with that of the Secretariat of t'be Government of India. As regards some of them I 
n.ight add the following information. The Public Works Branch is a part of the· 
Depart.ment of Industries and Labour and moves with it. The Solicitor's Branch is a 
part of tbe Legislative. ~  and Ilis headquarters are thoBe of the Legialir.tioye 
D6partment. The ~  Research Branch of the Commercial Intelligence aIItl" 
Ststlp.tics. ~ ~~, which is D<) .doubt intended by the term "Department of 
Ccmmet'Clal StatistiCS was created lD order that there might be ali htBdquarters an-
organi@ation f(Or the supply of economic information; i. i. therefore obvicnudy lInd .. -
.. hI § to leavo it at Simla during thp winter. The reasons for bringing down the-
office. of the Military Accountant, General and Director of Ana1 Audit are :-



.i 8i'ATBllBNTS LAID ON 'l'1IB TABLE • 

. (1) The Military Accountant, General's office is an attached oftice of .au. MUitr.r, 
I'IDaDae Department of the Government of India. It maintains the _unts of aU the 
~  Services and in that c.lpacity acts as the Accounts Section of the Military 

Finance ~ . It would therefore be inconvenient to locate it in any atation 
o:eept that in which ~  ~  Finance Department and the Defence Department 
an also located. The ~  would be particularly acute during the budget 
lII!ason. 

(2) Throughout the year, the staff of Army Audit has to conduct the audit of 
eertMD accounts and statements maintainl'd in the offices of the Military Accountant 
GEneral, Deputr Financial Advisers and certain Branches tbf the Army Headquartel'll. "part from this, constant consultation between the Directo\" of Army Audit and hia 
itaff on the one hand, and the officers' and offices at Army Headquarters on the other 
hand! has been found to be necessary for the speedy disposal of ca8l8, particularl, 
ill 'new of the fact that the Director of Army Audit's staB i" 8mall and work can 
0IIly be kept current by avoiding fonnal correspondence on points "hiob can be 
speedily settled by a verbal diacusaion. . 

. All regard. the ltay at Simla of the ofticea enumerated at (B) in the quedioD J 
.... d refer to the an_er given to starred qHlltion No. 1198 by ,.y BeDOllraw. 
frieBel, Mr. Tottenham. . . 

lajonnatiof&. promised in. reply to part (a) of darred q"e.tion No. ~, 
uked by Bhai Parma Nand on the 13th March, 1936. 

TRANSFER OF Pos'rR AND TELEGRAPHS EMPLOYBES FROM QUETTA APTER 
TBF. EARTHQUAKE. 

(al The facts regarding the Railway and other departments an. a. follows: 
As ~  the Railway Department, )f the staff employed at station. affected by 

&he earthquake those who were injured, on bebg decInred fit, were al101l'cd to elrct 
the division to which they wished to be transferred. Others employed in the affected 
area at the time of the occurrence were allowed transfer if thev 80 desired to the 
divisions from which they were originally ordered to the Quetta Division. 

In the case of the staff nnder the Auditor·neneral, the military Teat Audit staff 
at Quetta was granted the concession of transfer to the stations nearest to their homes. 
No BUch concession was required in the CRse of any other staff under the Auditor-
General. 

In-t-egard to establishments under the admiuistrative control of the local admlnl .. 
tration of Baluchistan, aa the members of such establishments are recraited for ~  
in Baluchistan only, they are not liable to be transferred elsewhere. 

As regard. officers of the Political Department those who were in Qaetta at. the 
time of the earthquake and who subsequently applied for transfer or in whou inwr-
eata it was considered that it was necessary were transferred or are being ~'  
from Qaetta. 

la/ormation promi.'ed in reply to darred qU6/Jtion. No •. 1301, 1809, 1304 to 
1307, 1309 and 1310 B.ked by Dr. P. N. Banerjea on the 17th Marcia, 
1936 .. 

COIlMITTBB TO ENQUIRK INTO THB WORKING 011' THE GOVRRNMRNT OF INDIA 
PRBSSES AND STATE RAILWAY PRPSSB8. 

1301. Yes. 

PAYMENT FOR TIFFIN' TIMB TO THE EMPLOYEES OF THB EAST INDIAN 
RAILWAY PREss. 

1D. Ca, Yea. 
(b) and (c). No. 
(d) D08I not arise. 

R 
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.... QovcnaeM an iafonDed ilbat \Jefbre \be iDIIroduoAOIl of tea r... COBditioaa 
of l&lviea for pl'88ll empleyMa, in 1930, tIhoae of the stMI wile, were. bealy. raW, ... 
... for tilin tima. 

(f) and (g). Tha new conditioDl of IIilrvica placed all &taft OIl ~ __ ef' .., 
and tbu initial pay in these _1811 was fixed for hourly rated aM place-rated .... 
lIMed on their previous eamings 1JIldar the old ~  of pay. The- qu8lltJien of .,.NIte 
payment for tillin til1le does not, therefore, arise . 

• 
GRANT or COMPULSORY HOLmAYS TO THE mD't'ftJllAL ExPLO'!'IlB'B OF '!'lIB 

EAST INDIAN RAILWAY PRESS. 

laM. (e) WorDhop aWl ~ in the Piela are entnlecl to full 11&,. ou tIM 
thirieen shop holidays. 

(b) and (c). GMlerDmeDt. ani Wormed th .. tim Md· . 'J'~ ·19116, we, _lawcl • 
ioliday for tIlr. admillistrame 081_ in BenttaJ hili thM the ERn ladiaa ~ 
Preu was not closed. The staff were, howevar, permitted to. IfIPIy fGi' leIwa: ..... 
the existing leave rules which was granted subject to the exigenciell of service. Stat! 
grantet! leave under these circumstances were granted leava with pay if due or lean 
wit.bout pay if no leave was dua. 

(d) In view of my reply to parts (b) and (c), there was no compulsory deduction. 
(e) Does not arise. 

PROMOTION OF EMPLOYEES IN THE EAST INDIAN RAILWAY PUSS. 

13n'i. (al Promotion ill made 8Cjl()rding to lIeniority, good conduct, regular attendance 
uad fltnus to carry out. the d1l.tiel of the higher post. 

(b) No. 

PRACTICB IN THE RAILWAY PRESSES REGARDING RBTIRBMBNT AND GRANT or 
INORBMBW-rS. 

1&16. So fSI' a. tbe East Indian Railway PreIB is concerned Govemment an .. 
formed that: 

(a) (i·) lWiremen' ;. ClOIIIp1I1aory on reaching ib .. limit of fifty.iva y_. 
(ii) IncremeotA in time·scales are granted for approved service. 
(bi No. 

RIGHT OF ApPEAL GIVEN TO THE EMPt.OYEES OF THE EABT INDIA RAILWAY 
PRESS. 

13C7. (a) Yea, if an appeal lies under the 1'01es. 
(b) I would invite the Honourable Member's attention to the 'Instructions for the 

submiN<ion. receipt and tranpmiuion of memorials'. a copv of which is in the Librarl 
of the House. • 

EMPLOYMENT OF RETRENCHED PERSONS IN THE EAST INDIAN RAILWAY PUSS. 

1309. (II) Ir. connection with the retrenchment effected on railways during 1931 and 
11132 orders weI'(' iIBoed that staff dischar![ed as a result of the econemy campaign 
should. he 'placed on a waiting I!Rt with a ~  to re·employment 00 the occurrence of 
~ '  \11 preference to outsiders, proVided they possessed the nece_ry qualiftca-
tlons. 



~  MlD- ON Tm TABLa. 

-. -(i}' e...mllieik .h. ~ ~  oataiders !.aYe ti4iea 8IiIp1btecI iI ~  ~ 
f,rencbed hands weN not RvailaLle.. . 

Ie) No. 

(d) I lay a 5tatement on the table of tht' HOOBe giving the required informat.ion. 

ReW8aohed !few .... ItIot'aitii. 
Record Supplier 1 

. J'" ~  • 1 :rem . ... J 
Shop Melll!eDprB ! I 

, ~  1 lJ' 
lI0n0type learner 1 
Compositol'll 3 
ImpoaitoJ'll , 
DiatributoJ'll ! 
Proof PresBmen 
.Auiatant Proof Pressmen 
A8siatut lIIachinemen ! 
AaailltaDt Litho lIIIIohinendIn 
11'01'1IIII Carriel'B 1 
Bindel'll 11 
Packermeo. . 12 1 
<Jarpentel'll . ! 
oQooliee . 1. 7 
Counters 1 
Despat.ober J 
(Jerk 1 
'Tan delivery Siroar I 

81 ., 

HOJ.mAYS IN THE EAST INDIAN RAILWAY PaE8S. 

1310. (a) I presume the Honourable Ml'mber is referring tot.be letter addrelled to 
the Agent, Eestem Bengal Railway, ~  to the ~  of the J'.ut Indian 
and Eastern Bengal Railway Presses. ~ the amalgamation of the Eutem Bengal 
aDd East Indian Railway Presses the combmed staft are gov..mJed by the role on the 
&st Indian Railway under which 13 paid holidays are allowed. 

(b) and (c). Thfl workshop staff of the East Indian Rai"ay Press (in 00IIlIII0n with 
tAle workshop staff of other Departments) have been grant.ed the privilege of thirteen 
days shop holidays since the introduction of the new conciitions of lIIIl'Vice for preH 
employ_ frtllll 1st November, 1930. 

H2 
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In/orma.ti{1n pro'""iHd .in reply to u,Mta.rred .que.tio" No. 427. ..lee". II" 
. Birdar Jogendia- Singh, on the 20th Ma.rcl" 1936.-

KATONA DRAIN DUG NEAR KAROL BAGU, DELHI. 

427. (a) and (c). The /catcAll drain has been in existence for a number of yean. 1\ 
WIllI not. dug under the orders of th& Secretary, Delhi Municipal Committee. In the 
ab&ence of proper drainage in the area sullage water which would otherwise remain 
in the ,lanea, has to be disl)harg(ld, int{) the lllaidan through the mia. The· .~ ~  

"question of the provision of esaential aerviees, ~ .  proper drainage, in Karol' 
Bagh, is ander consideration. -

(b) The stagnant w!'-ter i. oiled by the Health Department of the Municipality to-
prevent moaquito breeding. 

In/ormation promi.ed in reply to ItIJrr6d' queation: No. i396, /Jt1ced .,. 
PlJndit Sri Kri.hna Dutta Paliwal 0" the S3rd March, If86. 

lxCREASE IN THE FRBIGR'l' ON FIROZARAD BANGLBS ON '1'11. M.wU,8 AJrDo 
SOUTHERN MAHRATTA RAU.WAY. 

la) Yel, from lst Februl\ry, 1936. 
(b) No. 
(e) YeL The Committee had recommended that the 2nd elasa rate should apply 

on certain railways and the Madras and Southern Mahratta Railway Administ.ratioD-
accepted this recornmAndation and acted on it. 

(d) The matter is one for the Madras and Southern Mahratta Railway Administra-
lion to consider. Government understand that that Administration is prepared to-
consider applications for spAcial rateR on bangles from Firozabad to sp!!cific points on 
tbat system, 

Information promi.ed in reply to un.ta.rred question No. 444 .. 'asked by' 
Mr, Muhammad A.har Ali, On the 23rd March, 1936. 

".;, 

HOURS OF EMPLOYMENT OF THE TERMIN.4.L TAX S'l'AlI'l'uNDJm 'THE NBW-
DELHI, DELHI, NOTIFIED AREAS OF CIVIL LINES AND' 8HABDARA 
MUNICIPAL COMMTTEE8. 

The New Delhi Municipal Committee and the Notified Area Committee, Cim 
Linea, employ no terminal tax staff as under an arrangement made with the Delhi, 
Muuicin"l Committee the tax i8 levied at their boundaries through the staff of the 
Delhi Municinal Committee, The hours of duty of the terminal tax staff vary accord-
ing to the situation of a barrier. .As a mle no clerk is employed at a barrier for more-
than three months. At some barnera clerb remain preaent for 24 hours and then are 
off dotv for another period of 24 hours. The harriers at which this arrangement exiata 
are situated at _ a con8idernbll' distance from the city and the arrangement WI\P made 
a' the request of the clerks themselves who do not like retuming to the city late at 
night. 

At other barrien the period of duty is 12 houra and at. the Railway harriel'll the-
boun are from 10 A.X. to 6 P •• , with a holiday on alAndaya. 

The houra of duty of Inspectors vary from 7 to 8 ~ daily, and those of 
chapraais from 8 to 12 hourI with intervals after a period of every 4 hours. 

The hours of duty of the terminal tax staff of the Notified Area Committee, 
Shabda"" al'E' from 10 A.X. to 10 P •• , during the cold weather and from 8 A.V. to It ".M. ~ summer. The clerks and peons are employed on f,ight and d8y duty 
altematively from week to week. Traffic between the houn of 10 P... and 6 A .• , iIF 
wry limited so that the duties during tht' night shift Ilre' not heavy. 



.. ; THE CANTONMENTS " ~  BILL. 

PRESENTATION OF  THE  REPORT  OF  THE SELECT CoIlMITTBE. 

a. G. ~ P. 'To\teDham ~   Secretary): Sir, I beg to present; 
II .OON the Report of the Select Committee on the Bill further to 

. amend the Cantonments Act" 1924, for certain purposes . 

.RESOLUTION BE RELEASE OF POLITICAL PRISONERS 
DETAINED WITHOUT TRIAL.-contd. 

·Mr. Pruldent (The Honourable  Sir Abdur Ra.him):  The  House will 
:now proceed with the further discussion of the following Uesolution moved 
.by Mr. Mohan Lal Saksena on the 18th !'ehruary, 1936:  . 

•. "  ~  . ,this A.aaembly recommends to the Governor General in Council to 1'8l_ 
oIJr direct. the release of, .all political priBOll8r8 detained without trial." ' 

Jlr. ,A. S. Bands (Government, of India: Nominated Official):  Sir, in 
rising to oppose this motion, I venture to sfJeak for thE: first time in this 
HonourabJ.,. House,  because the Bubject is one of which,  through having 
been District Magistrate  in ChittalWng for t.hrpe ~'  '  .   from December, 
1981, I have a fairly close personal knowledge.  I very fully appreciate 
&hat, to many Honourable Members  of t·his H')UMe, the idea of detention 
without trial must appear very unpleasant, but so also terrorism is very 
unpleasant.  My  object in ~  now is pimply to put before the 
House some facts which, in the nature of things, cannot very well be in 
the possession of most Honourable Members and also to put before them 
. eenain aspects of this uestion which perhaps have not occurred to them, 
before they record their  votes on' what is, I  think, a very important 
nesolution. I call it an important R690Iution.  because I notice that it 
bas been tabled by no les8 than 21 indhoidual Members. 

Pandit I.aJrsbml Jt&nta·JbI\ra (Presidency. Division : Non-Muhammad!Ul 
Rural): Will the Honourable Member  kindly Rpeak up Wt, can't; hear 
him .. 

Mr. A. S. Kanda: I admit that my eperience of terrorism hKS be(>n 
'COnfined only to the Chittagong  district, that is, one  district out of 
twentv-eig'ht districts in Bengal, but it is a district in which  in recent 
)'ean 'there has been a larger volume of terrorist crimes than in nn,V other 
Bingle district in Bengal, and it is a district from which. 8S a ~   
~ , a Ia1'ller number of detenus have been sent to ~   
illlmps. I refer particularly to Bengal,  beca1!se,  whatever the wC'mlDg 
of this Resolution jt is  in fact a ResolutIon f01: the release of the 
~  J   detenus. Out of 1,43 persons at present detained without trial 
in"India, 1,428 are Bengali terrorist detenus . 

. As to Chittagong, I would remind the House t.aat, in two and a half 
yearsbeginoing with the Armoury Raid. siteen pcrsons were murdered 
~   .;uteen were wounded by terrorists with nre-st;Ds Rnd bombs. 

Several' BoDourable •• mberl: We  cannot bear the Honourable Mem-

tHsr. 
'( 882 ) 



LBGISLATIVE ABBJDDLY. 

111'. PreliclllDt (The ~  Sir Abdur Rahim): Will the Honour-
able Member speak up? 

JIr. A. S. Jl&Dds:l!n three and a half years, foUQ-wing the Armoul'J 
Rtaid, 27 armed terrorists were killed in tOM diakiet m action with the-
police and t?-OOps. 

Now, 1 \\Ill attempt simply t{) deal with the main criticism which is 
usually levelled against Government. That criticism is \that the informa-
tion on which geoplE,l 'are detained is false, that it 1S the work of the police-
spies, and, if it ,were true, why can we not put the Cases into C,?urt. 
Now, it is essential first to appreciate that the terrorists :lOd Government 
have before ,tbeni.' each one distinct ohject. The ehief object of, the 
terrorist is .~  those who disagree with him, snd. hy dacoities and 
robberies, to collee,t Lunds for his organisation. 'fhe prime object Iof 
Government., therefore, ~  be to prevent the!'e outrages. It is a 
mistake' to imagine that an outrage by, terrorists .can be earried out 
casually on the spur of the moment. Insctunl faet, the most . ~ 
preparations have to be made. ' The preparations consist, amongst other 
things, of selecting the victim. Then, it is ne<:essary to f'.tud'i/his h&bilit 
and movements, sometimes for months, and t.hen to decidH upon the 
most favourable place and ~ most fnv0U!abfe time at which to attac'k 
him. In addition, it is necE'ssary to consider the chances of the ~ 
petrator!! escaping' and the ~  of the vktirntputting up defence. A. 
the Rame time, the leaders have to !lelect from their purty ~ 

reliable patty-members who will uncIert_e the outrage. luse the ~· 
"party-members", beeuuscit is the terrorist's own jargon to ~ 
!lny member ,of his own organisatiun. The 'I part.v-mernbers who hav,> 
been selected for t.his outrage have to ~ . Obviously, they mus\, 
do this, because, if they remain at their ordinary residences, the police 
are bound. 'f! get at them, and it is an absolute fact that whenever you 
hear that a party-member has absconded, you can bet a hundred to on .. 
that he is etailed for an outrage. As these party-members who are 
detailed for the outl'age have to abscond, ~  preparations 
to be made for keeping them in safe shelters until hey are ready fa-
the act. After that, when the time ('ames tc com -t the outrage, :a 
is necessary to assemble these party-members from the .:iifferent places 
in which they are hiding, and very often it is a question of bringing them 
from places' twenty miles a.part and getting them safely assembled nur 
the acene ol the outrage at the right time. Very often they even 00DIe 
from another district. Now, it; is quite obvious ~" 0Idi'" 
those preparations which may take weeki! or months must be done br 
the terrorists with the utmost secrecy, and it must be ob s too .~ 
these preparations consist of doing aots which.81'e in. UlemselTC8 ~ 
'Offences, but they are not overt acts and their commission at that stage. 
tmean the preparatory stageL!:s not actually hurt any one. If, hOW'-
ever. the police cannot stop preparations then the terrorists ,OINt 
achieve their object arid bring oft their outrage. The House will, there-
fore, appreciate that there are two distinct forms of terrorist crime-
first, the concealed crime in)making preparations for murder, and, after 
that, there is the unCQJ1ceale! crime, the actual commission of the murder 
~  is the object of the preparation. It must follow, therefore, .that; 

Govemmmt must attack the terrorist organisation in two di&1!nct ways. 
The most impl)rtant aspect ofrthe attack is of course the preventive actiea 
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IILnd because the preparation fur that crime iF! secret, 80 Govel'DDH!ll. 
must ;adopt ~  ~ to deal with these preparations, It is oaly 
when prevention has failed and the out1'Aae has been c 'tt d h 
the te ' t/ha .  . h --,:, 'OIIlllll e Or w en 
'. rrons s come lDto t. e open that Government can deal with him 
m . ~  I do not think anyone in the Hotble can deny that it 
would. be . ~ .  on the Ilart of Govcrnrqent's officers if when they 
have m. thetr ~  information which, they knew to be true, that 
preparations were gOlDg on for the ?Ommission of a murder, they failed 
to put i;hose l)ersonsaway and W81ted instead for some persons to be 
~ , me,r?ly for the satisfact.ion of beingabJe io try thE' terrorid 
m open court r-stead. .  • 

I now refer to the sugges.tion which has so often ~ made that the 
police 'rely on scaUywag paid informers and. it is on thafkind of informa-
tion that ~  are sent to detention without trial. It mUit ~ obvious to 
anyone that he information about these  secret prepai'ations oan only ('Ome 
from import nt party-members theDUJelves. Nobody else clln possibly be 
in 8 posit.ion to p1'ovide that information or know of the conspirac,v; and 
when terrorist leaders are pIoUing an outrage you cannot. imagine that 
they would I allow into their inner councils some stranger 01' some person 
paid by ~ police. They can only admit to their councils their own 
important and, as they think, trusted party·members. 011 the ~ 

tioo whicb the police thus get from ~  partY'member!;, the,Y c very 
~  prevent the outr3ge by arresting the conspirators; but tbey anno' 
put these persons in the. dock and t.hey cannot put t·he party-member 
who gave the information in the witness box. There lire two reasons 
for this: one is that it is almostllcertain that if you put that party-' 
member Jr informer into the witneU box. he will be murdered; the other 
reason is that, even if he is not murdered, he ltencefort·h will ceose to· 

.. ~ pf ~' U!;C as a source of ~ . Ob.viullt!ly, ~ . '~ . is exposed 
lD. the witness box the leaders of hiS group will say: . Ne'Jt tIme we are 
plotting u murder we will not ~  you anything about it", and we would 
foolishly be discarding the very men on whom we are r.elying to ge.J 
information of furt·her plots. That is the ~  t·he whole perhaps-
but ~  of tht: Rt·ron!lestand the mORt valid argument ~' Government hae 
this difficulty in putting these people into Court. 

I emphasised that. so long as the /lct-s. of t·he terroript are{r;ecret, 10 
long must the acl1ion of Government agamst them be ~  too; and 
I am supported in t·his argument b.v repeated statements which appeand 
in the Bengal Press and ~ frequentI,Y made by public men in :&.mgal 
in f.he vears 1931 and 1932. \ \when . ~'J  ' ~. ~  theae 
people 'were-asked to co-?perate ~  , ~ III ,puttlllg ~  
terrorist crime they invanably replIed, and It was mvanably pubhsbecl 
is tJ1e nationaiist press: . 'How can tlw pubJi!' help the, ~ ,~ 
Terrorism is Ii secret movement: how can WI} know t anytillng about It? 
I ially agree with that argument, .so far as it goJs, ~ it ~ in fac. 
precisely Govenunt:nt's case for puttmg away ~  Wlt,hout, trial. We 
~  have eFeeted and do not expect. now thltf, the public can .give us 

information ~  ~ , ~ ~ they ~  help, 01 ~, m othel' 
ways. But it is impos81ble--and It 18 unfall-for the cntlcs of the 
Government to have it both ways; the.y cannot on the one hand say: 
"We cannot help yop because this is a Iser.ret movement"; and then 
when Government. take secret action ~'  . 'you should not do that because 
you .are putting people away without ~." Fortunately, in Bengal, 
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in the IBst year or two, they have ~  stup.idit.y of that ~ ~  
and are now helping Government/m many ways, m the· ways In ~  
the public can help, ~  not in thE> .secret. way which ~  ~  ~  
do .. As soon as t.he preventive actton fl'1.I1s and the cnme IS, ~, 
the ~  situation is entirely different. You can put thef accused In 
court at once because you Bre not relying on your . ~  as.& 
witness: the crime is committed, the thing is opep and the eVldenee 18 
the evidence of J ordinary members of the public ~ are witnesses of 
the crime; and, 6s,a result, an enormous number of cases actually are 
put into Court. 

Even if the Mover and support€'rs of this Resolution were to admiii 
that the informa.tion ilil ohtained' from party-members, they would probably 
argue, "how do the police know, that lhis is reliabl;, information?" I 
~  Argue this way: ~ it cim be shown that on getting information 
from partv-members we have achieved certain .mncrete results, then 
when the information on which we put detenus in detention without trial, 
ill also obtained from similar sourCes, that infcrmati0n/Jis also true. I 
will tr.v and make it more ~  in this way. During a period of 15 
months in the Chittagong district, the police and troops arrested 30 
absconders, man v of whom were anned with revolvers and bombs; and 
dUring the ~ period' the police and troops recovered 12 pistols and 
revolvers, t·hree muskets und eight live bombs. All t.hat information on 
which we secured these results was the information obt.ained from party-
members; and the information on which we put away' certain people in 
detention camps is 'obtained from the same or similar party-members. 
If we could arrest ab. armed absconders in 15 months and recover a large 
amount of RmlS and bombs, that. information must be true; otherwise 
we could not have aehieved those results; and it. is surely reasonablelto 
argue that the same information from these part.y-memberR who adVlse 
\1S that so and so is n most dangerous terrorist must be true also. I 
cannot see how .vou can get round that; but I can make it clearer still 
by quoting twolor three out of very many cases, which I t.hink are ~. , 
\I'hicb I '~' know because I was present there. 

I have just referred to absconders. Now, it is necessary to point ou\ 
that this ~  t.wo kinds of absconders. There is the ~  
who is a proclaimed offender in R criminal case. That is, a man agains\ 
whom there is a specific charge; his case has been put in court a.nd it is 
awaiting trilil. The other absconder is the man or woman whom the 
police wantJt.o lIrrest. under the Bengal Criminal Law (Amendment) Act, 
because the\' know he or she is a dangerous terrorist. He knows they 
know it, and so he absconds. Now, I suggest that, if, when yon have t.o 
8ITest a proclaimed absconder in a specific criminal casel you find also in 
the same house wit.h him t.wo absconders who are wnnted under the 
Beugal Criminal ·I.aw (Amendment) Act. it is reas::lnable to suppose tha\ 
the information which vow have had that these t] Criminal Law Amend-
ment Act absconders were dangerous is reasonabl correcW I would ·point . 
out· a (,Ollrrete rHse. In ~ ~', Hl33, acting on in ormatmh obtained from 
different sources, till' 'jJolice and troops surrounded two houses at night 
in search of three terrorists named Tarakeshwar Dastidar, Sudhindra Das 
and a girl. Kalpnna Dut.t. As soon as they saw -that the troops were 
round the house. they opened fire nt once. The troops replied and suo-
eeeded in killinlZ Sudhindra Dns (hl' tried to bolt across an open space in 
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~  compound), and the other two eventually decided' to surrender. Now, 
In 'J ~ ~  were found ~  revolvers, ammunition, 8Dd a quantity of 

~~ ~ papers belongmg to the Yugantar Party, In case anyone asks 
'bow:do ~  know the papers were incriminating, I may mention that they 

~ .  incriminating to hang Tarakeshwar Dastidar a few months 
1ater; Now, of these three terrorists, Tarakeshwar Dastidar was wanted 
in the Chittagong Armoury Raid case; he was also wanted for having shot 
a sub-inspector in broad daylight. His name was in the list of people 
wha were sent up for trial before the Special Tribunal, and the caae 
against him was to be proved by witnesses in open Court. The other 
two terroril!t.s, Sudhindra Das and the girl Kalpana Dutt were not wantAd 
in any specific case, but they were wanted under the Bengal Criminal 
Law (Amendment) Act. We wanted to arrest them and Cietain them 

·ss detenus, because our information was, they were dangerous terrorists. 
Now, jf that information had been the false informat,ion of paid sp'ies, how 
-can anyone account for the fact that those two were found in the same house 
with a. proclaimed absconder, revolvers and ammunition and a mass of 

incriminating papers of the Yugantar organization? I don't see how any 
·one can suggest that the information we had i;hat those two men and that; 
girl were dangerous terrorists was untrue, and I remember sometime be-
fore this talking to KalpaQa's father and warning him that she was a 
bad lot. He assured me that she was a good girl. She is now serving 
a term of tr'lnsportation for life. Now, that is a case that illustrates the 
point that our information is true, and if Kalpana Dutt and the other 
:youth had not absconded, we would have arrested them and we would 
bave made them detenus, and then the Mover and those who support; 
this ~  would have told us that our information was false, and 
tbey shoul(l not be arrested. 

Sir, there are a good many more cases, and if I have a few minute. 
more, I could mention some. ~  another very interesting oase. 
In November,' 1933, a man, called Kali Kinkar De, and another, 
Manindrs Dutt were arrested in a house. In 1931, there was a plot 
to blow up a part of the Court compound at Chittagong, and canisters 
full of explosives had been buried under. a, port:on of ~ . ~  Oil 
which habitually the cars of the CommlS810ner, the Dlstnct ~. 
and the Superintendent of Polioe were parked. From there an electrlo 
wire ran underground' to 8 point below the hill, o.nd the plan was to 
press n butt-on and touch off the explosives at a time ,,:lien one of ~  
officials was in his car over the place where the explOSIves were bUl'led. 
Fortunately, the plot was detected, and four people were sent t,JP for trial. 
Two of them made judicial confessions, and all f0!1r 'Yare conVICted. One 
ac(\used absconded, and that absconder was Kah ~  De. TllUE· he 

\ was a proclaimed absconder in' a case wilich had ootually been, brougbl; 
to Court and tried and in which his co-accused had been conVlcted, 80 
that there could ~ ver\, little doubt of his guilt. He was arreated in 
this house, and we fouiJd with him a revolver which had been stolen 
~  before ~ a police officer. The other man, who was ' ~  
with him, Manindra Dutt, was an absconder under the Bengal CrimInal. 
Law (Amendment) Act; we want.ed to make him a detenu, because tho 
police. had ~  that he ~  a ~  mal'! and ~  had for 
-lJOme time been tr,nng to arrest 111m. Now, If the lDformatlOn that he 
W'lS a danaerous terrorist, was not true, how t'Bn you acoount for the faot. 
that he ~  arrested in the same house with KaJi Kinkar De, whl) was 
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anoed with a revolver? On two }lrevious occasions, attempts were mad. 
to arrest Manindra, but OUr information from separate souzees was ~ 
eRCh time he evaded arrest by the neat device of getting into a ~ 
standing Up to his neck in w.ater with 'his head under a bathing platform. 
On this oocaaion, he could not be found in the house, IUld some bright C!)fIi,., 
car, remembering the story of his means of evading capture previously, 
went straight to the tank and there was MSnindra Dutt under the bathing 
platform. My point is that, on two previous occasions, we hadin,forma-
tion from two different sourees that this was his method of evadmg 
arrest, and when, on this occasion he could not be immediately traced, 
the bright officer, remambering the previous information, at once thought 
of looking in the tank. Now, can anybody ~' that that sort of informa-
tion was not reliable? 

'fhcrc IS still another interest;ng 'point in this particular case. ~ · 
house in which these two people chose to take shelter belonged to a man 
c!uUed . Bharat Dutt. Now, Bharat Dutt's son had already been under 
detention for 18 months on the ground that he was a dangerous terrorist. 
Unlells the other two absconders were very sure of a warm welcome, why' 
should they go to Bharat Dutt's house? Does that not go to show that 
Bharat Dutt's son too had been rightly detained? There is a still more-
Interesting point in t.his case, and that is, Bharat Dutt was then, of' 
coume, arrested on It charge of harbouring armed a.bsconders and lodged. 
in Chittagong jail. Very shortly afterwards, a letter addressed to him 
at his house was redirected by the POE-t office to the Chittagong jail 
where he was then lod!?ed, and this letter was in the handwriting of S. 

Sen, the leader of the Yugantar Party, who was at that moment under' 
sentence of death in the jail. All these facts seem to me to show that 
these people were closely implicnted in the terror:st movement, and tha\ 
oar information is not false. AIti, if I may have two or three minufiet. 
mot-e, thpre is one other rather instructive 'case which I should like to-
)Dent.ion. .There WRS a young boy of about 16, named Harendra LsI 
Ghakravarty. Our information WIlS that he was a party-member, but he 
W88 not very dangerous, and, following our practice, an officer went to-
his parentR' house to warn them that he was getting mixed up with terro-
rists and t.hat they ought to look after him. The parents, of course, said: 
that he was an excellent boy and that he never gave trouble and that he-
was even then studying in' his class in the school. The officer said: 
"I 'will just go and see him in school". As soon as the officer got into-
the school, Harend1'8 Lal Chakravarty cleared out of the school and W811 
not seen again for about 12 weeks, aDd when he was seen again, it was 
7th Januarv, 1984, he had a bomb in each hand and with three other' 
terror-sts ~  throwing bombs at a group of spectators at 8 cricket match,. 
Can you say that our information previously that Harendra Lal Chakra-
varty was not a good boy was false? 

Mr. Satya KaraJe Sinha (Darbhanga cum Saran: Non-MUham-
madan): On a point of order, Sir. The Honourable Member haR .... , 

lIr. PrealdeDl (The Honourable Sir Abdur Rahim): The Chair is the 
sole judge of t,ime. The Honourable Member has nothing to do with. 
it·. 
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Mr . .A. S. BandI: There is only one other point ,about. this. Hatwutra· 

L!¥ Chakravart;y has new been hanged, but if the police, instead of with-
hqIding the4' hands, had arrested him straightaway at a much earlier date 
~'" he had been detained without trial, he would have been now alive. 

;r f!:lel that I shQuld .not go through any more of these cuses, beeaUN· 
~  are many, many IDstances, but I do hope that it serves a little to 
Illustrate the fact that the information on which the Government do aot il 
tr.ve,-and the information on which we send people to detention oampa 
is exactly the same type of information,-is from exactly the same type 
(tf sources as I have mentioned in these cases. I trust the House will 
believe tha.t there is some truth in the assurance of the Government th". 
the information on which they act is most carefully s:fted and is true. 
To my mind, the acceptance of this Resolution by the House could ,hardly 
be iDterpreted by the outside world, and I think, especially by the publio 
of Bangal, except in two ways. Either as a Resolut:on of sym'Path, 
with terrorism or as Il confession of complete irregponHibility. Sir, 1_ 
~  the Resolution. ' 

Mr. Akb1l 0JlaDdl'& Datta (Chittagong and Rajsliahi Divisions: Noa. 
Muhammadan Rural): Sir, I rise to support this Ret!olution. I feel, Sir, 
that I should be failing in my duty if I do not give sufficient vent to the 
feeling of deep resentment and profound grief which ttl convulsing the·· 
national mind, particularly in my province. 
. Now, what is this Resolution? The real scope of this Resolution il. 
it. is a protest against detention of people without trial. We have pro-
tested against the vicious and pernicious system of detention Ilf person..-
without tr!al; we have protested against it for a very large number of 
years. In fact, the other day, we were taunted by the Honourable the 
Home Member that it had become a hardy -annual. Now, I wont to 
tell him this, that, as long as this system prevails, as long WI people are 
detained without trial, we are bound to protest against it, not only annu-
aJ.ly, but monthly, 'if necessary, whatever the actual effect of it may he. 

In order to give some idea of the magnitude of the evil, 1 should like· 
to place some figures before the House. The last speaker has given cer-
tain figures. Without in any way contradicting those figures, I ahalt 
give my figures from the Report on the Administration of Bengal for last; 
year. I find in that Report that at the end of 1985, as many a8 1,517. 
were detained in jails and camps without trial. 

Mr .•• S. HUlda: May I explain. . . ., 

Kr . .AJrhU 0Ja1l1dra Datta: I do not give way, I have no time. ~
the figure from the Report itself. The number of home ~  ia-
SI. and that of village domicile is 838, and, therefore, the total .. I •• 
ociuding some other people who have been uterned from the province. 

Mr. _ohm La! SaJaJana (Lucknow Division: Non·Muhll.mmadan 
aur&1): Their number is very large. 

Mr • .Akbll 0baD.dra D&Ua: Their number is not very large, I think it i •. 
below 50. That is the position: over 2,500 are now under detention with. 
Out trial. I shall not eli.cu .. the principle c:f detention without trial, ~ 
sb&ll I dilate upon another monstrosity, namely. that these unfortunat.· 
people are never told what the charge agaiDBt them ie. No charge .. 
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:formulated, either formally or informally, either in writing or verbaJ,ly" 
and, therefore, the question of safety of witnesses does not arise here. At 
all events, you might tell these people: "Here is an allegation against; 
you. You are concerned in this, that Or the other sort of activity. 
What is your explanation?" You may not take the matter to a Court, 
but you may ask for explanation from them. Even that is denied. Sir, 
I shall not go over this principle, because I know it is useless. I Prot:oae 
.to discuss the question on a lower plain and to examine on the present 
·occasion the position bccording to the declared policy of the Government 
itself. On the 11th March last, we were told by the Honourable the 
.Home Member, while answering a question about the release of Mr. Sarat 
tChandra Bose,-he said the Go,"ernment released him the tn('lment they 
lound the situation had improved sufficiently for his release. Th·at is the 
Government formula on the question of release of political prisoners. At 
the v.ery outset, I ma.y submit this, that the_case of the Government was 
that Mr. SIll"Rt Chandra Bose was deeply involved in revolutionary .acti-
vities. Now, the question ~  I want to ask is this. Ii a gentleman 
uf his position, a leader of his position, deeply involved-that is not my 

.case, t.hat is the case of the Government, I do not admit the truth of 
~ .  ~  a man of that positron, deeply involved in revolutionary 
activities, could with safety be released some time ago on the ground tillM 
Ule situation had improved suffici8$ltly, may I ask why these 2,500 
Ietiler people, these younger people, without that capacity for organisa-
tion or that intellectual power ,-why should these people not be released? 
Before I proceed further, I should like to say tbis. What, after all, is the 
"ase of the Government about these detenus? In an unguarded moment, 
:the whole thing has .come out from the mouth of the Government. In 
1.11e Alhllinistrntiou Heport for the year 1934·85, the Government say this: 

"While Congreu politicians were indulging in these misguided efforts to eecure a 
aeneral release of all detenua and to excite sympathy on their behalf, irrespective of 
~ merits or demerits of individuals, and cheerfully ohlin- of the rubfic danger 
involved ..... (Here come" the important portion) ... by the proposa to flood the 
Province with potential anarchists, Government began to develop a policy calcul,.ted to 
'wean ~  majority of those detained from their mistaken leanings towards terrorism 

That is the whole case of the Government against these people--
·they [,re potential terrorists and nob actual terrorists and there is only 
a leaning in these people towards t.errorism. That is the whole case. 
May I submit that this is an lmjust and unsound policy? What is the 
rea. implication of this policy? It is practically tantamount to a declara-
tion like this: Look here, JOu 2,500 people. We can release you this 
"ry moment if the atmosphere outside is all right. There is nothing 
IIft'Ong with you. YoUr release depends upon the state of things in the 
country. If there is quiet in the country, then this very moment we can 
release you, but your release will be delayed if things are not improving 
outside in the country. In other words, a man is not to be released on 
the mHits of his own case, but his release depends on the activities of 
other people. Let us, however, see whether it is not high time to 
release the detenus even according to this policy. Therefore, the question 
arise!>, has there been an improvement in the general situation? On that. 
question, I have got B statement of the Honourable the Home ~ 
'm&de on the 14th. February, 1935. over a year ago, that there h88 ~ 
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a substantial and steady decrease in terror.i$t crimes since 1982. Hia 
emct words were: "It is correct that the terrorist crimes since' 1982 

.. &how.a substantial ~ ." Again, on' the 12th March ~  we ~ 
a picWre of the present conditions' ill Bengal given by t.he Honourable 
. ~ Home Member. There be sal's that although thel'e are no terrorist 
.onmes and outrages, terrorist conspiracies are still in existence and in. 

~  of this, the gravest piece of evidence he cited was that, a:,me tune 
ago In 1935 some weapons were found in a vessel iIi '8 dock in Calcutta and' 

.this, according to thq Home Member" constitutes the gravest piece of evi-
'~  ~  regards th.e ~  of terrorist c:onspiracies. One of my friends, I 

thmk It was Pandlt KrIshna Kant Malavlya, asked: "How do VOli know 
,.that the terrorists 'have got ~  to do with it? It may be" the work 
of smugglers. " Thereupon the Home Member was constrained to admill: "I .,.ute agree. I am not in a position to say definitely that the arms were· 
mteuded to be sold to terrorists." . 

"1'be BOIIOIIrable Sir IIearJ 0raIk (Home Member): For whom elae-
'eould they be intended? 

Kr. AIddl 0haDdra Datta: I am quoting the e:zact words used by the· 
Honourable the Home Member. He cited this as the gravest piece of' 

'. mcience in support of his contention. If that is, so, I must say it i. 
really a caIie of "beHef is bias". You wish to beHeve there are conspiraOie. 
antI merely because there is a find of arms in a certain place, you connect 

'the two. If the Honourable Member will excuse me, if that is the 
mentality of one in such a responsible position, then; what will be the 
mentality of the ordinary police officers and ordinary mag-ist.rates and' 
other people who are the real instruments in passing the orders of deten-

, tion and restriction? Therefore, to say that, uIttil things improve in the 
country, these terrorists cannot be released is an argument which iR ~ 
bona fide and which cannot hold water for a single moment. 

The Same principle that release of detenus depends upon improvemen* 
in the general' situation was enunciated by the Honouroble the Law 
Member the other day, wbjle speaking on the ~  motion in-
regard to Mr. Subhas Chandra Bose. His point was t.hat conspiracies. 
have not yet broken up, and that, therefore, there is still necessity for 
detention without trial. That was his case. The Honourable Member ii, 

. not here.. now. He is one of the shrewdest lawyers in the country, and 
a.ll his legal acumen and astuteness were brought int.o requisition by the 
Government to support their case; but, after all, what did he prove? All! 
that the :Honourable the Law Member claimed he had established was that 
theI'f' were terrorist conspiracies snd activities till the middle of 1938. We· 
are now in the year of Grace 1936. Three long ~ have gone by. Much· 
water has down down the Jumna in these three yellrs, and yet theBe 
people cannot be released, because, forsooth, things have not yet 
sufficiently improved. I might call it the Ca.Je of the Government of 
India. Let us next see what is the case of tbe Govemll!ent of ~  
with regard to the question whether there has been an:v Improvement In 
til.. general position to justUv the release of the detenu8, I have 
gone carefully through their Administration Reports for the last four 

'years because the terrorist activities be,!,BD in 1930. The Honourable 
Member, who spoke last, has described his experience in Chittagong. Of 
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coune, I could not hear him throughout. He was so iDsudible ~
. out. A. far as I have been .able to pt at what he said, be wanted to 
prove that there were terrorist outrages in the district of ~~ 1 
am not here to dispute that proposition. .. That is not my case-I do ~ 
for one moment suggest that there were no terrorist outrages in. Chitta-
long or in any other part of the country. 

Kr. II. S . .ADey (Berar Representative): It p'roves that police in-
· formation is true? 

.r. AkhIl Ohandra Datta! I am reminded a.bout the two inoided. 
which took place recent.ly in which some police iDfonners hllVe not oDly 
been suspected and prosecuted, but they have been convicted for pI_-
ing bombs, one of the cases being in MidD8pote and the 0tiier ill. 
Calcutta.. This is my a.nswer to the case 90 laboriously made that the 

_- fufonllauon of poHce arid police informers is' alwaJs true. ,'Fhe other- d..,-
I read in the ~  thalli there was an appIMtioD: 1Il8i4e-. before -the 
lIonourable the High Court for an enha.ncement of the sentence of one 

: of these informers. Now, Sir, I was examiaing the ease of -the Govem-
ment of Bengal. As regards the sta.tie of things in the year 1932, it was 

· admitted in the repo.t .tkat year that an improvement had "'y 
· commenced towards the eDd of 1982. As reguda 1988, the Report says: 

"The t.ruth, however, iii that the plleral .ituation aa regard. -terrorist crime decide41y 
· Unproved during 1933." 

And there is another very important admission: 

"There ie a definite reas&n for believing that terrorist groups have been in a large 
· measure disorganised", 

; although the Honourable ·tne Law Member was telling us the other day 
that they wete still in existence in the middle of 1003. Now, Sir, H 
regards the ~J ' 1934, we are told that,: 

"The aituation haa improved." 

Coming to 1985, it is adniitted tha.t there was not one singietemmllt 
crime in that year. That is the admission of the Bengal ~ . 
But it is said that although the terrorist activities have subsided, there 
js the terrorist mentality stilb remaining in the youths of Bengal, and 
that that mentality, it is said, is proved by these things-the distribution 
of leafiets, posters, thrpatening lett.ers, tet'l'Orist literature, robbery with 
pistols, a.nd 80 on. Sir, I have read very carefully these reporta, but 
I do not find 0. singlo sentence in ~  it is said that those people who 
were responsible for these things have been traced or that thev were the 
work really of the terrorists and not of the police informers ~ the police 
spies or the police officers themselves. 

Now, so fllr as the Government of Bengal is concerned ... 

JIr. PresldG\ (The Honourable. Sir Abdur Rahim): Thp Honourablt> 
· Member hili; exceeded his timf" limit .. 
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..,. aUIIil Ohaadra DaUa: I shall finish Sir. The case of the Gov-
eNlD8D.i Gf Bengal is thiS·: ' 

: 'The ~ of. the ,eM (lBI55. showed, that. the' mai.u onrua of the telllOriat. .to ..... 
' ~ began. In 1mo, .baa been broken; bat the history of the mov_1Ilt. also abowa 
ihal. J~ always cornea.1n waves, and that if one wave iB neglected the next iB more 
. ~  and more .vlolent:- . There still rernam in the Province ~  for tho re-
,lI1I8C1tation of ~  actiVity, and potential leaders who are merely awaitiq a 
h'Vonrable opportunity." 

And then, it is said that: 

~' J  oannot ye5 be rewed, aod uDremittiD. ~  must. etill continue for t.J. 
..... , orpniz.ere, and hiddeo apparatus of miachief." 

Now. Sir, I do not quarrel with that policy. I do not saJ that you 
:should :relax all your police efforts and all your police vigilance. That is 
not my case. So far at! this Resolution goes, it is a Resolution in which 
'We ask for the release of old political prisoners who have been indefinitfe,-
1y detained without trial. But it is said that there is a theory of "waves", 
:fhnt there is a cycle, a. wave, and if you negleet one wave, the next waft 
"Will be more violent. It is not our case that you should not take any pre-
-cautionary measures. If there is a cabn in the country, you should take 
full advantage of it·. Do not relax. your efforts; let the policy of vigi-
'lance be continued, but the question of release of detenus is quite a 
-different question. You have been detaining these 2,500 people lot" 
about six years now, and you must release them now, when, admittedly, 
there has been a decided and substantial improvement in the general 
~  situation. Sir, the Government. insist. that there must be a change 
-of heart. Well, Sir, a change of heart cannot be a one-sided change or 
"heart, it means an exchange of hearls. 

1Ir. •• S. Aney: How (,,an there be an exchange of hearts when there 
'is no heart? 

Mr. Alddl 0hand1'& Delta: One of my grievances is thill. I can quite 
'Utlderstand your asking them to ohange their hE-art, hut have you e .. er 
-cared to understand as to why these young people are making the utmoa 
1!&Crifibes' in life-, r mean the tlaefiAce" of life itaalf. BeloN you BIlk fIor 
a change of heart, you must know their heart. I for one and my revered 
friend, Sreejut Bhagavan Das, have all along been waiting for an Mlswer 
from the Government 88 to what, 8000rding to them, is the root cause of 
·the terrorist movement. In my speech on the Criminal La.w AmeDliment 
"B'ill, 'a1though I have discussed at great length t.his question of para-
mount 'importance as to what is the root cause of the terrorist movement, 
I regret to say tbat up to now we have not heara a single ~  fro1U"1 any 

.. one of tbe Government Members as to what that roo+J clluse 18, 8111. as to 
why is it that thelle vounomen are sllC'rificinq t,heir livE'S. Sir. one word 
more and I have dolle. My Honourable friend, Mr. Cbunder, said the 
otbe; dav in this House that all bonollr wall due to His Excellency 9ir John 
Andersoit for the policy he is pursuing- now in ~ , . I do not find 
mvself in that happy mood, Sir, of ~ able tn congratulate J:I. E. Sir 

.J(bn Anderson. Sir, I shall not be 10 that happv mood until I fina 
-f.hat. the principle that he has advocated is trun81ated into action, into 
-.actual realit.y. It won't do merely to say t.hat ~  is not sufficient. 
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You have to find out the remedy of this malady in the body politic anll 
apply that remedy. You have never tried a constructive pohcy, and, 
therefore, I am sorry I cannot join Mr. Chunder in singing hallelujah to. 
Sir John Anderson.· Sir, I support ~ Resolution. (Applause.) 

Mr. Muhammad Anwar-ul-:-Azlm (Chittagong Division: MuhammadslI 
Rural): Ml;. President, after a lapse ·of about a couple of weeks Oil 
account of illness, I am ~  here, and I consider it necessary to take' 
part in this debate. Sir, at the very beginning, I must congratulate my· 
Honourable and esteemed friend, the Deputy ,Secretary in the Home 
'Department, Mr. HMds, for his'lucid exposition of his ease, and, I am 
cenaiu, Mr. President, knowing as I do many of these things connected with 
all aspects of this Resolution, I think I ought to be able to enlighten the 
lJouse on certain additional matters as well. Sir, there is no denying the· 
fact, as has been stated by the Government spokesman, that there· has: 
·been trouble in Bengal, mostly in my part of the Presidency, and ~ 
Midnapore. It is very difficult. to pass a judgment off-hand, least of all on 
~  part of people who are neither in the secret conclave of Government 
and who are neither in the good books of the Opposition. But nonetheless,a& 
a man who just ~ round, and as a layman, Mr. President, if I may 
say so, and as one who has got the. greatest wish for the gradual evolution 
of his country and for his countrymen to pursue the right goal and right 
purpose, I think it was high time, Mr. President, that Government reiter-
ated their position and not follow the Ostrich policy which they have· 
bitherto been doing in this matter. (Hear, hear.) Mr. Presidet;lt, I should! 
be the last person who. would like it to be thought that I take any preju-
diced view on i!Dportant matters like this, but this is my impression, Sir, 
. that, so far as things that were taking shape and hal'! worked in my part of 
the Presidency, it must be said to the ~  credit of my Honourable friend, 
Mr. Hands, that very largely, through his sagacity and judgment, he 
was responsible for allaying the great trouble which started about the-
year 1930 in my part of the Presidency of Bengal. What Mr. Hands· 
states are ·all correct, but I think by now these misguided people have· 
learnt the folly of doing unconstitutional things, IIond the atmospbere seems: 
to be ~ graduallv. What·ever is needed has been SAid by the 
previous speakers. In trying on experimenting with these gentlemen, who 
bave been detained without trial, it is said that caution is the motive. 1i 
&om afraid they have not got what they call the right kind of understand-
ing. I think it has been very well focussed by the Honourable the 
Deputy President that. unless you have a real change of heart, unless 
you have a nml Ol'ientat,ion of the whole picture, I do not know how far 
G<.vernment will be able to sit over this matter and not decide it finally 
one way or the other, I submit this is a verY ~  moment. 
because the Honourable Member representing the Government of India 
knows very well in what part of the :vear we are just now. It is 1986,. 
md, I think, within nine or ten months' time, t.he Governments in everv 
part of India are likely to undergo a certain amount of ~ , ~ 
for good or bad, I cannot sav, but a chanlle of Government is their aim. 
If the Government of India are anxious that. ProvinciAl .A 11tonomy 
should he started with proper perspective. 'y VPT\" !'PRuectfullv and humhly 
sU!Z!1'est that this mAtter of releasina ~ thnQA ~'  "live heen 
detained without trial should be sympathetically considered, (Hear, hear.) 



·R&LB.\SB OF POLITICAL PRISONERS DBTAlNED WITHOUT TRIAL. 3631 

I ~~ the .great ill is want of contact. That is very patent. If you have 
.. dIStrict where you have a trouble of this kind, fond if :vou have n first 
cl888--" A-I "-District Magistrate, and if he were a man of thE' right 
, type with proper understanding of the psychology of the pl'ople. I think 
all the troubles of the Government will vanish like the morning dew. As 
a matter of fact, I do not think this is really time for fencing with WOrdA • 
. not certainly the time that there should be diplomatic anSW'f"rs 011 

matters of importance and of much moment of this kind. I say this that 
Government ought to take a more liberal. view of the mllt.ter ~  not sit 
On it any longer though they have done' something in this direC'tillll. 1 
think it has been ~  by certain Honourable Members that it ill 1\ 
wonder how this telTorisrn could start in a ('onntr.v like OUrR, a pt'a('('ful 
,(:OlUit-ry where people are so docile and meek. You know very well, Mr . 
. President, that history repeats. itself. Students of history, as a result of 
th(l so-called advance in education that has been given to the people of 
this country, must have known the history of the ('arbonoris (chllrcoal 
furness) of Italy, and if that history wos taught to the people of this 
epuntry and if t.hat has rOll sed fire within them, the Government of 
India ought to thank themselves for it and none else. 

~ , I should say this much that so far as experiment about home 
1 MI. internment ~ giving ~  their own. ~  under ~  
. care of parents IS conCCI"nl'cI. 1 thmk that IS pl'(,vmg very usdul 

in my part of the Presidency. I think it may be tried elsewhere, and 
perhap& it would bring better results. The experiment of the Bengal 
Government is ' ~ ~  rE"l'mits. Thnt. being the ~. , the Govern· 
ment ought to consider very seriously whether they should not hit on 
aome course which will pacify all. (Applause.) 

Mr. -0. B. Witherington (Assam: European): tair, the Honourabl!} 
the Deputy President, in the course of his speech, pointed to the fact that 
terrorisnl, .and the manifestation of terrorism has considerably lessened 
during the last few monthB-'"I think he said, during the last. eighteen 
Dtonths,-and he drew the conclusionJthat there was no terrorism at all 
ill the country, and that there had be n  a ohange of heart on the part of 
the terrorists. But I prefer to take the ?ther view, and I say that the 
jptention of these 2.500' suspected persons" I take bis own figure. ~ one of 
the main reasons why terrorism has lessened during the last few months. 

Coming to the points the Honourable the Mover made ~  ~ speech 
when he moved this Resolution, he painted a very heart-rending pLC.ture ':If! 
tLe deplorable ·condition in which these suspected persons are detamed ID 
custodv. He said. the flower of the youth of ~  iF. being smothered. 
tJiit they had no knowledge of what charg-es .~ ~ ,  brought ~ . . 
them or when they would be ~ . and that(/if the ?reBent pohcy or 
, the Government was continued With regard to df'tent'ion, they would 
. either flO mad or commit suicide. Well. Sir, t.ha+. is a very de,?lorable 
tale and it is gratifying to kmw it is not true. Since that Resolution waa 
moved the'Honourable the ~  Member has takan the House very  fully 
~  his corlfldence, far more fully as he I!llid. ~  it h.ad ever been tRken 
before and he hss explained the circumstances m which these ~  
people' are detlrined and why it is impossible to1put . them ~ tnal. ~  
explained to the House that the very greatest care !8 take!! In checking 
... d. . ~ the evidence to prove that the eVlClence IS tr?e before 

~ carried out, and action is never a.ken ~  ~  IS proved 
I 
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beyond a ~  of doubt that the release or the freedom of these people 
is a danger to society and the 8tate. If I have any criticisms to make 
.about this subject, it is that the authorities in Bengal have been over-
cautious in their final decision ~ whether to detain or not to detain 
suspected persons, for I shall ~~  what the Honourable the Home 
Member told us the other day that the failure-he did not use the word 
fuil ure , but I use 'it-of the authorities in Bengal/to detain three suspected 
p'ersons wus instrumental in the murder of Mr. Burge only a few weeks 
after the examination of these men's dossiers. Had the authorities in 
Bengal exercised a little more latitude in their ~  decision, it is possible 
that Mr. Burge mightjhave been alive today. 

Then, Sir, we have been assured time and again by the GQvernment; 
that the detenus' cases are being reviewed periodically, and that they 
are released when iti' considered 'that they will no longer be a danger to 
the community. Th Honourable the Mover of this Resolution criticised 
this on the ground at he had no confidence in the people who review 
these cases. Well, Sir, the Mover of the Resolution cannot bellO stub-
born of belief as to think' that the Governments wish to detain/, at great 
(lost to themselves and enormous trouble to themselves, those persons who 
are no longer a danger. We can believe that just as much care is taken 
to review iese cases as is taken in the first instance in testing whether a 
man shoul be detained or Dot. The actioD of the Bengal Government in 
organising raining centres to teach the detenus useful trades and callings 
is sufficient proof, if one was wanted. that they are anxjous to interest the 
detenus in subjects other than terrorism, 80 that theYI will tum out use-
ful citizens. And it is also proof that Government do not want to keep 
these people in detention interminably, but want to release them directly 
it is safe to do so. • 

It is untrue to say that the detenus do not know! when they are going 
to be released. The remedy lies in their own hands. If they acknowledge 
that terrorism, murder and so on are bad things, they should say so, and 
thus gain. their release. But if they still persist in their leanings towards 
terrorisml{then their continued detention is fully warranted, and, DO 
Honourab e Member of the House will deny this. 

This country has fortunately been. free from the manifestation cA 
t.erro.rism ~  the last few. ~  as the Honourable the Deputy 
PreSIdent !laId, but the canker IS/still preaent and nobody can deny that it 
is not p'resent, we kno}V it from evidence. It only needs Ii' stimulus such 
us the release of dangerous characters. who nre at present detained without 
trial, to bring. it to active life again. In Bengal especially/' J'~ is 
fertile ground for the play of insidious. ~~  and despiee;6le 
propaganda for evil. And, if the tel'J;lls of this Resolution are carried out, 
the results will be disastrous. We know that for a fact. If we 'put aside 
".lll other. considerations such as/ the .danger to, the, ~ , ~  ~  
~  ~ devolves on provincial Governnietits to comh.it M",",,,,,,, II 
tlie need to protect law-abiding ~ ,  we put aside all these consi-
derations, wliich we ObViOUS:t cannot, there iii! one consideration, Sit', 
which I think should allpea ,() all Members wbo are in favour of f.bis 

~  and that is the n ed to protect the youth of ~  country from 
tbe cpntaminating influence of terrorism 81'la murder and 'to altQw them to 
.flrow up RS worthy citizens of tlris country.' Terrorism ~ 
d'ir('cted to OlIBt thE' BritiSh from India. ' It is clIrectedindit:icridiinately 
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:against any form of authority whether B  . ,  . 
,sorry training for the youth of thi t ntlsh or Indian, it is indeed a 
;that any authority can beJunder:n::: rb

y ~ be ~  ,uP, in ~  thought 
I '  . y .torce an mtlmldatlon 
t ]S noti only Bengal t at we shOuld 'd ' 

for there is no doubt that the' cank ~ ~  er! but the whole of I'ndia. 
provinces.· I t.hink speciall of m er ~  has sprE'ad to other 
·neighbour of Ben!rnl. Gen!raIly ~ 0: pro!tIDCe ~  which isla Dear 
'been sinaularl free fro ,pe ~" 1 ~  e sa'ld that AssAm haa 
proximity to ~ . ~  ~  m thhe light of our cloae 
f f h  '  ,  , ..... a we ave not been entirel • 
• ree rom t ~. 8rt.ivltles, The/lmovement introduced itself il'om Bell "I 
,~ . Assam owmg to the pre\lsure in Bengal caused b the !.eft 

~ by the police. Over terrorism; and bad char8ctezsY flndi:n= 
:pressure m Be!!l to? much for them, came to Assam ~ the :0 eel 
to have a happ. huntmg ground for their activities. And this can Ybe !w 
·'Of. every ~  e near !Jengal. ~ , these bad characters met 
WIth very httle snccess 10 my province owing to the good sense f the 
. people of Assam. And we can ?ongratulate ~ ,  I hope ~ ~ 
_ ourable ]\Iembers from Assam wIll support me m this,-we can ~ 
late '~ ~  that t.he attempts to undermive the integrity of our YOUIIR 
~  III ~ ~ ~'  !lot full! succeeded. But Assam certainly has got a 
httl£, of thIS "lin-us 10 It, and ]t only/wants an unusual stimulus such al the 
--wholesale re!ease of ~ -Bengal detenus. to bring it to H!e again. We 
want to aVOId every posBlble chance of that stimulus taking place. and to 
~  0111" pr'wlfice ~  the disgraceful episodes which occurred in ~ 

m ~  .. I ~  J ~  Assam 8S an instance, Sir, buL the same .ppHee 
-to any prOl'lIICe In IndIa. For, of nowhere in India can it be said that 
there do not, exist seeds of terrorism, and danger to the integrity of the 
-youth throughl that movement. . I am very glad indeed tb!\t the Honour-
able-the Homp Member h8s had an opportunity to make 8 statement in 
-the Houtle ~  other day, I think on ~  12th ~ , in ~ with 
-another mohon; and I was extremely ltiterestild m/the speech delivered 
todny by the Honourable Merpber, Mr. Hands, giving his intimate 
-experience and first-hand knowledge of terrorism in Chit.tagong. I oonnot 
beliew that any Member of this House can ignore fhe instances which 
-Yr. Hands hal? -given of the danger which exists in his provinee. The 
Home Member, as I say, had an opportunity to make that statemftnt 
explaining the circumstances in which the detentions are made,--a state. 
-ment whic·h I feel must relieve ~  anxiety of Bny Member of thill House 
. who thinks that the wrong peoplE1/are being detained, The people who are 
·detained are potent.ial murderers-I noticed that· t-he Deputy President 
-objects to thai word "pott>ntial" because he thinks thnt no potential 
murderer r.hould be incarcerated. I have different views on that, Bn.d 1 

~  that potential murderers should ~  restrained, in ~ their ~  
, -comes to fruition. As I say, these people who are detamed are potent.Jal 
-murderers, revolutionaries and sedition-mongers, people whu are afraid to 
,do murder t.hemselves and w}o ~ ready to work underground. ~ ' ' 
-insidiouslv to incite more ~ ,less mnocent youths to do murder 10 theU' 
place. These are the people for whos? releasb ibis, Resolution is moved. 
'The House knows perfectly well the CIrcumstances In w1i'ich these peonle 
are . detained anc1the imIssihility of bringing them to trial. Honourable 
1I.fembers know perfectly well that. this is !l0, and they know that th" 
-detenus will be released ·rect.ly they are proveod to be no , ~ a . ~ 
_ :to the community. The Opposition has given r.ts ~  time and &!laID 
-that th('y havf> Sf>t thf'ir face against terrorism andfrthey must 1-:-1. 

7 
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therefore, concur tllI,lt t.he detention of these ~, while they remwn, 
obdurate ;md in favour of terrorism, is wholly and essentially necessary for 
the peace and security of the ~  community and the State. I 
appeal to the Honourable Members of ~~  House who hold murder and 
"terrorism in abhorrence to vote against this Resolution which aims at the· 
release of dangerous people who will inflame the villainous canker of 

~  'l'hich is known to e¥ist at p'resent. I want to refer to one point 
~  the ~ ~  Member, Mr. Hands, ~ , ~ that was. that 

this Resolution was m effect, a vote of confidence m terrorism. That IS an 
extremely useful sentiment in my view, and I wish I had thought of it 

~  and l would draw the ~  of/the H?use . ~ to tha.t po!nt 
·In this way that those who vote m favour of thIS Resolution are votmg 
for the furtherance of terrorism in this country. j(CriBB of "No no" and" 
"Certainly ."~ , 

, The Assembly then adjoumed for Lunch ,till Half J~  Two of ihe" 
Clock. 

The Assembh' re-assembled after Lunch at Half Past Two of th.'l" 
Clock, Mr. ~  President (Mr. Akhil Chandra Datta) in the Cha'ir. ' 

I(r. Buanta Kumar Du(Surma Valley cum Shillong: Non-Muham-" 
madan): Mr. Deputy President I beg to thank you for giving me this 
opportunity to take part in this debate and say a few words in support 
of the'Resolution befol'e tlris House. The Government case on the subject 
>(.<f the release of political prisoners has been put forward by the Honourable 
Mr. Hands, and you, Sir, by your speech this morning have given an 
effective reply to what Mr. Hands has said. You have given unanswerable· 
facts, which are alone pertinent in a considerfl.t;on of the subject 
and in proving the hollowness of the Government's point of view. 

Sir, The question of the release of political prisoners is a very sore one 
!lnd cannot be too strongly pressed upon the attention of this House. Sir, 
who are these political prisoners? Are they not the best type of young" 
men and women of India who are detained without trial merely on the 
suspicion of possessing terroristic proclivities? But the question is, how 
long are they to be detained in this heartless manner, and what is the 
real danger in releasing them even now? How these prisoners came to· 
be clapped in jail and how, Government justify their claim that they are 
still to be detained are well known. Yet the importance of the question 
,in the 'interests of public life in India demands that this House should" 
record once more its verdict against the tem"ble injustice of prolonged" 
detention of these prisoners without trial. If terrorism is to be stamped 
out and if law und order is to be saved from jeopardy, the detention of" 
suspects in the manner in which it is being done is not certainly the 
remedy. It is like treating a sore with a superficial application of medicine-
without. adopting a radical method which would deal with the root cause' 
ef the disease. Government are fully cognisant of the various causes" 
which breed terrorism. They should take steps to eradicate those calises. 
iU they think that the supposed terrorist'io p'rocUvities of ~  detenus: 
would be curved ~ the-it" prolonged detention, they are certainty mis-
taken. 
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"This is against human psychology which cannot be . d· d .. 
practioal steps for killing the perclcious growth f tlgnOn: m. eVIslDg all 
-Granting that f h 0 errorlsm m the land . every one 0 t e detenus is a terrorist or a Communist ~ 
_ ~ n:om the ~  and society for a prolonged period is ~  
~ goad ~ mto- desperation and develop in him a perverse mind which 

... ~ WIth hatred against Government, will think of vengeance only 
Detention, therefore, is certainly not the method to wean away a terroriai 
from the path of terrorism. It is the method of a demoralised Govern-
~ , and ~  fact, Bn-, is that the Government, conscious of their 

IDlSdeeds ~ ~  ~ really ~  to the growth of terrorism in the 
~ , ~  In their perversIty and will not listen to sound advice 

-8Jncf'.re:ly gIven. The supposed terrorist cannot be 'indefinitely detained 
and wJlI have toO be released one day. But why Should the mind of tbi. 

-supposed terrorist be made bitter by prolonging the detention at a time 
-when admittedly the atmosphere in the country 'is definitely against tile 
-growth of terrorism? The Congress is wedded to non-violence and iB 
-definitely in favour of the policy of carrying on a country-wide propaganda 
-against terrorism. The Congress 'is no doubt out to attain complete 
. independence and shake off the lep'rous subjection from which the country 
is suffering. But the Congress will alwa.y'i be in revolt agllinst all 
-terroristic activities and methods. Therefore, let the Government toe 
-note of tJPs".nd uot -suspect the intentions of the Congress in getting thea. 
'POlitical prisoners released. The - Congress will certainly utilise the 
-intense._nationalism of these detenus for the cause it represents, and the 
{)ongress will also see that they do not find Ilny scope for the pla:v of ~  
-.terroristic procli nties, if they have any. 

Sir, there is another side of the question which this Honourable Houae 
-should consider in connection with this Resolution. Government admit 
that there has been 11 cl)nsidel"able improvement and that public opinion 
~  the country is definitely against terrorism, and you, Sir, have shown 
'by ample quotations from Government Reports this morning that tlris is 
Mle Government view. I, thereforl" ask: ··Will it not be she.er prudence 
on the part of the Government to take full advantage of it and allow 

-those who are susp,ect.ed of terrorism to be under the healthy and restraininc 
-influence of that opinion?" I need hardly emphaaiae ·the fact that strong 
public opinion against terrorism w!I;c!. happily now prevails in tim country. 
;,if allowed to act upon suspected terrorists, who are styled as potential 
--terrorists by the Government, will be a more effective deterrent Ilgainat; 
-u.rroristoic tendencies than detention in p'rieon,-the rigoura of which are 
;OOund to whet those tendencies. Again, Sir, the futility of terroristic 
'IJlethods has been sufficiently established, and, I am sure, that thOGe who 
--are being. detained will DOt faO. to realise the, folly of being terrorists if 
they are at all terrorists. This, therefore, is the proper time to ~ 

\ . the detenuE, and if really they ~ go.ing wrong, they ~  certamly 
-take note of the countJ"v's mind, whIch IS undoubtedly agalDst terrorism. 
~  mend their ways. 

My Honourable friead, Mr. Mohan Lal Sa.kaooa, has put ffJrward tw. 
"BesoJution ",ith a speech of great vigour aDd hu been able to establi8h 
-with great alacrity the injustice of the ~  of political prilonem: 
-and that alonc is a sufticieDt ground for this House to recommend BtrougIJ 
-to Government the release of political prisoners. Those who ue .... 
-support.ers· of Govermnent must also realise that, having raprd to .... 
present aUittideof the ~  m the country, It will beneerfolly 'OIt .. 
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' ~ of ~  to persist ~  .the detention of the politioal 
~ , If really Government are sincere In _having peace 'in the land. 
It ~ well ~  that Government oJare very little for justice when adminis-
tratIve ~ ~ g:)ads them to a certain line of action, but I put it to, 
them ~  all RerlOusncss whether it is even administrative expediency _to, 
allow thIS heartless act of detention of political prisoners to continue. 
The present. political situation in the country requires-and it would be-
sound expediency also to release the political prisoners now. 

Sir, G(:venlment's demand for co-operation from all sections of the 
p'eopJe in the country in .the matter of stamping out terrorism from the 
land has been sufficiently responded to, and when the co-operatIng public 
cry for the release of political prisoners as an act of bare justice, Govern-
ment should not maintain their stifl attitude and tum a deaf ear to that 
demand. The public stand sufficiently exasperated by the various un· 
populal' measures and act;; of Government. Let thorn not ride rough-
shod over popular sentiments in this matter of political prisoners and add' 
to that exssperatlion. 

Government's action with regard to Mr. Subhash Chandra Bose has, 
~ .. evoked a great popular resentJI),ent. When the atmosphere is, 

clearly unfavourable to the growth and spread of terrorism, is it wise on 
the part of Government to hurl Mr. Bose again in prison when he is-
returning t.o the country after a long exile and no doubt with the best 
sentiment 'in him to serve the motherland as a member of the Congress 'l' 
Even the hardened criminal is given time to correct himself, and there 
is absolutely no reason why political prisoners should not be allowed, 
after long detention, to be free to take to healthy ways of life which the 
public opinion in this country will certainly urge them to do. 

Sir, I have nothing more to add. But, I warn the Government that 
the policy they are following in the name of law and order is It policy 
which ~ ~  to the best inrerest!'l of the country. It gives a long 
rope to the police, leading them inevitably to become unscrupulous, over-
zealous-and even vindictive. There are cases of ove.r-zealousneas and 
vindictivene88 on the part -of the police, and I have personal experience' 
01 some. This morning, Sir, you said in your speech that there were 
~  in which the police tried to manufacture endence against supposed' 
terrorists arid the police even go the length of planting bombs and revol-
... ~. Sir, I had once an opportunity to caine to kno.w -of an attempt 
011 the part of a police spy to plant a :revolver in order to bolster up a. 
~  against one in whom I was interested and' I was told by-the Judi-
~  Member of my province after an enqu,iry that the allegation of sucb, 
,,11 attempt 1Vas true. 
-, My Honourable friend, Mr. ~ , spoke of terrorist activities-
in Assam. As these terroristic activities concern principal1y, ply district 
of Sylhet, I am in a better position to contradict him. directly by 8aymg-
tIII&t there is no terrorism in cmy"di8trict and in ,Asaam. No doubt there-
"'e been a few ease. of cIacoitiea and robberies by some ~  _ ~ 
meniB my district, but what happened during the tria.la of BOme of these-
... -which were brought to Court? ~ -disclosed _ the: fact ~ ~

tWIoit.ieB win net coinmitW with any political motive: they were _ ordinaqt 
..-..".,. odIIImif&eIIi! by edueateQ young, alen uQder the stress of ~' 

~  anci ~ by the, terrifio-f!'Oblem of unemplopnent. Thera-
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have been protests from my district from time to time that there is no-
. tElrrorism there; but the newly organised I. B. Department will not allow 

the .Government to believe that there is no terrorism there. After the· 
Assam Criminal Law Amendment Act had been passed, they drew up a 
list of supposed terrorists which, I am told, included even the names of 
girls, and filubmitted proposals to the Government for action. It should be 
said to the.credit of the Honourabl" Membt'l" ill charge of law and order in 
my province that, he, being a man of ,the district affected, took oourage 
~ both hands and persuaded Government not to give effect to the pro-
~  of the police in its entirety. If really the proposals of the police 

were given effect to in full, there would not have heen 8 single educated 
family in my ~  which would not have supplied one or two young 
Qlen .or women tI;o be detained. That waR in the beginning of 1984. 
During these two years, there has not been any case in which it has been 
established that there is a terrorist organisation in my district. No doubt, 
the most ann0ying pulice method .. )t shadowinf, and pursuing of SUBpectecf 
young men and women is going on. No doubt, the police ilrl" submit,ting 
reports dully cA the movements of t!:iese men {lnd women; yet I may tell 
you, Sir, thut ii is quite '~ '  so fal' a8 my district is concemsd. 
Through the overzealousness of the police, some innocent young men's 
careers are going to be blasted. They came unfortunately to be noted 
down by the police, and, whenever any of them applies to the Gove!'!l-
ment for any job, the report goes that he has got terroristic tendencies. 
There are some brilliant graduates of the University who complaiu that. 
though they have no connection with any political or seIni-political Qrgani. 
satioTl, yet they have been reported against a8 being terrorists Or' having 
proclivities which are not at all liked by the GO\'ernment. 'l'hi!! is tltl: 
state of things in my province, and it might be the case in other ~ 
vmces also; and I submit that if this 8O!'t of thing goes uD, thcro will be-
in no time a state. of affairs brought about which it will he very diffi-
cult for the Government to control later on. There will be seething 
dis(l(mtont in th.:: country;. and otray ca&es of exasperated young men, 
getting implicated in. SOme violent acts against some oinaers or against 
Government measures may cert.linly be attributed to that cause. The-
multiplication d such cases may fe-now fUl !l nlatter of courae if the 
Goveniment do not change their present policy. We, tjherefore, uk 
·the Govenimeni to change the policy and release the political prisoners, 
w.hich will certainly be a step' iri that direction. With these few woro., 
Icommena the Resolution to the acceptance of the House. 

PaIldlt LaJrlbmf Kana Jlaika: Mr. Deputy Preside.u,t, I had no-
~  of taking pill"t in this ~  today ~  we. had a full. dress. ~ 
mil th(' subject !!onie t·wo or thtce. ~' ,  ?8ck .. ~ ~ J.  With the. 
cel;.Sl1re motion regarding the repressIve ~·. of ., ' ~ . of 
J:Dd.iR. But we have just had th,:. sret>ch from ~  ~  ~, 
Nr. WitheJington of ~ J , who; lUIS ~  ~  ~ ~  which 
8t'e: of so !-weeping .a chal'ftcter . that . I tbml!: J ~  . be . falling m my duty 
if'I were not to chaDen&t: tlte!ll' ,1he..!le,.oltlbOn before us ~  aslat for 

"~  0(. ,this. ~  .~ ~  .of .~  (or., ~  
NMt1ie ·~  ~ ~ who h#Ve been ~  1!': ~ '~ , ~ , J  • any trial .01 
trllonstitutM.'C6uit Of 18w .. ~. ~ ~ J  ~~ this, I beheve ~  ~  
bMth ~ . r.O laboUted J ~,  ts . . ~ " 
:. -," 
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J had the pleasure of listening this morniDg to the mild ~ me,:,sured 

I>peech of my Honourable friend, Mr. Hands; and, as I was hstemng to 
him I could feel that Mr. Hands knew perfectly well what a nasty case 
.he I:ud to delll with, and that ~ wl·.'y 11C had to put in a lot of energy 
.and enthusia.sm to warm himself up on the subject; but he failed. Mr. 
Hands has mainly referred to the incidents that took place during the 
years 1930 and 1933, but we are now in the year of Grace 1936: even. 
·have changed so far--so many things have intervened, and, according to 
the admission of the Government of India represented by the Honourable 
t.he HOllie Member. there has been i;uch f.' ii.istinct change in the situation 
,that the matter needs handling in a different way and on different lines. 
About this policy of detention without trial, about its fundamental injus-
tice and inherent viciousness I believe .it is not necessary for me to try 
to convince Honourable Members of t.his House, particularly those Mem-
bers who come from Great Britain, because the principle is so repugnant, 
1>0 revolting to their sense of individual liberty . . . . 

Sardar San" Singh (West Punjab: Sikh): In England: not in India. 

Pandlt Labbmi Xant,a Maltra: I am talking of Englishmen in England. 
As soon as they cross the Suez Canal, as soon as they land in this 
country, we see that they 1086 most of the virtues they have in their 
own country: that is the misfortune of the whole situation. Their whole 
history is a history of incessant struggle against tyranny, struggle for indi· 
vidual liberty, and they have achieved success to an extent which no other 
nation in the world ha.s been able to do. In fact. t.heir history is Olle 
long record of triumphs of the writs of freedom over ZettTe8 de oatohet. 
We in this country, who have been bred on British constitutional law 
and British history, have learnt to value this right of individual liberty 
more than anything else, and we must strenuously oppose any measure 
of the ~  which tends to bring it into jeopardy. It is a tragic 
irony of fate that, after nearly 170 years of British Rule, in this country, 
we now find it a part of the general policy of the British Government 
to detain people without any form or semblance of a· trial, and that for 
an indefinite length of time. I would ask, what is the justification for 
this continued detention without bringing them before a Court of justice 'I 
We are asked seriously to believe that there is in the archives of the ~ 
ernment such incriminating material that it is sufficient to warrant the 
conclusion that these detenus, numbering about 2,500, who are now under 
some forn\ of '~ , or other. 111"3 invoh'("l:in revolutionaryeonspiraeies. 
That is their whole case. Let us examine for a moment this contention 
of the Government. During the important debate which we had on the 
repressive policy, we had a very remarkable speech from the Honourable 
the Home Member, and I congratulate him on that powerful and im· 
' ,~ ~' ' · . T hnvp I'Pfl(i i.t o.;·'vprfll ~".',.. hut I ~ .  teU him quite 
frankly that, in spite of all the material which he had been able to pre-
sent in that speech, we still stand unconvinced. I will only analyse two 
011 ihree sentences from that speech. What is the nature of the mnt.erial 
on which the Govemment base their case 'I The Honourable the :&om. 
Member has definitely stated that, first of all, they start with a conte. 
sional sflatement,' I am giving his exact words, ~  here I must thuk 
t,he Honourable Member for the frankness with which he has admittecJ 
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;that he is not in the know as to the methods which the Government 
.employ in dealing with the terrorists. He says: 

'''The police do not employ professional ~." 

~ h.Hve ~  contended that. Bul there is a far-dung C. I D. 
' . ~  ~ I. B. ~  S. B. Departments maintaining a vast army of 

~, ill-fed: ~  mforme.rs and spies who, in co-operation-or I ma, 
,saY-In collUSIOn WIth the pobce, work havoc in the country. 

Sard&r Sut SiDgh: TIl-paid? 

Pudit LaJrabmf Kana II&ltra: They are ill-paid. The men in the 
"higher grades get very handsome pay and allowances, but those in the 
-lOWer ' ~ !',re iII-pnid Rna ~' can stoop to ~' llIeRns and methods to 
·earn their pittance. They are generally unreliable Rnd unscrupulous. 

I 
All Honourable Kamber: You are pleading their causel 

P&Ddlt I.aJrabmf Kana IIaltra: I am pleading for improvement of their 
-morale and methods I ' 

Sir Muhammad Yakub (Rohilkund and Kllmaon Divisions: Muham-
'Madan Rural): It means that they ought to get more salaries) 

P:mdlt l.aJrsbmj ltaDta .ai\ra: If the heart of the HOMurahle Knight 
'of Mornduhnd bl€;edf: fOI' them. 1 lih ',Ii not !",11111"f thpir lot.! 

Some Honourable K .. Iien: Go on. 

lIf. Deuuty PreIld8Jlt (Mr. Akhil Chandra Dat.ta): The Honourable 
'Member will please go on. 

Pudit LaJrabmi Kana Jlal&ra: He continues: 

"The information which we get about the"" people ul'!1O>1t inval'iably starts wit.h 
:lIODle kind of a confe88ionul Mtatemellt, not loy the person ~ " ~ ooura", bnt by • 
oper80n in his confidence. Now, ,,\'en that !a ~ ~ .  ~  It lR en,'_M-ohecked 
"by at least one other statement of a persoll ill the mner Circle. 

All this process is being pursued by the police officers and fina.lly the" 
are said to be placed before two Sessions Judges. But how can Judgee 
persuade themselves to adjudicate on these dead records? How can 

<they come to a COlTect decision on this one sided evidence? So, tiret 01 
;all, you get a confessional statement, not by the person himself, but by 

,somebody else who is said to be in the confidence of f.bat man. That is 
.checked by the confeBBional statement of another person, and tiloae per-
'1IOns are not known to each other, according to thf; statement: of, the 
Honourable the Home Member. It is all very well to state in Hus House 
that Govemment are taking every possible precauLion, every possible eve, 
·to see that no injustice is done, and no person i$ unduly deprived of his 
'libert,y. nut thfJ!'Ie of Ut; who !',t'e brctl f"r tlw profession of law, who 
practise the noble profession of law,-know what. these assurances are 
worth. ,After all, police evidence,. not properly tested and sifted by weU 
-recognised methodB, should Dot be trusted, tlwi is our definite, deliberate 
<opinion. We know what :, .~ enquiry. pllre Bnd simple, means .. Do 
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D'Jt the Ilojiee ill ' ~" trial makti oiJl a pri·ma facie case and submit It 
charge sheet to the Court? And still do we not find that in open Court,. 
in open trial, toheir evidence cannot generally stand the test of croBl>-
examination and. cases eventually end in acquit.tal? II:1 my own province, ,,8 have had the experience of. the Naraingarh' Train. Wrecking Case,.. 
the Mussalmanpara Bomb Case, tpe ~  Conspiracy Case. The Gov-
ernment ~  all the resources at their disposal, and, piecing 
tIogether confessional statements d:oawn from several quarters, launched 
these cases with all the paraphernalia of a State Prosecution. Some law-
yers, who volunteered their services for defence, smashed the prosecution 
evidenc.e in I'uch (;. WIlV that there \\ 'IS /lc:quiibt\ in all t.he!m eases. In one 
parlicul8}:'. case, relying on the confessional evidence of the police, the 
Government went so far as to give prizes to persons who were said to· 
have actually captured the culprits. But, at the right moment, the· 
actual culprits turned up and said:· "We are the guilty peOple, and not 
they." These experiences are still fresh in our minds. I ask Honour-
able Members on the Treasury Benl;\h and British friends over here, and 
~ , my Honourable friend, Mr. Witheri.ngton, if in his own country 
the G·ovnrnment of G)'eat Britala had gi\"Pll them ao. assurance, "There 
is terrorism going on here. But we cannot bring the men before an open 
Court. The Scotland Yard has been inveshlgating the case with meti-
culous oare, and you should depend upon them, "-1 ask, if  a Govern-
ment, making such a statement there, would have lasted even twenty-four 
bOlU.·S? WOHIU E,llch II Government he wro:lL. fl moment's wrchase in 
Great Britain? . Then, may I ask what is the meaning of all this? Again, 
can Government indicate the time, near or approximate, when t.hey 
expect to release these people? They say; .. .~ '  . ' .~, an 
improvement in the situation. When is t.he change coming? We have-
already seen a·considerable bettenneiit in the sAtnit.iou:'-This ~  

of detnining pcopJP on suspicion. ('n uncon'ohorated onesided confessional 
evidence, is one which is repugnant to. .,~ J. ," , , . Q 

dence. It is extremely disgraceful that. the' BritiSh Government ':"'ould 
stick to such a principle of indiscriminate arrest and indefinit,e detention 
of persons whose. offences have not been proved. It is said that,. the 
Government cannot bring lhem into a Court of Justice, because it", is 
apprehended that the witnesses, the judges, the magistrates, will be· in" 
constant fear of losing their lives, .cons.fant fear of being murdered or· 
~  by "potential", or kinetic,ij I may say so, terrorists. Do the 
tiovernment seriously mean· to ~  ~  Buch an ~  Do ~· 

~  mean to say that their. ,police is so ineJlective and. i.Jlefficient· 
~ thlli country that they cannot protect these men? Can that argument 
he seriously put forward, ~ ,  ip my province of ,Bengal,. whe.re there 
ig a disproportionately heavy expenditure on tbe ~ and the military. 
arid aU th(' .nat.ion-building department.::: arc '~ stl\rveq. in order t.o. leeer 
ftit tll.e poJi('e [oDd the qtilitary? D? i,hE'v ~. to. sali ~ , . tl;I,e . pol.i,ce, 
il' iIi such a hopelesspligbt, or that It, is' so iDeftjcient, tha.t..if you ~ 
~ . ~ ~, ~ GPE'n COllrt ftlr an Ol;pi{ triul. ~ " , Wiil ~ ~·~ ·. ~ 
~ . and ~ and ~  If so. that is the greate!lt, ~ .· 

metit apinst Briti.sh rule ~~ India. ~~ , ~ ~J  it ~.  . ~  

~ ~~~ ~ ~~.~~ ~ ~ ~ ~~~ . ~~,.·,~ . ~ ~~ 
~  ~ '  ,to trial III an open 'Court, ·Anclthat. ~.~ {har .~~ 
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:>urt, not a Congress Court.. It is their own constituted Court. Try them 
l those Courts, and, if they are guilty, put them in jail. We do ~~ 

!;and for violence or terrorism, but what we do stand for is the vindication 
( ~ , the vindication of the noble principle of individual liberty, 
lhich is more saored to a man than anything else. We have been ~ ' 
y the Honourable the Home ' ~ other day that the Beng,-I 
fovernment is doing all it oan to ameliorate the oonditions of . these' 
etemis.. . 80 persons are going to be given industri,al a.nd agL'ioultural train-
19? .That does not touch even the outer fringe of the whole probkm. 
' ~ have 2,500 detenus, and, out of them. only 80 lire to be trained to' 
aodle a sI.ade 01 a ~· . Or t() P.lu.11IfrctjJre stioks or handles of um-

~ J. . 
An Honourable Kember: Arrangements are being made. 

Pandit ~ "~  .Klnta llattra: Yes, arraD;gements.are being  made. for 
3 P.M. ~ . . ~ of .these det,enllS to fit t.hem for 30. better ~. 

COgLtatlOn IS gomg on, and we do not know how it wIll .. lid 
lut. in this respect we stand O!l :& Q('finit.e prinoiple. You oaiinot 
eprlVe a mhU of his libE'!r.y ana then give him something 
y way of recompense. Sir, IDdividll/ll liberty oannot be 

~ . nway like that, and an V tll'ng whioh deprives a man 
,f hIS lIberty deser\'es the stronl{est condemnation of this House. No-
OOy shou).d be deprived of his valued right of oitizenship and liberh'-on 
.~  suspicion, hawe'Ver strong-that is 8 proposition which admits 'of no· 
o.mpromise. Sir, one great argument against the release of these noli-
~  prisoners is that on several ocoasions in the past when sLeps'liad 
een iakento release them, there was a recrudescence of terrorist crime. 
~ I know . ~ the aoTernment if it is their oaBe that these 2,500' 
.E'tenuH ~  tIle ilientioal set of Fl:l'!'l(,US, ~ fixed number, who are 
Jway& ' ~ for these. terrorist outrages? Is. it their contellt-ion' 
pat, so long as these people are kept' ill detention, terrorist outrages de-
~ , but ·the 'mOinent they are setatlibertv, these crimes ~ or 

.~. is. a fresh re(n'UdesoeDce of ielTOrist· crimes ?" Cerl.ainly, suoh an 
~~ ,  not only· fallacious;. but simply ridiculous. The reason must 
~ . .rooked for fur deeper thnn on ·the surfnce; The Government have 

. ~  ,inlo the question fo" the.! ought to 118ve done, Thl'Y have 
~ ,. tinkered with the ~ '  . ~  all, it ~  ~  ~ .. nn,vbod.,. 
i9 gamble .with one's life, to risk IllS hberty or to rIsk hiS all. Why. IS 
.t #tat ~ boys aod girls enter upon Il sobemeof murder and 8!1888S1D-
~  on.1l w.ide seale? . They ought to look fOrl'eRsons raJ' deepE-r, Hflve 

~ . tried to .8ppl:r their mind'w ~ ' ~  ~ the .real causes. 
which have brought ~  suoh ~ CGDdlti,on ~ ' ~  10 thiS country? 
~  whenever there IS a defect. In. the .COu.stltutIPD;', 1Fe . ..iind from. ~  
ifstory ~  " ~  mD\-eQlents, _ there is dif¥lODtent, aud ~ soon 88 d!," 
:ontent ~  it.self, repressl;)nJ'lllows, (filld then there IS greater disr 
mnent and '· · ~ nlaQ.ifestation of it, and greater repreuion is p.uraued, 
~,  thuS;.,the" ~  circle moves Oli.,. 1.1 they ~  tak,,!D the. trouble, io· 
malyse liRd 'get in.to .the root ~~ this trouble, IUld If ~ had ~ 
iC)' ~  t.hem earlier, . ~  they would nqt bave , ~  ~' 

~ resent·'situation. pp. till, now, we have be8l'dnothmg from ""'"'. 
l6vimmerit of India. ~ , , a ~~  . . J~  frqro. ~ .Q~~~~, .. qf 

~  sny., ~ ' they ore ~ ~  tbelJ' .mf:od ~  probtm.· . .J 
f"rrorlSDi' ~  be oured br.terronBD!- ~, . ~. . ~ . BpI to.. em d'the roOt C'lU8e IS eCODODUC d.istreu. Sir, 1t 18 ,Do ~ . 
".,:' ~  the pronnees in India, my proviDce of Bengal IS ,.J ~ . 
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'farninhed IJrovince; all the nation-building- departments have been prac-
tically starved. If the bulk of the revenue ~ a ,province . ~ spent on the 
salaries and allowances of Government offiCials, the mIlItary and the 
police, if there is no scope for youngmen tl> enter upon industrial or ot?er 
kinds of useful careers which will enable them to face the battle of life, 
-what should these yowlgmen do? The Government have always tried to 
squeeze out· as much money as they could, with the result that. there has 
been acute economic distress in the country, which is the breedmg ground 
.of discontent and terrorism. If they had applied their minds to solve the 
economic problems of the country, if they had opened out new avenues, 
new careers for our youngmen, the situation would certainly have been 
.~  today. . . . ' .. 

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable 
Member's time is up. 

Pandit I,aksbmi Kanta Maltra: If that is 80, Sir, I will close now. I 
conclude by saying th!1t this policy of detention without trial is a policy 

'wliieh ;.;hmds .. elf-condemned. It is repugnant to all notions of justice 
lind righteousness. It is indeed a surprise that Sess;ons Judges in this 
·country are called upon to do duties which are so revolting to their juai-
cial instincts. Recently, Sir, we had an adjournment motion in this 
House about the ban on the return of Mr. Subhash Chandra Bose, and 
what was the attitute of the Government? The theory of potential cuI.-
.prit wos trotted out. Mr. Subhash Chandra Bose has been banished 
from the land of his birth for his patriotism, and when he wants to come 
back to his 0wn country, we ara told th!l.t h .. ~ IS such a potential dangel', 
such a potential menace to this country that the whole of the ~ 
will be changed to such an extent thlJ.t there will be disaster and chaos 
ill the country. My friend, Mr. Witherington, was telling us today that 
these detenus are potential terrorists and that there are great potentialities 
of danger. Sir, I say that every man has ~  of both good 'lnd 
bad in him. Is it his contention that because a man has some ~ 
tialities of evil in him, he should be put into jail indefinitely, and tha\ 
my HOllOIlrable friend,Mr. Withel':u!,.>1.on, und his friends only be left to 
enjoy unchllrlered liberty to get on merrily in this country and to do what-
ever they like with it and the 350 millions of people? Sir, I would, there-
fore, ask 'my Honourable friends to support this Resolution, because it. ill 
a vindication of a principle, it is a vind:cation of justice, and, on ground. 
of justice, on grounds of equity and on grounds of humanity, I would ask 

-them t.o support this Resolution. (Loud Applause.) 
Dr. t. H. Hutton (Assam: ~ '  Official): Mr. Deputy Prem-

~ , liS a ~  of the Assam Government, I oppose this Reso-
l.ution. The Government of Assam has always held the view that pre-
vention is better than cure, 9nd it is supported in their opinion, I main-
tain, by the general public Ot Assam. When the Criminal L:lw Amend-
ment Act was before the Assam. Council, a motion for circulation wu 
Yejected by 83 votes to 14, a. motiOn to refer it to a Select Committee wu 
Ytijected by 29 votes to 19, and an amendment to the effect that it ~ 
f'emnin in force {or two years only was also rejected by 35 votes to 9.. 
an:d, of 1 these 85 votes, only 9 were either Ministers Or official Members.. 
That, I think, is proof in itself that Assam as a whole does not regald 
the Act Under which - these persons have been detaintld a& a desperately 
unjU'8t.lftw. . . . . 
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Kr. S. Satyamurti (Madras City: Non-Muhammadan Urban): How ,Illd is that Council? 

, Dr.;r. B.. Hutton: The one point, I think, in favour of the Crim:nal 
Law Amendment Act is the results it shows. The Honourable Member 
hom Svlhet .said that there was .no terrorism in his district. I very 
~  ~  1£ the ~  ~  m Assam, who also belongs to Sylhet 

,418tnct, will agree WIth him. I may teUmy Honourable friend that I 
think the Law Member of Assam himself examined the cases of those 
detenus that we have in Assam. I think there nrc onh thret' lllldl'r 
detention at present in jail, and that he was satisfied that 'it is necessary 
to detain them. Then, the Honourable Member from Svlhet said that 
there were no outrages or ,pol:tical crimes at all in his diStrict; I would 
~  hi.m of the occurrences at Kalighat, at Umednagar and at Jal-

,dukha, and I think it is not insignificant that when, I think, ten Sylheties 
were arrested 'lfter the Act was passed in 1934, it made ~  immediate 

,(change in the number of polWcal crimes in the province. }<'urther, it 
:reduced at once the number of thefts of firearms; the number ot such 
eases reported in the Province is as follows: 

In 1!:130, th ... r( were 40 cases. 
In 1931, th(m; were 46 cases. 
In Hl32, therE> we-e 55 cllses. 
In 1933, therE! wete 41 cases. 

And it was the information of the Government that a very large number 
of these thefts were of a political nature; but, after we put away some 
principal centre!l Or rather foci foousoE, ~ 1 ' J ~' speak of a person as a 
'fOcus, of politiea] cnme, the figure came d(jwnto 17 cases only. 

Then the Honourable Member talked also about the length of the 
~. I think it is within his knowledge that the ~ ~  

Assam released at least six detenus last autumn from detention in Ja:l, 
substituting restriction in their .villages, and, I have not t?e least ,doubt, 
and r don't think he has any either, that as soon 8S the ~  ,!,re 
satisfied that restriction to their villages, can be ~  without, m-
('reasing ,crime, those restrictions on their movements wIll also be remov-
ed.' , 

Th S: the last speaker argued that if some particular persons w.ere 
' ' ~' , ~ 'Pursuing their political activities, if they ~ .kept II:way 
'from political activities, there would ~  no decrease In pohtu'lUl cnme. 
That at any rate, Sir, is not the experience of. Assam. In ~~  to ~ ~ 
district of S lbet, I may say that when certam persons, who .. ere w,e 
1m . , ~ li d to tho Government, were put under restramt, 

?'."ll to. Pdo ce and ;n number, and the fear if! t.bat. if thE'y arll ,let 
, political C1'lJDeS ecrease '.. It' better that a few persons ' . th crimes wIll merease. 18 , d 

~  ~ ke 0:0 under detention than they should be allowed ~ mw ~  
11 ou diP Id the be hanged for doing 80, it &ans double lives. otbers an s IOU ,n '. . . 

' . Sham L&1 (Ambala n:visiOD: ~  Sir, I nseto 
, I(J'. J It' moved bv mv Hron1JUrable; friend, Mr. Mohan La} 

support the ,RASO 1 'tl,O! 80 fRr a.; the Government are concerned. is that 
SaDena. T.le r,oE?/o , nd then lJegtD to invent argument.. That used to 
they taka ' ~ a POSh I lnonthRe "I'tuati( n imftrovp.ct and when there were DO reo 
b th nnAlt.lon '" e '" I' be 'dared T'-.2-, ,e' .e r--. 'd th queBcic'n cf release ('()uld COD81 • uw;,1. 
, 'J ~ an b ('from A88&m SR"S tbat it is on account; of the· the Honourable lUem er _ 
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.detention of these 2,500 men that the situation has improved. We ought 
not to release these persons if the situation is bad, we ought not to 
release these persons if the situation is good. This is arguing in a circle, 
mid I do not think we can reach any reslilt, and there can be any time 
when it can be said that the situation has improved, and even if the situ-
tltion has improved, it would be credited to the action taken by the 
Government. There used to be the argument that these persons, who 
have been det,ained, are not revolutionaries or terrorists, but, as quoted 

;b;V you, from the reports of 1934 and 1935, t.hey are potential anarchists. 
'J'hey have got leaning ~  tNTorism, but today the argument is actu-
ally udvanced that they are actual terrorists and that preventive action 
has been taken against them. 'fhe position is really this--can these 
persons remains in detention on the ex parte reports of police officers? 
How long is this ~  to continue, and the third point is, even if 
the sit.uation in the country improves, should they be released. Mr. 
Hands, from Bengal, clearly stated that there is every sympathywiih 
those persons who have be(;n detained, and it is, after all, not a pleasant 
task to keep them in detention, but the circumstances compel the Govern-
ment and he has put the case of the Government. 

As Mr. Aney remarked, Mr. Hands has got hands, but the Gcwern· 
ment, he represents have got no heart. They cannot feel' at any time 
1 hat the time has arrived when these young men det3ined without trial 
,should either be put on their trial or released. His arguments are that, 
in. committing a t.errorist· crime, elaborate preparations are to be made. 
'I'he plaae is to be selected, the time has to be selected and the habits 
of the person who is to be murdered has got to be studied; the'place of 

,shelter is to be selected, and it would be criminal on the part of the 
Government having information in their possession that a terrorist crime 
is going to be committed and there are some persons against whom there 

. is information, if they did not detain them. That is the case. These 
,things are done secretly. Generally, the information is obtained from 
members of the party, and if we put the members of the party in the 
witness box, there is risk of their being murderea. That is tlie-pOBl"tion 

.of the Government for the prel!ent, The position of the Government is 
that at one stage these 2,500 persons were party to the crime. They 
were' accessories before the act or accessories after the act, and it W88 

. in . order to prevent the commission of the crime that these persons weye 

.kept under detention. 'Now, let us take the argument as COl'!' ot that 
;It one Hme the Government had information with regard to tliese per-
sons that. thev were in some way connected with revolutionary crime, and 

'it was in order to prevent the commission of the crime that this actJon 
W3R taken, I would subIIlit that, as a matter of fact, if they had been 

~ on trial before any Court, they would have got two or three ~ ~  
years, because they were only accessories before the crime and by this 
·time they would have served ~ ' sentences. With regard to the per-
'.tions ~ .  committed the crime and whom you p.ut. befOJ:e the 
Court, thev would have '\lso served their sentences and they would 'be liv-
'iug as free'men now. Now, are theBe men to be detained for We ~ What 
'ill ,the ctiterion-? How and when are ·thE}v to be relE-ased? The' .position 
(Jf the Government is that. these men are to be jud2'ed b:v their antece-

.d\lnts lind 'not' their ~  at.tituGs in jail. Then, I put . ~ question • 
.whPll will the time ('ome for their release? When there is quiet and 
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-there is no revolution>lry crime, YOu say it is due to the action of the 
:Government-. If antecedents are to be the sole criterion then when are 
~  to be ~  That is the first question. ' 
'. . Wit.h regard. to the. second question, Mr. Hands has clearly stated 
··that they get mformatIon from farty-members. It is the p:>lice who 
make the report. t.hat. they have got information from a member of the 
party. . How are the Government satisfied that the inforIhat;on whioh 

,the ~  ~  got is from a member of the party? U a person gives 
you .mformatlOn and If an assurance is given to him that he will not he 
~  III Court, find that he eould not be subjected t.o cross examinntion 
If there is that. sense of security, then the informer or the so-called mem-
ber of the party will he inclined to concoct evidence and invent nny 
,~  he. likes. It is ~ m:der to decide whether you have actually got 
InformatIOn from a pohce mformer who makes a living by making flllse 
.reports or whether he has actually got. information from a perSOn who 
.18 tl lOemher of the pm1iy or ~ ' he is un agent provocateur that we 
want the matter to be brought before a Court' of law. If all theSE! polioe 
:reports were to be believed, there is no use of IJ trial. You snv it would 
ihave been criminal on the part of the Government if they had' sat quiet 
when the.v have definite information before them. Now, Sir, this pre-
ventive set,ian can be taken only when the atmosphere warrants sucb 

'action. When there are no crimes and no crimes are apprehended, whem 
js the hit.ch in producing these men before the Court and ~  Y011t' 
evidence Hnd get them convicted? Where is the necessity for preventive 
action at this stage? Preventive action might be neressary fQr you at 
the ·time when they were actually arrested, and I think it is the cons-
.ciousness of the weakness of their c'tse that prevents them from bringinlf 
the case before the Court. My position is this. Any numbe,r of argu-
ments can be invented, but. really it is the conscience of the Government 
'itself, that is concerned. The Government having suppressed the liber· 
~  of the ~ " ~ sUPJlressed the free express:on of 0 inion of the 
po<'ple, knowmg full web t/'4!.t. thE:Y are not a popular Government, arc 
afraid of their own sbado'w;' they are afraid of everybody, they suspeot 
.('verybody, they be.gin to think that every. young man 'Yho hss got any 
patriot.ic feeling is It revolutionary; th[lt !s the mentahty . 0' ~  Gov-
.emment. (Hear, hear.) Otherwise, ~  people are qUite ~ .. 

Now, Sir, I quote n specific case, and I put it, to the House, and ~  
House can judge. The Honourable Member has quoted some cases, 
.and now I can quote one case. There was a case of one Mr. Iqhal :i{r:shna 
Rama Krishna booksellers, and the Honourable the Home Member can 
'tlote and ascertain if it is a fact or not. Now, this ma.n was arested and 
eonvicted for the possession, of a ~  and ~ to two ycartl' 

~  imprisonment. He was acqwtted by the H·,h Court and the 
~  held' that the revolver 'had been plQ.r;'-ted in hiB house. lie was 
-acquitted, and, then, lifter he had been acquItted,. a watch was ~  Clver 
him. The police was IlJter him. 'If he went to hIS shop, a C. I. D. milD 
would sit there. If he ~  out for a walk, a C. r. D. man would follow 
him. He was being &hadowed every minute, and be could ~ .  a,ny, 
business. If he wanted ~ open a ~ , they would stand In h"s way, 
',md thev won't let him do Bnv business. He had 8 plUl9pOrt hr Fnqland 
which he ~  in 1930. ,He ~ the police, he ~  tl) ~ , the 
Jiollce could not ,find bim, ,aDd hIS brother told thee .. I . .n. that he had 

t n unuland He "'ent to England. he learnt pt'lhtJng 8Ild became gone v r. <> • ' 
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an expert in printing, and now he is in :Madras in charge of some printing: 
work getting Rs. 4()O a month, (Hear, hear,) Now, if the position had' 
remained on thus of his being shadowed by the police, he might at any 
time huve been detained under some of these numerous enac:ments or 
under Regulation III of 1818, and' his career would have bern marred. 
He has now returned, and, of course, he is teaching printing to other 
persons also. Now, exactly the same is the pos:tion with regard to these 
detenus. We do not know how many careers this Government have 
mllrred of countless, brilliant young men, who, alus, are ~·  from· 
learningliny craft or business and who might, but for the action of the 
Government. have proved very useful and profitable citizens of the c:>un-
try. ,Therefore, the position is this. It has been made out that the Gov-
ernment ~  the cases tested. tiil', we J~.  know what these ex paTte 
decisions are. Let us not assllme that the judges are not honest. But 
let ~  tnke up th'! ]l/"JRition that if ex 1·G1·ie judgments are to be given, 
I think such judgments cannot be relied upon. In how many instances, 
it the defendant does not appear, cases are simply as a matter of course 
clecreed I It has been argued for the Government,-well, these pers:ns, 
have been detained on information given by the police which the Govern-
ment consider to be reliable. If that were the source of information,-
and I do not sa\' that the Government are verv desirous or anxious to· 
keep those persoils in detention-it certainly ~ not show that the Gov-
ernment are not or cannot be misled. 

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable· 
Member's time is up. 

Mr. Sham Lal: And, Sir, just as a Government can be misled, so a 
judge clln be Illi!'led, and, therefore, it is thnt this procedure of II trial has· 
been provided. I think, therefore, if this Government have got any re-
gard for the laws of justice or for a fair trial, it is the duty of the Gov-· 
ernment to release these prisoners detained without trial, without any 
delay, and should not keep them in jail for £uch a long time without trial. 
Sir, I support the Resolution. 

ft.. Honourable Sir Henry Oraik: Sir, before I address myself to 
the main <]ut!stion raised in this Hesoluiion, I should like to answer' 
very bli.efly one 01' t·wo obsen"lbcns made by previous speakers, 
and if the vrsL speaker whosa observatkne I refer to is, Sir, 
youmlf, I trust I shall do so with the respect due both to your position 
~  8 Member and to t.he high position you now occupy. It was observed' 
In the course of yc.ur speech, Sir, that the detenus are kept under 
restraint, only because they are potential, and not act.ual, terrorista .. 
Well, that, I admit, is true to this extent that they are potential 
t-errorist.s in the sense that if t.hey wt"l'e free thev would' commit terrorist 
outrages, but t.hey are restrained 'from dointl so by the fact that they are' 
not free. The argument pursued a litUe further would come to this that, 
88 ~  ,~  are only kept under restrlQnt because tht'y are "POi;epR,,r 

·tenonsta • therefore you ought to release them and you ought to take· 
no action against them until they have committed a murder. Sir, that 
is not an argument which I can for a moment accept. 

[At this ~ , Mr. }>r)sidElllt, (The- Ronou1'8ble Sir Abdur 'Rahim}l 
t'elAlmed the Chair.] 
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:rhe second point taken, Sir, was that it is hard on thesedetenus that. 
their. freedom should depend on circumstances outside their own oontrol, 
that IS ~ say, on the state of the country and not on their own ~ 

. ~ . New,. ~ argument is refuted by the fact that releasE'S 
are contmually taking place, ~  the form of detention is being steadily 
~ , thll;t. more Dlen are bemg "Howed to go into homt; lomieile or 

. ~ domlClie, ~ . that the number kept under detention is steadily 
dechnmg, and, wIthIn the last few months, the figures I qUQted the 
other day showed that thf' decline has been rapid. At the present, 
momen:, the ~  either in jailor detention camps is according t,o the 
4i.te!1t figures JUst over 1,.f(lO. I have not with me the figures for ~  
(orms of detention, but I can assure the House that it is steadily declining 
and that the decline in rece-nt, months sinCe terrorist outrages of It serious, 
nature have been stopped has been rapid. 

That brings me to another point. The Honourable Member for ~ 
Chittagong Division said that. things were quietening down and it W!l!' 
months Slince there had been allY serions incident. Well. Sir, it, is Il 

common saying that' one is inclined to miss the very thing that happens 
under your nose, and the Honourable Member should have been aware 
that the latest incident, and I think a 'vet)' serious and significant 
incident, took place only three days ago in his f)wn constituency. At 11 
village called Feni, in the Noukhali district, an escaped' dfltenu was 
arrested after putting up a desperate fight with the 'POlice and he was 
on that occasion in the (!ompany of an abscondflr whose name has not. 
been given. but of whose identity I personall'y have very little doubt, 
who is one of the most dllngeroul; terrorists in the whole province. That 
incident is significant, not only because the man was fully a.rmed and 
put up a fight, but also because he was himself a man who hnd been 
under detention, but hnd escaped fr'Jm detenti:m, 

So much, Sir, for those two speeches. Now, I would like the HOUQe 
to b61ieve that I entirely share the feeling that dettmtion without trifll 
is peT Be an odious thing in the e:ves of law, But that feeling mllst be 
qunlifien. bY n regard to the circllImtunc(;s under whieh Governml'nt have 
had to ~  resort to this admittedly exeeptionnl /lnd admittedl'y extreme 
measure. In the first phce, J would likE' the House to remember thnt 
the ordinan' law ~  that· thfo great mfljority of the popula.tion 
are prepare'd to support lhe .law am1 (Ire lady to s(;e. II;nd will help 
in seeing, the wrong-doer punished. That has .most ~  not been 
the case in Berigal during the last fi ve ~ !HX. yearn. l',; IS only lately 
that has beouD, \Ve have had to fnce a ~ J  when not onl.V a vel;: 
large F'cctio; of the ~ ~ was, ~ ~ , ~ hostile, ~ .  should RIl.Y it is 
no exngp-el'lltion til state tnllt ~ Cf<rtnln Qu;trlcis th.c .mn]o!"lty of the .pollUJa-
til)D WflS so terrorised and r,o fnghtened by the '~ .  of the ~  thnt 
they were definitely alTaid to .. upport the 4w 10 C'Jnsequencf' ,~  law 

'had quit.e clearly :lnd without any «i.ouM ~  dowyl. In thORe cU"cum-
t Sir not, in order to pUDlsb, hut In ~ to prevent further 

s atnces,, ,Go'vernment, were compelled, to arm thelIl,llClves witll excep-ou raO'es J T .J. .' • 

t · 1-" "ers granted to them bv perfect.Jv constitutional meanp, tbrough JOna po'\\ " . . th t' 1 ~ 
th L . lature and tbev haye h"d tQ, ul!e. ose '~  lona powers. r-,.) 

e egls ". b' t· t d tent.· ·tll t tr· J much. Sir. for thE: theorehcal 0 leclon 0 A, ,Ion WI OU la , 
I would ask the House to observe for one moment tbe wording of 

the Resolution. We are advlseC1 to release or direet til& release of 011 
K 
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persons detained without trial. We are not advised-let the House mark 
the words-we are not advised to put them on their trial, we are noi 
advised to take measures to expedite their release, a process which I 
should say is steadily going on, but we are advised to release here and 
now and all at once all the prisoners deta.irled without trial. What would 
be the result. What has experience shown would be the result of such 
a release? On three occasions we have had in the past a general release, 
:I. general amnesty of detenus· One occasion was on the expiry of the 
Defence of India Act in 1919. Early in 1920, all the internees were 
released, and what happened? Within a year or two, there was a serious 
rel·rudescence of terrorist outrages and perhaps the most serious feature 
of that. period from 1920-1924 was t·hat the terrorists during those years 
succeeded in penetrating inside the Congress organisation. It was in 1924 
that the Bengal Provincial Congress first passed a Resolution eulogising 
the murderer of MI". Day. In 1923-24, there was a very serious recrude-
scence of terrorist crimes, the most notable case being the armed dacoity 
in Chittagong. Then, Government had again to take special measures 
in 1924 by means of an Ordinance which subsequently became a Regular 
Act. Between 1924-28, a considerable number of persons, about two 
hundred, were put under restraint, and, during that period of four years, 
only one outrage occurred. By September, 1928, again, for a second 
time, all the detenus were released. (Interrupt.ion.) I always know when 
my 8rgumen"s arc· unpalatable hy the numbel" of interruptions. Coming 
to 1930, the hm'orists had by theI! ag!un organil'ed their plans, and, two 
years after ~ release, they began once again the most serious and 
~  ·series of outrages beginni.ng in April 1930 with the ~ 
armoury raid which 8S the House will remember was a most formidable 
und well organised raid resulting in sev':lral murders. It was not till 1932 
that again specifll measure!l were taken, and gradually this serious out-
break of crime WHS brought under control. It is thus clear that as the 
Bengal executive were armed hy its ~ with epecial powers and 
fiS they sLeadily applied those powers, crime steadily decreased, but when 
the pressure was relaxed, there W8S an immediate recrudescence of crime. 
If we were foolish enough to disregard the lessons of experience three 
times impressed upon us !lnd to accept thil; Resolution and release the 
whole of these detenml. who could have the slightest doubt t.hat there 
would be another immediate recntdescence· of serious terrorist crimes? 
In that sense, my Honourable friend, Mr. Witherington, was perfectly 
ent.itled to ~' that It vote for this Resolution woos a vote for terrorism. 

Some Honourable Members: No, ~ 

'l'be Honourable Sir lieD!)' 0nIk: He is perfectly entitled to say that 
if Government acted on this Resolution, there would undoubtedly be II 
recrudescence of murder. 

Some Honoarable Kemben: You are wrong .. 

The Honourable Sir H8D17 0raIk: Three times I have been right a.nd 
have been proved to be right. 

111'. S. Sdyamurti:· You mAy succeed the fourth time! 
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The HO!101Il'able Sir Henry Oraik: A man who deliberately disregards 
<the lessons of experience in that way ~ ... 

Pandit Krishna Kant Jlalaviya (Bensres and Gorakhpur Divis.ious: 
Non-MuhaIDilladan Rural): Why do you disregard the JesBOIlS of hiat-Jry? 

The Honourable Sir Henry Craik: I cannot describe him in polite 
language. 

Mr. Mohan La1 SakaeDa: I will specify him when I reply. 

The Honourable Sir JIeDry Craik: Let me take one other point. The 
. supporters of this Resolution are all Members of the Congress Party and 
·that fact seems to me to be somewhat significant.. There would be no 
support for such a Resolution and there has never been such a Reaolution 
ever tabled in the Bengal Legislative Council. No doubt Honourable 
Members will retort to that; •. Because there are no ~  in the 
'Bengal Legislative Council". 

Mr. S. SavamurU: The Bengal Legislative Council hilS been given 
,extension after extension. for t,he past seven years. 

The Honourable Sir Henry Oraik: That only shows that the only 
'people who sympathise with the detenus are Congressmen. 'rhe Bengal 
Legislative Council, as I pointed out the other day, has passed by a 
sweeping ~· en'ry .o\cf. '~ ~ '  to strengthen the hands of the 
. executive. 

, 
Sardar Sut Singh: We do not deny the existence of reactionaries in 

·this country. 

Pandlt LaJrabmt Kanta :K&l\ra: They are all rewarded by extension of 
:their life in the Bengal Legislath-e Coullcil. 

The HODourabie Sir Henry Cralk: There is another significant fact in 
'this connection. It has been proved toO t.he hilt that many Members of 
·the Congress were concerned in and ccnlict-ed of terrorist crimes. 

Mr. Mohan La! SakIeDa: Question. 

The Honourable SIr Henry Craik: It has been proved to the hilt. 
"1J'he Honourable the Law Member quoted, T think, 56 cases in which 
such convictions had been recorded. 

Mr. JIohaD La! SaIIB .... : Do you refer to the COngrt'88 Party in t.he 
Assembly? 

Kr. Prelident (The Honourable Sir Abdar Rahim): The Honourable 
Member will have a right of reply. Let him not interrupt noW'. 

K 2 
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The Honourable Sir Henry Otaik: It is said that Government are 
making too much of these terrorist crImes and'that they are making an 
unnecessary fUBS over the murde!' of a few officials. Well, the actua.l. 
f.gures since 1930 of officials murdered were 24, injured 36, of non-
officials murdered 20 and injured 44. These officials and non-official,s-
comprise every class of the ~  but one. ~ have been 
Europeans, both officials and non-officials,-Anglo-Indians, both official 
and non-official ,-Muhammadans, Hindus and women. Among the-
officials, many of the lower grades such as school masters, railway 
employees, postmen, motor car drivers and as I say several women. Can 
any Honourable Member of this Hou!le meution to me a.·single case in' 
whil:h a member of thfl Congress h!is heen the victim of a terrorist out-
rage:' 

lII. Sri PrakaBa (Allahabad and Jhansi Divisions: Non-M.uhammadan 
Uural): In Een',res, three Congressmen wen, shot down. 

The ~ Sir Henry Oraik: Can any Honourable Member of the· 
House mention s single case in which the house of a Congressulan was· 
subject to dacoity? - There have been numerous C!lS€-S of dacoities and, 
numerous cases of murders in this period. 

Mr. Sri Pr&kasa: The police committed three dacoities in 'my ~  

The Honourable Sir Jlenry CI8ik: Among the list of persons murdered 
01' injure.d, among the list of victims of dacoities and robberies, there is 
never the name of a Oongressman:. The pdint is this '(hat the IOnly 
section of the community that is immune from terrorist outrages is the 
Congress, and it is not surprising that they want to have the terrorists 

~ . In the caee of the Honourable Member who has moved this 
Hesolution, he is always ready to sympathise with the terrorist whether 
he is in detention or whether he has been convicted bv a Court. He 
was, I believe, Hlany years ago a very active member ;f a body cll.lled 
the Kakori Defence Association, und tlven when the persons convieted of 
those abominable crimes had been sentenced and had appealed in vain 
t.) the- High Court, he pursued WIth every kind of vigour his attempts 
to get them clemencv at the hands of the executive. One of those Kakori 
('onvicts. nnt a ~  but a man cOllvicted III Court of the most heinous 
crimes ~  organising dacoityand murder, again commanded the active 
sympathy of the Honourable the Mover the other day when he went on' 
hunger Sltrike in order to blackmail Government to accede to certain com-
pletely preposteroull demands. The Honourable gentleman's sympathy 
is so wid:e that it ~  even to those terrorist conwe.ts In the 
AndaIDBns. He asked to be allowed t.o go there specially in Order 1'..0-
inquire into their grilwances. The:... are a handful ,of a.bout three or foUl' 
hundred amongst ;:om€, five or six thousand other convicts_ He is not 
interested in the other convictEl; he is onlv interested in the terrorists_ 
It' is idle toO pretend in the cal'€' of the Honourable the Mover that it is 

~ on fI, point of principie that he cannot hear the thought of deten-
tion without t.rial He is equally interested and equally sympathetic to 
the terrorist whet.hf'll' he has been convicted after trial or whether he is.: 
detained without trial. The Honourable gentleman quoted his own 
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~ . Nine ~ ' , he boastEd proudly, had he heen convicted, tlDd 
·~  tIme, he sald, on falae evidence, every time on the evidence of " 
police. informer or sp.v. Now, I rather likE' to f,)lIC\w up these 1'II8h 
8Ell'!erhons, and so I sent for the judgnlPDts iIi the CRses of some of the 
Honourable Member'R conviction::. I secured seven of the nine and I 
relld ~  judgmt:;nts with ii10me care. In no cast< was there any me'ntion of 
. any ~  who can by any ~ of imagination be called a police spy. 
The wItnesses were nearly all uniformed policemen or a magistrllt(. on 
duty. In every single case there was no defence. In two or three rases, 
the accused himself admitted the commission of the offence and in every 
·case the offence was one that was committed in t,he sight of ~ 
hundreds of people. And yet we are told that this system is so wicked 
that even the Honourable Member was convicted and wrongly convicted 
nine times .on the evidence of police spies. The judgmt'nte which I have 
TaM, as I say, with some care entirely failed to colTOborste Any statement 
of the sort. 

Kr. ][oh&D Lal SaklllD&: Sir, may I interrupt the Honourable Member? 

Kr. Prealdent (The Honourable Sir Abdur Rahim): The Honourable 
Member will have a chance to reply. 

Y" .. 

'.l'he llo!lOarable' sli JleDry 0i'aIk: I now ('ornE' to anot.her proof of the 
Honourable Member's sympathy and the Congress sympathy WIth the 
-detenus. They organised a Bengal Detenus' Day and made a great splash 
about it in t·he papers. The actual day was the-19th May, 1985. In 
spite of the efforts of the All-India Congress Committee, the day was a 
lamentable "flop". The total amount of money subscribed from the 
whole of lndia, according' to my iniol'nlatic,ll. came to about Rs. 10,000 . 
.()f that, Rs. 7,000 was collected in BumhRY, the ~ J  of the rich, and 
.onl. about Rs. 150 in Bengal. In fwo plaees in Bomhav, an appeal for 
fun:ds produced the magnificent total of HR. 2.8(XI. But the meetings 
-decided,-they were me.etings of thll CC\ngres.'1 SociRlist Parly of which 
I understann the HonourRble the ~'  is an omllment.--the ~  

.decided that Rs. 1,000 of that sum, or rather leBS than half, W88 to be 
despatched to Bengal. Rs. 400 was debited to expe.nM9 Rnd Rs. 900 
was to go to the funds of the ~  Socialist Party. I wonder how 
much of it reached the detenus. In Madras, two meeting'll were held in 
Madras City and the totAl ~  !luh'3crihetl W81! Rli. 28. In the Puniab, 
there was no enthusiasm l1Dd in faet two Conl!Tesl!omen,-and I ~ 

stand quite respectable Congressmen,-thoughtthat the whoie thing was 
a great mistake and wrote to the papers and said 80. They luJdressed 
-the All-India Congress Committee and Baid: 
"I' doN not behove the Congretll to orpnilJe the celf!brIJ.tion of 'Detenu Day' which 

18 ~ widely interpreted aa indicating sympathy and ~  of thr (',()J1It!'CII. far 
terrorism. II 

(lnt-emlption from SRmAr Rant Singh.) 

This was in a letter sent to the ., ~ by two gentlemen named 
Sardnr  Boota Singh and I.ala Hari RRm, bot,h Congressmen: 

"Although Congreas may have no IIICb intention", u pointed out by you, there ia 
d yintt the fad that ncb a eelebratioo iR a ~ CODClellllion to the ~., '  who 
:. ;: jail on account of their eomplicity with ~, whether .. ~ ar. real. 
"Tbi. policy of placating a few Congreaameu to thl! detnment of true pnnClples Will be 
:greatly harmful and the sooner it is abandoned the better." 
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I venture to think that that was pretty sound advice, and I venture to" 

think that if, instead of constantly showing on every possible occasion 
their sympathy with the detenus, with potential or actual murderers in 
this way, if the Congress had come down b"oldly on the other side as they 
did a good many years ago, it would have been far better for the country. 
The fact is, Sir, that so far as terrorism 'is concerned, the Congress as a 
body has not only failed to give any definite lead, but their nebulous 
attitude affords some real justification for doubts as to their motives in 
failing to do so. So long ago as Mny." 19111, at.· a meeting of the Congress. 
at Banchi resolutions were passed demanding the release of detenus, the 
repeal of all repressive laws, the closing down of the Andamans as a 
prison for convicted terrorists; but the resolution failed to say one single 
word in condemnation of the outrages and murders which were at that 
time constantly happening. A few days later, on the 8th May of that 
year, there was the abortive attempt to assassinate the Governor of Bengal" 
at Dal·jeelillg. On the 16th and 17th May. that is, eight days after that 
attempted murder, a meeting of the All-India Congress Committee took 
place at Patna. There was then clear evidence, published evidence in 
tlJe popers regarding the conspirao.y to murder the Governor. The All-
India Congress Committee passed various resolutions. It totally 
irnored that outrage. Itfailed to say one word in condemnation of 
~  as a whole. Has that omission ever been made good? No 

Member opposite can produce a resolution of the Congress as a whole 
condemning terrorism within the last five years. It may have been 
condemned-I do not say it has not been-by individual members, but no· 
individual condemnation . . . . 

Kr ••• S. Aney: It has been condemned by the All-India Congress 
Committee. 

Kr .•. Asa.t All (Delhi: General): It has been condemned times out 
of number. 

The Honourable Sir Hemy Onik: No, Sir, it has not. It is not 
enough to say that individual members of the Congress have condemned it, 
but Congress as an organisation has given no indication, no lead, against 
terrorism. 

Kr. S. Sat)'amurt1: This is very unfair. 

The Honourable Sir Hemy Oratk: Whatever improvement has taken 
place in the ~ attitude in Bengal-and I am glad to say that there 
has been lmprovement, but not so great as some Members have made 
out-whatever improvement has taken place in Bengal, the Congres'J has 
played very little part in bringing !it about, and until they take a definite 
stand agai..'"lst this abominable form of crime, it seems to me that their claim 
that their policy IS based only on non-violence must fail to carry convic-
tion. Until we know definitely that the Congress as an organisation will 
really opp0se terrorism and will do its best to stamp it out, I say that there-' 
can be no general release of the detenus. Gradual releases will go on as 
they are going on now, but, for a general amnesty and the risks which 
su{'h a polioy involves, we must wait till there is some far greater, far 
mOl'e drastio, far more revolutionary change than has yet occurred in 
public feeling in Bengal. (Loud and Prolonged App'lause.) 
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(Some Honourable Menlbers rose to speak.) 

Mr. ~~  (The Honourable Sir Abdur Rahim): If the Honourable 
the Mover ,nsnes to reply, he can do so now. 

Kaulana Shaubt .Ali (Cities of the United Provinces: Muhammadan 
Urban): With your permission, Sir, I would like to take part in this 
debate. -

Mr. President (The Honourable Sir Abdur Rahim): If the Honourable 
Mover wishes tc reply, he can do so; otherwise the debate is closed. 

K!'. •• Asaf All: There has been no suggestion for closure from any 
S'ide. 

JIr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member is in charge, I>nd it is in accordance with the ordinary practice 
that he, on behalf of Government, should wind up the debate subject to t.he 
reply by the Mever. 

K!'. s. Satyamurtt: Oq & point of order, Sir, No Member is in charge 
of this Resolution. It is our Resolution. 

JIr. President (The Honourable Sir Abdur Rahim): The Chair meaIlS 
he is in charge of the subject. The Chair is merely folloWing the ordinary: 
practice. 

JIr. Kohan Lal S&kBeDa: Bir, I hope you will extend /I rt'llsolluble 
time to me so that I may be able to reply to all the points that have 
been made by the Honourable tho Home Member. The first thing that 
he said ~  flb(;ut the wording of the ResoiutJon. He gave the impression 
that if the Jle£dution had been ",,'r;Ied otherwise than it has been and 
if we had uE'ked Government to expedi: e tJle release of political prisonel'll 

~  considerin;" each case on its melitl!. he wight have acoopted if,; But 
I wnnt to tell the House that only the other day a Resolution was bro'lght 
in the Conncil ot ~  by RBi B!lhadur Laln Mathura Prasad Mehrotra. 
That F:esolption only wanted the ellses to I>,tI examined by t.\ judicial 
committee ' . ~  of Judges. but it Wf<S Dut accepted by Government 
in the Council or State. 

'l'he Honourable SJr :IleDrJ OralIE: It waa Dot accepted by the Council 
of State. 

Itr. Kohan La! SakBena: Government did -not accept it. If Honour-
able Members will read the speech of the H(,me Secretary. they will 
find that he did not want to accept the ~ . So I hope Honour-
able Members will not be carried away by the arguments of the Home· 
Member. 

The second JK'int that he mised was that DO such Resolution was ever-
moved in the B£o!lgal Council and that these pritaoners were being detained 
statutorily. because their detention haa been approved by laws enacted by 
the Bengul Council. I Imow-and Honourable Members here know-
how long that. Council has been iD existence. It was elected in 1929 for 
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Ii term of three years, since then, its life has been extended from year to 
year, and it is stil} going on, and it will go on unless Government are 
compeJle? to dissolve the Council statutorily. But, what is the verdict- of 
the public there? There was an Assembly election there, and all the 
candIdates were Congressmen. Leave the Congressmen alone. The Hon-
lurabJe the Home Member said that this Resolution has been supported 
only by members of the Congress Party. May I know if Mr. Anwar-ul-
Azim, who has been voting all along with Government, is a member of 
the Ccngress party? Does he not come from Bengal, and what has he 
got ~  say? He said that Government ought to change ~  policy, and 
I thmk the HonrlUrable Member was unfair in saying that this Resolution 
has no supporten; other tJlan the members of the Congress Party. Who is 
Mr. Mathura Prasad Mehrotra, Member of the Council of State? He 'is 
a tulukdar, he has got his stake in the land, he is a man who can be a 
victim of the terrorists, there can be dacoities in his house, but still he 
brought this Resolutlion in the Council of State. So it is entirely wrong 
and misleading to say that this policy is being supported bv no section of 
opinion excepting the Congress . . . . . • 

The Honourable Sir Henry Craik: I said not!ling of the kind. 

lIr. Kohan Lal Swena: Then, Sir, it does not lie in the mouth of 
one who has been flouting the verdict of the Assembly every day to say 
that this Resolution has been op'posed by the Bengal Council, and that 
otherwise action would have been taken? Was not this queation raised 
during the budget discussion on the Home Department issue? Did not 
the Horne Member make a spee,ch that very day-proba,bly he delivered 
the vtlry spe(,ch which he had pr"pal'£'d for this Resolution-and after 
hearing his speech the HOllse passed a vote against the Home Member. 
Honourable Members should not be misled into believing that a vote for 
this Resolution will be a vote of confidence in the terrorists. Nothing of 
the kind. When, the other day, after the speech of the Honourable 
the Home Member, the House passed that motlion, it does not mean it 
w:\s a vote of confidence in the terrorists. It is a vote for justice and fair 
play, it is a vote for the vindication of the civic rights and liberties of the 
people which Englishmen value so much. It is a vote, again, for humanity 
and good conscience. It will be a vote for future better relatbns between 
the people of this country and that of Great Britain. So I hope that 
Honourable Members wIll not be misguided by the Home Member's 
argument. 

Then, Sir, the Home Member came forward and said that so far 31'1 

4, P ••• 
he (meaning myself) was concerned individually, his 
sympathies were alwaylJ for the terrorists--not only for 

those detained, but for those who ~  been convicted. I can only 
say that since we have come here we caVe been looking forward 
for a change of heart, but lea"illg the change of heart alone, 
there is no change even of ,-ision. The vision is jaundiced 
with power and prejudice, jaundiced with fear, mistrust and suspicion, 
Ja\mdiced with hatred and haughtineBB, jaundiced to such an extent that 
·everv peaceful activity appears to be red to the Honourable the Home 
Men'lber. "Even avowedly declared peaeeful associations like the Khudai 
Khidmatgar and the Hindustani Seva Dal are, according to him, allied 
with terrorism-and Communism. His vision is jaundicecl, to such an extent 
that every activity on our part, whether it be in the shape of questions to 
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bring t() ~  notice of the. Government the suBerings and hardships of 
those dehnned or whether It be an endeavour on the part of the Members 
of t.he. ~  to get ~  information regarding the conditions of 
detentIOn, m Bengal or regarding the administration of repressive laws in 
Bengal, ~ whether it be to raise some money to help' those who have not 
been provIded for and who are the victims of this repressive policy of the 

'Government, .all these activities seem to him t() bf' inflpired by oni motive 
and one motIve alone, namely, sympathy for t.errorism. I subnrit that 
that is nnt so. These things appears so to him, because his vision is 
jaundiced, and unless that is removed, he will hold the same opinion. I 
have come to believe ~ the Honourable the Home Member and t,he 
Government of India, as constituted at present, are incapable of learning 
anything from the past or looking ahead to the future. We have asked. 
the Government to have a dispassionate dillgnosis of t.he CRllses of the 
present discontent and unrest. We have told them that Communism 
.and terrorism are merely a symptom of a deep-rooted disease. 

(At this stage, the Honourable Member paused for a minute.) 
I:'ir, in view of the 8weelJing ~ w.Dier. the Government have 

made on the Congress, the debate should not have been closed without 
giving a further opportunity to the Congress Party to participate in the 
debate. The Congress Party, therefore, records its protest by declining to 
-take any further plLrt in the proceedings of the Assembly in connection 
with this Resolution. (Llil-ughter from tile Oflioi&l Benches and Opposition 
' .~ . . 

Kr . .&khU OhaDdra Dana: Sir, In order to remove certain misconoep-
tion I think lowe it to myself and to Honourable Members to tell the 
House under what circumstances. when I was occupying t.he Chair, 1 
called on Sir Henry Cram to speak. I was never told that htl was replying. 

:Several gentlemen stood up, and out of respect for him as Home Member 
and as a senior Member, I called upon him to speak. It w&s not my 
idea to close the debate. 

Kr. Pnlddent (The Honourable Sir Abdur Rahim): As 1 have already 
stated, the ordinary practice is on a Resolution likE' t.his for t.he Honourable 
Member of the Government who is in ('harge of the subject to wind up the 

,debate, !;ubjeet te. a reply from the Mo\'c.r of the Resolution: and findm, 
that the Honourable Sir Henry Crai,. the Home Member. was Winding up 
the debate I followed the ordinary practice: otherwise he would have lost 
t.he right" that Government enjoy under the pllietice, of winding up tlw 
debate. I !>hall now put the question to the House. The ~  is: 

"That this Assembly recommends to the GO\'eruor General jn Council to r,leaae, or 
.direct the re1_ of, all political prisonen detained without t.rial." 

ThE: mothn was negatived. 

RESOLUTION BE IMPORT DUTY ON rNBROKEN RICE 
~,,  PADDY. 

Kr . • uh&mmtd •• uman (Patna and Chota Nagpur r.1ltn Orissa: 
Muhammadan): Sir, I move: 

"That thiB Auembly recommends to the Governor General in Council tbat an 
import dnty of rupee one pE'r maund on unbl'l)ken rice and ann.. eight per maund 
on paddy be levied." 

Sir, representing as I do t.he ~ of Bibar and Orissa, where the 
.chief crop grown is' rice and paddy, I think it is ~' duty, both in the 
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interest of my constituenc,'" and of the whole country, that I should 
move this Resolution. It is essential that. these areas should be pro-
tected and developed and special regard should be given to their agricul-
tural conditions, their cost ~  their value, and, in this way, protection for 
:-i'>e-growing areas should be adequate. Recently, we have seen broken rice 
and lice in husk being imported into India by Siam and Indo-China to which 
places we used to be important exporters of rice even a few years ago. Not 
only that, but even Japan exported rice to us last year and the year 
before last.. I may inform the House that, only a few years back, we 
were the mggfJrst exporters of fice. not onI.\' to Bangkok, but also to-
Japan and China. The import of rice from other parts of the world into 
India is substantial. It is hampering our agriculture: this dumping ~' 
Indo-China creates unhealthy competition in our only industry-the poor 
land industry of agriculture. In the absence of any material encourage-
ment having been given to the agriculturists, at least a moral support of 
protecting our agriculture should be the least that we can expect and the 
least that the Government should givE'. I rq.ay further say that. as rice 
is one of the staple foods of this country, there should be given a chance to 
all such areas to develop their lands under cultivation which aTe not so 
occupied, and this is not possible unless agriculture is made profitable 
and unless we find that , ~' fetches a· priC'E' which makes it profitable 
to grow. In this connection. I may further inform the House tJhe fate of 
the jute growing areas in Bengal and Bihar when it actually so happened 
that, by commercial combines and jugglery of foreign consumers, the 
[.ric(,R of jute were ~ to a point where even the harvesting of jute· 
was more costlv than the value which could be realised by the sale. 

. Everybody ~ that the European combines were often making huge 
profits on the Indian products and playing with Indian agriculture. The 
poor agriculturist growing jute and the people connected with such lands. 
had no option as they could not replace jutE' b;v 'paddy as it was also 
profitable to grow.' The question of growing rice and paddy as a substitute 
for jute became an acute question for the reason of finding a suitable 
market for it at a price which would make it profitable for those engaged 
in the cultivation. People may say that it may be to the disadvantage of 
the consumers. hut. this is another fallacy which is often introduced by 
thnt seetirJll whicb wants to profit th('I!lselvps by creating competition in 
our own products. Let us examine this ~·. Who are the con-· 
sumers in this land? Out of 100 per cent ('onsumers. or population, over 
70 per cent. are engaged in agriculture. and 30 per cent. more Or less are 
engaged in other professions of life. To sacrifice 70 per cent. in the 

. interests of 80 per cent. is not at all equitable. Besides, I may further 
inform the House that the allied professions depend practically on the 
pro!';peritv of the agriculturist. Take law or mpc1if'ine or other lines. It 
will not be at all a sacrifice as some people are being impresseC1. 

~  looking to the figures, we find that in 1933-34, the import into-
India of rice in husk was 1,303 tons in 1934_35, it. was 1,07,197 tons,. 
and in 19B5-86, it was 92,924 tons. The imports of rice not in husk were 
45,176 t<-ns'in 1938-84; 2,82,794 tons in 1934-35, and 76,212 tons in 

~ . This year. imports in January alone are 16.975 tons as against. 
5.851l tons last year. It may be argued that the imports in 1934-85 
showed a decrease definitely, but, from the figures for January, 1936, it 
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is clear ~  the situation appears to be grave and that the imports from 
Indo-Chma a!ld S'iam might increase in total. 
. Now, ~ to the v:alue, we find that millions of rupees worth of 

rIce are bemg Imported here frJIll other Plirts of the world and, at this 
speed, I am afraid, the rice industry, which is the only so-called industry 
in this .country, will be considerably damaged. I, ~ , stronglf urge 
that thIS ~. should recomlUonll to the Governor General in Council 
that an import ~· of rupee one per maund on unbroken rice and annas 
eight per maund on paddy be levied in the interest of the agriculture of this 
land and in the interest of the people of this country. Any import from 
foreign countries of our agricultural products is against the interest of 
our land, and, with these few words, I resume my seat. 

111'. President (The Honourable Sir Abdur RAhim): Resolution 
moved: 

"That this Assembly recommends to the Governor Generlol ill Council that In 
import duty of rupee one per maund on unbroken rice and ~ eight Fer maund 
on paddy. be levied." 

Prof. N. G. ll.aDga (Guntur OmP':. '~ . ~  Non-Muhammadan Rural): 
Sir, I rise to support this Resolution, and, in doing so, I wish to state' 
that it is not because I am a whole_hearted supporter of the ~' of 
full-fledged protection to our industries to be given indiscriminately. hilt. 
because I am perfectly convinced that this particular section of the agri-
cultural industry needs this protedion inld it ought to be given. Sir, this. 
protection ought to have been given long ago, this protection should have 
been given nearly five years ago as soon as the dumping of rice and broken 
rice [lnd paddy began from Siam Rnd Indo-China, but the Government wel'lB 
always indifferent to the plight of the agriculturists and were unwilling to 
do anything in time. Even last yea.r this House passed 81 Resolution unani-
mously demanding protection for agriculturists, and jt was after the 
Crop Planning Conference had made its recommendations and the Sub-
Committee of the Imperial Agricu1tural Council had also supported that 
particular Resolution, and after the Madras Government had pressed it 
ver.v hard upon the attention of tbe Government of India the necessity 
for affording this protection to the agriculturists, that the Government 
of India had thought fit to afford a very alight bit of protection to rice' 
and paddy growers in this country. We asked for protection f('r all kinds 
of imports of. rice into this country, and we got only a. very inadequate 
protective dutv upon broken rice alone. We were told at that time that 
the real import which affected our ric£' in this countzy was broken rice, 
and therefore, it was said then that it would be enough if protection were 
oxt;nded to IJTl)ken rice alone all.i not to all kindp of rice imports. We 
were also IIssured that the particular duty would bfJ enough to bring down' 
the imports of rice into this country and it would. help the ~, 
but as mv friend, Mr. Nauman, has shown us, we find that, during th£' 
last ten ~ . of 1935-36. the lmp:Jri;£( uf rice and rice in husk have not 
fallen very perceptibly when com,pared to last year, and these imports 
aT6 ~  a. menace to the rice growers of t.his country. 

It is easy for the Government of India to say that if impOrt duti. 
were extenderl, not only to broken rice, but ,also to rice in husk and rice, 
the consumers would be affected. Sir, I am myself anxious to protect 
the interests of the COIlllUID6l'9; I am myself anxious to see that when-
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.cvet· ~ is given to any industry in this country, the ~  
the consumer are protected, but at the same time it must be said . In 
fairness that the producers must be assured of their· oost of productIon 
and justice. When we ask for a minimum wage for our ~ ,. we 
·should also be prepared to demand a minimum wage for our agriculturists. 
It is not rea"SOnable either for this Government or for the consumers or 
others who claim to speak on behalf of the consumers to maintain that the 
producers should be ~  to go to rack and ruin in order that the 
consumers should be benefl.ted B!,.d. ill order that. this Government may be 

~  to go On without doing anything for the agriculturists. 
Sir, the rice industry. is the biggest industry in this country. It takes 

the first place in the crop planning of this country. It comes first 
amongst our crops, and there are as much as 80 millions of acres of land 
under rice. The only other crop which comes anywhere near it is wheat, 
and its acreage is 27 millions acres and more. Sir, the rice industry has 
fallen on bad days. Why is it so? It is because, I maintain, of the 
policy of this Government to do nothing ~  to reJieve the severity 
of the economic distress. Only this morning, at question time, we asked 
this Government as to what they proposed to do to relieve the distress of ~ 
the people, to relieve the acute economic distress. The Honourable 
the Finance Member was good enough to say that he was not going to 
adopt any of the monkeying methods that are being adopted by various 
Finance Members ill other countries, that he was not going to adopt c.ny 
suggestions made by this side of the House. during the last 14 or 15 
months. In fact, he was good enough to characterise all our suggestiolls 
as idiotic. Sir, it is because the Government have been so indifierent all 
this time to the plight of our peasants, to the plight of our rice growers 
who have under them ·the largest amount of land under rice cultivation, 
that we arp. obliged to seek proteotion from this Government. Sir, it is 
nc t a pleasure to !Ile to come here and plead for protection for the biggest 
industry; it is not a pleasure to me to ask Honourable Members of this 
House to support this Resolution in order to protect the growers of rice 
and millions of peasants. If, Sir, it has become necessary for us to ask 
for protection for one of the largest industries of the world, then what is 
-the position with regard to the other industries? What would be the limit 
of our demands for protection? We are placed in a very unenviable 
position, because this Government have· done nothing whatever. And 
what is more, they have done many things to aggravate the economic 
distress. 

As I put it this morning, and as the Finance "Member was not able to 
deny the fart, there has been an actual contraction of currency in this 
country during the last five yeaTS. Gold exports there have been. and one 
would have expected that, in place of these gold exports, there would be 
a healthy expansion of our currency and a healthy free flow of money 
from Government into the hands of the peasants. But, instead of that. 
we find that· there has been an actual contraction of our currency, with 
the result that the prices have ~  a progreB8ively downward trend. Sir. 
it is eas .... for the Hpnourable the Commerce Member or for the Secretary 
in the ·Department of Education, ~ . .  and Lands to maintain tha.t, 
siter all, the prices of paddy even have shown a tendency to rise during 
the last 14 or 15 months. But, by how much, I would like to know. The 
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price of rice in 1929-30, according to tl1eir figures, was Rs, 6.6-0 per maund 
of 82 2/7Ibs. It came down to Rs. 3-2-0 in 1933-84. and it is not more than 
RII. 3-9-0 even today in this country. It is not, therefore, easy for them to 
come and say that, after all, the condition of the peasa.nts has been im-
proved because of this duty, the unsatisfying duty upon broken rice, lind 
80 the peasants ought to be satisfied with it. ReaDy speaking their condi-
tion is worsening day by day. Last year, there W&s some iaIk of debt 
relief legislation in the Madras Presidency, but nothing has come out of 
it. There was some legislation passed in the Central Provinees for debt 
conciliation boards, but nothipg has come out of it, merely because the 
Central Provinces found it impossible to finance the debt conciliation 
boards. They were obliged to spare one lakh of rupees from the rural 
development grant for opening four debt conciliation boards. The 
Punjab Legislative Counell has passed some legislation, but the Governor 
has sent it back for further review and amendment by the Legislative 
Council. Even in regard to the debt relief, the GOl6l'Dment have been 
failing in their duty to relieve the peasants ...... 

Mr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member is really wandering away from the subject. He will confine 
himself to the Resolution. 

Prof. N. G. Ranga: Because of the fall in prices of paddy ... 
Mr. President (The Honourable Sir Abdur Rahim): That is far too· 

remote. He must confine himself to the Resolution. 

Prof. l!l. G. BaDga: H you will listen to my argwnent, Sir, .... 

:Mr. President (The Honourable Sir Abdur Rahim): The Chair has been 
listening to the Honourable Member's argument. He must be rl·nlly 
relevant. He had better confine himself to the Resolution itself. 

Prof. N. G. Ranga: Because of the fall in prices, the weight. (jf ~ 
indebtedness of the agriculturist has become too grent, it has been redonblf'll 
and they have not been able to payoff their debts. 

There has been un invisible drain of their resources, from them u) tIlt' 
non-agriculturists, to t.he urban classes, to the sala:-ied classes, beclllIse 
their grain has had to be sold at less t.han half the price for which 
it was sold in 1929-30. It is time that efforts should be 
made to raise the prices of the agricultural commodities. It is time 
that efforts should be made to improve the condition of these pel18unts ill 
their bargaining capacity with non-agriculturists and in their bargq,ining 
capacity with manufacturers by adopting this particuhr RP.8011!tiOli and 
the course suggested therein. We do not ask f<'r ~  milch: we do not 
ask for permanent protection. We allk for temporary protection, and this 
is to go on for one year. If, in the meantime, conditions were to improve,. 
imports were to be lessened and there was no fear lit all of these imports. 
then it would not be necessary for us to have to come here and Dsk t.his 
Government to continue this particular protection. 

It may be said that the total amount of rice produced in this country 
will not be enough for all the conllumers in this country, and, therefore, it 
is always necessary to keep the door open for foreign imports of rice, rice 
unhusked and paddy in this country. I am prepared to admit this much, 
that if Government were to come to the conclusion, after making 8 dewiled 

~  of the tot.al needs of the country for rice, rice unhusked aud aIr 
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.other by-products of rice, that foreiin imports were really necessary, then 
it was for them to follow the practice of issuing licenses so that. there 
would never be any kind of dumping at all as there has been in the last 
three 01' fOl;r years, even as hal!! beer. {lLImitted by Government, in .. the 
case of broken rice. ' But I do not want the Government to trot out the· 
.argument 'of the insufficient supplies of rice in· this country for consumers 
.and then say that they prop'ose to do nothing whatsoever 
beyond what they had done last year and what they propose to do 
this year by imposing a duty on broken rice. I claim, although they seem 
to think that as much as three million tons of imports of rice are annually 
necessary in orner to supply our people with the necessary quantity of 
riee,--I think they are "'Tong in their estimate, and even if they were to 
be right in their ~ it would not be impossible for this country to 
.allow that quantity of rice to come into this country from Burma, because 
Burma has always b.m our most important importer and we can certainly 
.go on with Burmese imports. In addition to that, if we need any more 
imports, we can allow other countries to import rice by issuing the necessary 
licenses as I have already suggested. If Government wish to follow their 
present policy of won-possumus, of having nothing beyond this unsatisfying 
import duty on broken rice, I can only say that that would intemllfy the 
.dissatisfaction of the peasants. 

They may snap their fingers at the dissatisfaction that prevails 
amongst the peasants, but as the Honourable the Home Member himself 
has stated today that the Government are not, after all, so unconscious of 
public opinion in this country when it suited them, I would like the 
Government also to note one particular point. All over the Madras 
Presidency, a Presidency which is responsible for producing nearly one-
.eighth of the total quantity of rice produced in this country, a Presidency 
which is mostly affected by these imports, there were peasants' marches. 
The Government were good enough to state here in this House that there 
were some four hundred peasants altogether in a peasants' march in which 
I took part. I ~ tell this House that there ,were in that particular 
march only a hundred peasants who went along with me. That is the way 
they get their information, but they would not mention the other marches 
t.hat had taken place all over the country, nlarches in which five to su: 
lhousalld peasants had taken part. in each, peasants not gathered from 
towns, but who had come from villages. And all these people had come, 
not to ask for the continuat1ion of this particular import duty on broken 
-rice, but an extension of it to rice unhusked and cleaned rice. Not only is 
it the case in the Madras Presidency, it is the case in the Central Provinces, 
in Bihar and in Orissa. Everywhere these marches are being organised. In 

·Guzarat, cnly ~ other day, the peas!lnts w(:)'e not able to pay their kiBt., 
the patwari and others resigned, and seeing that such extreme steps had 
"been taken by their own officers, the Government were obliged to grant 
some remillBion. This is the way in which peasants are expressing their 
discontent. Is this discontent to grow unabated? Will Government be 
prepared to exasperate the peasants by refusing to offer even this minimum. 
bit of help to them? H they are prepared to do so, let God alone look 
after them, If, on the other hand, they wish to do anything at all to help 
the peasants, then let them adopt this particular Resolution . . . . 

JIr. PreIIlden\ (The Honoura.ble Sir Abdur Rahim): The Honourable 
Member has exceeded his time. ' 
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Prof. B. G. BaDp: Is it so? 

Dr. r. ~ DeSouza ~  NOIi-OfficiNI): I waut to intervene in 
this debate just ~  a few minutes in order to draw the attention of the 
~  of Iri(ua. to ~ ' effects of their ne.glect of the rice growing 
mdustry, more especlluly III t.he Madras PreBldency. I pointed out the 
other day that rice growing in t.his couutry at the present moment under 
present conditions, had become so unprofitable that a large amount. 'of land 
under cultivation had had to be abandoned. I pointed out that, in COllse-
quence of the catastrophic fall in prices, the ~  under rice cultivation 
had fallen from 84 million acres in 1931-32 to 81 million acres in 1934-35. 
and that the outturn had fallen from 33 million 200 thousand tollS- in 
1931-32 to 27 million 719 thousand tons in 1983.84, a fall of 18 per oent. 
What is the result of this abandonment of 80 much land under 
~ . (;an any Member ~ ,~ Government of India with a 

.sense of ~ J  contemplut-:: the r£f,ult.,; of., this abandonment 
of land with equanimity? Look at the state of the provincial budgets. 
Abllnaomn£'llt of land means thnt the revenue from land is not paid 
to the Provincial Governments and the re!mlt is thllt every provincial 
budget lust year showecl (leficit-s of "ery largt· amounts. The abandonmcnt 
(If three million acreR of land means unemployment to those woo were 
.engaged in the cultivation of land. Assuming that two acres are cultivated 
,by a family of five, the abandonment of three million acres means unlml-
ployment for nearly seven million persons. lIow is the Goven-unout going 
;to meet the deficits in the provincial budgets and the unemployment in the 
.countryside ? How do they contemplate meeting this economic collapse 
in the countryside? There is another and a wider aspect of thir. quest.ion 
to be considered. Those who have s1-udied t.he Census Report for tho I&.st 
decennial period will be astonnded to know that the population of India 
:has increased by more than 34 million people during the last decennial 
'period. It means nearly 34 million more mouths to be fed and that number 
will go un progressing by geometrical progression in the succeeding years. 
Is the Government looking ahead to make provision for the feeding of this 
':\'ust and increasing population? A suggestion has been thrown out. for 
the first time in an official publication. that birth control should be 
resorted to in order to reduce tile popula.tion. I hope that this recom-
mendation made by the Census Commissioner was not made under the 
:imprimatur of the Government of India. Be that as it may, surely a great 
-Government like the Government of India is not going to lock forward to 
:race suicide as a means of BBving themselves from the difticulty of feeding 
the population. When these startling figures were published in the Census 
Report, Indian economists, with feverish ha&te. attempted t.o think out 
means for meeting the situation. We know what researches were made 
by General ~ , lately Director ~.  of the Indian Medical ~. 
in c,onnection WIth the problem of nutrition and what the results of blS 
investigation were. He told us on a carefully made calculation that only 
39 per cent. of the populati?n were well nourished. 41 per cent. of the 
population were poorly nounshed anq 20 per cent. were very poorly 
nourished. If that is the position, lIith the condition of rice ~  and 
other food grains as it is at present. what will he the state of the nutrition 
Df the population when it will increase by leap" and bounds in a lew ye&nl 
.as shown by the Census Report. I ask the Government respectfully to 
consider this question in a serious manner and not to follow 8. policy of 
14u.es-fGire. 
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What then do I recommend? Every other country in the world, both 

on the continent of Europe as· well as in Asia, so ~  8S the food supply 
is concerned, has adopted a policy of self-sufficiency. They have fixed a 
quota beyond which foreign countries will not be allowed to import rice-
into their country. Countries in the Far East to which we have hitherto-
been exporting rice, countries ~ Siam, Indo-China, Java, Japan and 
China have all adopted a policy of protection. They have subsidised the 
growers of rice, with the result that our exports to those countries have 
fallen from 21 million tons before 1929 to something 11ke Ii million tons; 
last year. Is it not our duty then to provide for self-sufficiency so far as 
food is concerned? I put it also on another ground. \V e Ih'e in feRr of 
war und alarms of wur. What would happen if there is an attack by 
another 'Emden'? My Honoura.ble friend, Mr. James, would remember-
the terrible havoc caused by one German cruiser when it attacked Madras 
during the War. 

Mr .•. E. James: (Madras: Europec<I!}: People ran away. 

Dr. r. x. DeSouza: They ran away no doubt but they have got.to be 
fed. We have got to take steps against starvation. I respectfully ask the 
Government to consider this question in a spirit of statesmanship and not 
fellow a poliey of drift from day to day. I ask them to levy a tariff on 
rice, such ail would make the rice grower to grow more rice and grow it more 
profitably to himself and to the country. With these words I support the-
Resolution. 

1Ir. F. B. Leach (Burma: Et:l'opean): W6 have had a very harrowing 
picture drawn us by the last speaker of the appalling state of wars and 
impending starvation that is hanging over this country, but I must 
confess that I am at a loss to ~ how this prospect can be cured or even 
seriously &ffected py the imposition of an import duty on rice. Dr. 
DeSouza gave us a few statistics, and I am sorry to weary the House 
with more figures, but there are one or two which I should like to give. 
As he said, the population of India is growing very rapidly indeed. It 
has grown in the last 30 years by 19 per (}ent. from 295 to 353 millions. 
of people. It is likely, so far as one can see, to go on growing as rapidly 
as that in the future. As against that, cultivation is increasing very 
slightl;V. The net area sown in British India in the last 20 years ~  only 
increased by two per cent. (1 take these figures from .the agnculturaI 
statistics of India), and the area under food grains has mcreased by an 
even smaller figure, only Ilbout 'S per cent. Such increases, as have talten 
place in cultivl\tbn, have baen ~  in non:food crops. My Honour· 
able friend. Mr. Nauman, asks who IS responSIble for It. One cause of 
it is t.he tremendous demand that there has been during the last 15 years 
for the industrialisation of India ·and for growing such crops as sugarcane. 
If you arfl gdng tc.. divert rice land to sugarcane, if you are going to-

~  your agricultural population ~ ~ yillages to the towns to ';Vol'k 
in industries, you must not be sUlpl"l.sed If It has an effect on the ~ 
tural produce of t.he country. I do not see how you. can ha:ve ~ both 
waYs .. I -do not say that that is the only cause. but It ~~' IS '~  
eause. Another· cause was suggested by my Honourable friend, SIr 
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~  Mod,)', W?O spoke in thi" HOllse a lew weeks ago and who said 
D1 another connecuon: 

"n . is ~ ~ ~ . agriculiur6 cannot poll8ibly SUPPC)1"t anythiDg like the 
~ J .  which ~  In this. country. With oar primitive met.hode, with a pre. 
~ . raInfall, ~  a poor !!Oil, .with large tracts of unirrigated laud, it is quit.e 
UDpoB8lble that agrI("ulture can pronde food to the teeming millions of India.·· 

Well, I suppose Mr. Nauman was suggesting that what Government 
~J  do was to ~  drasuc steps to improve methods of cultivation in 

India, B? ~  ~  can ' . ~ ber productioll of food crops 8S rapidly 
8S she 18. ~ ~ her population. I wish I WRS as optimistic as Mr. 
Nauman IS, but It IS fairly well-known that agriculture is the most conser-
~  of all industries in the world, and I do not think . . . . (Interrup. 
~  by Mr. ~  Nauman), .... I should be very much obliged 
If Mr. Nauman willanow me to make my speech. He bas made his 
own speech, and I am endeavouring to reply to bim. Now, l'Vl'n the 
most optimistic person ean hardly imagine that the production of food 
crops could be increased by any very large amount within less than, I 
1!hould be inclined to say, two generations; p€1'baps one generntion would 
be a possible limit in this country. Well, within one generation tho 
population in India is going to be well over 400 m'illion, possibly 450 
million. Does Mr. Nauman think that the produce of food grains in this 

~· can be increased in anything like that proportion? Person!Llly I 
do not. 

)Ir. IInbammad Wauma.n: Why not? What. wns th(' posit.ion of 
Australia twenty years back? What were they growing then nnd what 
are they growing today? 

:Kr. :r. B. Leach: Sir, Australia is a slightly diffel·ent country to 
India. The area of Australia is considerably larger than that of India, 
and, while her populaticn is some six million, India has a population of 
350 million. :r hove never seen in any book on the subject any reasons 
given for supposing that the area under rice in India could be substan-
tially increased. The great irrigation schemes of North India are in 
tracts which do not grow rice. Bengal and Bihar ~ that part of India 
Ilre already cultivatnng now as fully as they can l.n area, and. I am 
informed wit.h regard to MadrlJs by those who know It that there IS not 
much scope for further irrigation schemes in Madras covering any large 
.area, rmd rice can only be grown on irrigated land ~  Madr!ls. 

An HODODl'able Kember: What about Mysore? 
1Ir. 1'. B. Leach: I believe there is 8 large scheme covering Madras. 

parte of Hyderabad and Mysore, but the probability of. its being brought 
1nOO ~  in the near future is very small. 

(lnterruption b,v Mr. ~  Nauman.) 

JIr. President (The Honourable Sir Abdur Rahim): The ~ 
Member had better not interrupt the Honourable Member, Mr. Leach. 

JIr Kuhammad J(auman: Sir, on a point of inf.Jrmation, I only wanted 
to say· that in Chota ~ ~  srde ~  big ~  of hmd r('msining 
uncultiv&ted, and, as such, rIse m p'ro uce IS POSSI e. 

Kr. :r. B. Leach: ~  there may be a ~  ~ . But in 
nO province, Rnd. certainly, of Burma I can 8&'1 qwte definitely, is there-

L 
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much prospect of any large increase; and, remember, when I am talkinO' 
of large increases, I moan large increases-increases of 50,000 acres or ~ 
of ~ ,  acres are useless for this purpose .. The amount of land under 
rice cultivation in India if. at present, as Dr. DeSouza said, about 80 
million acres. Dr. DeSouza said that this area is decreasing. I do not 
know where he got his figures froUl, he only quotea two particular years, 
and I cannot find any confirmation of that :n the Crop Planning Confer-
ence report which states that the average area under rice for the five 
years ending 1\)27-28 W'lS f;0 million acres and the area in 1933-34 was 82 
million acres. It is very unsafe, in dealing with rice, to take two particular 
years and contrast them, you must take quinquennial averages over a 
l(jng period to see whether there is any real tendency to increaRe or 
.decrease. A few months ago, I did take those figures for the whole -of 
India and t.he t.endency they showed was II. small increase in the last 
thirty years, and I think for the two years Dr DeSouza has picked out, 
where he has shown a decrease, there must have been some special 
reason; I do not believe that there is any real tendency to decrease. 

Mr. Pr88ldent (The Honourable Sir Abdur Rahim): The Honourable 
Member has already exceeded his time. 

Mr .... B. Leach: May I have two minutes more, Sir, as I have been 
interrupted a good deal. The out turn of 80 .million acres of rice is .at the 
outside 40 million tons. The Crop Planning Conference gave it at about 

.33 million tons. I don't mind talring It at 40 million tons. Now, a ton 
,of rice will feed decently about four people. That gives them about a 
pound and a half a day each. That means that these 80' million acr8 are 
enough to feed about 160 million people. Well, I think I am right in 
say;.ng that considerably more than half the population of India are rice-
eaters. Therefore. I hold that the 80 million acres of rice land in India 
are quite insuflioient without vastly improved methods of agriculture to 
support the rice-eating population of the country. 

The Boaouable Sir .J&mea 8rlg (Finance Member): Hear, hear. 

JIr .... B. Leach: I quite agree that if the methods of cultivation could 
be improved. it would be an exoellent thing; but I do not· think that that 
can be done at once, and I do not tlrink that it is desirable, before you 
start that, to impose an import duty on imported rice, which is merely 
IJOMg to raise the price of food for the poorest classes of the population. 

"I'll. Bonourable Sir .Jamea GrIgg: Hear, hear. 

Prof. 1(. G. Banga: Whitt nbout Burma? 

JIr .... B. LeacI1: But I understand the Honourable Member did not 
~  to apply this duty to rice from Burma. Well, there is just one 
other point I would like to make. and that is that there has been a J!"OOd 
deal of talk about dumping ana the harm done to the indiflCnous culti-
vator. Now, £til I BRid. the amount (If rice produced in India is about 
40 milli.on tons, and the rice imported from foreign oountries last year. 
as far as I CBn make out, was about 880.000 tona.-which is Hout '4 ~  
cent. of the consumption of the country! 

, 
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The Honourable Sir .James Grigg: Hear, hear. 

)[r •. 1'. B .. Leach: I 11m quite unable to belIeve, whatever my Honour-
.able frIend mIght suy, th:lt 360,000 t()ns of imported nee, or ~  per cent 
<>f the amount consumed In the country, is going to have any appreciable 
effect on the general prirt' level of rice. 

The Honourable Sir .James Grigg: Hear, hear. 

Mr. F, B, ~  I. do llO.t believe that this import. duty would do auy 
~ ~ to the J ~ agrlcultu.l'lst. 'fhe way to help the Indian agricultur-
1st .IS to educate hIm and to try lind teach him to improve his methods of 
agl'lcuIture .. I do not see why that should not be done. Iil Japan, the 
outturn of rIce per acre is half as much again as in India, and, if we oan 
work up to that level, then, when we do increase I)ur rice output by 50 
per cent .. then would the time come to think of putting duties I)n imported 
rice, but at present that time has not come. 

~ •• .AaanU1Ua)'.&D&ID A)'yaqar (Madras oeded Districts end 
Chittoor: Non-Muhammadan Rural): Sir, I listened very carefully to the 
speech of the llrmourable Member from ' ~. who just spoke. Sir, he 
oomes from Burma Ilnd we know all along fol' several years past that 
Burma has been exporting rice. Though Burma has been exporting a tot 
of rice to foreign countrif,ls, of late Burma has increased her export of 
rice to India. The Honourable Member who has just spoken has no 
!Ultimate touch witll the  state of affairs in the Southern India, in the 
Madras Presidency. We IIll know there is no dearth of rice in W, 
country, there is more than /I sufficient qUlmtity of rice in this country, 
but, unfortunately, cheap .rice from foreign countries is competing ud 
we I.ll'e not able to compete favourably with cheap noe. I heard the 
Honourable the Finance Memher. when the Honourable Member from 
Burma was speaking to cry 'hear, hear'. I am sorry he is not in bia 
plaoe now. We heard him the othi;r day say that the only way in which 
he could improve the condition in this  country was by making eeople 
ocnsume more and more which will induce greater production of the 
necessary articles and thus imIJrove the industries of this country. I am 
not able to understand why the Honourable the Finance Member oriecI 
i)ut 'hear, hE:ar'. If he wants the people to eat nourishing rice, he 0&Il 
~  80 only by levying all import duty on rice, because, in that cue. cbeap 
Siamese rice will not comE, into this country. My Honourable friend, 
Dr. DeSouza, quoted some figurE'!,; in SlIpport of the Resolution but the 
figures which he quoted no doubt created some suspicion in the minda 
of some Honourable Members and it is on account of that 8uspicion that 
the Honourable Member frnm the Europe:m Group wanted to rely upon 
those figures aud use his argument ~  the ' ~ . T. ~ ~ 

the Trade Review for 1934-35, regarding the productlOn of nee III thIS 
country and the exports, that produclnon has not gonE' considerably down. 
On the other hand production has increased considerably as ~ 

with the figures whiCh we have for 1915-J.i. In the ~  YPRl'II. that " 
from 1932-33 the production has not ~  dcwn conRuierably. If pro-
duction has ~  down to some small extent, it it> ~  the rice . ~ 
oers are not able to find a proper ~  here sn.d It ~ no .use cultlvatmg 
rice when it does not fetch proper pnce. Th", nee producnn,r ~ ~  
to pay greater assessment and, on account of that, mstea<l of cultlVatiDg 
paddy, for which there is no market here and OD a<'.oount of the p,hf'8p 
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noe that is imported from Siam and other places, tht:y are trying to-
convert these fields into fields producing ..)th'3r crops. :From the figures, 1 
find that India produced in 1913-14, twenty-fuur million tons of rice and-
Hurm:L pl'odu('cu four million tons of rice. In that year it was only hali a 
million ton d ]'!ce that was exp"rted to fvrdgn countries from India,_ 
whereas two million tons of rice ~ '  eX}iorted from Burma to other-
countries. In 1934-35, the product.ion!)f rice in India was 25 million 
tons, but four million tons were p'roduced in Burma. This year we find 
there ~ a large production, but there is less of Export. India exported 685-
thousand tons in 1918-14 and it has dwindled down to one-fifth millios,. 
that is 204 thousand tons. Tnerefore, the balance 'is available and has-
been available for intem8J consumption. Likewise, we find that - the-
quantity of rice exported in 1913-14 from Burma was to the extent of 
two million tons and a major portion of it was exported formerly to-
foreign countries, but now we find that it has been steadily diverted to 
India proper. I)n page 97 of the "l{evil'w (·f 'l'rade for India in 1934-35", 
it is said: 

"Even the l'ecord of 193;)·34, in which Y""'- 1,789,000 tOil,; (01' 71 per cent. -more-
~  in 1832-33) of rice and paddy were exported to India, was eurp.lsed in the year" 
ande::, review in which shipments w India totalled 2,200,000 tons. Of thIS amount, 
1,978,000 tons ClQ'l8ieted of huaked rice." 

Therefore, in one form or othel', the quantity that was produced in 
India and Burma has been available for consumption and baa beea 
consumed. Therefore, the consumers' pc,int of view need not be accen-
tuated or emphasized. The consumer will not be put to any inconveni-
ence. There is abundance of rice. The only difficulty is that if instead 
of offerins an unfort-unate temptation to the consumer to take imerior 
ril'e, if the cheap rice from Siam is prevented from coming into India,. 
then the consumer would take the superior rice available in India and, 
therefore, both the consumer and the producer will be benefited thereby. 
Honourable Members of this House may not be aware that last year a 
Resolution was passed h.vt.he Madras Legislative Council-and I am told 
that the same Resolution has been reaffirmed this year ~  land 
revenue should be reduced by 33t per cent, that is ~  five annas four I,ies 
in the rupee. Immediately the Government issued a Press communique-
that if reduction is given to the e-xtent. of ~ per cent, the tota,l remission-
would come to two crores and there would be constant demands for more-
a.&d- more remission. Therefore. the Govemment gave remission only 
to the extent of Re. 0-1-6 or two annas in the rupee. It is for want- of 
proper market that the people in the Madras Presidency are 110t able 
to find a proper sale for their rice so as to enable them to pay hmd' 
revenue to Government. On account cf various other reasons also, suC'h 
as heavy expenditure inVOlved in cultivation that the people have not 
been able to. pay land revenue. The value of lande:; is also going :lown. 
What then is the ~  suggested hy the Honourable Member frr>m 
Runna? On the one hand we do not find n market for the produce. on. 
the other haad we have to pay heavy land revenue and on the third hand 
~ are put to the incPssant necessity of figMing a forlorn battlp. as!;ainst. 
cbe"ll riC'-E! whir.h is only a bye-prodlll!t in Siam. We have .to contend 
~  cheap rice. We are now reduced to this position. ~  

India is the ~  l)roducer of ril'e in the whole world, we nre put 
t" the neeenity of asking for protect.ion against the encroachment or-
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incursions of cheap rice from Sialll. The principle of protecting rice hali 
already been accepted. The only IJoint for which this ResolutioJl hus 
~  tabled is th?,t protection is not adequate und thnt it hus to bit 
mcreased. That lS the only point which Honoltrllble Members of tl:itl 
House h.ave to ~ ~  ~ . ~, in spite of the diYersioD of 
~  nce from Iorelgn countrIes to Indla, though lndia is self-sufticient 
ID the matter of production of rice, India wants protection agt\inst 
Shlmese rice rather than against Hurm!:'se rice, does it not show that t.l1C 
clamour for the imposition of II higher duh agnillst Siamese rice is " 
well found!)(l on,e and tlt,lt Bum':! i., Let ~'  competitor but Siam:) I 
h'lve no doubt that if the Governm(>nt had been ctu'eful they would II/wt-
avoided this predicamellt in whieh \\'c find ourselves, We find ourt!ehes 
in this ~ , that Oil the one halld Xorthem lndia requires protection 
in Lhe cuse of wheat, Houthl'rll India requires protection in the Cllse of 
l·ice. Vfe have been reduced from :t Ilighly industrial country to arneI'll 
producer of raw products, and now ti}('St' have to be protected agl\:mlt 
.)ncroachment from foreign count'rit,s, We do not know how we wilJ 
stand in the neHr future either for our finished goods or for our raw 
produce. Thl] out .. ide mnrkf't liS well as the h'Jme market is denil'ti to 
us. It is unnecessary for Ug to trouble oUIsevletl over what ~ going to 
happen in the future, bm enollg-h to . ~· thll1 Government hAve not 
taken adequate steps to SAve us from our present prt'dieulIH'nt 1 II 
India, there are 82 ~ of acres ullder rice cultivation and tll.'y 
prodlice nearly 32 million tOilS <Jf I'iet', Wlwl'ells,' in the I'est .)f tIlt' 
world with 40 million acres under rice cultivlI.tioll, they 11ft' IIb!e (I" 

,J ~~  3() million tons of ~ , (ion'rlUnent h'lve been !lingularl,\' indiffel" 
ent und callous ill thi" matter. BOll(' mallure and other manures necl'S-
,;;an' fOl' the efficiPllt produ(,tioll of rice und 1111'1;('1' production of ~ P"I' 

~ ure allowed freely to bL' exported from this country uwl inRtead ~ 
pOOl' people ure asked to use chilli-llitrntC8 "'hidl commodity is not I'l")-
duced in this country and for which they hll\'e to pn:\, hl'llvily te fOl'ei){11 
countries. I submit there are vust irl,ets of lund which cttn hI' hrought 
under rice cultivation and which it would be p08!!iblc to bring under 
cultivation if facilities are afforded by Governmcnt. 1 would, therefo!'", 
SllV, that had the Government, di>!eharg(><i their responsibility to the publu. 
b):' now it would not have been nec':ls,>nrJ to impose uny additional import 
dUh at all, but 'IS we "1:mo at prCRPnt it is ab!!olutely neC'essary to 
protect th€ grower!! of ric(' by ineun;ion!< from foreign rice, ~' incre'lsiflg 
the duty. not euly on hroken 11C'P. Lilt ali'o uu ripe in hllllk. 

The Honourable Sir Bripendra Sircar (Leiuler of the House): Sir, if it 
meels with tbe npprovnl ~ the House, I may suggest to you, 

.; P.M. Sir, thnt no question;; rr.J.Y he taken up t()mc,rrow, if that is 
~  under the . ~ prf:,,:r,iling-l. mean. I bave no idell of 

the accumulation ofi questIOns, but If that 11'1 JlOIIRlble and 111<' HOllfle 
agree>:, I would rather hnve no (l'wlltion!! taken up tomorrow. 

Kr. President (The Honourable Sir Abdur Rahim): The Chair under· 
stands there is an accumulation of question!!, Therefore the quest:on 
heur will not be dispensed with. 

The Assembly t.hen adjourned WI Half Past Two of the Clock on 
Wednesday, the 8t.h April, 1936. 
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